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RAJYA SABHA
Tuesday, the 23rd July, 2019/1 Shravana, 1941 (Saka)
The House met at eleven of the clock,

MR. CHAIRMAN in the Chair.

FELICITATIONS TO MISS HIMA DAS

MR. CHAIRMAN: Hon. Members, on behalf of the whole House and on my own
behalf, I congratulate Ms. Hima Das for winning four Gold Medals, one each in 200-
metre athletics event held at the Poznan Athletics Grand Prix and Kutno Athletics Meet
in Poland, Kladno Athletics Meet and Tabor Athletics Meet in Czech Republic, and,
one gold Medal in 400-metre athletics event held at Nove Mesto and Metuji Grand
Prix in Czech Republic in the month of July, 2019.

It is indeed a matter of great pride that our 'Dhing Express' continues to scale
new heights in the field of Athletics. | am sure her perseverance and determination
will inspire millions of our youth and budding sportspersons to excel in their field of

sports.

We wish Ms. Hima Das all success in her future endeavours and hope that she
would make the country proud by bringing many more laurels in the coming years.

SHRI RIPUN BORA (Assam): Sir, | would also like to add that... ...(Interruptions)...

MR. CHAIRMAN: Please. Please. ...(Interruptions)... If you have some additional
information, give it to me. There is no problem on that count. There is a way to do
this in a more respectable and dignified manner. Now, Papers to be laid on Table.

PAPERS LAID ON THE TABLE

Report and Accounts (2017-18) of the Technology Development Board, New Delhi and
related Papers

THE MINISTER OF HEALTH AND FAMILY WELFARE; THE MINISTER OF
SCIENCE AND TECHNOLOGY; AND THE MINISTER OF EARTH SCIENCES (DR.
HARSH VARDHAN): Sir, | lay on the Table—
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(1) A copy each (in English and Hindi) of the following papers, under Section
14 of the Technology Development Board Act, 1995:—

(@ Annual Report and Accounts of the Technology Development Board,
New Delhi, for the year 2017-18, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Board.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 400/17/19]

I. Notification of the Ministry of AYUSH
1. Report and Accounts (2017-18) of NIH, Kolkata and related papers

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH); AND THE
MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SHRIPAD YESSO NAIK):
Sir, | lay on the Table—

. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Ayurveda, Yoga and Naturopathy, Unani, Siddha and
Homoeopathy (AYUSH), under sub-section (2) of Section 33 of the
Homeopathy Central Council Act, 1973:—

() No. 12-13/2006-CCH (Pt.VI), dated the 19th June, 2019, publishing the
Homoeopathy (Degree Course) Amendment Regulations, 2019.

(2) No. 12-11/2010-CCH (Pt. 11) (1), dated the 20th June, 2019, publishing
the Homoeopathy (Post Graduate Degree Course) M.D. (Hom.)
Amendment Regulations, 2019.

[Placed in Library. See No. L.T. 403/17/19]

Il. A copy each (in English and Hindi) of the following papers:—

(@ Annual Report and Accounts of the National Institute of Homoeopathy
(NIH), Kolkata, for the year 2017-18, together with the Auditor's Report on
the Accounts.
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(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 402/17/19]

L Reports and Accounts (2017-18) of various Institutes and related papers.

Il.  MoU between the GOl and ITDC Ltd.
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Annual Report and Accounts of the Library of Tibetan Works and
Archives, (LTWA) Dharamshala, Himachal Pradesh, for the year
2017-18, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Library.

Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 408/17/19]

Annual Report and Accounts of the Central Institute of Himalayan
Culture Studies (CIHCS), Dahung, Arunachal Pradesh, for the year 2017-
18, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 413/17/19]

Annual Report of the Nava Nalanda Mahavihara, Bihar, for the year
2016-17.

Annual Accounts of the Nava Nalanda Mahavihara, Bihar, for the year
2016-17, and the Audit Report thereon.

Review by Government on the working of the above Mahavihara.

Statement giving reasons for the delay in laying the papers mentioned
at (iii) (a) and (b) above. [Placed in Library. See No. L.T. 409/17/19]



4 Papers laid [RAJYA SABHA] on the Table
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Annual Report of the Central Institute of Higher Tibetan Studies
(CIHTS), Sarnath, Varanasi, Uttar Pradesh, for the year 2017-18.

Annual Accounts of the Central Institute of Higher Tibetan Studies
(CIHTS), Sarnath, Varanasi, Uttar Pradesh, for the year 2017-18, and
the Audit Report thereon.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (iv) (@) and (b) above. [Placed in Library. See No. L.T. 411/17/19]

Annual Report of the Central Institute of Buddhist Studies (CIBS), Leh,
Ladakh, (J&K), for the year 2017-18.

Annual Accounts of the Central Institute of Buddhist Studies (CIBS),
Leh, Ladakh, (J&K), for the year 2017-18, and the Audit Report thereon.

Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (v) (@) and (b) above. [Placed in Library. See No. L.T. 410/17/19]

Il. ~ Memorandum of Understanding between the Government of India, (Ministry
of Tourism) and the India Tourism Development Corporation Ltd., for the
year 2019-20. [Placed in Library. See No. L.T. 414/17/19]

L Notification of the Ministry of Power

Il.  Annual Budget (2019-20) of Damodar Valley Corporation, Kolkata and related

papers

.  MoU between the GOl and NEEPCO Ltd.

THE MINISTER OF STATE OF THE MINISTRY OF POWER; MINISTER OF
STATE OF THE MINISTRY OF NEW AND RENEWABLE ENERGY; AND MINISTER
OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND ENTREPRENEURSHIP
(SHRI RAJ KUMAR SINGH): Sir, | lay on the Table—

. A copy each (in English and Hindi) of the following Notifications of the
Ministry of Power, under Section 179 of the Electricity Act, 2003:—

@

No. L-1/236/2018-CERC dated the 3rd May, 2019, publishing the Central
Electricity Regulatory Commission (Terms and Conditions of Tariff)
Regulations, 2019.
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(20 No. L-1/153/2019-CERC dated the 21st May, 2019, publishing the
Central Electricity Regulatory Commission (Fees and Charges of
Regional Load Despatch Centre and other related matters) Regulations,
2019.

(3) No. L-2/2(2)/2011-Estt./CERC, dated the 14th June, 2019, publishing the
Central Electricity Regulatory Commission (Recruitment, Control and
Service Conditions of Staff) (Fourth Amendment) Regulations, 2019.

[Placed in Library. for (1) to (3) See No. L.T. 560/17/19]

A copy (in English and Hindi) of the Annual Budget of the Damodar Valley
Corporation, Kolkata, for the year 2019-20, under sub-section (3) of Section
44 of the Damodar Valley Corporation Act, 1948.

[Placed in Library. See No. L.T. 557/17/19]

A copy each (in English and Hindi) of the Memorandum of Understanding

between the Government of India (Ministry of Power) and the North Eastern

Electric Power Corporation Limited (NEEPCO), for the year 2019-20.
[Placed in Library. See No. L.T. 558/17/19]

Reports and Accounts (2017-18) of various Institutes and Centres and related papers.
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(i)

(@ Annual Report of the Indian Council of Medical Research (ICMR), New
Delhi, for the year 2017-18.

(o)  Annual Accounts of the Indian Council of Medical Research (ICMR),
New Delhi, for the year 2017-18, and the Audit Report thereon.

(c) Review by Government on the working of the above Council.

(d) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) and (b) above. [Placed in Library. See No. L.T. 404/17/19]

(@ Annual Report and Accounts of the International Institute for
Population Sciences (11PS), Mumbai, for the year 2017-18, together with
the Auditor's Report on the Accounts.
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Review by Government on the working of the above Institute.

Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 595/17/19]

Annual Report and Accounts of the Population Research Centre,
Institute for Social and Economic Change, Bengaluru, for the year 2017-
18, together with the Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers mentioned
at (iv) (a) above. [Placed in Library. See No. L.T. 596/17/19]

Annual Report and Accounts of the Population Research Centre,
Mohanlal Sukhadia University, Udaipur, for the year 2017-18, together
with the Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers mentioned
at (iv) (a) above. [Placed in Library. See No. L.T. 597/17/19]

Annual Report and Accounts of the Population Research Centre, Utkal
University, Bhubaneswar, for the year 2017-18, together with the
Auditor's Report on the Accounts.

Review by Government on the working of the above Centre.

Statement giving reasons for the delay in laying the papers mentioned
at (v) (a) above.

l. Notifications of the Ministry of Corporate Affairs

1. Notifications of the Ministry of Finance

Il.  Reports and Accounts (2016-17, 2017-18 and 2018-19) of IBBI, New Delhi, SEBI,
Mumbai and 1ICA, Gurugram, Haryana and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE; AND THE
MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ANURAG
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SINGH THAKURY): Sir, | lay on the Table —

I. (i) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Corporate Affairs, under Section 242 of the Insolvency and
Bankruptcy Code, 2016:—

@

@)

®

“)

©)

©)

)

®)

No. 1BBI/2019-20/GN/REG039, dated the 15th January, 2019, publishing
the Insolvency and Bankruptcy Board of India (Moluntary Liquidation
Process) (Amendment) Regulations, 2019.

No. 1BBI/2019-20/GN/REG040, dated the 24th January, 2019, publishing
the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) (Amendment) Regulations, 2019.

GS.R. 41 (E), dated the 22nd January, 2019, publishing the Insolvency
and Bankruptcy Board of India (Salary, Allowances and other Terms
and Conditions of Chairperson and Members) third Amendment Rules,
2019.

GS.R. 114 (E), dated the 14th February, 2019, publishing the Insolvency
and Bankruptcy Board of India (Medical Facility to Chairperson and
Whole-time Members) Scheme, 2019.

S.0. 1090(E), dated the 1st March, 2019, appointing Dr. Rajiv Mani,
Joint Secretary and Legal Adviser, Ministry of Law and Justice,
Department of Legal Affairs as ex officio member in the Insolvency
and Bankruptcy Board of India vice Shri GS. Yadav, ex-Joint Secretary
and legal Adviser.

GS.R. 168 (E), dated the 1st March, 2019, publishing the Insolvency
and Bankruptcy Board of India (Salary, Allowances and other Terms
and Conditions of Service of Chairperson and Members) Second
Amendment Rules, 2019.

S.0. 1388 (E), dated the 19th March 2019, regarding acceptance of the
resignation of Ms. Suman Saxena from the post of WTM, IBBI w.e.f.
08.10.2018 by the president.

S.0. 378 (E), dated the 27th May, 2019, publishing the Insolvency and
Bankruptcy Board of India (Salary, Allowances and other Terms and
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(ii)

(i)

(iv)

V)

Conditions of Service of Chairperson and Members) Third Amendment
Rules, 2019.
[Placed in Library. For (1) to (8) See No. L.T. 475/17/19]

A copy (in English and Hindi) of the Ministry of Corporate Affairs,
Notification No. G.S.R. 51 (E), dated the 28th January, 2019, amending
Notification No. G.S.R. 787 (E), dated the 15th October, 2015, to substitute
certain entries in the original Notification, under Section 40 of the Cost and
Works Accountants Act, 1959.

[Placed in Library. See No. L.T. 479/17/19]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Corporate Affairs, under Section 30B of the Chartered
Accountants Act, 1949; Section 40 of the Cost and Works Accountants Act,
1959; and Section 40 of the Company Secretaries Act, 1980:—

(1) GS.R. 171 (E), dated the 1st March, 2019, amending Notification No.
G.S.R. 835 (E), dated the 3rd November, 2015, to substitute certain

entries in the original notification.

(20 GS.R. 413 (E), dated the 10th June, 2019, amending Notification No.
G.S.R. 835 (E), dated the 3rd November, 2015, to substitute certain
entries in the original notification.

[Placed in Library. For (1) and (2) See No. L.T. 479/17/19]

A copy (in English and Hindi) of the Ministry of Corporate Affairs
Notification No. S.O. 1591 (E), dated the 12th April, 2019, notifying the
establishment of a Tribunal and its composition, to decide disputes arising
under Section 10A of the Chartered Accountants Act, 1949, in the matter
of election to the Council of the Institute of Chartered Accountants of India
held in December, 2018, under Section 30B of the Chartered Accountants
Act, 1949. [Placed in Library. See No. L.T. 477/17/19]

A copy (in English and Hindi) of the Ministry of Corporate Affairs
Notification No. GS.R. 390 (E), dated the 30th May, 2019, amending Schedule
VII of the Companies Act, 2013, to insert certain entries therein, under sub-
section (3) of Section 467 of the Companies Act, 2013.

[Placed in Library. See No. L.T. 476/17/19]
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(vi) A copy (in English and Hindi) of the Ministry of Corporate Affairs
Notification No. G.S.R. 170 (E), dated the 1st March, 2019, notifying the
establishment of a Tribunal and its composition to decide any dispute arising
under Section 10A of the Company Secretaries Act, 1980, in the matter of
election to the Council of the Institute of Company Secretaries of India held
in January, 2019, under Section 40 of the said Act.

[Placed in Library. See No. L.T. 478/17/19]

(vii) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Corporate Affairs, under sub-section (4) of Section 469 of the
Companies Act, 2013:—

(1) GS.R. 125 (E), dated the 18th February, 2019, publishing the National
Financial Reporting Authority (Manner of Appointment and other Term
and Conditions of Service of Chairperson and Members) Amendment
Rules, 2019.

(2 GS.R. 369 (E), dated the 16th May, 2019, publishing the National
Financial Reporting Authority (Recruitment, Salary, Allowance and
other Terms and Conditions of Service of Secretary, Officers and other
Employees of Authority) Rules, 2019.

[Placed in Library. For (1) and (2) See No. L.T. 474/17/19]

(1) (i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economic Affairs), under Section 31 of
the Securities and Exchange Board of India Act, 1992:—

(1) No. SEBI/LAD-NRO/GN/2018/51, dated the 13th December, 2018,
publishing the Securities and Exchange Board of India (Mutual Funds)
(Fourth Amendment) Regulations, 2018.

[Placed in Library. See No. L.T. 720/17/19]

(2 No. SEBI/LAD-NRO/GN/2018/55, dated the 31st December, 2018,
publishing the Securities and Exchange Board of India (Substantial
Acquisition of Shares and Takeovers) (Third Amendment) Regulations,
2018.

(3) No. SEBI/LAD-NRO/GN/2018/57, dated the 31st December, 2018,
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publishing the Securities and Exchange Board of India (Issue of Capital

and Disclosure Requirements) (Amendment) Regulations, 2018.

No. SEBI/LAD-NRO/GN/2019/05, dated the 29th March, 2019,
publishing the Securities and Exchange Board of India (Issue of Capital

and Disclosure Requirements) (Amendment) Regulations, 2019.

No. SEBI/LAD-NRO/GN/2019/06, dated the 29th March, 2019,
publishing the Securities and Exchange Board of India (Substantial

Acquisition of Shares and Takeovers) (Amendment) Regulations, 2019.

No. SEBI/LAD-NRO/GN/2019/08, dated the 5th April, 2019, publishing
the Securities and Exchange Board of India (Issue of Capital and

Disclosure Requirements) (Second Amendment) Regulations, 2019.

No. SEBI/LAD-NRO/GN/2019/09, dated the 22nd April, 2019, publishing
the Securities and Exchange Board of India (Real Estate Investment
Trusts) (Amendment) Regulations, 2019.

No. SEBI/LAD-NRO/GN/2019/10, dated the 22nd April, 2019,
publishing the Securities and Exchange Board of India (Infrastructure

Investment Trusts) (Amendment) Regulations, 2019.

No. SEBI/LAD-NRO/GN/2019/011, dated the 26th April, 2019, 2018,
publishing the Securities and Exchange Board of India (Mutual Funds)
(Amendment) Regulations, 2019.

No. SEBI/LAD-NRO/GN/2019/13, dated the 7th May, 2019, publishing
the Securities and Exchange Board of India (Issue and Listing of Debt

Securities) (Amendment) Regulations, 2019.

No. SEBI/LAD-NRO/GN/2019/14, dated the 7th May, 2019, publishing
the Securities and Exchange Board of India (Debenture Trustees)
(Amendment) Regulations, 2019.

No. SEBI/LAD-NRO/GN/2019/16, dated the 10th May, 2019, publishing
the Securities and Exchange Board of India (Alternative Investment
Funds) (Amendment) Regulations, 2019.
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(ii).

(i).

(13) No. SEBI/LAD-NRO/GN/2019/17, dated the 10th May, 2019, publishing
the Securities and Exchange Board of India (Portfolio Managers)
(Amendment) Regulations, 2019.

[Placed in Library. for (2) to (13) See No. L.T. 466/17/19]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economic Affairs), under Section 31 of
the Securities and Exchange Board of India Act, 1992; and sub-section (3)
of Section 31 of the Securities Contracts (Regulation) Act, 1956:—

(1) No. SEBI/LAD-NRO/GN/2019/07, dated the 29th March, 2019,
publishing the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) (Amendment) Regulations,
2019.

(@ No. SEBI/LAD-NRO/GN/2019/12, dated the 7th May, 2019, publishing
the Securities and Exchange Board of India (Listing Obligations and
Disclosure Requirements) (Second Amendment) Regulations, 2019.

[Placed in Library. for (1) and (1) See No. L.T. 466/17/19]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Economic Affairs), under Section 48 of
the Foreign Exchange Management Act, 1999:—

() GS.R. 1213 (E), dated the 17th December, 2018, publishing the Foreign
Exchange Management (Borrowing and Lending) Regulations, 2018.

(2 GS.R. 78 (E), dated the 31st January, 2019, publishing the Foreign
Exchange Management (Transfer or Issue of Security by a Person
Resident outside India) (Fifth Amendment) Regulations, 2019.

(3) GS.R. 151 (E), dated the 26th February, 2019, publishing the Foreign
Exchange Management (Export and import of Currency) (Amendment)
Regulations, 2019.

(4) GS.R. 160 (E), dated the 27th February, 2019, publishing the Foreign
Exchange Management (Foreign Currency Accounts by a person
resident in India) (Amendment) Regulations, 2019.
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(iv)

V)

(5) GS.R. 161 (E), dated the 27th February, 2019, publishing the Foreign
Exchange Management (Foreign Exchange Derivative Contracts)
(Amendment) Regulations, 2019.

6) GS.R. 198 (E), dated the 7th March, 2019, publishing the Foreign
Exchange Management (Permissible Capital Account Transactions)
(First Amendment) Regulations, 2019.

(7) S.O. 422 (E), dated the 13th June, 2019, publishing the Corrigendum
to Notification No. G.S.R. 198 (E), dated the 7th March, 2019.
[Placed in Library. for (1) to (7) See No. L.T. 470/17/19]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Economic Affairs) Notification No. S.O. 1040 (E), dated the 27th February,
2019, notifying the appointment of Shri Ajay Narayan Jha, Finance Secretary,
Government of India, as member of the Fifteenth Commission w.e.f. the 1st
March, 2019, issued under clause (1) of Article 280 of the Constitution of
India read with section 3, 4 and 6 of the Finance Commission (Miscellaneous
Provisions) Act, 1951. [Placed in Library. See No. L.T. 469/17/19]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Financial Services), under sub-section
(4) of Section 23A of the Regional Rural Banks Act, 1976:—

(1) S.0.983 (E), dated the 22nd February, 2019, regarding amalgamation
of Pragathi Krishna Gramin Bank and Kaveri Grameena Bank as
Karnataka Gramin Bank.

(2) S.0.984 (E), dated the 22nd February, 2019, regarding amalgamation
of Sarva U.P. Gramin Bank and Prathama Bank as Prathama U.P. Gramin
Bank.

(3) S.0.985 (E), dated the 22nd February, 2019, regarding amalgamation
of Assam Gramin Vikash Bank and Langpi Dehangi Rural Bank as
Assam Gramin Vikash Bank.

(4) S.0.986 (E), dated the 22nd February, 2019, regarding amalgamation
of Baroda Gujarat Gramin Bank and Dena Gujarat Gramin Bank as
Baroda Gujarat Gramin Bank.

[Placed in Library. for (1) to (4) See No. L.T. 286/17/19]
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(vi) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Financial Services), under sub-section
(2) of Section 30 of the Regional Rural Banks Act, 1976:—

@

@)

®

“)

®)

©)

)

®)

F. No. HO: HRD/2018/6638 (gazette no. 455), dated the 29th November,
2018, publishing the Punjab Gramin Bank (Employees') Pension
Regulations, 2018. [Placed in Library. See No. L.T. 463/17/19]

F. No. P.B. (Service Amendment Regulations 2018) (gazette no. 466),
dated the 5th December, 2018, publishing the Purvanchal Bank
(Employees’) Pension Regulations, 2018.

[Placed in Library. See No. L.T. 10972/17/19]

No. EDB/1015/Pension Regulation. 2018 (gazette no. 467), dated the
5th December, 2018, publishing the Ellaquai Dehati Bank (Employees’)
Pension Regulations, 2018.

[Placed in Library. See No. L.T. 10972/17/19]

F. No. HO/PER/2018/3471(gazette no. 468), dated the 6th December,
2018, publishing the Saurashtra Gramin Bank (Employees’) Pension
Regulations, 2018. [Placed in Library. See No. L.T. 287/17/19]

F. No. Central Madhya Pradesh Gramin Bank (Employees’) Pension
Regulations, 2018 (gazette no. 488), dated the 12th December, 2018,
publishing the Central Madhya Pradesh Gramin Bank (Employees’)
Pension Regulations, 2018.

[Placed in Library. See No. L.T. 287/17/19]

F. No. pgh/Pension Regulation/2018-19 (gazette no. 509), dated the 18th
December, 2018, publishing the Pandyan Grama Bank (Employees')
Pension Regulations, 2018.

[Placed in Library. See No. L.T. 10972/16/19]

F. No. PGB/Pension/2018-19 (gazette no. 526), dated the 21st December,
2019, publishing the Pallavan Grama Bank (Employees’) Pension
Regulations, 2018. [Placed in Library. See No. L.T. 287/17/19]

F. No. GN/142/1962, dated the 4th January, 2019 (gazette no. 4),
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(vii)

(viii)

®)

®)

publishing the Arunachal Pradesh Rural Bank (Employees’) Pension
Regulations, 2018. [Placed in Library. See No. L.T. 10972/16/19]

(9 F No. GZT-MRB/PSN/2018-19/01 (gazette no. 5), dated the 4th January,
2019, publishing the Mizoram Rural Bank (Employees’) Pension
Regulations, 2018. [Placed in Library. See No. L.T. 287/17/19]

A copy each (in English and Hindi) of the following Notifications of the
Ministry of Finance (Department of Financial Services), under sub-section
(3) of Section 114A of the Insurance Act, 1938; and Section 27 of the
Insurance Regulatory and Development Authority Act, 1999:—

(1) F No. IRDA/Reg/6/157/2019, dated the 10th July, 2019, publishing the
Insurance Regulatory and Development Authority of India (Non-Linked

Insurance Products) Regulations, 2019.

(2 F No. IRDA/Reg/7/158/2019, dated the 10th July, 2019, publishing the
Insurance Regulatory and Development Authority of India (Unit Linked
Insurance Products) Regulations, 2019.

[Placed in Library. for (1) and (2) See No. L.T. 467/17/19]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services), Notification No. HRW:IRS:124 (C):SJ:2542:2018 dated
09.05.2018 published in the Gazette of India dated the 10th June, 2019,
notifying the Canara Bank Officer Employees' (Discipline and Appeal)
Amendment Regulations, 2016, under sub-section (4) of Section 19 of the
Banking Companies (Acquisition and Transfer of Undertakings) Act, 1970.

[Placed in Library. See No. L.T. 468/17/19]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Financial Services), Notification No. ORG/UKD/2018-19/564 (E), dated the 1st
April, 2019, publishing the State Bank of India General (Amendment)
Regulations, 2019, under sub-section (4) of Section 50 of the State Bank
of India Act, 1955. [Placed in Library. See No. L.T. 653/17/19]

A copy each (in English and Hindi) of the following Notifications of the
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Ministry of Finance (Department of Revenue), under Section 159 of the

Customs Act, 1962, along with Explanatory Memoranda:—

@

@)

®

“)

©)

©)

)

®)

GS.R. 326 (E), dated the 25th April, 2019, publishing the Shipping Bill
(Electronic Integrated Declaration and Paperless Processing)
Regulations, 2019.

GS.R. 429 (E), dated the 18th June, 2019, publishing the Customs
(Supplementary Notice) Regulations, 2019.
[Placed in Library. See No. L.T. 291/17/19]

GS.R. 475 (E), dated the 6th July, 2019, exempting certain goods falling
within the First Schedule to the Customs Tariff Act, 1975, the
description of which are specified in the Table therein, from so much
of the additional duty of customs leviable thereon, under section 111
read with the Sixth Schedule to the Finance Act, 2018.

GS.R. 476 (E), dated the 6th July, 2019, exempting certain goods falling
within the First Schedule to the Customs Tariff Act, 1975, the
description of which are specified in the Table therein, from the whole

of the duty of customs leviable thereon.

GS.R. 477 (E), dated the 6th July, 2019, amending Notification No. GS.R.
787 (E), dated the 30th June, 2017, to substitute certain entries in the

original Notification.

GS.R. 478 (E), dated the 6th July, 2019, amending Notification No. GS.R.
290 (E), dated the 2nd June, 1998, to substitute certain entries in the

original Notification.

GS.R. 479 (E), dated the 6th July, 2019, amending Notification No. GS.R.
122 (E), dated the 1st March, 2002, to omit/substitute/insert/add certain

entries in the original Notification.

GS.R. 480 (E), dated the 6th July, 2019, amending Notification No. GS.R.
123 (E), dated the 1st March, 2005, to substitute certain entries in the

original Notification.
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(xd)

(i)

(9 GSR. 481 (E), dated the 6th July, 2019, amending Notification No. GS.R.
798 (E), dated the 30th June, 2017, to insert/omit/substitute certain
entries in the original Notification.

(10) GS.R. 482 (E), dated the 6th July, 2019, amending Notification No. GS.R.
785 (E), dated the 30th June, 2017, to omit/substitute/insert certain
entries in the original Notification.

(11) GS.R. 483 (E), dated the 6th July, 2019, amending Notification No. GS.R.
86 (E), dated the 1st March, 2006, to substitute certain entries in the
original Notification.

(12) GS.R. 484 (E), dated the 6th July, 2019, amending Notification No. GS.R.
153 (E), dated the 1st March, 2011, to substitute/insert certain entries
in the original Notification.

[Placed in Library. for (1) to (12) See No. L.T. 472/17/19]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue) Notification No. G.S.R. 74 (E), dated the 29th January, 2019,
appointing the 1st day of February, 2019 as the date on which the provisions
of the Union Territory Goods and Services Tax (Amendment) Act, 2018
(33 of 2018) shall come into force, under Section 24 of the Union Territory
Goods and Services Tax Act, 2017, along with Explanatory Memorandum.

[Placed in Library. See No. L.T. 292/17/19]

A copy (in English and Hindi) of the Ministry of Finance (Department of
Revenue), Notification No. GS.R. 355 (E), dated the 10th May, 2019, amending
Notification No. GS.R. 683 (E), dated the 28th June, 2017, to substitute certain
entries in the original Notification, under Section 24 of the Integrated Goods
and Services Tax Act, 2017; and Section 166 of the Central Goods and
Services Tax Act, 2017, along with Explanatory Memoranda.

[Placed in Library. See No. L.T. 18/17/19]

(xiii) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under Section 24 of the Union
Territory Goods and Services Tax Act, 2017; and Section 166 of the Central
Goods and Services Tax Act, 2017, along with Explanatory Memoranda:—
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GS.R. 366 (E), dated the 16th May, 2019, amending Notification No.
GS.R. 1004 (E), dated the 8th October, 2018, to substitute certain entries
in the original Notification.

GS.R. 367 (E), dated the 16th May, 2019, in supersession of Notification
No. GS.R. 1005 (E), dated the 8th October, 2018, notifying the
constitution of the Appellate Authority for Advance Ruling in the
Union Territories and its Members as specified in the Table therein.

[Placed in Library. for (1) and (2) See No. L.T. 292/17/19]

(xiv) A copy each (in English and Hindi) of the following Notifications of the

Ministry of Finance (Department of Revenue), under sub-section (2) of

Section 38 of the Central Excise Act, 1944, along with Explanatory

Memoranda:—

@

@)

®

“)

©)

GS.R. 485 (E), dated the 6th July, 2019, amending Notification No. GS.R.
793 (E), dated the 30th June, 2017, to omit certain entries in the original
Notification.

GS.R. 486 (E), dated the 6th July, 2019, exempting so much of the excise
duty on certain goods falling within the Fourth Schedule to the Excise
Act, as specified in the Table therein.

GS.R. 487 (E), dated the 6th July, 2019, exempting certain goods, falling
within the Fourth Schedule to the Excise Act, from so much of the
additional excise duty leviable thereon under Section 112 read with the
Sixth Schedule to the Finance Act, 2018, as specified in the Table
therein.

GS.R. 488 (E), dated the 6th July, 2019, exempting certain goods, falling
within the Fourth Schedule to the Excise Act, from so much of the
Special Additional Excise duty leviable thereon under Section 147 read
with the Eight Schedule to the Finance Act, 2002, as specified in the
Table therein.

G.S.R. 489 (E), dated the 6th July, 2019, Seeking to exempt certain
petroleum products, produced in specified oil fields under production
sharing contracts or in the exploration blocks offered under the New
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Exploration Licensing Policy (NELP) through international competitive
bidding, from the whole of the excise duty leviable thereon under the
Fourth Schedule to the Excise Act, as mentioned therein.

[Placed in Library. for (1) to (5) See No. L.T. 471/17/19]

1. (i) (1) A copy each (in English and Hindi) of the following papers, under sub-

@

(ii)

sections (1) and (2) of Section 229 of the Insolvency and Bankruptcy Code,
2016:—

(@ Annual Report of the Insolvency and Bankruptcy Board of India, New
Delhi, for the year 2016-17.

(b) Annual Accounts of the Insolvency and Bankruptcy Board of India,
New Delhi, for the year 2016-17, and the Audit Report thereon.

(c) Statement by Government accepting the above Report.

Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 464/17/19]

A copy each (in English and Hindi) of the following papers, under sub-
section (3) of Section 18 of the Securities and Exchange Board of India Act,
1992.

(@ Annual Report of the Securities and Exchange Board of India (SEBI),
Mumbai, for the year 2018-19.

(b) Executive summary of the above said Report.
[Placed in Library. See No. L.T. 461/17/19]

(iii). A copy each (in English and Hindi) of the following papers:—

(@ Annual Report and Accounts of the Indian Institute of Corporate
Affairs (IICA), Gurugram, Haryana, for the year 2017-18, together with
the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. L.T. 465/17/19]
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MR. CHAIRMAN: Hon. Members, please go to your seats. ...(Interruptions)...
It is not the time to discuss. ...(Interruptions)... Now, Statement by Minister, Shri
Prahalad Singh Patel.

STATEMENT BY MINISTER

Status of implementation of recommendations/observations contained in the Two
Hundred and Sixty-seventh Report of the Department-related Parliamentary

Standing Committee on Transport, Tourism and Culture

WPl T P I T, TN T HAGE H Weg #A (S vEae RE g
TEIed, § Udcd #ATG™ & Wy H g™ ARl (2018-19) Weel WART & &1 Wl
shUcd Ufddes # sidfae RBPIRYT R WeR gRT & T8 ®Rdls & deyg |
fuTT-efd uRaes, wied dun el dde e R A & S 9l gsdod
yfided H ofafde RwIRRAFfRRT & driaad & RIfd & ddg 4 vd gads
[T Yed R Gl g

MOTION FOR ELECTION TO THE JAWAHARLAL INSTITUTE OF POST-
GRADUATE MEDICAL EDUCATION AND RESEARCH, PUDUCHERRY

THE MINISTER OF HEALTH AND FAMILY WELFARE THE MINISTER OF
SCIENCE AND TECHNOLOGY; AND THE MINISTER OF EARTH SCIENCES (DR.
HARSH VARDHAN): Sir, I move the following Motion:—

"That in pursuance of clause (k) of sub-Section (1) of Section 5, read with sub-
Section (1) of Section 6 of the Jawaharlal Institute of Post-Graduate Medical
Education and Research, Puducherry Act, 2008 (No.19 of 2008), this House do
proceed to elect, in such manner as the Chairman may direct, one Member from
amongst the Members of the House to be a Member of the Jawaharlal Institute

of Post-Graduate Medical Education and Research, Puducherry.”

The question was put and the motion was adopted.
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MOTION FOR ELECTION TO THE ALL INDIA INSTITUTE OF MEDICAL
SCIENCES (AIIMS), BHUBANESWAR

THE MINISTER OF HEALTH AND FAMILY WELFARE; THE MINISTER OF
SCIENCE AND TECHNOLOGY; AND THE MINISTER OF EARTH SCIENCES (DR.
HARSH VARDHAN): Sir, I move the following Motion:—

"That in pursuance of Section 4(g) of the All India Institute of Medical Sciences
Act, 1956 read with sub-section (1) of Section 6 of the AIIMS (Amendment) Act, 2012,
the Members of this House do proceed to elect, in such manner as the Chairman may
direct, one Member from amongst the Members of the House to be a member of the
All India Institute of Medical Sciences (AIIMS), Bhubaneswar, subject to the provisions
of the Act.”

The question was put and the motion was adopted.

MATTERS RAISED WITH PERMISSION

Regarding offer of US President on mediation on Kashmir dispute
between India and Pakistan

MR. CHAIRMAN: Hon. Members, | have received notice under Rule 267 by Shri
Anand Sharma and Shri D. Raja regarding the offer of US President on mediation on
Kashmir dispute between India and Pakistan. Considering the Motion, | have decided
that 1 will not admit it under Rule 267. But | will take it up in Zero Hour. After | received
the notice, and later on the LoP and some leaders also met me on this issue because
it is an important issue, | told them that I will get in touch with the Government and
find out the response of the Government. Because in addition to this, there is a
statement in the media from the Government also. Then | spoke to the Minister. The
Minister is here. So please just mention it and then the Minister will respond.
...(Interruptions)... It is a sensitive issue. ...(Interruptions)... Your Leader is here.
...(Interruptions)... The country's unity, integrity and national interest are involved.
So we should be seen in speaking in one voice. Because international community should
also know.. So, Mr. Anand Sharma, if you just want to mention it..

SHRI ANAND SHARMA (Himachal Pradesh): Sir, the entire country was shocked
last night to hear the US President, Mr. Donald Trump, telling the Prime Minister of
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Pakistan, Shri Imran Khan, that the Prime Minister of India at the G20 Summit, which
was held recently in Osaka, requested him, 'Will you agree to mediate?' And then 'l
asked him on what' and he said 'on Kashmir' ...(Interruptions)... It has gone on for

many years. ...(Interruptions)...
MR. CHAIRMAN: This is not the way. ...(Interruptions)...

SHRI ANAND SHARMA: Then he asked the Pakistan Prime Minister, "Since the
Indian Prime Minister has requested me, will you agree?" To which the Pakistan Prime
Minister responded in affirmative and told the US President that Pakistan will also agree

and he went on to say that billion people will bless him.

Sir, India's position has been consistent, firm and clear on Pakistan and also on
PoK. Both the Houses of Parliament, this House and the Lok Sabha, have in the past
passed unanimous resolution. On what the hon. Chairman has said, we fully realize
the enormity and the sensitivity of the matter that India speaks in one voice. There
is no intention to divide. But it is a head of state of the most powerful country talking
about the head of the Indian Government, the Prime Minister conveying something
which has serious consequences for us. Because we have always maintained, whether
it was Shimla Accord, later Lahore was a Declaration, between the two Prime Ministers
when the Shimla Accord was reached that this is a bilateral issue of Jammu and Kashmir
and India will not accept any third party mediation. | have to submit it, through you,
Sir, to the Government. Since it is the President of America informing the Pakistan PM
about Indian Prime Minister saying it, Parliament is in session, | submit to you that
the Prime Minister must respect Parliament and come to the House and clarify this.

...(Interruptions)...

MR. CHAIRMAN: Shri D. Raja. ...(Interruptions)... Please sit down, Mr. Kareem.
...(Interruptions)... Sit down please, Mr. Kareem. ...(Interruptions)... You have not
given any notice. ...(Interruptions)... Please sit down. ...(Interruptions)... Otherwise,
...(Interruptions)... It is totally unbecoming... ... (Interruptions)...On such a sensitive
issue ...(Interruptions)... You have not given notice. | am calling people
...(Interruptions)...

SHRI ELAMARAM KAREEM (Kerala): Sir, | have given...(Interruptions)...

MR. CHAIRMAN: You can give any notice after the time is over.
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SHRI D. RAJA (Tamil Nadu): Sir, agreeing with you that nation should speak in
one voice and Parliament should speak in one voice, we are raising this issue. And
it is a serious issue.

The stated position of the country remains to be "no third party mediation
on Kashmir; no third party mediation on the issues which are there between India and
Pakistan". They are all bilateral issues. We should sort them out bilaterally. That is
the position so far India has got. Now, is there any change? The US President, not
Secretary, claims that the Prime Minister of India has asked him whether it is possible
for him to negotiate or mediate. And he has said this to the Prime Minister of another
country. In such a situation, | think the denial given by the officials of the Ministry
of External Affairs is not enough. The Prime Minister should come and tell the Parliament
and the nation. ...(Interruptions)...

MR. CHAIRMAN: Okay, Mr. Raja. Now, the Minister for External Affairs.

SHRI D. RAJA: The Prime Minister should clarify what transpired between them.
...(Interruptions)...

MR. CHAIRMAN: Please Mr. Raja. You have raised the issue. Issue has come
before the House. Let us hear the Government version. He was also there when the
meeting took place.

THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANAYAM
JAISHANKAR): Sir, yesterday evening, after the House had adjourned, we heard
remarks by President Donald Trump in a meeting with Prime Minister of Pakistan, Shri
Imran Khan, to the Press that he is ready to mediate if requested by India and Pakistan
on Kashmir issue. | would like to categorically assure the House that no such request
had been made by the Prime Minister to the US President. ...(Interruptions)... | repeat
that no such request was made by the Prime Minister to the US President. Sir, | would
also reiterate that it has been India's consistent position that all outstanding issues
with Pakistan are discussed only bilaterally. 1 would further underline that any
engagement with Pakistan would require an end to cross-border terrorism. Sir, let me
conclude by emphasizing that the Shimla Agreement and the Lahore Declaration provide
the basis to resolve all issues between India and Pakistan bilaterally.

I hope, in view of my very specific and categorical responses, there is no confusion
in the mind of anybody on this issue. Thank you, Sir. ...(Interruptions)...
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MR. CHAIRMAN: Now, Zero Hour. ...(Interruptions)... Shri Rakesh Sinha.
...(Interruptions).. Please sit down. ...(Interruptions)... Don't make a national issue into
a political issue. ...(Interruptions)... Please don't make a national issue into a political
issue. ...(Interruptions)... This is not the way. ...(Interruptions)... You have more
confidence in the American President than the Indian Prime Minister and the Foreign
Minister! ...(Interruptions)... What are you talking? ...(Interruptions)... Please sit down.
...(Interruptions)... This will not go on record. ...(Interruptions)... Please sit down.
...(Interruptions)... | urge you all to please sit down in the national interest.
...(Interruptions)... This is not good. ...(Interruptions)... We are sending a wrong signal.
...(Interruptions)... Please sit down. ...(Interruptions)... Now, Shri Rakesh Sinha.

...(Interruptions)... Let everybody else sit down. ...(Interruptions)...
Need to protect Kanwar Lake Bird Sanctuary in Begusarai, Bihar

st wrber Rier (M @) - 9wfa "'y, § wRrr @ 9ew uiig
A...(@aaH)... § $iaR e @ RIfd & IR § 9T BT AN MHNd HRAT aATsd

E|...(IqEmM)...

MR. CHAIRMAN: This was not a motion. It was a Zero Hour mention.
...(Interruptions)... Please sit down. ...(Interruptions)... Let everybody sit down.

...(Interruptions)... In the national interest, please sit down. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, the LoP wants to say something.

...(Interruptions)...

SHRI DEREK O'BRIEN (West Bengal): Sir, in the national interest, allow us to

speak. ...(Interruptions)...

MR. CHAIRMAN: There is nothing to speak now. ...(Interruptions)... There is
a clarification categorically made by the Government. ...(Interruptions)... We believe

our Government. ...(Interruptions)...
SHRI DEREK O'BRIEN: Sir, let the LoP speak. ...(Interruptions)...

MR. CHAIRMAN: | am going to do that. ...(Interruptions)... Why do you worry?

...(Interruptions)...

SHRI DEREK O'BRIEN: Sir, you said, 'national interest'. ...(Interruptions)...
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MR. CHAIRMAN: Do you want to make a comment on the Chair?
...(Interruptions)...

SHRI DEREK O'BRIEN: I am not going to make a comment on the Chairman.

...(Interruptions)...

MR. CHAIRMAN: This will not go on record. ...(Interruptions)... This is not fair.

...(Interruptions)... The House is adjourned to meet at 12 o'clock.
The House then adjourned at fourteen minutes past eleven of the clock.

The House reassembled at twelve of the clock,

MR. DEPUTY CHAIRMAN in the Chair

ORAL ANSWERS TO QUESTIONS
Power generation from solar and hydel power

*316. SHRI RONALD SAPA TLAU: Will the Minister of POWER be pleased to

state:

(@ the current total capacity of power generation from solar power and hydel

power generating units, State-wise;

(b) the existing norms enforced by Government on the States interested in
bringing investors from India and foreign countries, particularly in buying back the

power generated; and

(c) the Government’s stand on setting up of hydel power projects in the

country in reference to the climate change, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) to (c) A Statement is laid on the Table of the House.

Statement

(@) The State-wise details of the total installed capacity of power generation

from solar power and hydel power is given at Annexure (See below).
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(b)
bringing

0]

(i)

Government has taken following measures to promote generation thus
the investors from India and foreign Countries:

Generation of Electricity is delicensed activity under Electricity Act, 2003.
Thus developer can establish generating station based on their commercial
principles.

Tariff policy issued in January, 2016 allows that the power should be
procured competitively by Distribution licensees.

(iif) Guidelines for procurement of solar and wind power through tariff based

(iv)
v)

(vi)
(vii)

competitive bidding process have been issued;

Declared Renewable Purchase Obligations (RPO) up to 2021-22;
Notified National Offshore Wind Energy Policy;

Notified policy for Re-powering of Wind Power Projects;

Notified standards for deployment of solar photovoltaic systems/devices;

(viii) The waiver of Inter State Transmission System charges and losses for inter-

©

state sale of solar and wind power for projects commissioned by March
2022 has been given.

The Government has an unwavering commitment to mitigate Climate Change

by promoting Clean and Green Hydropower. Towards this, the government has

approved the following measures to promote hydropower:—

1

Declaring Large Hydro Power (LHPs) (> 25 MW projects) as Renewable
Energy source;

Hydro Purchase Obligation (HPO) as a separate entity within Non-solar
Renewable Purchase Obligation (RPO);

Tariff rationalization measures for bringing down hydro power tariff;

Budgetary Support for Flood Moderation/Storage Hydro Electric Projects
(HEPS);

Budgetary Support to Cost of Enabling Infrastructure, i.e. roads/bridges etc.
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Annexure
State-wise installed Capacity of Power generated from Solar and Hydro

As on 31.05.2019

SI. No. State Installed Capacity of Power Generation (MW)
Solar Power Hydro Power

1 2 3 4

1 Himachal Pradesh 24.02 9809.02

2. Jammu and Kashmir 1512 3449.00

3 Punjab 905.62 1096.30

4. Haryana 232.16 0.00

5. Rajasthan 3551.00 411.00

6. Uttarakhand 309.84 3756.35

7. Uttar Pradesh 1045.10 501.60

8. Chhattisgarh 231.35 120.00

9. Chandigarh 34.71 0.00
10.  Dadar and Nagar Haveli 5.46 0.00
11.  Daman and Diu 1541 0.00
12.  Delhi 132.15 0.00
13, Gujarat 2564.14 1990.00
14.  Goa 478 0.00
15.  Madhya Pradesh 1992.25 2235.00
16.  Maharashtra 1639.15 3047.00
17.  Andhra Pradesh 3290.76 1610.00

18. Karnataka 6134.91 3644.20
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1 2 3 4
19.  Kerala 140.33 1856.50
20.  Tamil Nadu 2812.05 2178,20
21.  Telangana 3598.80 2405.60
22.  Tripura 941 0.00
23.  Jharkhand 36.47 210.00
24, Bihar 144.95 0.00
25. Odisha 396.89 214225
26.  Sikkim 0.01 2169.00
27.  West Bengal 89.43 1341.20
28.  Arunachal Pradesh 539 515.00
29.  Assam 26.87 350.00
30.  Nagaland 1.00 75.00
31 Manipur 347 105.00
32.  Meghalaya 0.12 322.00
Mizoram 051 60,00
Andaman and Nicobar Islands 11.73 0.00
Lakshadweep 0.75 0.00
36.  Puducherry 314 0.00
TotaL 29409.25 45399.22

MR. DEPUTY CHAIRMAN: Question No. 316. Shri Ronald Sapa Tlau.
...(Interruptions)... Shri Ronald Sapa Tlau; not present. Now, the supplementaries.

...(Interruptions)...  Shri Manish Gupta. ...(Interruptions)... Shri Manish Gupta; you

put your supplementary. ...(Interruptions)... Shri Manish Gupta.
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8t Ve ¥ : IUWHURT A2y, 31U Ugel 89RI a1d gd ooy |...(aem)...

IS B FA (S JER AT THdY) : AFRIA TIRAT A8d T T e
W epa We @b F el & & I8 TeFd s I ISl 83 Fel ol
..(TEE)...

8t MY ¥MT : Y Ygel BRI d1d gA o] |, (). SUHIUR JEIeY,
UH e BRI a1 g o] |, (SIae). ..

st TR @ &4l : W, hon. External Affairs Minister - 39 wdg H agd
WE TWIh ¥, 9gd 9% w®Id d 999 7 & 2. (@auH).. 39 @w®e B Sl
aid g e 7, 98 fREd iR W sEeR ¥ eiR W dR ¥ I grRem 9§
IS EU M@ ¢ W IR-REERM @@@R Tl.(@dUH).. §% U 9 R,
U T B WHR W IR T P S9a §RT g ¢ JgH #=1 w® fqear =€)
Tl (@TeM).. 3R S 9 € 89 W s oxd I 9 X IR 2 |.(aaE)...
g A g € mer AW Sff Aed # omY, SHdl 9 99 el HNAl | (STaeT). .
PR Pl W #3l 9N <al ®,...(aemH).. I8 collective responsibility & 3R Sad
JER W Sl 99 fear 71 g, 98 9el T ..(HaEm)...

A IuAART : § PN AT B B AN 5 R T PR gb © ... (aEH)...
AT U BIA € AR T W EH AW ded & |..(FIIF)... I9 AT ST -
AT TE W IS ST ..(AAHH)... U AT 316...(AGEM)...

#ft TR @ AHA : T A S BN S T A T (FEH).. T AMaDT
AEREH & T8 99 € |..(HFEM)...

MR. DEPUTY CHAIRMAN: Question No. 316; Dr. T. Subbarami Reddy.
...(Interruptions).... Dr. T. Subbarami Reddy; you put your supplementary.
...(Interruptions)... U294 W1 317. il HHRAT UAIE AT |....(€EH). .

Electricity at low price to NER

*317. SHRI KAMAKHYA PRASAD TASA: Will the Minister of POWER be pleased

to state:

(@ whether Government proposes to establish more power generating systems
for providing electricity at reasonably low price in North Eastern Region (NER);

(b) if so, the details thereof and the action taken thereon;
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(c) whether it has come to the notice of Government that lack of power is a
reason for slow down of development and opening of new industries;

(d) if so, the details thereof and the action plan for increasing power generation;
and

(e) the details regarding the number of nuclear, thermal, hydroelectric and solar
power generating units, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH) : (a) to (e) A Statement is laid on the Table of the House.

Statement

(@) and (b) Power generation capacity totaling to 3820.65 MW is at various stages
of construction in the North Eastern region (NER) including Sikkim and these projects
are likely to be completed by the year 2023-24. List of under construction power projects
in NER including Sikkim is given in Annexure-1 (See below). Besides, Government has
given approval for incurring Rs.1600 crores for pre-construction activities for Dibang
Multipurpose project of 2880 MW in the State of Arunachal Pradesh.

() No Sir. Sufficient power has been made available to the States in NE Region
to meet their demand.

(d) Does not arise in view of (c) above.

(e) The State wise/Union Territory wise number of Thermal, Hydro, Nuclear
and Solar power generating projects as on 30.06.2019 is attached as Annexure-1I.

Annexure-|

A. List of Under Construction Power Projects in the North Eastern
States including Sikkim

Sl Name of Scheme Sector 1.C. Cap. Under Latest

No. (Executing Agency) (No.xMW)  Execution Commissi-
(MW) oning

1 2 3 4 5 6

Arunachal Pradesh

1. Kameng (NEEPCO) - Hydro Central 4x150 600.00 2019-20
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1 2 3 4 5 6

Arunachal Pradesh/Assam

2. Namrup CCGT (APGCL)- State 1x36.15 36.15 2019-20
Thermal

3. Subansiri Lower (NHPC) - Central 8x250 200000  2023-24*
Hydro
Sub-total: Arunachal Pradesh/Assam 2636.15
Sikkim

4. Teesta St. VI (NHPC)-Hydro  Central 4x125 50000 2023-24 *

5. Bhasmey (Gati Infrastructure)- Private X7 51.00 2022-23*
Hydro

6.  Rangit-IV (JAL Power)- Hydro Private 3x40 12000  2022-23 *

7. Rangit-11 (Sikkim Hydro)- Private 233 66.00 2021-22*
Hydro

8. Rongnichu (Madhya Bharat)-  Private 2x48 96.00 2020-21
Hydro

9. Panan (Himagiri) - Hydro Private 4X75 300.00 2023-24*
Sus-ToTAL: Sikkim 1133.00
ToTAL 3769.15

* Stalled Projects Commissioning date is subject to restart of works

B. List of under construction Small Hydro Programme Projects in NE Region

Sl Name of the Capacity  Implementing Status as on
No. Project (MW) Agency 19.17.2019
1 2 3 4 5

Arunachal Pradesh

1. Namachik - I in Tirap 05 Department of Hydro
District Power Development

70% aggregate

Physical progress
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1 2 3 4 5
2. Namachik - Il in Tirap 03  Department of Hydro  90% aggregate
District Power Development Physical progress
3. Pakhankha in Tirap 05 Department of Hydro  80% aggregate
District Power Development Physical progress
4. Payu at Pinchi in 05 Department of Hydro  70% aggregate
Kurung Kumey Power Development Physical progress
District
5. Nuranang Ph-11 in 1 Department of Hydro  90% aggregate
Tawang District Power Development Physical progress
6.  Khajaiong West in 2 Department of Hydro  80% aggregate
Kameng District Power Development Physical progress
7. Kush at Sangram 2 Department of Hydro  80% aggregate
Kurung Kumey Power Development Physical progress
District
8. Sumbachu SHP in 3 Hydro Power 90% aggregate
Tawang District Development Physical progress
Corporation of
Arunachal Pradesh
9.  Taksang Cliu SHP 34  Hydro Power Mobilization started
in Tawang District Development
Corporation of
Arunachal Pradesh
10. Khinmey Gompa MHP 01  Department of Hydro  70% aggregate
in Tawang District Power Development Physical progress
Meghalaya
11.  Ganol SHP West Garo 2250 Meghalaya Power 70% aggregate

Hills District

Generation
Corporation Limited

Physical Progress
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1 2 3 4 5
12, Riangdo SHP in West 300 Meghalaya Power 20% aggregate
Khasi Hills District Generation Physical Progress
Corporation
Limited
Mizoram
12.  Kawlbem in Champhai 350 Power & Electricity 75% aggregate
District Dept. Government Physical Progress
of Mizoram
13.  Tlawva SHP in 500 Power & Electricity 80% aggregate
Champhai District Dept. Government Physical Progress
of Mizoram
14.  Tuiching SHP 0.10 Power & Electricity 60% aggregate
Deptt., Government Physical Progress
of Mizoram
15.  Tuiriza SHP 0.10 Power & Electricity 60% aggregate
Deptt., Government Physical Progress
of Mizoram
Nagaland
16. Ponglefo SHP in 100 Department of Power, 70% aggregate
Kiphire District Government of Physical Progress
Nagaland
Sikkim
17. Chatten Stage-Il in 300 Sikkim Power 60% aggregate
North Sikkim District Development Physical Progress
Corporation
Limited
ToTAL 515
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Annexure-11

State/UT-wise number of Thermal, Hydro, Nuclear and Solar power
projects as on 30.06.2019

State Thermal Hydro Nuclear Solar Power
Power Power Power (MW)
(Nos.) (Nos.) (Nos.)
1 2 4 5 6
Andaman and Nicobar 1 11.73
Islands
Andhra Pradesh 23 4 3307.29
Arunachal Pradesh 2 5.39
Assam 7 3 2934
Bihar 5 145.82
Chandigarh 3471
Chhattisgarh 28 1 231.35
Dadra and Nagar Haveli 5.46
Daman and Diu 1545
Delhi 5 13215
Goa 1 4.78
Gujarat 26 4 1 2622.21
Haryana 6 240.27
Himachal Pradesh 26 2543
Jammu and Kashmir 1 2 16.37

Jharkhand 8 4 36.47
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1 2 4 6

Karnataka 9 16 6145.71
Kerala 4 14 14123
Lakshadweep 0.75
Madhya Pradesh 13 10 1995.87
Maharashtra 27 13 1643.85
Manipur 1 1 364
Meghalaya 5 012
Mizoram 1 0.66
Nagaland 1 1
Odisha 7 7 397.08
Punjab 5 9 905.62
Puducherry 1 32
Rajasthan n 4 3552.8
Sikkim 7 0.01
Tamil Nadu 24 27 2814.99
Telangana 7 8 3620.75
Tripura 5 941
Uttar Pradesh 21 4 1045.1
Uttarakhand 2 16 312.66
West Bengal 20 5 90.64
TotaL 268 204 29549.31
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3t BT UG AT : SUQHURT Helqd, § AW #3 St 9 S angdn
g f& Akigte seismic zone WM ST & iR I seismic zone BRI Y AT S
FIARIR <A 8, 98 ufedd Uicye @l aole ¥ 48 o) a2 l.(aur)...
fihv TavHe e Efedr ¥ faiT Jeft &1 2880 AMMEIC BT HeSIRUS UMaR Ulolde
dAaee foar &1 # #@g #@30 St 9§ godr 9eal g f6 & sHed aR o
Fif-3%e seismic zone H AR TR A @ BIE WS g T AR gIHfaR A
P Py Shac AT 27...(FFEM)...

st IS AR g R, Q@ doiee vas B BH BT |L(@EE)... f&aiT
Tolde RS Woide B 1. (@duH).. 39 Uolde & 99 9N 9 Sl Tele ofdd

T..(TET)...

sft SuwamfY ;- oy IR W ¥ ..(9E)... UGBl ART ¥ oW V&
Tl...(Taem)...

M I FAR i W), R uolee & g9 S A WIS dold RIgeeE
SE BN .. (FEUH)... Sl YAS Bl spread €, SEH A Q... (FEAEM)... TSl
10 freies #, S 91X olad Tol€ &1 8, 98 6 HIicY dd &H BN | (). .
feaiT Iole & 999 ¥ Tols B BIL..(AEM)... 99 3R & BRIGT 8RN |...(SIFerH)...

2 HTARAT TAIS AR : SUGUINT HEIGE, 3 qb FAMNIR BT BH TRT 8l
TR IR T (GE).. S8 W Bl R’ TS B7..(FauH)... 98 Ru v TSt
Pl T2..(AIFM)... BF AN DI 39 Uolde & IR A IR A AR .. (Aaem)...

Mt 7o PR R W), gEEfaR & aR # &% wifoat Farg T o | (araem)..
Bl 9adl § 6 S9d IRU Tae Rafd § g8 fIFeE ol (@aem). 396 ar
4 9gd 9™ dwAfeHt SN off | (@au)... 8 & H Ud dHCt i o, I9 FHCT
9 R TS IRb qA™1 § B I Uiolae A<l ¢ ...(@aEH)... 39 Hioide | Wrar
BT |...(TAE)... ST89 i H RIa9 &M BT o1, Sa91 ®H 7 ol &) @
T (aeH)... o Hafedl ¥ e @ feR o) fear . (@ae)... 3R B
JTSY BH TASIEL A Fe g l..(@aeH)... R 4 gaEfR diode R 9 I
B SO (AFEH)... s ARiSe Bl 3R uraR fHer | (e ). .

At e RaweT AT Syl weled, § A 3 S W Sweydd g
e § 6 faeell #...(@@am)... Members of Parliament & &R1 # WlelR fdSTell <
& fIU ® FaRen @ S @ wr..(@aE).. g9 o ar § 6 Al fasel @ g=a
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FH B, Al ool § $9 9 HH W8l W9d &, 981 Aok [Aotell @ eraven dAl
IRY..(@FeH)... 3R Aok e & gRT 8 &q f9oiell 9a1 dad € |...(caaem)...
A W AP ARIH | AEg HAL St 9§ emuw At € iR A W ¥ f uw
B Bg qb YRT B ST, (FFEH)...

M T AR RiE : AwEley, R & IW AR UFed o B AR IS
T Sd I &H 40 ufea Afdst <d g l..(@aum).. F At & e faon
W E, T IR, 9 FUT BRI W GleR Ued o Add € IR AfaE &1 wrer
IST IHd § |..(FGEF)... Sl WHRT AGM &, 87 W Aok Ued oma & fog
g o TR faerT ud sma faurT ud cPwD @ TEl @R ol 3R 3¢ [T
Sl W SawId BNT, 98 &9 B] ol |.(EE)...

SHRI BIRENDRA PRASAD BAISHYA: From the reply of the hon. Minister
...(Interruptions)...it is clear that the North-eastern region has contributed
...(Interruptions)...maximum power generation in our country. ...(Interruptionsi... But
electricity connectivity in all the remote areas of ...(Interruptions)... the North-eastern
region is very poor. ../Interruptions)... 1 want to know from the hon. Minister: is this
Government going to connect all the villages of the North-eastern region with power

supply at subsidised rates? ...(Interruptions)...

SHRI RAJ KUMAR SINGH: Sir, we have connected all the

villages...(inetrruetions)...all the census villages of this country. ...(Interruptions)... The

only habitations left, are those which are sanctuaries, ST&i UX 3fETGT I ﬁ'\f-cm-ﬁl
g, 98l W BH S} &...(@aur)... where we cannot go and electrify the villages
like grazing lands. ...(Interruptions).... Only those habitations are left. ...(Interruptions}-...

Otherwise, we have connected all census habitations in the country.

it Jumafer : § 9 H we Y Wl A dewl 9 e ) @nedl
g 5 9 sl Wil W S, (Hae)... §aTd-oad B 63 9gd "eayqul B
g ok S Fo T |.(FAUM)... FATA-o/ e PT GF dgd HedQUl BT T, i
UH-Udh Fald & Sdd @l dIRI § AR & 9gd AR RARY Ud §9e od
The House stands adjourned till 2.00 p.m.
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WRITTEN ANSWERS TO STARRED QUESTIONS

Modernisation of Rural Development and Agricultural
Cooperative Banks

*318. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of FINANCE
be pleased to state:

(@ whether Government has taken steps to modernise the Rural Development
Banks and Agricutural Cooperative Banks etc.;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) to (c)
The Short Term Cooperative Credit Structure (STCCS) comprises State Cooperative
Banks (StCBs), District Central Co-operative Banks (DCCBs) and Primary Agriculture
Credit Societies (PACS).

The Long Term Cooperative Credit Structure (LTCCS) comprises the State
Cooperative Agriculture and Rural Development Banks (SCARDBS) and the Primary
Cooperative Agriculture and Rural Development Banks (PCARDBSs). While StCBs &
DCCBs are Cooperative Societies with their banking functions regulated by RBI,
SCARDBs and PCARDBs are Cooperative societies that are not covered under the
category of “Cooperative Banks” as per the Banking Regulation Act, 1949.

Cooperative Societies is a State Subject under Entry 32 of the State List of
Seventh Schedule of the Constitution of India.

The Government and National Bank for Agriculture and Rural Development
(NABARD) have taken the following measures for revival, strengthening and
modernisation of the Cooperative Credit Structure (CCS):

a. With a view to provide financial assistance to bring the system to an
acceptable level of financial health, the Government implemented a revival
package for STCCS from 2006to 2011. Under the revival package, Government
of India released ¥ 9,245 crore. Thepackage, inter alia, included adoption
of common accounting systems which paved the way for adoption of
technology in the cooperative banks.
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b.  The Union Government in 2014 announced implementation of the Scheme
for revival of 23 unlicensed District Central Cooperative Banks (DCCBs) in
the four States i.e Uttar Pradesh, Maharashtra, West Bengal and Jammu &
Kashmir to enable them to achieve the minimum level of Capital to Risk
(Weighted) Assets Ratio (CRAR) requirement prescribed by the RBI. An
amount of ¥ 2560.29 crore (including Gol share of ¥ 562.07 crore) has been
released to 20 DCCBs which have been issued license by RBI.

¢.  National Informatics Centre (NIC) has developed a common software and
Core Banking Solution (CBS) for Agriculture Rural Development Banks
(ARDBsS).

d.  NABARD provides financial assistance for modernization of Cooperative
Banks under the Cooperative Development Fund (CDF) for setting up of
computer lab, help desk for CBS implementation, infrastructure and
technology related equipment, purchase of capital items by training
establishments promoted by Cooperative Banks, capacity building training
programmes etc.

e.  Through the Financial Inclusion Fund (FIF), NABARD provides financial
support to the Cooperative Banks to facilitate implementation of CBS thereby
enabling these banks to extend various digital financial products/ services.

f.  NABARD provides support to Rural Cooperative Banks for framing and
implementation of technology related policies such as Cyber Security,
Information Technology and Information Systems.

g.  With an objective of improving the services of PACS at ground level for
opening of banking counters, use of micro ATMs/ Point of Sale (PoS)
machines etc, NABARD provides grant support to Cooperative Banks for
setting up of PACS Development Cells (PDCs) at DCCB level.

h.  NABARD provides grant support to SCARDBs out of CDF for training of
personnel and v support for setting up of PCARDB Development Cells on
the lines of PACS Development Cells of STCCS.

Regional Rural Banks (RRBs) have a mandate to cater to banking and credit

services of rural areas specially small and marginal farmers, rural artisans etc. The
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Government and NABARD have taken the following measures for strengthening and

modernisation of the RRBs:

a.

All RRBs work on CBS which was implemented with support from NABARD.

NABARD has also provided support for RuPay Kisan Cards, Bharat Interface
for Money (BHIM) Unified Payment Interface (UPI), deployment of micro
ATMs and (PoS) Mobile PoS machines.

Amalgamation of RRBs within a State has been carried out with a view to
enable RRBs to minimise their overhead expenses, optimise the use of
technology, enhance the capital base and area of operations and increase
their exposure.

Recapitalisation support is provided to RRBs to augment their capital so as
to comply with regulatory capital requirements.

Periodic review of financial performance of RRBs, including business
diversifications, profit planning, revenue management and Non Performing
Assets (NPA) management through conduct of national level meetings by
NABARD and through Empowered Committee (EC) meetings at State level.

Regular Capacity building efforts are undertaken by NABARD like training
at Bankers Institute of Rural Development (BIRD), conduct of Organisational
Development Initiative (GDI), exposure visits, etc.

To enable Cooperative Banks to meet the crop loan and term loan requirements

of farmers, NABARD provides concessional short term refinance to Cooperative Banks,

for their crop loan lending under the Short Term Cooperative Rural Credit (Refinance)
Fund. An amount of ¥ 45,000 crore was allocated for the said Fund during 2018-19.
NABARD also provides long term refinance support to Cooperative Banks and Regional

Rural Banks for their lending towards investment activities in agriculture through the
Long Term Rural Credit Fund (LTRCF). An amount of ¥ 15,000 crore was allocated to
this fund during 2018-19.

New Naturopathy centres

*319. DR. AMEE YAJINIK: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to

state:
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(@) whether Government has any proposal to provide grants to promote new
naturopathy centres in the country;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and
(d) the details of the centres and their current status?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) to (d) Health is a State subject and opening of new Naturopathy
centres comes under purview of respective State/UT Governments. However, under
Centrally Sponsored Scheme of National AYUSH Mission (NAM), there is provision of
financial assistance to State/ UT Governments for setting up of AYUSH Wellness
Centres including Yoga &Naturopathy. State/UT Governments may avail eligible financial
assistance by projecting the same through State Annual Action Plan (SAAP) as per
NAM guideline.

At the Central level, Ministry of AYUSH through its two autonomous bodies
namely Central Council for Research in Yoga and Naturopathy (CCRYN), New Delhi and
National Institute of Naturopathy (NIN), Pune actively promote Naturopathy activities
across the country.

The status of number of units assisted for setting up of Naturopathy centres
State/UT-wise is given in the Statement.

Statement

State/UT-wise Status of Naturapathy Centres assisted under
National AYUSH Mission

(X in lakhs)
Sl Name of the 2016-17 2017-18 2018-19
No. State Units Amount Units Amount  Units  Amount
1 2 3 4 5 6 7 8
1. Andman and - - - - 1 2.9

Nicobar Islands
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1 2 3 4 5 6 7 8

2. Chandigarh - - 1 ©r - -

3. Jammu and Kashmir 2 2400 - - - -

4. Kerala 1 1200 1 » 1 1515

5. Tamil Nadu 2 16920 2 3238 % 2856
ToTaL 5 2052 o) 3478 K§ 31365

Central loan to be paid by Punjab

*320. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of FINANCE be
pleased to state:

(@ the total central loan yet to be paid by the Punjab State Government as on
date including interest;

(b) whether State Government of Punjab has time and again requested the
Union Government to waive off the loans taken due to different reasons; and

(c) if so, the details thereof?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) As
gleaned from audited State Finance Accounts of Punjab for the year 2017-18, the total
central loan yet to be paid by the Punjab State Government as on 31st March 2018 is
¥ 4018.23 crore.

(b) and (c) No. There is no request pending with the Ministry of Finance for
waiving off the Central Loan yet to be paid. However, the Slate Government of Punjab
requested this Ministry to waive off the special term loan (STL) of ¥ 5799.92 crore given
during 1984-85 to 1993-94 for combating insurgency and militancy. Out of this, the State
Government of Punjab had repaid T 771.24 crore and the balance amount of ¥ 5028.68
crore was waived off by the Government of India over a period of time.

Strengthening primary healthcare system

*321. SHRI SANJAY SINGH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state;

(@ whether it is a fact that maximising the efficiency of primary healthcare
centres will result in a significant saving in funds;
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(b) if so, the steps proposed to be taken to strengthen the primary healthcare

in India;

(c) whether there are any studies to gauge the efficiency of the primary healthcare

centres in India; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) Evidence from across the world shows that the countries that have strong primary
health care systems have lower costs of care and lower inequalities and hence, maximising
the efficiency and effectiveness of primary healthcare centres will result in better health
outcomes. A Report and Recommendation of National Consultation on “Strengthening
Primary Health Care in Rural India” held from 26- 29 April, 2018, New Delhi emphasised
that increasing the utilization of Primary Health Centres and maintaining the primacy
of primary health care would help in reducing expenditure by reducing unnecessary

referrals.

(b) “Public Health and Hospital” being a State subject, the primary responsibility
to strengthen the primary healthcare in the States/UTs lies with respective State
Governments. However, under National Health Mission (NHM), financial and technical
support is provided to States/UTs for strengthening their healthcare services with a
focus on primary health care based on the proposals received from them.

The National Health Policy, 2017 envisages as its goal the attainment of the
highest possible level of health and wellbeing for all at all ages, through a preventive
and promotive health care orientation in all developmental policies, and universal
access to good quality health care services without anyone having to face financial
hardship as a consequence, This would be achieved through increasing access,
improving quality and lowering the cost of healthcare delivery. The Policy envisages
raising the public health expenditure to 2.5% of GDP in a time bound manner by 2025,
of which, two third is envisaged to be allocated for the primary healthcare.

In alignment with the goals under NHP 2017, the Government announced the
ambitious and holistic Ayushman Bharat programme with its twin pillars of Health and
Wellness Centres and the Pradhan Mantri Jan Arogya Yojana (PMJAY). The Ayushman
Bharat-Health and Wellness Centres (AB-HW(Cs) envisage provision of comprehensive
primary care that includes preventive healthcare and health promotion at the community
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level with continuum of care approach for all. Services at AB-HWCs are free and
universal to all individuals residing in the service area. The target is to transform the
1,50,000 Sub-Health Centres and Primary Health Centres into AB-HWCs by December,
2022.

The AB-HW(Cs seek to provide an expanded range of services to include care for
Non Communicable Diseases (NCDs) including universal screening and management of
30 plus population for common NCDs, palliative and rehabilitative care, Oral, Eye and
ENT care, mental health and first level care for emergencies and trauma as well as
Health promotion and wellness activities like Yoga apart from services already being
provided for Maternal and Child Health including immunization, and communicable
diseases.

The Sub-centre level AB-HWCs are to have Community Health Officers. All the
AB-HWCs are expected to have the telemedicine facility, provision of essential drugs
and diagnostics free of cost, robust IT backbone to facilitate continuum of care, and
performance linked payment systems.

Under Free Drugs & Diagnostics Service Initiatives of NHM, financial support is
provided to States / UTs for provision of free essential medicines & diagnostics in
public health facilities based on the requirements posed by them in their Programme
Implementation Plans (PIPs).

(c) and (d) In a pilot study on Universal Health Coverage (UHC) in three blocks
of Tamil Nadu by Centre for Technology and Policy, Department of Humanities and
Social Studies, Indian Institute of Technology (11T) Madras in 2018, the study concluded
that the UHC pilot has brought about a ‘significant change’ in improving access to
primary care at sub centre level; a dramatic fall in the overall dependence on private
providers, particularly those seeking care from private hospitals; a substantial fall in
the out of pocket expenditure among those seeking outpatient care from both public
and private provider; and significant decline in per capita public expenditure per Out
Patient visit when primary care is provided at sub health centre level, thus, resulting
in enormous savings for the government expenditure, when patients move away from
PHC/CHC/DH to sub health centres.

Working group to review core investment companies

*322 . SHRI R. VAITHILINGAM: Will the Minister of FINANCE be pleased to
state:
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(@ whether it is a fact that the Reserve Bank of India (RBI) has set up a working
group to review the regulatory and supervisory framework for core investment

companies;
(b) if so, the details thereof;

(c) whether it is also a fact that over the years, corporate group structure has
become more complex, involving multiple layering and leveraging, which has led to
greater inter connectedness with the financial system through their access to public
funds; and

(d) if so, the details thereof?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN) : (a) and
(b) Yes, RBI has constituted a working group to Review Regulatory and Supervisory
Framework for Core Investment Companies (CICs) on July 03, 2019. The members of
the Group and Terms of reference are given in the Statement (See below).

(c) and (d) The working group will study the complexities, interconnectedness and
other connected issues and will provide their resolution to strengthen the regulatory
and supervisory framework of CICs.

Statement
Details of Terms of Reference of the Working Group C.C.

(i)  Toexamine the current regulatory framework for CICs in terms of adequacy,
efficacy and effectiveness of every component thereof and suggest changes
therein;

(i) To assess the appropriateness of and suggest changes to the current
approach of the Reserve Bank of India towards registration of CICs including
the practice of multiple CICs being allowed within a group;

(i) To suggest measures to strengthen corporate governance and disclosure
requirements for CICs;

(iv) To assess the adequacy of supervisory returns submitted by CICs and
suggest changes therein;

(v) To suggest appropriate measures to enhance RBFs off-sight surveillance
and on-site supervision over CICs; and
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(vi) Any other matter incidental to the above.
2. The composition of the Working Group is as under:

()  Shri Tapan Ray, Non-Executive Chairman, Central Bank of India and former
Secretary, Ministry of Corporate Affairs, Govt of India - Chairperson

(i)  Smt. Lily Vadera, Executive Director, Reserve Bank of India - Member

(i) Shri Amarjeet Singh, Executive Director, Securities and Exchange Board of
India -Member

(iv) Shri T Rabishankar, Chief General Manager, Financial Markets Regulation
Department, Reserve Bank of India - Member

(v) Shri H K Jena, Deputy Managing Director, State Bank of India-Member

(vi) Shri N S Venkatesh, Chief Executive, Association of Mutual Funds in India
- Member

Financial assistance to BPL patients

*323. DR. VINAY P. SAHASRABUDDHE: Wiil the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ the number of patients living below the threshold of poverty line who have
received financial assistance under the scheme of Rashtriya Arogya Nidhi (RAN) since
the past three years, the details thereof, State-wise;

(b) the number of patients who have received financial assistance for treatment
of cancer under the ‘Health Minister’s Cancer Patient Fund’ the details thereof State-

wise; and

(c) the estimated amount spent by Government on the above mentioned

initiatives?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(2) to (c) Under the Umbrella Scheme of Rashtriya Arogya Nidhi (RAN) funds are not
released to States/UTs. Financial assistance under the scheme is released to the hospitals
where eligible patients receive treatment, based on application by the patient and
recommendation of the treating hospitals in the prescribed format. Hospital-wise details
of number of patients benefitted under Rashtriya Arogya Nidhi (RAN) and Health
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Minister’s Cancer Patients Fund (HMCPF) components of the Umbrella Scheme of
Rashtriya Arogya Nidhi during the last three years are given in the Statement | & Il
respectively (See below). Government has spent a total amount of ¥ 155.32 crore under
the scheme during this period.

Statement-1

Hospital-wise details of patients benefited under Rashtriya Arogya Nidhi (RAN)

SI. No. Name of Hospital 2016-17 2017-18 2018-19
No.of Patients No.of Patients  No.of Patients

1 2 3 4 5

L AIIMS, Delhi 42 1200 710

2. AIIMS, Bhubaneshwar 1 1 1

3 DR. RMLH Delhi Y] 6 7

4. G B Pant Hospital, Delhi i 7 2

5 BHU Varanasi - 1 4

6 GSMHS, Jammu 3 2 -

7. GBPCH Srinagar 1 - -

8 ILBS, Delhi 2 5 7
9. IPGMER, Kolkata - - -
10.

KGMU, Lucknow 1 - 1
11. LNJP, Delhi n 15 13
12. NEIGRIHMS, Shillong - - 3

13.  NRSMCH, Kolkata - - -

14.  PGIMER, Chandigarh 8l 3 3
15.  RCC, Thiruvananthapuram - - 14
16. GTB Hospital, Delhi 1 1 -
17.  Safdarjang Hospital, Delhi 18 B 69
18 GMCH, Guwahati 5 1 3

19. SGPGIMS, Lucknow 7 12 3
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1 2 3 4 5

2. SKIMS, Srinagar 5 D al
2L TMC, Mumbai - 3 1
2 GMC, Jammu - 5 1
2 IGMC, Shimla - 2 -
24, IKDRC, Ahmedabad 9 5 4
2, KEM, Mumbai - 1 -
2. MMABM, Anantnag 1 - 1
2. NITRD, Delhi 2 - -
2. SCTIMST, Thiruvananthapuram 3% 2 6
2. Cancer Institute (WIA), Chennai - 4 2
0. Delhi state Cancer institute - 1 -
3L Dist. Hospital, Kozheneherry - 2 1
2 BRAM, Raipur - 1 1
. Govt. Hospital, Ernakulam - 3 -
A GMC, Kottayyam - 1 1
5. GMC, Thiruvananthapuram - 1 -
3. HBCH & RC, Vishakhapatnam . 2 2
3r. KNMH, Allahabad - 3 3
3B LHMC, Delhi - 1 1
e PCTH & RC, Puducherry - » 2
40. PGIMS, Rohtak - 2 -
4 SAT, Thiruvananthapuram - 1 -
v} SMS, Jaipur - 1 -
43 SVIMS, Tirupati - 0 D
44, RMLIMS, Lucknow - . 1
4. JMMC Aligarh - - 1
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1 2 3 4 5

46.  RIMS, Ranchi - - 1

47.  JIPMER, Puducherry Lp - -

48. NIMHANS, Bengaluru 51 - -

49, Civil Hospital, Aizawl - - 2
Statement-11

Hospital-wise details of patients benefitted under Heafth Minister’s Cancer
Patients Fund (HMCPF)

SL.No. Name of Hospital 201617  2017-18 201819

No.of No.of No.of
Patients Patients Patients

1 2 3 4 5

1 Cancer Hospital, Tripura, Agartala 29 - -

2. Cancer Hospital & Research centre, Gwalior, MP 478 1447 534

3 Chittaranjan National Cancer Institute, Kolkata 25 (% 770

4 Civil Hospital, Aizawl, Mizoram 1 - -

5 Dr. B.B. Cancer Institute, Guwahati, Assam 919 1116

6 AIIMS, New Delhi. 26 P 123

7. AIIMS, Briubanesriwar - - 1

8. Kamala Nehru Memorial Hospital, Prayagraj, 5P - -
Uttar Pradesh

9. Kidwai Memorial Institute of Oncology 5 - -
Bangalore, Karnataka

10.  Post Graduate Institute of Medical Education 6 - 5
and Research, Chandigarh

n Puducherry Regional Cancer Society, JIPMER, 10 ©» B
Puducherry

12 Regional Cancer Centre, Thiruvananthapuram - % &

Kerala
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1 2 3 4
13 Regional Cancer Control Society, Shimla, 318 3B
Himachal Pradesh
14, Regional Cancer Institute (WIA), Adyar, “ 5
Chennai, Tamil Nadu
15 Sanjay Gandhi Post Graduate Institute of 2 1
Medical Sciences., Lucknow UP
16.  Sher-1 Kashmir Institute of Medical Sciences, D 3
Soura, Srinagar
17.  Tata Memorial Hospital, Mumbai, Maharashtra 1 -
18 GMC, Jammu 1 -
19 GSMHS, Srinagar 1 -
2. NRSMCH, Kolkata 6 -
2 Dr. RML Hospital, Delhi 1 -
2 Safdarjang Hospital, Delhi 8 -
2 GMC, Guwahati 3 -
24, NIMS, Hyderabad 1 -
ys) SCTIMST, Thiruvananthapuram 2 -
2. HomiBhabha, Vishakapatnam -
21. Cancer Hospital, Aurangabad - -
2 SSPH, NOIDA, UP - -
2, NEIGRIHMS, Shillong - -
0. BHU, Varanasi - -
3L SVIMS, Tirupati - -

Ayush Hospital in Kulgam district, J & K

*324. SHRI NAZIR AHMED LAWAY: Will the Minister of AYURVEDA, YOGA

AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased
to state:
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(@ whether Government has approved an AYUSH Hospital in Kulgam district
in the State of Jammu and Kashmir;

(b) if so, the details thereof and whether the construction has started or not;
and

(c) the number and places approved for hospitals in the State of Jammu and

Kashmir?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) and (b) Yes, under Centrally Sponsored Scheme of National AYUSH
Mission (NAM), Central Government has approved for setting up of upto 50 bedded
integrated AYUSH Hospital In Kulgam district, Jammu & Kashmir. State Government
has reported that the possession of land measuring 15 Kanals at MOUZA
TCHAWALGAM, Kulgam District has been taken by Indian System of Medicine (ISM)
Department. State Government directed State Public Works Department (PWD) to
prepare the Detailed Project Report (DPR). However, construction of AYUSH Hospital,
Kulgam has not been started.

(c) The number and places approved for setting up of upto 50-bedded integrated
AYUSH Hospitals in the State of Jamrnu & Kashmir is given in the Statement.

Statement

Year-wise grant approved for setting up of upto 50-bedded integrated AYUSH
Hospital in the State of Jammu & Kashmir under National AYUSH Mission

(X in lakhs)
Location of Unit Amount Approved Amount Approved
hospital approved during 2017-18 during 2018-19
Kishtwar 1 200.00 -
Kupwara 1 200.00 -
Bilawar 1 - 14027
Kulgam 1 - 10000

Under Centrally Sponsored Scheme “Development of AYUSH Hospitals &
Dispensaries” which was in operation prior to September, 2014, State of Jammu and



Written Answers to [23 July, 2019] Starred Questions 51

Kashmir was provided an amount of ¥ 765.00 lakhs for setting up of a 50 bedded
AYUSH Hospital at Harwan (Kashmir). The building has been partially constructed at
Harwan. However, due to court intervention, the hospital has not become functional.

Assessment of un-electrified rural households

*325. SHRI BHUBANESWAR KALITA: Will the Minister of POWER be pleased
to state:

(@ whether Government has made any assessment of un-electrified rural
households in the country;

(b) if so, the details thereof, State-wise particularly in Assam and other North
Eastern States;

(c) the extent to which achievements have been made, and how many villages
left un-electrified till 31 March, 2019; and

(d) the target date of Government to cover the entire rural households in the
country, with specific reference to Assam and other North Eastern States?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) to (d) As reported by the States, all inhabited census villages across the
country stood electrified on 28.04.2018, including Assam and other North Eastern
States. Government of India launched Pradhan Mantri Sahaj Bijli Har Ghar Yojana -
Saubhagya in October, 2017 with the objective to achieve universal household
electrification by providing electricity connections to all willing un-electrified households
in rural and all poor households in urban areas across the country, by March, 2019.
All States have declared electrification of all households on Saubhagya portal, except
18,734 households in LWE affected areas of Chhattisgarh as on 31.03.2019. As reported
by the States, 2.63 crore households were electrified up to 31.03.2019 across the
country including Assam and other North Eastern States, since launch of the scheme
on 11.10.2017. State-wise detail is given in the Statement (See below).

Subsequently, Government of Chhattisgarh on 14.06.2019 has reported 40,394 un-
electrified households and Government of Rajasthan on 01.07.2019 has reported that
there are 1,45,528 un-electrified households left in the State. Government of Assam has
reported on 19th July, 2019 that there are few un-electrified households including those
located in non-cadastral villages (NC), forest villages (FV), permanent grazing reserves
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(PGR), variable grazing reserves (VGR) who are outside the mandate of Assam Power
Distribution Company Limited (APDCL) for household electrification.

Statement

State-wise electrification of households as per Saubhagya portal during the
period from 11.10.2017 to 31.03.2019.

SI. No. Name of the Number of households
States electrified
1 2 3
1 Andhra Pradesh 181,930
2. Arunachal Pradesh 47,089
3. Assam 1,745,149
4. Bihar 3,259,041
5. Chhattisgarh 749397
6. Gujarat 41317
7. Haryana 54,681
8. Himachal Pradesh 12391
9. Jammu and Kashmir 387,501
10, Jharkhand 1,530,708
n Karnataka 356974
2 Madhya Pradesh 1,984,264
13 Maharashtra 1517922
14 Manipur 102,748
15, Meghalaya 199,839
16. Mizoram 27970
17. Nagaland 132507
Odisha 2,452,444

19 Puducherry 912
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1 2 3
2. Punjab 3477
2L Rajasthan 1,862,736
2 Sikkim 14,900
23 Tamil Nadu 2170
24, Telangana 515,084
5. Tripura 139,090
2. Uttar Pradesh 7,980,568
2. Uttarakhand 248751
2. West Bengal 732,290
TortaL 26,284,350

Fraud prevention wing to detect fraud in banking system
*326. SHRI SANJAY RAUT: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that there is a sharp rise of willful defaulters in public
sector banks and private sector banks despite threat of new bankruptcy law;

(b) if so, die details thereof, bank-wise;

(c) whether Government has found any fraud by willful defaulters, if so,
Government’s reaction thereto;

(d) whether Government is considering to set up a separate fraud prevention
wing to detect willful defaulters/fraud in the banking system at an early stage; and

(e) if so, the details thereof?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) to (e)
Comprehensive measures have been taken with a view to deter and check wilful
defaulters and perpetration of fraud, including, inter-alia, the following:

(1) As per data reported by Public Sector Banks (PSBs), till 31.3.2019, suits for
recovery have been filed in 10,022 cases. In cases involving secured assets,
action under the provisions of die Securitisation and Reconstruction of
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Financial Assets and Enforcement of Security Interest Act, 2002 has been
initiated in 8,067 cases. Further, in accordance with RBI instructions of
initiation of criminal proceedings wherever necessary, FIRs have been
registered in 3,154 cases.

To deter wilful defaulters, as per RBFs instructions, wilful defaulters are not
sanctioned any additional facilities by banks or financial institutions, and
their unit is debarred from floating new ventures for five years. Further, vide
Securities and Exchange Board of India (Substantial Acquisition of Shares
and Takeovers) (Second Amendment) Regulations, 2016, wilful defaulters
and companies with wilful defaulters as promoters/directors have been
debarred from accessing capital markets to raise funds. In addition, the
Insolvency and Bankruptcy Code, 2016 has debarred wilful defaulters from
participating in the insolvency resolution process.

For effective action against wilful defaulters fleeing Indian jurisdiction, the
Fugitive Economic Offenders Act, 2018 has been enacted to provide for
attachment and confiscation of property of fugitive offenders and has
disentitled them from defending any civil claim.

Government has advised PSBs to decide on publishing photographs of
wilful defaulters, in terms of RBI’s instructions and as per their Board-
approved policy.

Government has advised PSBs to obtain certified copy of die passport of
the promoters/directors and other authorised signatories of companies
availing loan facilities of more than ¥ 50 crore.

Heads of PSBs have also been empowered to request for issue of Look Out
Circulars.

Government has issued “Framework for timely detection, reporting,
investigation etc. relating to large value bank frauds” to PSBs, for systemic
and comprehensive checking of legacy stock of their NPAs, which provides,
inter-alia, that—

() all accounts exceeding ¥ 50 crore, if classified as NPAs, be examined
by banks from the angle of possible wilful default and fraud;
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(i) examination be initiated for wilful default immediately upon reporting
fraud to RBI; and

(iii) report on the borrower be sought from the Central Economic Intelligence

Bureau in case an account turns NPA.

(8) For enforcement of auditing standards and ensuring the quality of audits,
Government has established the National Financial Reporting Authority as

an independent regulator.

(9) In order to bring transparency and accountability in the larger financial
system, bank accounts of 3.38 lakh inoperative companies were frozen over

the last two financial years.

Government’s direction to PSBs to proactively check NPA accounts of ¥ 50 crore
and above for possible fraud, and to initiate examination for wilful default immediately
upon reporting fraud to RBI, has resulted in better detection and reporting of wilful
default. As per RBI inputs, the accretion in number of wilful defaulter declarations of
¥ 25 lakh and above, over the financial years 2016-17, 2017-18 and 2018-19 (till December
2018) was at an average annual rate of 9.5% for PSBs and 12.2% for Private Sector
Banks. Bank-wise details of the number of wilful defaulters are given in the Statement

(See below).

With regard to fraud on the part of wilful defaulters, RBI has apprised that out
of 765 unique wilful defaulters with exposure of ¥ 5 crore and above as on 31.3.2019,

188 were also reported as frauds.

PSBs have dedicated fraud monitoring units for prevention, detection, declaration
and reporting of frauds. Further, as per RBI’s Master Direction on Frauds, Private
Sector and Foreign Banks are required to report frauds of ¥ 1 crore and above to
Serious Fraud Investigation Office, and Public Sector Banks are required to report
frauds of ¥ 3 crore and above to the Central Bureau of Investigation, which has a

specialised Banking Security and Fraud Cell.



Starred Questions

[RAJYA SABHA]

Written Answers to

56

Aue pauonoues 10U ale sialnessp

[N[IM ‘suonanisul s,|gy Jad se 1 8 £V ueg eusq
‘SIg)|Nesap |NIIM J918p 01 ‘IBA03IOIN z z z paywiI Mueg g0d
"S9Sed $GT'S Ul palalsibal usaq aney &l oct 1545 yueg uonelodiod
sHI4 ‘Aressadau Janasaym shuipasooid g ¢ ¢ pevwIT Sueg uolun Ao
[eUIWILID JO UOIRNIUL JO SUORINIISUI
) L R 0L elpul JO Mueg [enusd
194 YIM 32UBpIodJ. Ul “4ayling Sased
/90°8 U1 PaJenIul Usaq Sey Z00Z PV i & & jueg UeUIAS d1j0Led
158.191u] A114n28S JO JUBWSIOUT pue 05 67 Ty yueg eleued
S13SSY [eloURUI4 JO UOIIONJISU0IaY . . . RISEEUEI 4O S{UEE
pue  uOIlBSIIIINJAS a8yl 4o
suolsiAoid Byl Japun UOIdR ‘S}asse s av e BIpul J03ueg
paindas BUIAJOAUI S3SBD U] 'S3sed 165 60E 6z epoJeq Jo yueg
220'0T Ul pajly usaq aney Alanodal 1 - AG DAIIWIT YUeg SIXY
104 suNs ‘6TOZ'ETE 11 *'(sgSd)
syueg 101935 2llgnd Aq paliodal 6 § 0 fUed S9UBLlS [EWS NV
e1ep Jad sy ‘AjdAisuayaidwod 1surehe 174 e 104 Jueg elypuy
Paloe Ud3Q aAeY SJalnesap |NIIIA ® Wz & s\ueg pegeue|y
6T0C'€'TE U0 SV 8T0C'€'TEUO S LT0Z'€'TE U0 sV Sued

Syueg 101095 aleALld pue a1jgnd AQ 8Aoge pue yye| GZ 2 10 Ja)nejep [NijIM JO Jsquinp

luswarels



57

Starred Questions

[23 July, 2019]

Written Answers to

annibny Jjo Auadoid JO u0IRISIJUOD
pue juswyoene Joj apinoid 01
Pa1oRUS U3a( Sey 8T0Z 19V SIpuayO
J1wouod3 aAnIbn4 syl ‘uonaipsun(
uelpu Buiasy) sisynegap [NyjIM Isurebe
UoII0B BAI109)49 40 ‘Aj[euonippy

'ss9204d uoIINjOSA
-Aauanjosul ayl ul Bunedionied
W0} SI3}|Neyap [NJIM PaLIRgap Sty 9T0Z
‘apo) Aaidnijueg pue Aouanjosu] ayl
‘Uonippe U] ‘spuny asied 0} Sieytew
|[elides Bulssadde wWol) paliegap
usag aAeYy S$J03934Ip/ siajowold
Se slayneyap [NHIM yum saluedwod
pue S13){Meyap [Ny{IM ‘9T0Z ‘suolienbay
(quswpuawy puodas) (sianoaxel
pue saleys Jo uonisinboy [enueisqns)
elpu] Jo pieog abueyox3 pue
S31114N23S PIA ‘1aynnS "SIeak aAly 10}
SainjuaA Mau Buireoly wouy palteqsp
SI 11N 413y} puUB ‘suonninisul [eloueuly
10 syueq Aq ssnijioe) euonippe

69T
AN

&

R b 8 8§ 8 § § ©c 8 R R o 8

19S ynm pabiaiN
89T
680'T
&
o

5

Kb o 988 8 o

ce 8 a>fnEh 8§

° §

174

indier pue Jsuexig Jo yueg a1e1s
eIpU| JO Sueg 3)els

yueg feuoneN gelund
Yueg puis pue gelund
30J3WIWOD JO Mueg [elusLIO
paMWIT Sueg [enureN

s\ueg eIpuIyeIA Xel0M
palwIT Yueg eASAA Jniey]
PNWIT Sueg exereusey
paNwiI] sueg eASAA ONI
payWIT sjueg puisnpul
Mueg SeasIsnQ uelpu|
s\ueg uelpuj

pauwIT Sueg 19dl

paMwWIT ueg D101

pauwI Sued O4aH

PaNWIT Yueg IWXejueyq



Starred Questions

[RAJYA SABHA]

Written Answers to

58

ISY :924n0S
9 9 9 Mueg SeA
&t VET CET siueg eAelin
e 6 1€ Blpuj Jo Yueg psuun
a3 %8 1.9 elpuj Jo Yueg uolun
99 99 for) ueg 00N
(s007) !
SJe|N2JID INO Y007 JO anssli 10} 1sanbal € | & paywiT Yueg uelpu] yinos syl
01 paJamoduwia uaaq os|e aAeY SGSd JO T T a palWIT yueqg Jexeurey ayL
SPESH 71019 05 2 UEU) 810U JO SaNIIOEY o a a PaNWIT Yueg SBJIA IWYSHET 8YL
ueo| Buljrene saluedwod Jo sarioreubis
ueg JIWYseS| pue nwwer a
pasiloyine Jaylo pue sI103ldallp ¢ ¢ ¢ AUEE UUSEN P Coul
/si810wo4d 8y} Jo uodssed ayl Jo Adod [0 &e e PaNIWIT qued [eJopad 8yl
palIIad ureygo o} pue ‘Aarjod panoidde ) P D pa1IWIT Yueg 3]1IULIISIA| PRUjIWERL
-preog syl Jad se pue suononisul e o o sueg a1IPUAS
S.19d JO sulal Ul ‘slayneap [nyIm
& 2100URARI] O Yueq a1eIsS
Jo sydesboloyd Burysiignd uo apidep
0] SGSd PaSIAPE Sey JUBWUIIA0D 6I¢ B[BlEd J0 3uRg SIElS
‘Jayuin4 ‘wirejd [1A19 Aue Buipuajap wouy 8 310SAN 10 Mueg a1v1S
WIaYl pajlIussIp Sey pue SIapusjjo Iz peqeIapAH 4O sueg a1elS
610C'€'TE U0 SV 810C’¢'TEUo sy L102°€'TE U0 sV ued




Written Answers to [23 July, 2019] Starred Questions 59

Failure to check bank frauds

*327. SHRI RAVI PRAKASH VERMA: Will the Minister of FINANCE be pleased

to state:

(@ the details of the cases of banking frauds committed and reported, separately,

during last five years, year-wise and bank-wise;

(b) the details of money involved in alleged frauds committed and reported

during last five years, year-wise and bank-wise;

(c) the details of banking frauds committed and reported during the period from

2009 to 2014, year-wise and bank-wise along with the money involved; and
(d) the reasons for failure of Government to check bank frauds?

THE MINISTER OF FINANCE (SHRIMATI NIRMALA SITHARAMAN): (a) to
(d)t Government has taken comprehensive steps to reduce the incidence of frauds in

banks. The steps taken include, inter-alia, the following:

(1) Government has issued “Framework for timely detection, reporting,
investigation etc. relating to large value bank frauds” to Public Sector Banks
(PSBs), for systemic and comprehensive checking of legacy stock of their

non-performing assets (NPASs), which provides, inter-alia, that—

() all accounts exceeding ¥ 50 crore, if classified as NPAs, be examined
by banks from the angle of possible fraud, and a report placed before
the bank’s Committee for Review of NPAs on the findings of this

investigation;

(i) examination be initiated for wilful default immediately upon reporting
fraud to RBI; and

(iii) report on the borrower be sought from the Central Economic Intelligence

Bureau in case an account turns NPA.

(2) Fugitive Economic Offenders Act, 2018 has been enacted to deter economic
offenders from evading the process of Indian law by remaining outside the

jurisdiction of Indian courts. The act provides for attachment of property of
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a fugitive economic offender, confiscation of such offender’s property and
disentitlement of the offender from defending any civil claim.

(3) PSBs have been advised to obtain certified copy of the passport of the
promoters/directors and other authorised signatories of companies availing
loan facilities of more than ¥ 50 crore and, decide on publishing photographs
of wilful defaulters, in terms of Reserve Bank of India (RBI)’s Instructions
and as per their Board-approved policy and to strictly ensure rotational
transfer of officials/employees. The heads of PSBs have also been empowered

to issue requests for issue of Look Out Circulars.

(4) For enforcement of auditing standards and ensuring the quality of audits,
Government has “established the National Financial Reporting Authority as
an Independent regulator.

(5) Instructions/advisories have been Issued by Government to PSBs to decide
on publishing photographs of wilful defaulters, in terms of RBI’s instructions
and as per their Board-approved policy, and to obtain certified copy of the
passport of the promoters/directors and other authorised signatories of

companies availing loan facilities of more than ¥ 50 crore.

(6) In order to bring transparency and accountability in the larger financial
system, bank accounts of 3.38 lakh inoperative companies were frozen over
the last two financial years.

The impact of the above steps is reflected in RBI’s Financial Stability Report (FSR)
of June 2019. As per FSR, systemic and comprehensive checking of legacy stock
of NPAs of PSBs for frauds has helped unearth frauds perpetrated over a number of

years.

Data on frauds furnished by RBI shows an overall declining trend in the incidence
of frauds despite continuous growth In banking business, reflecting that the steps
taken by the Government have been successful in checking bank frauds. The number
of frauds committed, as reported by Scheduled Commercial Banks (SCBs) and select
financial institutions, along with the amounts involved therein, in respect of frauds of
T 1 lakh and above, that occurred during the last five financial years (FYs), as per

inputs received from RBI, are as under:
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FY of occurrence Number of cases Amounts involved
(in crore )
2014-15 4269 23695
201516 4207 16,779
2016-17 3927 25834
2017-18 4228 9866
2018-19 2836 6,735
TotaL 19467 82959

Bank-wise details are given in the Statement-I (See below).

Details of the number of frauds committed, as reported by SCBs and select
financial institutions, along with the amounts involved therein, in respect of frauds of
T 1 lakh and above that occurred during the period from FY 2009-10 to FY 2013-14, as
per inputs received from RBI, are as under:

FY of occurrence Number of cases Amounts involved
(incroreg)
2009-10 4003 13672
2010-11 3530 14,753
2011-12 3910 20211
2012-13 4504 24819
201314 4359 21542
ToTAL 20,306 94,997

Bank-wise details are given in the Statement-II.
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Health Index 2019

*328. SHRI D. RAJA: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(@ whether Government is aware of the Health Index, 2019 released by NITI
Aayog which shows that a few large States present a dismal picture reflecting low
priority accorded by them to health and human development; and

(b) if so, the gist of the findings of the report and the measures proposed to
be taken to improve the primary healthcare system in the States which are at the bottom
of scale, as per the NITI Aayog report?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) and (b) NITI Aayog in collaboration with the World Bank and the Ministry of Health
and family Welfare has brought out a comprehensive State Health Index report “Health
States, Progressive India - Report on the Ranks of States and Union Territories, June
2019”. The report ranks the sates/UTs on the basis of their overall performance and
incremental improvement over the period 2015-16 (base year) to 2017-18 (Reference
year). This Health Index is a weighted composite index based on 23 indicators covering
key aspects of health sector performance grouped into three domains namely Health
Outcome, Governance and Information and Key Inputs/Processes. For better comparison,
States/UTs have been classified into three categories viz., Larger States (21), Smaller
States (8) and UTs (7).

The gist of the report is mentioned below:

In the Reference Year (2017-18), the average composite Health Index score among
Larger States was 53.22, compared to the Base Year (2015-16) average of 52.59.

Compared to the Base Year, the Health Index scores have increased in twelve
States in the Reference Year.

The Health Index scores for 2017-18 reveal large disparities in overall performance
across States and UTs. Among the Larger States, Kerala is at number one position with
an overall score of 74.01, while Uttar Pradesh is ranked lowest with an overall score
of 28.61. Among the Smaller States, scores varied between 38.51 in Nagaland and 74.97
in Mizoram. Among the UTs, the scores varied between 41.66 in Daman and Diu to 63.62
in Chandigarh. Overall, there is room for improvement in all the States.
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The changes in Health Index scores from 2015-16 to 2017-18 have varied
significantly across States and UTs, implying different levels of momentum to improve
performance. Among the Larger States, the States of Haryana, Rajasthan and Jharkhand
are the top three States in terms of incremental improvement in performance, while the
States of Kerala, Andhra Pradesh, and Maharashtra are the top three States in terms
of overall performance.

Among the Smaller States, Mizoram ranked first in overall performance while
Tripura and Manipur were top two States in terms of incremental improvement in
performance.

Among the UTs, Chandigarh ranked first in overall performance, while Dadra and
Nagar Haveli improved the most. Three UTs viz., Lakshadweep, Andaman and Nicobar
Islands, and Delhi registered decline in their overall Health Index scores.

There is a general positive correlation between the Health Index scores and the
economic development levels of States and UTs as measured by per capita Net State
Domestic Product (NSDP).

“Public Health and Hospitals” being a State subject, the primary responsibility of
improving the primary healthcare lies with respective State Government. However,
under National Health Mission (NHM) support is provided to States for strengthening
their healthcare systems based on the proposals received from them.

The National Health Policy, 2017 envisages as its goal the attainment of the
highest possible level of health and wellbeing for all at all ages, through a preventive
and promotive health care orientation in all developmental policies, and universal
access to good quality health care services without anyone having to face financial
hardship as a consequence. This would be achieved through Increasing access,
improving quality and lowering the cost of healthcare delivery. The Policy envisages
raising the public health expenditure to 2.5% of GDP in a time bound manner by 2025,
of which, two third is envisaged to be allocated for the primary healthcare.

In alignment with the goals under NHP 2017, the Government announced the
ambitious and holistic Ayushman Bharat programme with its twin pillars of Health and
Wellness Centres and the Pradhan Mantri Jan Arogya Yojana (PMJAY). The Ayushman
Bharat-Health and Wellness Centres (AB-HW(Cs) envisage provision of comprehensive
primary care that includes preventive healthcare and health promotion at the community
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level with continuum of care approach for all. Services at AB-HWCs are free and
universal to all individuals residing in the service area. The target is to transform the
1,50,000 Sub-Health Centres and Primary Health Centres into AB-HWCs by December,
2022.

The AB-HWCs will provide an expanded range of services to include care for non-
communicable diseases, palliative and rehabilitative care, Oral, Eye and ENT care,
mental health and first level care for emergencies and trauma as well as Health promotion
and wellness activities like Yoga apart from services already being provided for Maternal
and Child Health including immunization and communicable diseases.

The Sub-centre level AB-HWCs are to have Community Health Office¥ All the
AB-HWCs are expected to have the telemedicine facility, provision of essential drugs
and diagnostics free of cost, robust IT backbone to facilitate continuum of care, and

performance linked payment systems.

Under Free Drugs & Diagnostics Service Initiatives of NHM, financial support is
provided to States / UTs for provision of free essential medicines & diagnostics in
public health facilities based on the requirements posed by them in their Programme
Implementation Plans (PIPs).

Under the National Health Mission, financial support is provided to the States
inter-alia, to set up primary health care facilities as per the population norms and also
to strengthen existing primary health care facilities to Indian Public Health Standards
(IPHS) in terms of infrastructure, human resources, equipment, drugs and consumables

etc, based on proposals received from the States.
Legislation on PMJAY for effective implementation

*329. SHRI DHARMAPURI SRINIVAS: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that Government is planning to bring a. suitable legislation
for effective implementation of Pradhan Mantri Jan Arogya Yojana (PMJAY) across the
country on the lines of Mahatma Gandhi National Rural Employment Guarantee Act
(MGNREGA);

(b) if so, the details thereof; and
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(c) whether the process of drafting the Bill has already been started by the
National Health Authority for early legislation, if so, the details thereof?

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. HARSH VARDHAN):
(a) and (b) No.

In March, 2018, the Government had approved the Ayushman Bharat - National
Health Protection Mission, now renamed as Pradhan Mantri Jan Arogya Yojana (PMJAY),
to provide free hospitalization cover of up to ¥ 5 lakh per family per year to around
10.74 crores entitled beneficiaries identified as per the defined criteria using the SECC
database. Based on the approval of the Cabinet, a National Health Agency was set up
as a society, under Societies Registration Act 1860 to manage the implementation of the
scheme at the Central level.

Further, in January, 2019, Government restructured and reconstituted the said
National Health Agency as the National Health Authority (NHA) for better
implementation of PMJAY. The National Health Authority has been set up as an
attached office to Ministry of Health and Family Welfare with full functional autonomy.
A full time Chief Executive Officer (CEO), in the rank of Secretary to the Government
of India has been appointed by the Government to act with complete operational
control over NHA for implementation of PMJAY.

Also, an 11 member Governing Board (GB) has been established as the decision
making body of the NHA. The GB is responsible for policy matters related to PMJAY.
It is headed by Minister for Health and Family Welfare. The GB has senior central and
state government officers as its members. It also has representation of two domain
experts drawn from fields like Public health, Management etc.

(c) No.
Archaeological buildings marked under ASI

*330. DR. L. HANUMANTHAIAH: Will the Minister of CULTURE be pleased to
state:

(@) the details of archaeological buildings which have been marked under ASI
in the country so far;

(b) whether it is a fact that the archaeological buildings have been destroyed
and reconstructed as hotels, clubs, complex and wedding halls and whether this has
been noticed by Government; and
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(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) There are 3691 monuments/sites declared Centrally Protected under
the Ancient Monuments and Archaeological Sites and Remains Act, 1958 and looked
after by Archaeological Survey of India (ASI). Abatement indicating State/UT-wise
number of monuments/sites is given in the Statement (See below).

(b) No such incident has been reported at any centrally protected monument.

(c) Does not arise.
Statement

Number of centrally protected monuments/sites under the Jurisdiction of
Archaelogical Survey of India in the country

SI. No. Name of State Nos. of Monuments
1 Andhra Pradesh 129
2. Arunachal Pradesh 03
3 Assam %
4, Bihar 70
5. Chhattisgarh 47
6. Daman and Diu (U.T.) 2
7. Goa 21
8. Gujarat 203
9. Haryana 91
10. Himachal Pradesh 40
11. Jammu and Kashmir 69
12.  Jharkhand 13
13. Karnataka 506
14. Kerala 28
15. Madhya Pradesh 292
16. Maharashtra 286
17. Manipur 01
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SI. No. Name of State

Nos. of Monuments

18. Meghalaya 08
19. Mizoram 01
20. Nagaland 04
21. N.C.T. Delhi 174
22.  Odisha &
23. Puducherry (U.T.) 07
24. Punjab 3
25. Rajasthan 163
26. Sikkim o8]
27. Telangana 08
28. Tamil Nadu 413
29. Tripura 08
30. Uttar Pradesh 745
3L Uttarakhand 42
32. West Bengal 136

TotAL 3691

WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Opening of yoga institutes in foreign countries

3334. SHRI RAKESH SINHA: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) pleased to state:

(@) whether Government is planning to open yoga institutes in foreign countries;

(b) if so, how many such institutions would be opened and the time-frame set

in this regard,;

International Yoga Day; and

(c) whether Government is in dialogue with the 191 countries which observed
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(d) whether Government is contemplating to start a yoga TV channel to enlighten
about and publicise yoga and the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) At present, there is no such proposal under the consideration of the
Government.

(b) Does not arise

(c) Ministry of AYUSH has been providing technical support to ICCR and the
Indian Missions abroad for celebration of IDY in a befitting manner. Indian Council for
Cultural Relations (ICCR) has been facilitating celebration of International Day of Yoga
(IDY) in the Indian Missions/Posts abroad in collaboration with Ministry of AYUSH.

Consequent to adoption of Resolution by the United Nations General Assembly
during its 69th Session for observing 21st June as the International Day of Yoga (IDY),
Ministry of AYUSH has been organizing International Yoga Conferences for the last 04
consecutive years. Yoga experts/enthusiasts nominated by the Indian Missions abroad
are invited to participate in the International Yoga Conferences every year. Nominations
from “Prime Minister’s awards for outstanding contribution towards promotion and
development of Yoga at International Level” were also sought from all the Indian
Missions abroad.

(d) At present, there is no such proposal under the consideration of the
Government.

Cultivation and conservation of medicinal plants

3335. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of AYURVEDA, YOGA AND NATUROPATHY, UNANI, SIDDHA
AND HOMOEOPATHY (AYUSH) pleased to state:

(@ whether Government has any scheme for the cultivation and conservation
of medicinal plants;

(b) the action taken to ensure availability of quality AYUSH drugs to the public;

(c) the details of financial assistance given in the last three years for conservation
of medicinal plants and infrastructure development; and



82  Written Answers to [RAJYA SABHA] Unstarred Questions

(d) the achievement made so far in the promotion of AYUSH system and
medicines in the country and outside, and the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) Yes, the National Medicinal Plants Board (NMPB), Ministry of
AYUSH, Government of India is implementing following schemes throughout the country

for cultivation and conservation of medicinal plants:
(i) Centrally Sponsored Scheme of National AYUSH Mission (NAM)

(i) Central Sector Scheme on Conservation, Development and Sustainable
Management of Medicinal Plants

Under NAM Scheme there is component on “Medicinal Plants” which aimed at
promoting cultivation of medicinal plants on farmer’s land throughout the country with
backward linkages for establishing nurseries for supply of quality planting material and
forward linkages for post-harvest management etc.

Under the Central Sector Scheme the Conservation of medicinal plants is supported
through in-situ conservation by way of establishing Medicinal Plants Conservation and
Development Areas (MPCDAs), Resource Augmentation in forest areas and through
ex-situ conservation by way of establishing Herbal Gardens.

(b) To ensure the availability of quality AYUSH drugs to public, the regulatory
and quality control mechanism is established in the country in accordance with the
exclusive provisions of the Central Drugs & Cosmetics Act, 1940 and the Drugs &
Cosmetics Rules, 1945. In this regard, the Central Government give directions to State
Governments to enforce the legal provisions for manufacturing the quality drugs and
complying the Pharmacopoeial standards.

(c) The State/UT-wise detail of financial assistance given for conservation of
medicinal plants and infrastructure development like creation of primary processing
facilities for value addition under “Central Sector Scheme on Conservation, Development
and Sustainable Management of Medicinal Plants” during last three years is given in
the Statement (See below).

(d) Under “Central Sector Scheme for Promotion of Information, Education and
Communication (IEC)”, the Ministry of AYUSH takes up initiatives for propagation,
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promotion and awareness of AYUSH systems of medicine by organizing Arogya Fairs,
Yoga Fests, Ayurveda Parvs, Conferences, Exhibitions, Seminars, Workshops,
Symposium, and celebration of important days viz. International Day of Yoga, Ayurveda
Day, Unani Day, Siddha Day, Naturopathy Day and Homoeopathy Day and also
undertaking publicity activities through electronic media, print media and social media
amongst the citizens all over the country.

In addition, under “Central Sector Scheme for Promotion of International
Cooperation”, the Ministry of AYUSH undertakes various measures to promote/
popularize AYUSH systems of medicine across the globe. As of now, Ministry of
AYUSH has signed Eighteen (18) Country to Country MoUs for Cooperation in field
of Traditional Medicine and Homoeopathy. Nineteen (19) MoUs for undertaking
Collaborative Research / Academic collaboration and thirteen (13) MoUs for setting up
AYUSH Academic Chairs have been signed with foreign Universities. Thirty One (31)
AYUSH Information Cell have been set up in 28 countries to disseminate authentic
information about AYUSH systems of medicine.

Statement

The State/UT-wisc detail of financial assistance given for conservation of
medicinal plants and infrastructure development tike creation of primary
processing facilities for value addition under *“Central Sector Scheme
on Conservation, Development and Sustainable Management of
Medicinal Plants™ during last three years
(2016-17 to 2018-19)

Amount (% in lakh)

SI.No.  State/UT 2016-17 201718 2018-19 Total
1 Andaman and Nicobar 21.00 - - 2100
Islands
2 Andhra Pradesh 36992 - - 36992
3 Arunachal Pradesh 8955 5142 - 24097
4 Assam - 2035 - 2035
5 Chhattisgarh 15849 12600 - 28449
6 Delhi 2369 2.00 330 289

7. Goa 1425 - - 1425
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SLNo.  State/UT 201617 2017-18 2018-19 Total
8. Gujarat 42545 23319 87041 152905
9 Haryana 176.15 11995 - 29%.10
10.  Himachal Pradesh - - 94,09 9409
1. Jammu and Kashmir 2500 - - 2500
12 Karnataka 22813 3353 - 261.66
13 Kerala 31951 8651 2750 43352
14 Madhya Pradesh 35760 28132 1547 654.39
15, Maharashtra 35393 29302 49555 696,50
16. Manipur - 562.08 4418 606.26
17. Mizoram - 124,02 20750 33152
18 Nagaland BA76 7200 4000 166.76
19, Odisha 15.00 12.00 - 2700
2.  Puducherry 120 - - 120
2L Punjab 12555 - 45741 58296
2 Rajasthan 38647 30186 29338 98171
23 Sikkim 204.78 31856 42493 4827
24 Tamil Nadu 8386 17552 - 26438
2. Telangana 1800 2400 - 4200
2.  Uttarakhand 18255 6901 10389 35545
27.  Uttar Pradesh 250 - 360 610
2. West Bengal 3120 6.00 20292 24012
TotAL 377354 291234 283813 952401

Studies on quality standards of AYUSH Sector

3336. SHRI K. SOMAPRASAD: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) pleased to state:

@)

whether any studies have been conducted on quality standards of medicines,

lack of human resources and lack of infrastructure in the AYUSH sector;
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(b) if so, the details thereof;

(c) whether any action has been taken on the Shailaja Chandra Report on the
status of Indian medicine and fold healing; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) Yes.

(b) Details are as below:

Third party evaluation of Centrally Sponsored Scheme of Quality Control of
ASU&H drugs was conducted by Santek Consultant Private Limited, New Delhi in the
year 2012. After evaluation of the scheme the revised Quality Control Scheme has been
implemented under National AYUSH Mission Scheme.

Government of India established Pharmacopoeia Commission for Indian Medicine
and Homoeopathy under Ministry of AYUSH with a prime mandate to publish and
revise Ayurvedic Pharmacopoeia of India (API). Siddha Pharmacopoeia of India (SPI)
and Unani Pharmacopoeia of India (UPI), Homoeopathic Pharmacopoeia of India (HPI)
and Formularies of respective systems. Pharmacopoeias and Formularies are official/
regulatory compendiurns in respect of quality standards of ASU&H drugs under Drugs
and Cosmetic Act 1940 and Rules 1945 to regulate the quality/standards of AYUSH
drugs.

Central Council Research in Homeopathy has established quality standards on
348 drugs since inception. Standards laid down have been incorporated in 30 volumes
of Homoeopathic Pharmacopoeia of India (HPI) as revised monographs, Homoeopathic
Pharmaceutical Codex, Monographs and books published by Council.

Central Council Research in Unani Medicine has established SOPs and
pharmacopoeial standards for 298 single drugs and 200 compound formulations.

Central Council Research in Siddha has published the Siddha Formulary of India,
Part I, 1l (Tamil and English). Preparation of the Siddha Pharmacopoeia of India, Part
I, Vol. IV has been initiated. 150 Siddha classical formulations have been identified for
the Siddha Formulary of India, Part - 111
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. 40 single drug monographs of the Siddha Pharmacopeia of India Part I, \ol.
111 in new format was approved by SPC and sent to PCIMH to be uploaded
in PCIMH website.

. 15 intra mural research projects are being carried out at CCRS, Chennai on
quality standards and standardization.

. Good Manufacturing Practices (GMP) is strictly being enforced for
manufacturing quality products.

. The Ministry of AYUSH through Pharmacopoeia Commission of Indian
Medicine has developed Protocol for Testing of ASU Medicines through
Phannacopoeial Laboratory for Indian Medicines (PLIM) guidelines

. Drug Testing Laboratories is being established in all the states across the
country for maintaining the quality control and quality assurance.

. Standard Certification of Siddha medicines are being provided by Drugs
Controller General of India and regulated under the Drugs and Cosmetics
Act 1940. Ministry of AYUSH along with Quality Control of India (QCI)
provides voluntary certificate schemes for AYUSH products in two levels
namely AYUSH Standard Mark and AYUSH Premium Mark.

Ministry of AYUSH ensures through National AYUSH Mission sustained
availability of Quality Raw materials and improved availability of quality Ayurveda,
Siddha, Unani and Homoeopathy (ASU&H) drugs through increase in number of
Pharmacies, setting up of Drug Laboratories in the States which are responsible for
enforcement mechanism of ASU&H drugs. Under the Quality Control Scheme grants
are released to states. National AYUSH Mission aims at improvement in quality of
AYUSH education and takes necessary steps for creating better infrastructure and
manpower

() Yes.

(d) During the last five years, as an outcome of intra mural research projects,
five patents have been filed and published in patent journal by Central Council Research
in Siddha. Steps will be initiated to commercialize the aforesaid products after obtaining
patents.

Varmam, Thokanam and external therapies are the strength of Siddha System of
Medicine. CCRS through its peripheral institutes/units provide and promote the above
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said specialized treatments for life style disorders. Other initiatives like e-charak for
trading in medicinai plants and creation of a Drug Control Cell within the Ministry have
also been taken up.

Contributions of AYUSH systems

3337. SHRI K. SOMAPRASAD: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to
state:

(@ whether Government had assessed the role and contributions of AYUSH
systems including workforce, therapeutics and principles in healthcare delivery with
special reference to Natioral Rural Health Mission (NRHM), if so, the details thereof;
and

(b) the details of distribution of AYUSH doctors appointed on a contractual
basis in Primary Health Centres under National Rural Health Mission till 31 March, 2019
in each category i.e. SC/ST/OBC/EWS/ General Category, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) The National Health Policy, 2017, has set its objective as on
attainment of the highest possible level of Health and wellbeing for all, through
preventive and promotive health care and universal access to good quality health
services without anyone having to face financial hardship as a consequence. It also
suggests that Patients who so choose and when appropriate, would have access to
AYUSH care providers based on documented and validated local, home aid community
based practices. These systems, inter alia, would also have Government support in
research and supervision lo develop and enrich their contribution to meeting the
national health goals and objectives through integrative practices. The policy also
emphasized promotion of healthy living and prevention strategies from AYUSH systems
and Yoga at the work-place, in the schools and in the community. For persons who so
choose, this policy ensures access to AYUSH remedies through co-location in public
facilities.

Further, ‘Public Health, Hospitals and Dispensaries’ being a State subject the
primary responsibility to ensure healthcare services lies with the respective State
Governments. However under National Health Mission (NHM), Government of India
provides technical and financial support to States/UTs for strengthening their healthcare
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systems, including for mainstreaming of AYUSH through co-located facilities and for
interventions/services where services of AYUSH practitioner are utilized, based on the
requirements posed by the States/UTs in their Programme Implementation Plans (PIPs)
within their overall resource envelope. This includes support for co-location of AYUHS
services. Further, Ministry of AYUSH under Centrally Sponsored Scheme of National
AYUSH Mission (NAM) supports for AYUSH infrastructure, equipment/furniture and
medicines at co-located AYUSH facilities. However, the engagement of AYUSH doctors/
paramedics and their training are supported by the Ministry of Health and Family
Welfare.

As on 31st March 2019, a total of 15,172 (45% of PHCs and above level facilities)
public health facilities were providing AYUSH Services. A total of 11,837 AYUSH
Medical Officers and 4.549 AYUSH Paramedics were engaged, through NHM at these
facilities. As on 31st March 2019, a total of 15627 AYUSH doctors were engaged in the
Mobile Health Teams under the Rashtriya Bal Swasthya Karyakram.

(b) Data on number of AYUSH doctors engaged under NRHM at PHCs, SC/ST/
OBC/EWS/General Category-wise, is nol centrally maintained.

Regularisation of service of contractual AYUSH doctors

3338. SHRI PRASANNA ACHARYA: Will the Minister of AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased
to state:

(@ the number of AYUSH medical officers working on contractual basis against
sanctioned post since last 18 years under Government and Municipal Corporations of

Delhi appointed through due selection process;

(b) whether there is any Court directive to regularise them, if so, the steps

Government has taken in this regard; and

(c) whether it is a fact that in various AYUSH hospitals/Government departments,
all doctors are on contractual basis and on superannuation of Department Heads, the
posts will remain unfulfilled as there are no regular employees to replace them, if so,

the reasons therefor and the remedies thereto?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
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NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) to (c) The information is being collected and will be laid on the table
of the House.

Upgradation of AYUSH hospital/dispensaries under NAM

3339. DR. VINAY P. SAHASRABUDDHE: Will the Minister of AYURVEDA, YOGA
AND NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased
to state:

(@ the number of AYUSH hospitals and dispensaries upgraded in the past three
years under the National Ayush Mission (NAM);

(b)  how many Primary Health Centres (PHCs), Community Health Centres (CHCs)
and District Hospitals (DHs) have been upgraded with AYUSH facilities, the details
thereof, State-wise;

(c) the total number of seats offered to students at various AYUSH educational
institutions under NAM, since its inception;

(d) the increase, if any, in the number of seats in the past three years; and

(e) the estimated amount spent by the Ministry of AYUSH on NAM in the past
three years?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) The number of AYUSH hospitals and dispensaries upgraded in the
past three years under the National AYUSH Mission (NAM) is given in the Statement-
I (See below).

(b) The number of Primary Health Centres (PHCs), Community Health Centres
(CHCs) and District Hospitals (DHs) upgraded with AYUSH facilities, State-wise under
the National AYUSH Mission (NAM) is given in the Statement-11 (See below).

(c) and (d) Under NAM, there is no provision to offer seats to students at various
AYUSH Educational Institutions.

(e) Under NAM, Grant-in-aid of ¥ 1362.69 Crore has been released to States/
UTs in the past three years for different activities as per proposal received through
State Annual Action Plan (SAAP).
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Alternative medicine research institutions

3340. SHRI SANJAY SETH: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to
state:

(@) the steps being taken by Government to promote research in the field of
alternative medicine; and

(b) the number of educational and research institutions in this field which have
been opened by Government since 2014?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) Ministry of AYUSH has established Central Research Councils
namely, Central Council for Research in Ayurvedic Sciences (CCRAS), Central Council
for Research in Yoga and Naturopathy (CCRYN), Central Council for Research in Unani
Medicine (CCRUM), Central Council for Research in Siddha (CCRS) and Central Council
for Research in Homoeopathy (CCRH) which are responsible for conducting research
activities in AYUSH Systems of medicines on the scientific lines through their 85
peripheral institutes/centres throughout India. Ministry also supports for Research in
AYUSH Systems under EMR Scheme.

(b) National Institutes established after 2014 are as under: -

(@ North Eastern Institute of Ayurveda and Homoeopathy- Shillong in
2016.

(b) All India Institute of Ayurveda - New Delhi in 2017.

CCRUM has started an extension research centres of Clinical Research Unit,
Edathala in gram panchayat, Kannur, Kerala in 2018.

CCRS has established 03 Siddha Clinical Research Unit (SCRU) in New Delhi,
Bengaluru and Tirupati in 2016, 2017 and 2019 respectively.

Curriculum on Yoga

13341. SHRI RAKESH SINHA: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to
state:

tOriginal notice of the question was received in Hindi.
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(@ whether Government is preparing a curriculum of Yoga;

(b) if so, whether help is being sought from institutions such as yoga centres
at Monger in Bihar and Patanjali Institute; and

(c) whether Government is considering to include Yoga in the curriculum in the
country?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) to (c) Education is a subject in the Concurrent List of the Constitution
and majority of schools are under the jurisdiction of the State/Union Territory
Government. Governments of the respective State/UT take decisions in the matter of
Curriculum of Yoga for their schools.

National Curriculum Framework (NCF), 2005 recommended Yoga as an integral part
of Health and Physical Education which is a subject from Class 1 to Class X and an
optional subject from Class XI to XII. The National Council of Educational Research
and Training (NCERT) has already developed integrated syllabi on Health and Physical
and Education from Class | to Class X with the help of various Yoga institutions. The
syllabus is available on NCERT website www.ncert.nic.in.

Central Board of Secondary Education (CBSE) has made Health and Physical
Education compulsory in all classes from I-XII for its affiliated schools. It has been
advised to schools that Health and Physical Education includes three areas i.e. Health
Education, Physical Education and Yoga and all three areas are essential to achieve
holistic health (physical, mental, intellectual, emotional, social and spiritual).

Further, Department of School Education and Literacy has launched and Integrated
Scheme for school Education - Samagra Shiksha with effect from 1st April, 2018 which
envisages school education as a continuum from pre-school to senior secondary level
and aims to ensure inclusive and equitable quality education at all levels. Realizing the
need for holistic development of children, under Samagra Shiksha, Sports and Physical
Education component has been introduced for the first time for encouragement of
Sports, Physical activities, Yoga, Co-curricular activities etc.

State Yoga Boards

13342. MS. SAROJ PANDEY: Will the Minister of AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to

state:

(@ whether the State Government of Gujarat has announced to set up a State
Yoga Board to promote the mental and physical health of all the residents of the State;

tOriginal notice of the question was received in Hindi.
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(b) if so, whether Government will encourage other States as well to establish
such Yoga Boards;

(¢) whether Government will consider opening branches of Morarji Desai
National Institute of Yoga (MDNIY) in all the States of the country; and

(d) if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a)*Gujarat State Yoga Board’ has been established by the Department
of Sports, Youth and Cultural Activities of the State Government on 21/06/2019, as
reported by the Director, AYUSH, Government of Gujarat.

(b) Health is a State subject and various activities are taken up by the respective
State/UT Governments in the Health sector, including setting up of Yoga Boards, as
deemed appropriate by them. The Ministry of AYUSH presently does not have any
programme of encouraging States to establish such Yoga Boards.

(c) and (d) No, the Ministry of AYUSH is not considering to open branches of
Morarji Desai National Institute of Yoga (MDNIY), New Delhi as there is no such
proposal currently from any of the States.

Special AYUSH clinics for senior citizens

13343. DR. KIRODI LAL MEENA: Will the Minister of AYURVEDA, YOGAAND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to
state:

(@ whether Government provides better services to old age people under AYUSH
Medicine System;

(b) if so, the details thereof;

(c) if not, whether Government has any proposal to open special clinics for old
age people in villages;

(d) if so, the details thereof; and

(e) the other measures being taken by Government to provide low cost nursing
facilities to old age people under AYUSH Medicine System?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF AYURVEDA, YOGA AND
NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY (AYUSH) (SHRI SHRIPAD
YESSO NAIK): (a) to (e) Yes, the Government provides optimum services to old age
people under AYUSH system of medicines.

As Health is a State subject, opening of special clinic for old age people in
villages conies under the purview of the respective State/UT Government.

However, under Centrally Sponsored Scheme of National AYUSH Mission (NAM),
there is a provision of financial assistance to the States/UTs for setting up of upto
50-bedded integrated AYUSH Hospitals and for establishment of AYUSH facility in
Primary Health Centres (PHCs). Accordingly, State/UT Government may avail assistance
through posing their requirement in their State Annual Action Plan (SAAP) as per NAM
guidelines. Further, under NAM, there is provision of supply of essential drugs to the
AYUSH hospitals and dispensaries through which the public including old age people

can avail free services.

In addition, Central Council for Research in Ayurvedic Sciences (CCRAS), an
autonomous organization under Ministry of AYUSH is providing health services to the
old age people through its 24 Clinical units (Special Geriatric Clinics) located throughout
the country. Central Council for Research in Homoeopathy, an autonomous organization
under Ministry of AYUSH is providing health services to the elderly persons through
its 24 research centres and 6 peripheral Out Patient Departments (OPDs) located
throughout the country. Central Council for Research in Siddha (CCRS), an autonomous
organization under Ministry of AYUSH is also providing Geriatric special Out Patient
services. Further, National Institute of Siddha (NIS) and National Institute of Unani
Medicine (NIUM), autonomous organizations under. Ministry of AYUSH also conduct
special OPDs for old age people.

CSR money spent on projects

3344. SHRI K. K. RAGESH: Will the Minister of CORPORATE AFFAIRS be

pleased to state:

(@ the details of projects for which CSR money of the Central PSUs has been
spent during the last three years, year-wise and State-wise;

(b) the amount allocated for each of such projects; and
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(c) the category in CSR spending norms under which each of such projects for
which funds were allocated?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKURY): (a) to (c) As per Section 135 of the Companies Act,
2013 (Act), it is prerogative of the Board of a company to undertake any of the
Corporate Social Responsibility (CSR) activities listed in Schedule VII of the Act.
Ministry does not maintain project-wise data. As per the filings made by companies in
the MCAZ21 registry, details of amount spent by Public Sector Undertakings (PSUs) is
as under:

Year of FY 2014-15 FY 2015-16 FY 2016-17 FY 2017-18*
Filing

No. of Total No. of  Total  No. of Total No. of Total
Companies Amount Compa- Amount Compa- Amount Compa- Amount
Spent nies Spent nies Spent nies  Spent
(inCr.) (inCr) (inCr.) (inCr)

PSUs 30 281682 461 420214 41 328552 © 147933

*Data upto 20.10.2018.

Notices to limited liability partnerships

3345. DR. VIKAS MAHATME: Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(@ whether any further steps were taken after sending notices to 7,775 limited
liability partnerships for not filing annual returns for al least two consecutive years and
if so, the details thereof; and

(b) whether the Serious Fraud Investigation Office will prepare a digital database
of inactive limited liability partnerships?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKURY): (a) Yes Sir. After issue of notice to Limited Liability
Partnerships (LLPs) for not filing Financial Statement and Annual Return for a continuous
period of two or more financial years, Registrar of Companies (ROCs) have struck off
6751- LLPs.

(b) No Sir.
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Multinational audit firm under public glare

3346. SHRI JOSE K. MANI: Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(@ whether multinational audit firms are under public glare for wrong reasons
with IL&FS financial wrongdoings presently under investigation;

(b) whether the Companies Act defines the role, rights and duties of auditors
to ensure that they maintain integrity and independence of audit process; and

(c) whether SEBI on the recommendations of the Uday Kotak Committee on
corporate governance has mandated companies to disclose the reasons for the
resignation of audit firms ahead of expiry of term?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKUR): (a) The Central Government has ordered
investigation to be carried out by the Serious Fraud Investigation Office (SFIO) into
the affairs of IL&FS Ltd. and its subsidiary companies on 30/09/2018. The SFIO has,
so far, submitted its 1st Interim Report dated 30/11/2018 and its 2nd Interim Report
dated 28/05/2019.

Based on the 2nd Interim Report dated 28/05/2019 submitted by SF10, the Central
Government has filed a petition under Section 140(5) of the Companies Act, 2013
against the Statutory Auditors of IL&FS Financial Services Ltd., for inter alia seeking
the removal of the present statutory auditors and banning them for a period of 5 years.

Furthermore, SFIO has filed a complaint before the Special Court at Mumbai
against IL&FS Financial Services Ltd. and its directors, certain officers and also against
its auditors, under Sections 447, 36 r.w. 447, 143 r.w. 147, 129 r.w, 448 and 184(4) of the
Companies Act, 2013, Sections 68 r.w. 211 and 628 of the Companies Act, 1956 and
Sections 120B, 417 and 420 of the Indian Penal Code, 1860.

The Central Government has also filed an application before the NCLT, Mumbai
Bench for impleading the accused named by SFIO in its complaint before the Special
Court at Mumbai, including the auditors, as respondents in the pending petition under
Section 241/242 of the Companies Act, 2013 before the NCLT and has sought relief for
restraining the additional suspects/respondents from alienation of their moveable and
immoveable properties.
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The investigation by the SFIO into the affairs of IL&FS Ltd. and its subsidiary
companies is ongoing and the matters before the NCLT, Mumbai Bench and the Special
Court, Mumbai are sub-judice.

(b) Chapter X of the Companies Act, 2013 contains the provisions for “Audit
and Auditors”. Section 143 therein prescribes the provisions for “Powers and duties
of auditors and auditing standards”. Chapter X of the Companies Act, 2013 read with
the rules and regulations made thereunder along with the auditing standards prescribed
by the Institute of Chartered Accountants of India, define the role, rights and duties
of auditors to ensure that they maintain integrity and independence of audit process.

(c) As per the information provided by the Securities and Exchange Board of
India, one of the amendments made to the SEBI (Listing Obligations and Disclosure
Requirements), Regulations, 2015 arising out of the recommendations of Kotak Committee
is that listed companies are now required to submit detailed reasons for resignation of
auditor, as given by the said auditor, to the stock exchanges as soon as possible but
not later than twenty-four hours of receipt of such reasons from the auditor.

Identification of shell companies

3347. DR AMEE YAINIK: Will the Minister of CORPORATE AFFAIRS be pleased
to state:

(@ whether Government has developed any smart mechanism to identify shell
companies;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the details about the action being taken so far against top 50 shell companies
during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKUR): (a) to (d) While there is no definition of the term
“Shell Company”, it normally refers to a company without active business operation
or significant assets, which in some cases are used for illegal purpose such as tax
evasion, money laundering, obscuring ownership, benami properties etc. The Special
Task Force set up by the Government to look into the issue of “Shell Companies” has
inter alia recommended the use of certain red flag indicators as alerts for identification
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of Shell Companies. The Government has undertaken a Special Drive for identification
and strike off Shell Companies.

During the Financial Years 2017-18 and 2018-19, the Registrars of Companies have
removed the names of 2, 26,166 companies and 1,12,797 companies respectively from
the register of companies by following the due process of law. Based on prima-facie
suspicion of abnormal transactions during post demonetization period, investigation

was launched against 68 companies.
Cash reward for informant of insider trading cases

3348. SHRI A.K. SELVARAJ: Will the Minister of CORPORATE AFFAIRS be

pleased to state:

(@ whether it is a fact that the SEBI has mooted a reward of ¥ one crore for

the informant for reporting insider trading cases;
(b) if so, the details thereof;

(c) whether it is also a fact that it would help strengthen the mechanism for

early detection of insider trading cases; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKURY): (a) to (d) Securities Exchange Board of India (SEBI)
has informed that for strengthening the regulatory mechanism for early detection of
insider trading they have issued the “Discussion Paper on amendment to the Securities
and Exchange Board of India (Prohibition of Insider Trading) Regulations, 2015 to
provision for an informant mechanism”. Regarding proposed reward to be provided to
the informant who renders substantive original information to SEBI in cases pertaining
to violation of insider trading, the Discussion Paper inter alia proposes that ‘the total
amount of monetary reward shall be [10 %] of the monies collected but shall not exceed
Rs one (1) crore or such higher amount as may be specified. An interim reward not
exceeding T 10 lacs may be given at the stage of issuance of the final order by the
SEBI against the person directed to disgorge. The final reward, after adjusting the
interim reward, shall be issued after collection or recovery of the monies disgorged

equal to at least twice the final reward.
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Sticker norms for MF investments by SEBI

3349. SHRI A. K. SELVARAJ: Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(@ whether it is a fact that the SEBI tightens norms for Mutual Fund (MF)

investments;
(b) if so, the details thereof;

(c) whether it is also a fact that the SEBI does not recognise funds standstill

agreements with company promoters; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI
ANURAG SINGH THAKUR): (a) and (b) Securities Exchange Board of India (SEBI) has
informed that SEBI regulates mutual fimds through SEBI (Mutual Funds) Regulations,
1996 and Circulars issued thereunder from time to time, SEBI prescribes various prudential
investment norms for the mutual funds. Prudential norms, inter alia, contain restrictions
on issuer level, sector level, group level exposures and restrictions on investments in
unrated debt instruments, unlisted equity shares or equity related instruments, etc.
Seventh Schedule of SEBI (Mutual Funds) Regulations, 1996 prescribes the investment
restrictions. Further, SEBI issues circulars from time to time prescribing investment

norms.

(c) and (d) Yes. SEBI neither approves nor recognizes commercial agreements
entered into by mutual funds. All agreements by mutual funds are required to be in the
best interest of the investors and in compliance with SEBI Mutual Fund Regulations
and Circulars issued thereunder.

CSR spending monitoring mechanism

3350. SHRI C. M. RAMESH: Will the Minister of CORPORATE AFFAIRS be
pleased to state:

(@) the details of companies who are spending under CSR head in various fields
throughout the country during the last three years, the details thereof, State-wise; and

(b) whether Government has constituted any monitoring mechanism to oversee
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the spending done by companies under CSR head and whether people and organisations
are actually getting benefited by it, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKUR): (a) As per filings made by companies in the
MCAZ21 registry, details of amount spent on Corporate Social Responsibility (CSR)
activities by companies for the financial years 2015-16, 2016-17 and 2017-18 are as

under:
Year of Filing FY 2015-16 FY 201 6-17 FY 2017-18*
No. of Total No. of Total No. of Total
Companies ~ Amount  Companies Amount Companies Amount
Spent Spent Spent
(in¥Cr) (in¥Cr) (in¥Cr)
PSU 461 420214 407 328552 76 147933
Non PSU 21603 1032545 21063 10956.89 4 6886.02
GRraND ToTAL 22064 1452759 21470 1424241 3117 8365.35

*Data upto 20.10.2018

The details of the State/UT-wise Corporate Social Responsibility (CSR) funds
spent by the companies under the Companies Act, 2013 for the financial years 2015-
16, 2016-17 and 2017-18 are given in the Statement (See below).

(b) The entire CSR architecture is disclosure based and CSR mandated companies
are required to file detail’s of CSR initiatives annually in MCA21 registry. Government
has recently established Centralized Scrutiny and Prosecution Mechanism to monitor
CSR compliance by companies. Whenever any violation of CSR provisions is found,
letters calling for information are sent. Where non-compliance is established, sanction
for prosecution is accorded following due process of law. So far, sanction for prosecution
has been accorded in 366 cases for the F.Y. 2014-15 and 5,382 call for information letters
have been sent for F.Y. 2015-16. All CSR related offences are compoundable. So far 60
applications for compounding have been made.
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Statement

Details of State/UT-wise CSR expenditure

State/UT(s) FY 2015-16 FY 2016-17 FY 2017-18*
Andaman and Nicobar Islands 055 083 000
Andhra Pradesh 125642 7533 11852
Arunachal Pradesh 148 2365 12
Assam 167.66 27014 3817
Bihar 11021 100.77 2385
Chandigarh 533 2189 163
Chhattisgarh 24045 8465 652
Dadra and Nagar Haveli 1203 757 228
Daman and Diu 243 263 518
Delhi 48839 517.37 2232
Goa 054 3586 22
Gujarat 564.45 859.77 376.75
Haryana 37425 37643 10849
Himachal Pradesh 5239 2383 804
Jammu And Kashmir 10781 4269 545
Jharkhand 11867 %28 2699
Karnataka 79092 88353 596.37
Kerala 14737 13303 4519
Lakshadweep 030 000 187
Madhya Pradesh 186.04 284.65 67.66
Maharashtra 2043.75 246551 143039
Manipur 628 1192 000
Meghalaya 652 1097 076
Mizoram 107 008 016
Nagaland 0% 092 036

NEC/ Not mentioned 000 681 000
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State/UT(s) FY 2015-16 FY 2016-17 FY 2017-18*
Odisha 623.91 31701 30892
Puducherry 644 751 165
Punjab 698 756 2662
Rajasthan 50345 32481 136.33
Sikkim 198 683 45
Tamil Nadu 63149 54458 35211
Telangana 25837 24573 11998
Tripura 147 125 116
Uttar Pradesh 422.76 32197 126
Uttarakhand 7315 10153 37
West Bengal 41588 28662 15714
PAN India** 480262 4994.89 39%64.62
GRAND ToTAL 1452759 1424241 8365.35

* On the basis of the filings made by the Companies upto 20.10.2018
** Companies either did not specify the names of States or indicated more than one State where
projects were undertaken.

Action taken against companies on courts’ direction

13351. SHRI NARANBHAI J. RATHWA: Will the Minister of CORPORATE
AFFAIRS be pleased to state:

(@ whether it is a fact that Government has not taken any action against any
company despite directions from the courts;

(b) the response of Government thereto; and

() the number of companies against which the courts have issued directions
for taking action and the number of cases where the said action was taken?

THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ANURAG SINGH THAKUR) : (a) and (b) There is no case to the notice of the
Ministry of Corporate Affairs where an order passed by the court(s) is not complied

with.

tOriginal notice of the question was received in Hindi.
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(¢) In 11 number of companies the court(s) have issued directions for taking
action and the same has been complied with.

Preservation of remains of pre-christian era civilization found near Rewa
13352. MS. SAROJ PANDEY: Will the Minister of CULTURE be pleased to state:

(@ the details of the historical and ancient monument and sites being protected
by Archaeological Survey of India (ASI) and the funds allotted by Government for this
purpose;

(b) whether ASI is aware of the fact that the coins of archaeological importance,
clay pots associated to pre-christian era civilization were recovered during the excavation
in Rewa, which could be 2000-2220 years old; and

(c) whether ASI would consider to preserve and develop this significant historical
heritage site from the tourism point of view by resorting to scientific excavation at this
place?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) 3691 monuments/sites declared Centrally Protected are under the
protection of Archaeological Survey of India, The State/UT-wise details are in the
Statement-I (See below). The funds allocated and expenditure incurred for conservation,
preservation and maintenance of all centrally protected monuments/sites in the country
(State/UT-wise) during the last three years is given in the Statement-I1 (See below).

(b) The excavation at Deokothar in district Rewa in 1999 - 2000 yielded antiquities
including copper coin, iron nails, iron slag, beads, terracotta, animal figurines and a
number of pieces of chhatra with Mauryan polish datable to 3rd - 2nd B.C.

(¢) No such proposal is under consideration.
Statement-1

Number of centrally protected monuments/sites under the Jurisdiction of
Archaeological Survey of India in the country

SI. No. Name of State Nos. of Monuments
1 Andhra Pradesh 129
2 Arunachal Pradesh 03
3 Assam 55
4 Bihar 70

tOriginal notice of the question was received in Hindi.
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SI.No. Name of State Nos. of Monuments
5 Chhattisgarh Vg
6 Daman and Diu (U.T.) iV
7 Goa pil
8 Gujarat 23
9 Haryana a
10. Himachal Pradesh L0
n Jammu and Kashmir ®
2 Jharkhand 13
13 Karnataka 36
14, Kerala 3
15 Madhya Pradesh 2
16. Maharashtra %6
17. Manipur a
18 Meghalaya ®
19 Mizoram a
2. Nagaland o
2L N.C.T. Delhi 174
2 Odisha &
23 Puducherry (U.T.) o7
24, Punjab 3
2. Rajasthan 183
2%. Sikkim ®
21. Telangana ®
28 Tamil Nadu M3
) Tripura ®B
0. Uttar Pradesh 45
3L Uttarakhand i)
2 West Bengal 1%
Total 3691
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National monument status to Andaman Cellular Jail

3353. SHRI RITABRATA BANERJEE: Will the Minister of CULTURE be pleased
to state:

(@ whether it is a fact that the Andaman Cellular Jail is not a National Museum;
(b) if so, the reasons therefor; and

(c) whether Government has any plans to declare the Andaman Cellular Jail as
a National Museum?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) and (b) No, Sir. No proposal for declaring the Andaman Cellular Jail
as National Museum has been received from Andaman and Nicobar Administration.

() No, Sir.
Revival of traditional food culture
3354. SHRI AVIJAYAKUMAR: Will the Minister of CULTURE be pleased to state:

(@ whether Government has any proposal to revive traditional food culture in
the country;

(b) if so, the details thereof;

(c) whether any special scheme is there to organise street food market and
street food festival in the country; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) to (d) The Food Safety and Standards Authority of India (FSSAI),
an organization under Ministry of Health and Family Welfare is mandated to ensure
safe and wholesome food. In pursuance of this mandate, FSSAI has created guidelines
for declaration of “Clean Street Food Hub”. Clusters of Streel Food Vendors are
certified through a process of pre Audit for gap analysis, suggestions for improvement
to meet specified benchmarks for hygienic and sanitary conditions, training of vendors,
final audit and there after sustenance. Such Clean Street Food Hubs will build trust
among customers to have a safe and hygienic local and regional cuisine thereby
promoting Indian Food Culture.



Written Answers to [23 July, 2019] Unstarred Questions 115

Preserve ancient Indian languages

3355. SHRIMATI VIILASATHYANANTH: Will the Minister of CULTURE be

pleased to state:

(@ whether it is a fact that many Indian languages have vanished and many are
at the fag end of its eclipse;

(b) if so, the details thereof; and

(c) what are the steps taken by Government to preserve the ancient Indian
languages?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) to (c) The Government is aware that some languages are identified
as endangered languages. The Government of India has initiated a scheme known as
“Protection and Preservation of Endangered Languages of India”. Under this scheme,
the Central Institute of Indian Languages (CIIL), Mysore works on protection,
preservation and documentation of all the mother tongues/languages of India spoken
by less than 10000 people. University Grants Commission (UGC) is also providing
financial assistance for creation of centres for endangered languages at Central and
State Universities to undertake research projects and thereby works towards preservation
of endangered languages.

Removal of encroachments from heritage sites
13356. SHRI P. L. PUNIA: Will the Minister of CULTURE be pleased to state:

(@ the number of heritage sites freed from encroachment during the last three
years; and

(b) the reason behind the slow pace of action taken for removal of encroachment?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (SHRI PRAHALAD
SINGH PATEL): (a) The Centrally protected monuments freed from encroachment during
the last three years are given in the Statement (See below).

(o) For removal of encroachment Archaeological Survey of India is completely
dependent on State Governments.

tOriginal notice of the question was received in Hindi.



116  Written Answers to [RAJYA SABHA] Unstarred Questions

Statement

Details of encroachments partially removed from the Centrally protected
monuments during the last three years

SI. No. Name of monument Locality District State
1 Mahadev Temple Belpan Bilaspur Chhattisgarh
2 Chaiturgarh Fort Lapha Korba
3 Danteshwari Devi Dantewada South Baster
Temple
4 Asafi Imambara Lucknow Lucknow Uttar Pradesh
5 Warren Hasting’s Barasat North 24 West Bengal
House Parganas
6 Ther Mound Sirsa Sirsa Haryana
7 Mosque of Ali Sarai Ala Vardi  Gurgaon
Vardi Khan

Wrong forecast of monsoon

3357. SHRIMATI VIJILA SATHYANANTH: Will the Minister of EARTH SCIENCES
be pleased to state:

(@ whether it is a fact that the progress of the monsoon in the country was
not as predicted by the Indian Meteorological Department (IMD);

(b) if so, the details thereof;
(c) what are the reasons for the IMD predicting wrong weather forecast; and
(d) the steps taken in this regard?

THE MINISTRY OF EARTH SCIENCES (DR. HARSH VARDHAN): (a) and (b) No
Sir. India Meteorological Department (IMD) issues forecast for monsoon onset over
Kerala. According to the forecast issued in May 2019, the onset of monsoon over
Kerala for this year was likely to be delayed and was expected on 6th June with a model
error of + 4 days. The onset of monsoon over Kerala has occurred on 8th June 2019
within the forecast limit, against the normal date of 1st June. The Press Release, issued
on 15th May 2019, regarding forecasting of date of onset of South-west Monsoon 2019
over Kerala is given in the Statement (See below). Afterwards, there had been delay
in the progress of monsoon further, due to the weakening of monsoon current, in view
of formation of a cyclonic Storm ‘VAYU’ in the Arabian Sea.
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The progress of southwest monsoon till 18th July 2019 is shown in Figure -1.

After the onset, further progress of the monsoon across the country is done by
considering spatial continuity of rainfall pattern and referring to the satellite imageries.

An improved suite of numerical prediction models have already been implemented
operationally at IMD for enhanced short range forecast through assimilation of all
avilable Indian and global satellite data in real time by which the accuracy of forecast
has improved in the recent past. The rainfall prediction for the forthcoming days from
these numerical models is considered for predicting the progress of monsoon across
the country. Using this method, the progress of monsoon expected during next seven
days’ period is brought out in the daily weather bulletins during advance phase of
monsoon.

(c) and (d) Do not arise.
Statement

Press Release
New Delhi, 15 May 2019

Government of India
Ministry of Earth Sciences (MoES)
INDIA METEOROLOGICAL DEPARTMENT

Forecast of the Onset Date of Southwest Monsoon - 2019 over Kerala
1 Background

Southwest monsoon sets over Kerala on 1st June with a standard deviation of
about 7 days. The event marks the start of rainy season over the region and as the
monsoon progresses northward relief from scorching summer temperatures is experienced
over the areas. India Meteorological Department (IMD) has been issuing operational
forecasts for the date of monsoon onset over Kerala from 2005 onwards. An indigenously
developed state of the art statistical model with a model error of = 4 days is used for
the purpose. The 6 Predictors used in the models are: (i) Minimum Temperatures over
North-west India, (ii) Pre-monsoon rainfall peak over south Peninsula, (iii) Outgoing
Long wave Radiation (OLR) over south China Sea, (iv) Lower tropospheric zonal wind
over southeast Indian ocean, (v) upper tropospheric zonal wind over the east equatorial
Indian Ocean, and (vi) Outgoing Long wave Radiation (OLR) over the south-west
Pacific region.

IMD’s operational forecasts of the date of monsoon onset during the past 14
years (2005-2018) were, proved to be correct except in 2015. Forecast verification for
the recent 5 years (2014-2018) is given in the table below.
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Year Actual Onset Date Forecast Onset Date
2014 6th June 5th June

2015 5th June 30th May

2016 8th June 7th June

2017 30th May 30th May

2018 29th May 29th May

2. Advance of monsoon over the Andaman Sea

Conditions are becoming favourable for advance of southwest monsoon over the
southern part of Andaman Sea, Nicobar Islands and adjoining southwest Bay of Bengal
during 18-19th May 20109.

3

Forecast for the 2019 Monsoon Outset over Kerala

This year, the statistical model forecast suggests that the monsoon onset over
Kerala is likely to be slightly delayed. The southwest monsoon onset is likely to set

over Kerala on 6th June with a model error of =4days.
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Upgradation of weather forecasting technology

3358. SHRI M.P. VEERENDRA KUMAR: Will the Minister of EARTH SCIENCES
be pleased to state:

(@ whether any proposal for upgradation of weather forecasting technology/
equipment to more accurate prediction is under consideration;

(b) if so, the details thereof;

() whether it will have the facility of providing the timely information of likely
damage due to weather to farmers; and

(d) if so, the details thereof?
THE MINISTRY OF EARTH SCIENCES (DR. HARSH VARDHAN): (a) Yes Sir.

(b) It is planned to further enhance the accuracy of weather forecasts and their
effective & timely dissemination in the ensuing years. For this purpose, under the
Umbrella Scheme entitled * Atmospheres Climate Research - Modeling Observing Systems
& Services (ACROSS)’, a sub-scheme has been planned viz., ‘Upgradation of Forecast
System’. The various components of this sub-scheme include (i) Development of an
advanced operational forecast system. (ii) Upgradation and sustenance of communication
systems for weather services (iii) Capacity building & outreach etc. As a part of the
first component, it is planned to have a Decision Support System to enable the weather
forecasters to view and analyze huge volume of data and products efficiently within
the given time frame, and decide the forecast and warning. A forecast & warning
dissemination tool which will enable the inclusion of user friendly textual & graphical
products as well as videos is also envisaged under this programme. This along with
further improvements in the observational network and numerical modeling capability
as planned under ACROSS are also expected to increase the accuracy of weather
forecasts.

(c) and (d) The scheme is meant for the enhancement of existing facilities of early
warning system including timely dissemination of user friendly impact based information
to all users including farmars.

Operation of CSS through IFMS in Odisha

3359. SHRI NARENDRA KUMAR SWAIN: Will the Minister of FINANCE be
pleased to state: whether Government will consider to allow flexibility to State Government
of Odisha for operation of Central Sector Schemes(CSSs) directly through the treasury
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system instead of opening separate scheme based bank accounts as Odisha has a
robust Integrated Financial Management System (IFMS) which is fully integrated with
Public Financial Management System and this system not only allows availability of
funds, both Central and State share, to the implementing agencies whenever needed
but also ensures financial accountability on real time basis?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): Operation of Centrally Sponsored Schemes (CSS) is generally
guided by the procedure laid down by the Cabinet decision based on the recommendation
of the Sub-Group of Chief Ministers on Rationalization of CSS which was conveyed
by NITI Aayog’s OM No. 0-11013/02/2015-CSS & CMC dated 17.08.2016 and individual
scheme guidelines as approved by competent authority. Ordinarily all funds of CSSs
are transferred to the State Governments from Consolidated Fund of India (CFI) through
the State Treasuries. However, in a few cases, benefits are directly credited into the
beneficiaries’ accounts through DBT with the approval of the competent authority. In
case of MGNREGA, as mandated by the NREGA Act, the wage component is entirely
the responsibility of the Central Govt and the funds move notionally through the State
Employment Guarantee Fund (SEGF) window to the workers account based on Fund
Transfer Order (FTO) generated by the State implementing agencies. The material and
administrative components are released through the State Treasuries. Similarly, with the
approval of the Cabinet, for Maternity Benefit Programme, the share of both the Central
Government and State Governments are transferred to a dedicated escrow account for
direct transfer of benefits in a timely manner. Some schemes’ guidelines, with the
approval of competent authority, have provided for fund transfers from State Treasuries
to dedicated bank accounts for ease of scheme implementation. The individual scheme
guidelines of CSSs including the process of funds transfers are implemented uniformly
throughout India. PFMS is integrated with the treasury of Odisha Govt. and is also
interfaced with the Govt. of Odisha Integrated Financial Management Information
System (IFMIS). The interface is enabled to capture scheme wise disbursements made
at the level of Treasuries.

Beneficiaries under MUDRA Yojana

13360. DR. KIRODI LAL MEENA: Will the Minister of FINANCE be pleased to
state the number of beneficiaries under Pradhan Mantri Mudra Loan Yojana (PMMY)
till date, the details thereof, State-wise?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): As on 05.07.2019, over 19.19 crore loans have been extended to
borrowers across the country under the Pradhan Mantri Mudra Yojana (PMMY) since
the inception of the scheme. State-wise details of total number of loans extended under
PMMY as on 05.07.2019, since inception of the scheme is given in the Statement.

Statement

State-UT-wise detail of loans extended under Pradhan Mantri Mudra Yojana
(08.04.2015 to 05.07.2019)

SI.No.  State Name Number of Loan Accounts
1 Andaman and Nicobar Islands 36,060
2. Andhra Pradesh 30,86,841
3 Arunachal Pradesh 36,609
4, Assam 59,70,437
5. Bihar 174,57,801
6. Chandigarh 95,119
7. Chhattisgarh 38,36,782
8. Dadra and Nagar Haveli 10341
9. Daman and Diu 3812
10. Delhi 16,62,935
11. Goa 167170
12 Gujarat 57,79,220
13 Haryana 35,86,073
14. Himachal Pradesh 403,621
15. Jammu and Kashmir 4,24.060
16. Jharkhand 48,17,832
17. Karnataka 196,94,651

18. Kerala 66,31,555
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SI.No.  State Name

Number of Loan Accounts

19, Lakshadweep 3004
2. Madhya Pradesh 119,550,535
2L Maharashtra 156,44,969
2 Manipur 169193
3. Meghalaya 111,678
24, Mizoram 43614
2. Nagaland 48391
%. Odisha 131,88,463
21. Puducherry 5,74,280
2. Punjab 36,43,848
2, Rajasthan 74.22115
2. Sikkim 76,953
3L Tamil Nadu 243,86,369
K7 Telangana 28,37,762
K<) Tripura 12,07,488
A Uttar Pradesh 169,11,256
K<) Uttarakhand 12,60,113
36. West Bengal 187,78,866

ToTtaL 19,19,59,866

Source : As per data reported by Member Lending Institutions (MLIs) on Mudra portal

Bringing potential borrowers under credit net

3361. SHRI K. C. RAMAMURTHY: Will the Minister of FINANCE be pleased to

state:

(@ whether the Ministry is aware that there are as many as 150 million potential

credit-borrowers available in the country as per Trans Union CIBIL study;

Unstarred Questions
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(b) whether the Ministry is also aware that out of nearly 220 million credit-
eligible population in the country, only 72 million are credit-active; and

(c) if so, the efforts and policy intervention that the Ministry is thinking to
bring more and more potential-borrowers under credit net so as to boost economy,
growth opportunities to retail lenders, increase economic activity which helps-to provide
employment opportunities?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) As per news release dated 21.5.2018 issued by Trans
Union CIBIL, a credit information company, a study by the company has calculated that
approximately 220 million consumers meet the target age range — from 20 to 69 — and
income level of at least ¥ 2,50,000 per year, to be attractive to lenders for retail products.
On this basis, it states that the total population of “credit-eligible” consumers in India
is roughly 220 million, and further states that, of this eligible population, only about
one-third — 72 million — are currently credit active, meaning that they have a live
account with a bank or lending institution, while the remainder — nearly 150 million
— are not currently credit active, but would meet the age and income requirements that
would make them potentially attractive to lenders.

Eligibility for credit is a function of a potential borrower’s repayment capacity and
creditworthiness. Repayment capacity is assessed on the basis of both income and
expenditure cash flows, as well as assets and liabilities. Further, creditworthiness is
reflected in the borrower’s track record in meeting credit and other payment obligations
such as taxes and utility bill, as well as the borrower’s risk profile.

It is not correct to make age and income criteria as the primary basis for arriving
at the figure of the potential eligible consumers for credit as credit is based on demand
for it and is also dependent on the repayment capacity, applicant’s liabilities, including
tax liabilities, availability of requisite details and documents to enable the bank to arrive
at a decision in its commercial judgement with due regard to the technical feasibility
and economic viability of the proposal and the creditworthiness of the applicant, in
accordance with the bank’s Board-approved loan policy.

(c) Government has taken a number of steps to make the credit-seeking experience
hassle-free. These steps enabling more and more potential borrowers under credit net
S0 as to boost the economy include, inter alia, the following;
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0]

(ii)

(i)

With the mandate of Pradhan Mantri Jan Dhan Yojana not being limited to
opening deposit accounts but to also enable access to credit, banks led by
PSBs have been extending credit through the overdraft facility, available
under the scheme, to account holders having satisfactory conduct of account.

For MSMEs, Pradhan Mantri MUDRA Yojana, for providing loans up to
T 10 lakh to non-corporate, non-farm small and micro enterprises, and Stand
Up India scheme, for extending institutional credit system for loans between
¥ 10 lakh and % 1 crore to undeserved strata of society like the Scheduled
Castes and the Scheduled Tribes, and women entrepreneurs, have been
successfully launched by the Government. Further, Public Sector Banks
(PSBs) have taken the initiative for hassle-free and expeditious in principle
approval for loans to MSMEs in contactless digital mode through the
psbloansin59minutes.com platform, which private sector banks have
subsequently on-boarded and all PSBs have on-boarded the Trade
Receivable electronic Discounting System (TReDS) platform, enabling online
discounting of trade receivables by MSMEs for faster realisation against the

receivables.

To further improve the system of loan sanctioning and disbursement PSBs,
reforms initiated by Government under PSB Reforms Agenda include, inter
alia, the following:

(@) For time-bound credit decision making for better turnaround time of
loan proposals, comprehensive Loan Management Systems (LMS)
have been put in place in banks for personal segment and MSME

loans

(b) Decision-making layers for loan sanctioning have been rationalised
and restricted to a maximum of three layers.

(c) Proactive reach-out and faster automated processing for personal loans
have been enabled to greater use of dedicated sales channels, including
digital channels, co-origination of loans in tie-up with non-banking
financial companies, external partnerships and dedicated marketing

workforce.

(iv) For agriculture, RuPay Kisan Credit Card (KCC), a smart card cum debit card
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has been introduced to meet the production credit requirements of farmers

in a timely and hassle-free manner.

(v) Vidya Lakshmi, a common web-based portal (www.vidyalakshmi.co.in), has
been launched to facilitate education loans application to banks on an
anytime, anywhere basis.

All these steps taken by the Government have enabled India’s rank on “Ease of
getting credit” in World Bank’s Ease of Doing Business Index to improve steadily from
44 in 2016 to 22 in 2018. Further, year-on-year domestic credit growth from the banking
system has risen to 13.8% as on 31.3.2019, as per RBI data.

Estimation of black money

13362. SHRI NARANBHAI J. RATHWA: Will the Minister of FINANCE be
pleased to state:

(@ the estimate of the totaL black money in the country;
(b) the reasons of such amount of black money;

(c) whether it is a fact that this black money is increasing due to lack of

alertness by Government; and
(d) the response of Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) There is no official estimation of black money in the

country.
() No, Sir.

(d) The Government has taken several concrete steps to crack down on black
money. Recent major initiatives in this regard, include -

(i) Enactment of ‘The Black Money (Undisclosed Foreign Income and Assets)
and Imposition of Tax Act, 2015 which has come into force w.e.f. 01.07.2015
to specifically and more effectively deal with the issue of black money
stashed away abroad.

tOriginal notice of the question was received in Hindi.
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(ii)

(i)

(v)

V)

(vi)

(vii)

(viii)

Enactment of the Benami Transactions (Prohibition) Amendment Act, 2016
to comprehensively amend the Benami Transactions (Prohibition) Act, 1988
with a view to, inter alia, enable confiscation of benami property and
prosecution of benamidar and the beneficial owner.

The Government has brought in a large number of legislative provisions in
the Income Tax Act, 1961 to effectively tackle the menace of black money.
For e.g. restriction on cash transaction of ¥ 2 lakh or more, no deduction
under section 80G allowed if cash donation exceeds ¥ 2000. restriction
imposed on donations of ¥2000/- or more to political parties otherwise than
through a bank account or electoral bonds etc.

Constitution of the Special Investigation Team (SIT) on Black Money under
Chairmanship and Vice-Chairmanship of two former Judges of Hon’ble
Supreme Court.

Proactively engaging with foreign governments with a view to facilitate and
enhance the exchange of information under Double Taxation Avoidance
Agreements (DTAAs)/Tax Information Exchange Agreements (TIEAS)/
Multilateral Conventions,

Effective enforcement actions and expeditious investigation in relevant cases.
Such actions include searches, surveys, enquiries, assessments of income,
levy of taxes, penalties and filing of prosecution complaints in criminal
courts, wherever applicable,

Extensive use of information technology and data analytics tools for
identification of high-risk cases, expeditious e-verification of suspect cases
and consequential enforcement actions in appropriate cases.

Mandatory linking of Aadhar with PAN, which will not only help in de-
duplication of PAN but will also prevent potential tax frauds and money-
laundering.

Changes in acts to make public the names of defaulters

3363. SHRI NARESH GUJRAL: Will the Minister of FINANCE be pleased to state:

@)

whether the Supreme Court of India has been repeatedly asking the R.B.I.

to make public the names of the highest bank defaulters especially willful defaulters;

and
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(b) if so, whether Government is proposing to make changes in the R.B.I. and
other Acts to ensure that Supreme Court directions are followed swiftly?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) and (b) With regard to Reserve Bank of India (RBI) being asked
by Supreme Court to make public names of defaulters, RBI has apprised that the
Supreme Court, vide its order dated 16.12.2015, in transferred case (Civil) No. 94 of 2015
arising out of Transfer Petition (Civil) No. 712 of 2012 (RBI vs. Shri P. P. Kapoor) upheld,
inter-alia, the order of the Chief Information Commissioner for disclosure of information
on defaulters. Further, as per inputs of RBI, names of suit-filed wilful defaulters of
¥ 25 lakh and above and of suit-filed defaulters of ¥ 1 crore and above stand disclosed
publicly on the websites of Credit Information Companies (CICs), while the names of
non-suit filed wilful defaulters are confidential in nature and exempt from disclosure
under section 45E of the Reserve Bank of India Act, 1934. No legislation to amend legal
disclosability as above has been introduced by the Government.

‘Loans under 59-minutes’ scheme to MSME

3364. SHRI RAJEEV CHANDRASEKHAR : Will the Minister of FINANCE be
please to state:

(@ the number of applications received, accepted and loans given under the
new 59-minutes Micro, Small and Medium Enterprise (MSME) loan scheme, bank-wise;

(b) whether any other initiatives have been taken to ensure effective credit to
MSMEs; and

(c) if so, the details thereof and the steps taken thereon ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) Out of 2,00,660 applications submitted, 1,59,583 applications for
loans on the psbloansin59minutes.com portal have been accorded in principle approval
since the launch of the portal. Sanctions have been made in respect of 1,33,448 cases.
Bank wise details of loans accorded in principle approval and sanctioned by banks
since launch of the portal as on 17th July, 2019 is given in the Statement (See below).

(b) and (c) Government and RBI have taken several steps to ensure access of
credit to MSMEs, which inter-alia, include, advice to all Scheduled Commercial Banks
(SCBs) to achieve a 20% year-on-year growth in credit to Micro and Small Enterprises
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(MSEs), allocation of 60% of the MSEs advances to the micro enterprise accounts, a
10% annual growth in number of micro enterprise accounts, additional working capital
limit to meet the requirements arising due to unforeseen/seasonal increase in demand,
adoption of one cluster, operationalising at least one specialised MSME Branch in
every district, simplified computation of working capital of MSE units to make it
minimum 20% of the projected annual turnover of the unit for borrowal limits upto
T 5 crore, setting up of Trade Receivables Discounting System (TReDS) to solve the
problem of delayed payment of MSMEs, etc.

In addition, Government launched a “Support and Outreach Programme for
MSMEs” on 2nd November, 2018. The programme, inter-alia, included initiatives for
MSMEs on access to credit such as through the psbloansin59minutes portal, access
to market, technology upgradation, ease of doing business, social security for MSME
sector employees etc.

Statement

Details of loans sanctioned by Banks under psb loans portal till 17.07.2019

SI. No. Bank Online (Market Place + Bank Specfic URL),
Offline & Renewal bulk upload

In-Principle Sanctioned

No. No.
1 2 3 4
1 Allahabad Bank 5160 4786
2. Andhra Bank 1671 ms
3 Bank of Maharashtra 2008 w7
4, Bank of Baroda 21200 18049
5. Bank of India 15275 12674
6. Canara Bank 8630 7%
7. Central Bank 839 7385
8. Corporation Bank 27102 2237

9. IDBI 2789 2322
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1 2 3 4
10. IDFC First Bank 10 0
n Indian Bank 32%6 2065
12 Indian Overseas Bank 2138 1780
13 Kotak Bank 19 0
14, Oriental Bank of Commerce 6793 5201
15 Punjab National Bank 10626 7810
16. Punjab and Sind Bank 2950 2458
17. State Bank of India 36353 32642
18 SIDBI 35 12
19 Syndicate bank 109 646
2. UCOBank 2936 0%
2L Union Bank of India 18237 16219
2 United Bank of India 2740 23%
23 Vijaya Bank 3607 2553
ToTAL 1,59,583.00 1,33,448.00

Note: The above data includes data of Private Sector Banks.

Source : Online PSB Loans Ltd.

Restoration of the provision of Central Assistance to Odisha

pleased to state:

@

3365. SHRI NARENDRA KUMAR SWAIN: Will the Minister of FINANCE be

whether Government of India will appreciate the genuine concerns of the

State Government of Odisha, restore the provision for Area Development Programmes

like Special Plan for KBK, Backward Region Grant Fund and Integrated Action Plan for

Left Wing Extremism (LWE) affected districts keeping in view the developmental needs

of the most vulnerable and backward regions of Odisha; and

(b) whether Government of India will provide a special package to the State of

Odisha for continuation of these programmes from the budget provision available with
N1TI Aayog?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) Following the 14th Finance Commission recommendations the
seheme - ‘Backward Regions Grant Funds’ has been delinked from support from the
Centre since 2015-16. Further, the spill-over committed liabilities of Union Government
towards the KBK Package have also been discharged by releasing ‘Special Assistance’
of ¥132.07 crore in 2015-16 and T367.93 crore in 2016-17 to the State of Odisha based
on the recommendations of NITI Aayog.

(b) As per Union Budget: 2019-20 documents, there is no separate budget line
with NITI Aayog for financial assistance to States.

Public Sector Banks lending to MSME sector

3366. SHRI MAHESH PODDAR : Will the Minister of FINANCE be pleased to
state:

(@ whether it is a fact that the Public Sector Banks (PSBs) lending to MSME
sector has shrunk over the years ;

(b) if so, the details thereof;

(c) whether Government will take any corrective steps to bring more PSBs for
the lending to MSMEs in the corning years; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) As per data compiled by Reserve Bank of India (RBI),
the outstanding credit of Public Sector Banks (PSBs) to Micro, Small and Medium
Enterprises (MSMEs) has increased from ¥ 8,20,548 crore in March 2016 to ¥8,81,170.98
crore in March 2019 (provisional), reflecting a steady increase.

(c) and (d) Government and RBI have taken several steps to ensure access of
credit to MSMEs, which inter-alia, include, advice to all Scheduled Commercial Banks
(SCBs) to achieve a 20% year-on-year growth in credit to Micro and Small Enterprises
(MSEs), allocation of 60% of the MSEs advances to the micro enterprise accounts, a
10% annual growth in number of micro enterprise accounts, additional working capital
limit to meet the requirements arising due to unforeseen/seasonal increase in demand,

adoption of one cluster, operationalising at least one specialised MSME Branch in



Written Answers to [23 July, 2019] Unstarred Questions 131

every district, simplified computation of working capital of MSE units to make it
minimum 20% of the projected annual turnover of the unit for borrowal limits upto
T 5 crore, setting up of Trade Receivables Discounting System (TReDS) to solve the
problem of delayed payment of MSMEs, etc.

In addition, Government launched a “Support and Outreach Programme” for
MSMEs” on 2nd November, 2018. The programme, inter-alia, included initiatives for
MSMEs on access to credit such as through the psbloansin59minutes portal, access
to market, technology upgradation, ease of doing business, social security for MSME
sector employees etc.

Regulation of NBFCs by RBI
3367. SHRI T. RATHINAVEL: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that Government is considering to give more powers to
Reserve Bank of India (RBI) to regulate Non-Banking Financial Companies (NBFCs);

(b) if so, the details thereof;

() whether it is also a fact that the RBI has been taking necessary regulatory
and supervisory steps to strengthen the NBFCs and maintain stability of the financial
system; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) Amendments to give more powers to RBI to regulate
NBFCs form part of Finance Bill, 2019, which has been introduced in the ongoing
Budget Session 2019 of Parliament. The proposed amendments would empower RBI to
supersede the Board of an NBFC or remove its director(s), amalgamate or reconstruct
or split an NBFC in public interest or for financial stability, remove and debar auditors,
direct the inspection and audit of any group company of an NBFC, raise die Net Owned
Fund requirement for NBFCs, and impose higher penalties in case of legal contraventions.

(c) and (d) With regard to taking of necessary regulatory and supervisory steps
to strengthen NBFCs and maintain stability of the financial system, RBI has stated that
it has taken a number of measures to strengthen NBFCs and maintain stability of the
financial system including the following:
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1. Toremove the regulatory arbitrage between banks and non-banks, regulatory
and supervisory frameworks for NBFCs are being aligned with that of
Scheduled Commercial Banks.

2. Minimum capital adequacy norms have been prescribed for different categories
of NBFCs, and for deposit-taking NBFCs, the deposit amount has been
limited to 1.5 times of net owned fund.

3. Net owned fund requirement for Asset Reconstruction Companies (ARCs)
has been fixed at ¥ 100 crore on an ongoing basis.

4. With a view to extend temporary support to NBFCs and maintain stability
of the financial system, RBI has been taking the following regulatory measures
to alleviate stress in the NBFC sector in the near-term:

(i) To encourage NBFCs to securitise/assign their eligible assets, the
minimum holding period requirement for originating NBFCs was relaxed
till December 2019.

(i)  The single-borrower exposure limit for NBFCs that do not finance
infrastructure was increased from 10 per cent to 15 per cent of capital
funds, up to 31st March 2019.

(i) Banks were permitted to provide partial credit-enhancement for non-
deposit accepting systematically-important NBFCs registered with RBI
and housing finance companies (HFCs) registered with the National
Housing Board (NHB) as per guidelines.

(iv) RBI permitted special dispensation to banks till 31st March 2019,
whereby their incremental credit to NBFCs and HFCs after 19th October
2018 could be treated as high-quality liquid assets for calculation of
liquidity coverage ratios.

(v) NBFCs with assets over ¥ 5,000 crore have been asked to appoint a
Chief Risk Officer to improve the standards of risk management.

5. Supervision of NBFCs is carried out through on-site surveillance, off-site
surveillance, market intelligence, and reports received annually from statutory
auditors.
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Closure of overseas PSB branches

3368. SHRI AMAR SHANKAR SABLE: Will the Minister of FINANCE be pleased

to state:

(@ the total number of overseas branches and other operations of Public Sector

Banks (PSBs) in abroad at present, Bank-wise and country-wise;

(b) whether Government has decided to close certain loss making overseas

branches of PSBs, if so, the details thereof; and

(c) the fresh steps taken by Government to rationalise unviable overseas branch

opetations of PSBs?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) Bank-wise and countey-wise number of overseas branches
andother operations of Public Sector Banks (PSBs), as on 31.5.2019, is given in the

Statement (See below).

(b) and (c) A reforms agenda based on recommendations made by Whole-Time
Directors and senior management of PSBs was referred by the Government to PSBs for
appropriate action as per approval of bank Boards. The agenda covered., inter-alia,
rationalisation of overseas operations for cost efficiencies and synergies in overseas

markets, based on competitive strength and viability.

As per bank inputs, all PSBs having overseas operations jointly took the initiative
to prepare a note in mutual consultation for rationalisation of their overseas operations
for cost efficiencies and synergies in overseas markets, based on competitive strength,
viability and commercial considerations, and 18 branches have been rationalised since
1.1.2018.



Statement

Number of overseas operations# of Public Sector Banks, as on 31.5.2019

0] SIBMSUY USNLIM  VET

Country Allahabad Andhra Bank Bank Canara Central Corpo- Indian Indian Oriental Punjab  State Syndi- UCO Union United
Bank Bank of of Bank Bank of ration Bank Overseas Bank National Bank cate Bank Bank Bank

Baroda India India Bank Bank of Bank of  Bank of of

Comme- India India India

roe

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17
Australia - - 1 - - - - - - - - 1 - - 1 -
Bahamas Island - - - - - - - - - - - 1 - - - i
Bahrain - - - - - - - - - - - 2 - - - -
Bangladesh - - - - - - - - - - 1 4 - - - 1
Belgium - - 1 1 - - - - - - - 1 - - - -
Bhutan - - - - - - - - - - 1 1 - - - -
Botswana - - 1 1 - - - - - - - 1 - - - -
Brazil - - - - - - - - - - - 1 - - - -
Canada - - - - - - - - - - 1 - - - -

[VHEVS VACYY]

suonsand paJeisun



Cambodia
Cayman Islands
China

France

Fiji Islands
Germany
Guyana

Hong Kong
Indonesia

Iran

Israel

Japan
Kazakhstan
Kenya
Maldives Islands
Malaysia

Mauritius

0] SI9MSUY USNILIA

[6T02 ‘AInc £2]

suonsand) pateisun

GET



Myanmar
Nepal

New Zealand
Nigeria
Philippines
Russia
Saudi Arabia
Seychelles
Singapore
Sri Lanka
South Africa
South Korea

Sultanate of

Oman

[VHEVS VACYY] 0] SJamsuy USHLIM  9ET
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Tanzania
Thailand

Trinidad and
Tobago

Turkey
Uganda
United Kingdom

United State of
America

United Arab
Emirates

Vietnam

Zambia

1

1

1

#Overseas operation includes branches, subsidiaries, joint ventures

Source: RBI

and representative offices.
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Achievement of goal of US$ 5 trillion economy
3369. SHRI K. R. ARJUNAN: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that Government is considering to make India a US$ 5
trillion economy by 2024;

(b) if so, the details thereof;
(c) the steps proposed to be taken by Government to achieve the same; and

(d) whether it is also a fact that Government has asked the States to accelerate
their work to achieve the said goal?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) The Economic Survey 2018-19 and the Union Budget
2019-20 have indicated the government’s goal of making India a US$ 5 trillion economy
by 2024-25. To achieve this goal, the economy needs to grow at high and robust rate.

(c) To boost the economic growth of the economy, Government has announced
various measures in the Budget 2019-20; which, inter alia, include, further liberalisation
of Foreign Direct Investment policy, increasing the annual turnover limit from ¥ 250
crore to ¥ 400 crore for a lower corporate tax rate of 25 per cent, additional income tax
deduction of T 1.5 lakh on the interest paid on affordable housing loans and moving
the GST council for reduction of GST rate on electric vehicles from 12 per cent to 5
per cent. The budget provides a push to infrastructure development with the intention
to invest ¥ 100 lakh crore in infrastructure over the next five years and by
restructuring of National Highway Programme. Scheme of Fund for Upgradation and
Regeneration of Traditional Industries (SFURTI) has been started to facilitate cluster
based development to make the traditional industries more productive, profitable and
capable for generating sustained employment opportunities., Customs duty on certain
raw materials and capital goods has been reduced to promote domestic manufacturing.
Government had expanded the cash transfer scheme “PM-Kisan” providing an income
support of ¥ 6000 per year to all farmers, which was limited to farmers with a land
holding of less than 2 hectares. Further to give focused attention to issues of growth,
the Government has constituted a five-member cabinet committee on investment and
growth chaired by Hon’ble Prime Minister.

(d) The Government, in the spirit of cooperative federalism has asked the States
to work towards achieving the US$ 5 trillion economy of India by 2024-25.
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Loans written off from balance sheets of PSBs

3370. SHRI RITABRATA BANERJEE: Will the Minister of FINANCE be pleased
to state:

(@ whether it is a fact that a huge amount of loans have been written off from
the balance sheets of nationalised Public Sector Banks (PSBs) in the last three years;

(b) if so, the details thereof, year-wise and bank-wise; and
(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) As per Reserve Bank of India (RBI) data on global
operations, aggregate gross advances of nationalised banks increased from ¥ 11,33,137
crore as on 31.3.2008 to ¥ 34,03,717 crore as on 31.3.2014. As per RBI inputs, the primary
reasons for the spurt in stressed assets have been observed to be, inter-alia, aggressive
lending practices, wilful default/loan frauds/corruption in some cases, and economic
slowdown. Asset Quality Review (AQR) initiated in 2015 for clean and fully provisioned
bank balance-sheets revealed high incidence of Non Performing Assets (NPAS). As a
result of AQR and subsequent transparent recognition by banks, stressed accounts
were reclassified as NPAs and expected losses on stressed loans, not provided for
earlier under flexibility given to restructured loans, were provided for. Further, all such
schemes for restructuring stressed loans were withdrawn. Primarily as a result of
transparent recognition of stressed assets as NPAs, gross NPAs of nationalised banks,
as per RBI data on global operations, rose from ¥ 1,92,809 crore as on 31.3.2015, to
T 6,16,586 crore as on 31.3.2018, and as a result of Government’s 4R’s strategy of
recognition, resolution, recapitalisation and reforms, have since declined by ¥ 49,795
crore to ¥ 5,66,791 crore as on 31.3.2019 (provisional data).

As per RBI guidelines and policy approved by bank Boards, non-performing
loans, including, inter-alia, those in respect of which full provisioning has been made
on completion of four years, are removed from the balance-sheet of the bank concerned
by way of write-off. Banks themselves write-off NPAs as part of their regular exercise
to clean up their balance-sheet, tax benefit and capital optimisation, in accordance with
RBI guidelines and policy approved by their Boards. As borrowers of written-off loans
continue to be liable for repayment and the process of recovery of dues from the

borrower in written-off loan accounts continues, write off does not benefit the borrower.
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Bank-wise details of amount written-off by nationalised banks during the last three
financial years are given in the Statement.

Statement
Details of eduction in NPAs due to write-offs (including compromise)

(amounts in crore %)

Nationalised Bank FY FY Fy  As per RBI data on global
2016-17  2017-18  2018-19 operations, gross advances of
nationalised banks increased from

1 2 3 4
¥ 11,33,137 crore as on 31.3.2008
Allahabad Bank 2,442 3,635 4,219 to ¥ 34,03,717 crore as on
Andhra Bank 1623 1666 2280 31.3.2014. As per RBI inputs, the
primary reasons for the spurt in
Bank of Baroda 4348 4948 13102 stressed assets have been
Bank of India 7346 8976 7405 observed to be, inter-alia,

aggressive lending practices,

Bank of Maharashtra 1374 2460 5127 wilful default/loan frauds/

Canara Bank 5545 8310 14267 corruption in some cases, and
economic slowdown. As a result
of AQR initiated in 2015 and

Corporation Bank 3574 828 5989 Subsequent transparent
recognition by banks, stressed

Central Bank of India 23% 2924 10,375

Dena Bank 833 6l 4672 accounts were reclassified as

Indian Bank 437 1606 2872 NPAs and were provided for. As
a result of Government’s 4R’s

Indian Overseas Bank 3,066 6,908 7,7% -
strategy  of  recognition,

Oriental Bank of 2308 6,357 6457  resolution, recapitalisation and

Commerce reforms, gross NPAs of

nationalised banks have declined

by T 49,795 crore to T 5,66,791

Punjab National Bank 9205 7407 12253  crore during 2018-19 (provisional
data).

Punjab and Sind Bank 091 460 1635

Syndicate Bank 1271 2400 6,775

As per RBI guidelines and policy
UCO Bank 1937 2735 4420
approved by bank Boards, non-
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1 2 3 4 performing loans, including, inter-

. ) alia, those in respect of which
Union Bank of India 1264 3417 7771 L
full provisioning has been made

United Bank of India 74 1867 5365 on completion of four years, are
removed from the balance-sheet

Vijaya Bank 1068 1539 1518
of the bank concerned by way of

Source: RBI write-off. Banks themselves write-
off NPAs as part of their regular
exercise to clean up their balance-
sheet, tax benefit and capital
optimisation, in accordance with
RBI guidelines and policy
approved by their Boards, As
borrowers of written-off loans
continue to be liable for
repayment and the process of
recovery of dues from the
borrower in written-off loan
accounts continues, write-off

does not benefit the borrower.

Sick organisations

3371. SHRIMATI ROOPA GANGULY: Will the Minister of FINANCE be pleased
to state:

(@ whether Government is proposing to think about the organisations which
had performed very well and earned good fame and business to the country in case
they face any loss and not able to continue with it; and

(b) whether these organisations will be absorbed by Government and the
employees will also be placed in Government sector?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) Department of Public Enterprises (DPE), the nodal
Department, has issued guidelines on 29.10.2015 for “Streamlining the mechanism for
revival and restructuring of sick/incipient sick and weak Central Public Sector Enterprises



142 Written Answers to [RAJYA SABHA] Unstarred Questions

(CPSEs)”, according to which, the administrative Ministries/Departments monitor the
sickness of CPSEs and identify the sick/incipient sick/weak CPSEs functioning under
their control based on the performance and take timely redressal measures including
formulating revival/restructuring plans for such CPSEs on a case-to-case basis.

Further, The Reserve bank of India has issued a ‘Framework for Revival and
Rehabilitation of Micro, Small and Medium Enterprises (MSMESs). Under this Framework,
Banks have been advised to identify incipient stress in the MSME accounts and refer
it to the Committees formed under the Framework for suitable Corrective Action Plan
viz. rectification, restructuring and recovery.

NPAs and Basel 111 norms

13372. SHRIMATI KANTA KARDAM: Will the Minister of FINANCE be pleased
to stare:

(@) the details of total amount trapped in Nationalised Banks of die country in
the form of NPAs at present;

(b) whether it is a fact that during the last one year, there has been afl increase
of 15 per cent in the bad loans of banks, if so, the details thereof;

(c) the steps taken by Government fot time-bound recovery of increasing bad
loans; and

(d) the steps taken by Government to fulfill Basel Il norms of the banking
industry?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) As per Reserve Bank of India (RBI) data on global operations,
aggregate gross advances of nationalised banks increased from ¥ 11,33,137 crore as on
31.3.2008 to T 34,03,717 crore as on 31.3.2014. As per RBI inputs, the primary reasons
for the spurt in stressed assets have been observed to be, inter alia, aggressive
lending practices, wilful default/loan frauds/corruption in some cases, and economic
slowdown. Asset Quality Review (AQR) initiated in 2015 for clean and fully provisioned
bank balance-sheets revealed high incidence of Non-Performing Assets (NPAS). As a
result of AQR and subsequent transparent recognition by banks, stressed accounts
were reclassified as NPAs and expected losses on stressed loans, not provided for

tOriginal notice of the question was received in Hindi.
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earlier under flexibility given to restructured loans, were provided for. Further, all such
schemes for restructuring stressed loans wete withdrawn. Primarily as a result of
transparent recognition of stressed assets as NPAs, gross NPAs of nationalised banks,
as per RBI data on global operations, rose from ¥ 1,92,809 crore as on 31.3.2015, to a
peak of ¥ 6,16,586 crore as on 31.3.2018, and as a result of Government’s 4R’s strategy
of recognition, resolution, recapitalisation and reforms, have since declined by ¥ 49,795
crore to ¥ 5,66,791 crore as on 31.3.2019 (provisional data).

(b) No, sir. NPAs of nationalised banks registered a decline of 8% during the

financial year 2018-19.

(c) Government has implemented a comprehensive 4R’s strategy consisting of
recognition of NPAs transparently, resolution and recovering value from stressed
accounts, recapitalising Public Sector Banks (PSBs), and reforms In PSBs and financial
ecosystem to reduce NPAs and strengthen PSBs, including nationalised banks. Steps

taken under this strategy include, inter-alia, the following:

(i) Change in credit culture was effected, with the Insolvency and Bankruptcy
Code (IBC) fundamentally changing the creditor-borrower relationship, taking
away control of the defaulting company from promoters/owners and debarring
wilful defaulters from the resolution process and debarring them from raising

funds from the market.

(i) SARFAESI Act has been amended to make it more effective, with provision
for three months’ imprisonment in case the borrower does not provide asset
details and for the lender to get possession of mortgaged property within
30 days.

(iii)  Suits for recovery of dues are also filed by banks before DRTSs. Six new DRTs

have been established to expedite recovery.

(iv) Under the PSB Reforms Agenda, PSBs have created Stressed Asset
Management Verticals to focus attention on recovery, segregated monitoring
from sanctioning roles in high-value loans, and entrusted monitoring of loan
accounts of above ¥ 250 crore to specialised monitoring agencies for clean
and effective monitoring, and created to online end-to-end One-Time

Settlement platforms for timely and better realisation.
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(v) Over the last four financial years, PSBs were recapitalised to the extent of
¥ 3.12 lakh crore, with infusion of ¥ 2.46 lakh crore by the Government and
mobilisation of over ¥ 0.66 lakh crore by PSBs themselves.

(vi) Key reforms were instituted in PSBs as part of PSBs Reforms Agenda,
include the following:

(1) Board-approved Loan Policies of PSBs now mandate tying up necessary
clearances/approvals and linkages before disbursement, scrutiny of
group balance-sheet and ring-fencing of cash flows, non-fund and tail
risk appraisal in project financing.

(2 Use of third-party data sources for comprehensive due diligence across
data sources has been instituted, thus mitigating risk on account of
misrepresentation and fraud.

Enabled by the above steps, financial gains from cleaning of the banking system
are now amply visible, gross NPAs of nationalised banks, as per RBI data on global
operations (including provisional data for March 2019, as reported on 2.7.2019), have
reduced over the last financial year by ¥ 49,795 crore, and recovery of ¥ 2,19,407 crore
has been effected by these banks over the last four financial years, including a record
recover) of ¥ 86,013 crore in the last financial year.

(d) Implementation of Basel I11 norms in India has been undertaken in a phased
manner. In this regard, RBI has informed that guidelines on implementation of Basel 111
Capital Regulations were issued on 2.5.2012, laying down the transitional arrangement
for minimum capital requirements starting from 1.4.2013. Guidelines on Liquidity Coverage
Ratio (LCR), Liquidity Risk Monitoring Tools and LCR Disclosure Standards were
issued on 9.6.2014. Phased implementation of Basel I1l Capital Conservation Buffer
norms has commenced from 1.4.2016 for full implementation by 31.3.2020. Implementation
of minimum Leverage Ratio, effective from 1.10.2019, has been announced on 6.6.2019.

Steps to boost rural consumption
3373. SHRI K. J. ALPHONS: Will the Minister of FINANCE be pleased to state:

(@ whether decline in rural consumption is the main factor behind the dip in
GDP growth during the 4th quarter of 2018-19; and

(b) if so, the steps taken by Government to boost the rural consumption?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) GDP growth of a country depends on a number of factors viz.
structural, external, fiscal and monetary factors. Economic Survey 2018-19 has indicated
that the low farm incomes in rural areas arising from low food prices could have

contributed to the moderation in growth in last two quarters of 2018-19.

(b) Government has announced various measures to promote rural consumption
of the economy. Government expanded the cash transfer scheme “PM-Kisan” providing
an income support of ¥ 6000 per year to all farmers, which was earlier limited to farmers
with a land holding of less than 2 hectares. Government initiated number of measures
in Budget 2019-20 to boost rural consumption which, inter-alia, include, increased
scope of voluntary pension scheme for retail traders and shopkeepers with an annual
turnover of less than ¥ 1.5 crore, provision of 1.95 crore houses to the eligible
beneficiaries in the second phase of Pradhan Mantri Awas Yojana-Gramin (PMAY-G)
during 2019-20 to 2021-22. Other measures to boost the activity in rural areas include,
starting of scheme of Fund for Upgradation and Regeneration of Traditional Industries
(SFURT]) to facilitate cluster based development to make the traditional industries more
productive, profitable and capable for generating sustained employment opportunities,
establishment of a robust fisheries management framework to address the critical gaps
in fishery activity.

Profit earned by private insurance companies under PMFBY
3374. SHRI BINOY VISWAM: Will the Minister of FINANCE be pleased to state:

(@ whether eleven private insurance companies under Pradhan Mantri Fasal
Bima Yojana (PMFBY) have earned a profit of more than three thousand crore from crop
insurance as published by Insurance Regulatory and Development Authority (IRDA)
Annual Report 2017-18;

(b) the details of amount incurred upon insurance by the farmers against crop
failure during the last three years;

() the details of last three years audit report of premium paid to insurance
companies by Government under Pradhan Mantri Fasal Bima Yojana; and

(d) the number of cases filed in the courts by farmers and others against
insurance companies associated with PMFBY?
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) to (c) The yield based scheme namely Pradhan Mantri Fasal Bima
Yojana (PMFBY) and a weather index based “Restructured Weather Based Crop Insurance
Scheme (RWBCIS) were introduced from Kharif 2016 with an aim to provide a simple
and affordable crop insurance product to ensure comprehensive risk cover for crops
of farmers against all non-preventable natural risks from pre-sowing to post-harvest, to
provide adequate claim amount and timely settlement of claims. Insurers save premium
in good seasons/years and pay high claims, if any in bad years from the savings made
in the good years.

Eighteen General insurance companies including five Public Sector Insurance
companies have been empanelled for implementation of the scheme and both private
and public insurers participate in tenders invited by the State Government for
implementation of PMFBY and the selection of implementing Insurance Company is
done based on the lowest bidder. Further, out of the total crop insurance business
under the scheme more than 50% is shared by the five Public Sector insurance companies
including Agriculture Insurance Company of India Ltd.

In regard to Annual report of Insurance Regulatory and Development Authority
of India (IRDAI) for 2017-18, IRDAI has informed that the information is given only on
number of farmers covered, Gross Written Premium, amount of Claims reported and
number of beneficiaries as on 31.03.2018. They have also stated that while ‘Gross
Written Premium’ pertains to the year under consideration, ‘Claims Reported’ may
include those of previous years and that to calculate profit/loss, management expenses,
reinsurance cost etc. will have to be taken into account.

Details of gross premium collected, farmers share in premium by empanelled
general insurance companies to farmers during last three years under PMFBY are given

below :
(X in crore)
Year Gross Farmers share  Central Govt. share  State Govt. Share
Premium in premium in Premium in Premium
2016-17 2104 4232 8842 9030
2017-18 26163 4483 10798 10877
2018-19* 20923 31% 8783 84

*Provisional for Kharif 2018 season only. Some claims of Kharif 2018 and most of the claims
of Rabi 2018-19 are not reported.

Source: Ministry of Agriculture
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The Gross incurred Claims of crop Insurance for last three financial years as
provided by Insurance Regulatory and Development Authority of India (IRDAI) is as

given below: -
Financial Year Gross incurred Claims
(X in crores)
2016-17 17687.75
2017-18 22101.31
2018-19 2755000
Source: IRDAI

(d) As per the data available as on 30th June, 2019, 102 court cases on various
issues including claims settlement have been filed in various courts/forums against
insurance companies, State Governments, Union Government by farmers and other

farmer associations.
Recovery of gold at 1GI airport

13375. SHRI LAL SINGH VADODIA: Will the Minister of FINANCE be pleased
to state:

(@ whether it is a fact that huge quantity of gold was recovered from the
women of foreign origin at 1GI airport;

(b) if so, whether Government has taken any action against them, so far; and
(c) the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): () to (c) The details of the cases of gold seized from the women
of foreign origin at IGI Airport are as under:-

Year No. of cases Gold Seized (Qty. in Kg.)
2018-19 2 55.450
2019-20 27 46.033

(upto June, 2019)

tOriginal notice of the question was received in Hindi.
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Arrests were made and other actions were taken in accordance of provisions of

Customs Act, 1962 and Rules made thereunder.
Law for banning usage of crypto currency
13376. SHRI R. K. SINHA: Will the Minister of FINANCE be pleased to state:

(@ whether Government has taken notice of the growing popularity of crypto
currency;

(b) whether it is a fact that the crypto currency is primarily used for secret/illegal
activities;
(c) if so, the steps being taken by Government to put a check on the usage of

crypto currency in India; and

(d) whether Government is considering to bring any law or Act for prevention
of the usage of crypto currency?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) Yes, Sir.

(b) Crypto currency can be used for secret and illegal activities, but there is no
data to corroborate that it is primarily being used for such activities.

(c) and (d) Taking note of the issue, the Government has constituted an Inter-
Ministerial Committee (IMC) under the Chairmanship of Secretary (EA). The IMC has
submitted the Report to the Government. The Government is examining the draft Report
and Bill submitted by the Committee. However, at present, there is no separate law for
dealing with issues relating to crypto currencies.

NPAs in Scheduled Commercial Banks
t3377. SHRI R. K. SINHA: Will the Minister of FINANCE be pleased to state:

(@ whether Government has details of NPA amount in Scheduled Commercial
Banks in India;

(b) the number of loans transformed into NPAs after 2014; and

(c) whether Government is taking any corrective steps to reduce the number of
NPAs in Scheduled Commercial Banks?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) to (c) As per Reserve Bank of India (RBI)’s data on global
operations, aggregate gross advances of Scheduled Commercial Banks (SCBs) increased
from T 25,03,431 crore as on 31.3,2008 to X 68,75,748 crore as on 31.3.2014. As per RBI
inputs, the primary reasons for the spurt in stressed assets have been observed to be,
inter-alia, aggressive lending practices, wilful default/loan frauds/corruption in some
cases, and economic slowdown. Asset Quality Review (AQR) initiated in 2015 for clean
and fully provisioned bank balance-sheets revealed high incidence of Non-Performing
Assets (NPAS). As a result of AQR and subsequent transparent recognition by banks,
stressed accounts were reclassified as NPAs and expected losses on stressed loans,
not provided for earlier under flexibility given to restructured loans, were provided for.
Further, all such schemes for restructuring stressed loans were withdrawn. Primarily as
a result of transparent recognition of stressed assets as NPAs, gross NPAs of SCBs,
as per RBI data on global operations, rose from % 3,23,464 crore as on 31.3.2015, to
¥ 10,36,187 crore as on 31.3.2018, and as a result of Government’s 4R’s strategy of
recognition, resolution, recapitalisation and reforms, have since declined by ¥ 1,02,562
crore to ¥ 9,33,625 crore as on 31.3.2019 (provisional data reported by RBI on 2.7.2019).

With regard to the number of loans transformed into NPA after 2014, RBI has
informed that it does not collect data on NPAs based on the original date of sanction
of loans and as such, it does not have information with reference to any particular date
of disbursal.

Government has implemented a comprehensive 4R’s strategy, consisting of
recognition of NPAs transparently, resolution and recovery of value from stressed
accounts, recapitalising of Public Sector Banks (PSBs), and reforms in PSBs and the
wider financial ecosystem for a responsible and clean system. Comprehensive steps
have been taken under the 4R’s strategy to reduce NPAs of PSBs, including, inter-alia,
the following:

(i) Change in credit culture has been effected, with the Insolvency and
Bankruptcy Code (IBC) fundamentally changing the creditor-borrower
relationship, taking away control of the defaulting company from promoters/
owners and debarring wilful defaulters from the resolution process and
debarring them from raising funds from the market.

(i) SARFAESI Act has been amended to make it more effective, with provision
for three months’ imprisonment in case the borrower does not provide asset
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details, and for the lender to get possession of mortgaged property within
30 days.

(iii)  Suits for recovery of dues are also filed by banks before DRTSs. Six new DRTs

have been established to expedite recovery.

(iv) Over the last four financial years, PSBs have been recapitalised to the extent
of ¥ 3.12 lakh crore, with infusion of ¥ 2.46 lakh crore by the Government
and mobilisation of over ¥ 0-66 lakh crore by PSBs themselves enabling

PSBs to pursue timely resolution of NPAs.

(v) Key reforms have been instituted in PSBs as part of the PSBs Reforms

Agenda, including the following:

(@) Board-approved Loan Policies of PSBs now mandate tying up necessary
clearances/approvals and linkages before disbursement, scrutiny of
group balance-sheet and ring-fencing of cash flows, non-fund and tail

risk appraisal in project financing.

(b)  Use of third-party data sources for comprehensive due diligence across
data sources has been instituted, thus mitigating risk on account of

misrepresentation and fraud.

(c) Monitoring has been strictly segregated from sanctioning roles in
high-value loans, and specialised monitoring agencies combining
financial and domain knowledge have been deployed for effective

monitoring of loans above ¥ 250 crore.

(d) To ensure timely and better realisation in one-time settlements (OTSs),

online end-to-end OTS platforms have been set up.

Enabled by the above steps, as per RBI data on global operations, the NPAs of
SCBs, after reaching a peak of ¥ 10,36,187 crore as on 31.3.2018, have declined by
¥ 1,02,562 crore to ¥ 9,33,625 crore as on 31.3.2019 (provisional data for the financial
year ending March 2019), and SCBs have effected record recovery of ¥ 4,01,424 crore
over the last four financial years, including record recovery of ¥ 1,56,746 crore during
2018-19 (provisional data).
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Unfair business practice by insurance companies
3378. SHRI RANJIB BISWAL: Will the Minister of FINANCE be pleased to state:

(@ whether Government has taken note of increasing complaints against the
public and private sector general insurance companies under the category of unfair
business practice at the point of sale during each of the last three years and the current
year, if so, the details thereof, insurance company-wise and the reasons therefor;

(b)  whether the Government/IRDA has laid down guidelines to curb such unfair
business practice at the point of sale, if so, the details thereof; and

(c) the corrective steps taken by Government in this direction?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) The Insurance Regulatory and Development Authority of
India (IRDAI) has put in place Integrated Grievance Management System (IGMS),
which captures the complaints registered against all insurers. A statement showing the
number of complaints received and attended to in the said system against both public
and private general insurers during the last three years and the current year is given
in the Statement (See below).

IRDAI has notified IRDAI (Protection of Policyholders’ Interests) Regulations,
2017. Vide Regulation 5(I)(iv) of the said Regulations, the IRDAI has mandated all
insurers to have in place a board approved policy which shall contain steps to be taken
to prevent mis-selling and unfair business practices at point of sale and service.
Further, vide Regulation 6, prescribed specific point of sale provisions to be complied
with by all insurers, agents and intermediaries. In case any insurer, agent, intermediary
violates the above provision the IRDAI can initiate action against them.

IRDA (Advertisement and Disclosure) Regulations, 2000 and other guidelines
relating to advertisements are aimed at ensuring that any communication (including
those on the internet) which directly or indirectly result in eventual sale or solicitation
of policy should not be unfair or misleading.

IRDAI has also notified various other regulations namely IRDAI (Appointment
of Insurance Agents) Regulations, 2016, IRDAI (Registration of Corporate Agents)
Regulations, 2015, IRDAI (Insurance Brokers) Regulations, 2018 prescribing code of
conduct for agents, corporate agents and brokers so that they do not resort to mis-
selling and unfair business practices at point of sale.



Statement

SI.  Name of the 2016-17 2017-18 2018-19 Apr. 19 - May 19
No. Insurer
Opening Repor- Attended Pending Open- Repor- Atten- Pending Open- Repor- Atten- Pending Open- Repor- Atten- Pending
Balance ted of at the ing ted ded to at the ing ted ded to at the ing ted ded to at the
during during end of Bala- during during end of Bala- during during end of Bala- during during end of
the the the nce the the the nce the the the nce the the the
year year year year year year year  year year year  year  year
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18
1. Agriculture - - - - - - - - 0 12 13 0 0 4 2 2
Insurance*
2. ECGC of India 55 8 1 52 52 9 8 53 53 15 68 0 0 0 0 0

3. National Insurance 180 4680 4671 189 189 5571 5591 169 169 4739 4891 17 17 856 708 165

4. The New India 139 4208 4312 35 35 4820 4852 3 3 5164 5137 30 30 1020 703 347
Assurance

5. The Oriental 129 2673 2672 130 130 2743 2121 752 752 2634 3359 27 27 538 357 208
Insurance

6. United India 22 7484 7394 112 112 9425 9212 325 325 8404 8464 265 265 1600 360 1005
Insurance

() TotaL - PSU insurers 525 19053 19060 518 518 22568 21784 1302 1302 20968 21931 339 339 4018 2630 1727

1. Acko General 0 1 1 0 0 186 173 13
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Aditya Birla Health

Apollo MUNICH
Health

Bajaj Allianz General
Bharati Axa General

Cholamandalam MS

General

Cigna TTK Health
DHFL General
Edelweiss General
Future General India
Go Digit General
HDFC ERGO General

CICI Lombard

General

FFCO Tokio General
Kotak General

L & T General

Liberty Videocon

Genral
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18
18. Magma HDI General 0 113 9% 17 17 A 62 49 49 80 129 0 0 12 5 7
19. Max Bupa Health 0 802 802 0 0 772 772 0 0 892 892 0 0 210 210 0
20. Raheja QBE 0 0 0 0 0 1 0 1 1 1 2 0 0 0 0 0
21. Reliance General 46 1287 1324 9 9 454 456 7 7 600 607 0 0 114 105 9
22. Reliance Health 0 a 6 0 0 0 0 0
23. Religare Health 6 895 901 0 0 573 569 4 4 644 645 3 3 163 150 16
24. Royal Sundaram 2 808 824 6 6 778 782 2 2 538 530 10 10 73 78 5
Alliance
25. SBI General 61 1117 1123 55 55 671 697 29 29 471 489 11 11 107 102 16
26. Shriram General 0 214 214 0 0 218 218 0 0 231 231 0 0 69 68 1
27. Star Health and 93 6434 6490 37 37 4496 4486 47 47 5685 5597 135 1135 1100 1040 195
Allied
28. Tata-AIG General 1 1473 1473 1 1 1050 1050 1 1 1231 1228 4 4 229 226 7
29. Universal Sompo 0 528 528 0 0 454 454 0 0 446 446 0 0 70 69 1
General
(ii) ToTaL Private Insurers 446 33051 33229 268 268 21427 21351 344 344 21793 21876 261 261 4394 4134 521
GranD TotaL (i)+(ii) 971 52104 52289 786 786 43995 43135 1646 1646 42761 43807 600 600 8412 6764 2248

Source: IRDAI
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Fake insurance policies
3379. SHRI RANJIB BISWAL: Will the Minister of FINANCE be pleased to state:

(@ whether Government has taken note of increasing complaints against the
public and private sector general insurance companies under the category of unfair
business practice at the point of sale during each of the last three years and the current
year, if so, the details thereof, insurance company-wise and the reasons therefor;

(b)  whether the Government/IRDA has laid down guidelines to curb such unfair
business practice at the point of sale, if so, the details thereof; and

(c) the details of the monitoring mechanism to prevent issuance of fake insurance
policies of vehicles in the country; and

(d) the corrective steps taken by Government in this direction?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) and (b) The Insurance Regulatory and Development Authority
of India (IRDAI) has informed that as per the information provided by various insurers,
the year-wise break-up of fake motor policies is as under:

Fraud Monitoring Analysis - Data pertaining to fake Motor Policies

Financial Year No. Amt. (T in lakhs)
FY 2016-17 493 337441
FY 2017-18 823 2570.79
FY 2018-19* 1192 5364.21

*Excluding Oriental Insurance Co Ltd.

IRDAI has further informed that they have directly received complaints relating
to three instances of fake policies being issued pertaining to entities which are not
registered as general insurers with them. The details are as follows:

() “‘M/s AKPCL General Insurance Company Ltd.” (Year 2016).
(i) “M/s Gone General Insurance (Year 2019).

(iii) “M/s Marines Technology’ (Year 2019).
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IRDAI has put up a public notice in each of the above mentioned cases advising
general public not to make any transaction with these companies and to bring any
unauthorised transaction to its notice. A complaint has also been lodged with the police
authorities in respect of the company at SI. No. (i) above and they are in the process
of filing a police complaint against the companies mentioned at SI. No. (ii) and (iii)
above.

(c) and (d) IRDAI has issued directions ref. No. IRDA/SDD/MISC/CIR/009/01/
2013 dated 21/01/2013 to all Insurers and Reinsurance Companies for putting in place
fraud monitoring framework for identification, classification and monitoring of frauds.

IRDAI has carried out insurance awareness campaign through print media in 13
languages. They have also launched a consumer education website (www.
Policyholder.gov.in) as single point reference for dissemination of information about
Consumer guidance and protection including in regard to motor insurance.

IRDAI has further informed that:

(i) Every product registered with IRDAI has a Unique Identification Number
(UIN) which can be checked by policyholder.

(i)  The list of approved products is put up on IRDAI website each year along
with its UIN.

(iii) The policyholder can check the details of their motor insurance policy on
Insurers website.

(iv) The policyholder can also check whether the insurers are registered with
IRDALL.

GST collection

3380. SHRI R. VAITHILINGAM: Will the Minister of FINANCE be pleased to
state:

(@) whether it is a fact that Goods and Services Tax (GST) collections narrowly
missed crossing rupees one lakh crore mark in June, 2019, coming in at ¥ 99,939 crore;

(b) if so, the details thereof;

(c) whether it is also a fact that the collections in June, 2019 are 4.5 per cent
higher than the collections in June, 2018;
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(d) whether they are still below collections in the first two months of April and
May of this financial year; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) The month-wise gross Goods and Services Tax (GST)
collection for April to June in FY 2018-19 and FY 2019-20 is as under:

Month GST Caollection (in ¥ Crore)
2018-19 2019-20
April 1,03,459 1,13,865
May 94,016 1,00,289
June 95,610 99,939
Average 97,695 1,04,698

The average collection during the 1st quarter of the FY 2019-20 is more than
T 1 lakh crore i.e. ¥ 1,04,698 crore.

(c) Yes Sir.

(d) and (e) Yes Sir. The GST collection in April, 2019, May 2019 and June 2019
is ¥ 1,13,865 crore, T 1,00,289 crore and ¥ 99,939 crore respectively. It is usually noticed
that there will be a jump in the tax collection in the last month of financial year as tax
payers try to pay arrears of some of the previous months and, therefore, April month’s
revenue cannot be taken as trend for the future.

Decline in economic growth

3381. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will the Minister of
FINANCE be pleased to state:

(@ whether Government is aware of the fact that economic growth has declined,
which has been reiterated by Economic Survey 2018-19;

(b) if so, details of those factors which affected/hindered the economic growth;

(c) whether Government has taken any concrete steps to revive/reignite economic
growth;
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(d) if so, the details thereof; and
(e) if not, the reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) As per the provisional estimates released by National
Statistical Office on 31st May 2019, the growth of real Gross Domestic Product (GDP)
was 6.8 percent in 2018-19, lower as compared to the growth of 7.2 percent recorded
in 2017-18. The moderation in growth momentum in 2018-19 is primarily on account of
lower growth in ‘Agriculture & allied’, “Trade, hotel, transport, storage, communication
& services related to broadcasting’ and ‘Public administration, defence and other

services’ sectors.

(c) and (d) Improvement in economic growth remains high on the agenda of the
Government. To boost the economic growth further, Government has announced various
measures in the Budget 2019-20, inter alia, include, further liberalisation of Foreign
Direct Investment policy, increasing the annual turnover limit from T 250 crore to ¥ 400
crore for a lower corporate tax rate of 25 percent, additional income tax deduction of
T 1.5 lakh on the interest paid on loans taken to purchase electric vehicles and moving
the GST council for reduction of GST rate on electric vehicles from 12 percent to 5
percent. Government has also increased the scope of voluntary pension scheme for
retail traders and shopkeepers with an annual turnover of less than T 1.5 crore. The
budget provides a push to infrastructure development with the intention to invest
T 100 lakh crore in infrastructure over the next five years and by restructuring of
National Highway Programme. Scheme of Fund for Upgradation and Regeneration of
Traditional Industries (SFURTI) has been started to facilitate cluster based development
to make the traditional industries more productive, profitable and capable for generating
sustained employment opportunities. Customs duty on certain raw materials and capital
goods has been reduced to promote domestic manufacturing.

Earlier, Government had expanded the cash transfer scheme “PM-Kisan” providing
an income support of ¥ 6000 per year to all farmers, which was limited to farmers with
a land holding of less than 2 hectares. Further to give focused attention to issues of
growth, the Government has constituted a five-member cabinet committee on investment

and growth chaired by Hon’ble Prime Minister.

(e) Does not arise.
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Disinvestment of profit making PSU
3382. SHRI K.K. RAGESH: Will the Minister of FINANCE be pleased to state:

(@ whether disinvestment or strategic sale of any profit making PSU is under

consideration; and
(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) Yes, Sir. Government is following a policy of strategic
disinvestment with transfer of management control in case of certain selected CPSEs
including Subsidiaries, Units and Joint Ventures, which are in ‘low priority’ sectors.
Profitability of CPSEs is not a relevant criterion for such selection.

Based on this policy, Government has given ‘in-principie’ approval for strategic
disinvestment of 28 CPSEs including Subsidiaries, Units and Joint Ventures. The details
are given in the Statement (See below). These include profit making as well as loss
making CPSEs.

Strategic disinvestment of CPSEs is being guided by the basic economic principle
that Government should have no business to continue in sectors, where competitive
markets have come of age and economic potential of such entities may be better
discovered in the hands of strategic investor due to various factors such as infusion
of capital, technological upgradation and efficient management practices.

Besides, in certain other CPSEs, which include profit-making CPSEs, policy of
minority stake sale without transfer of management control through various SEBI
approved methods, are being followed in order to unlock the value, promote public
ownership and higher degree of accountability.

Statement

Details of CPSEs, including Subsidiaries, Units and Joint Ventures for which
Government has given ‘in-principle’ approval for strategic disinvestment.

1. Project & Development India Ltd.
2. Hindustan Prefab Limited (HPL).

3. Hospital Services Consultancy Ltd. (HSCC)
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4. National Project Construction Corporation (NPCC)
5. Engineering Project (India) Ltd.

6.  Bridge and Roof Co. India Ltd.

7. Pawan Hans Ltd.

8. Hindustan Newsprint Ltd. (subsidiary)

9. Scooters India Limited

10. Bharat Pumps & Compressors Ltd.

11.  Hindustan Fluorocarbon Ltd. (HFL) (sub.)

12.  Central Electronics Ltd.

13. Bharat Earth Movers Ltd. (BEML)

14.  Ferro Scrap Nigam Ltd.(sub.)

15.  Cement Corporation of India Ltd. (CCI)

16. Nagarnar Steel Plant of NMDC

17.  Alloy Steel Plant, Durgapur of SAIL

18.  Salem Steel Plant of SAIL

19. Bhadrawati units of SAIL

20. Air India and its five subsidiaries and one JV.
21. Dredging Corporation of India

22.  HLL Life Care

23. Indian Medicine & Pharmaceuticals Corporation Ltd. (IMPCL)
24.  Karnataka Antibiotics

25.  Kamrajar Port

26. Indian Tourism Development Corporation (ITDC)
27.  Rural Electrification Corporation Limited (REC)

28.  Hindustan Petroleum Corporation Limited
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Significant rise in tax litigation cases

3383. SHRIMATI SHANTA CHHETRI: Will the Minister of FINANCE be pleased
to sfate:

(@ whether Government is aware that there has been a significant rise in tax
litigation cases in the recent past mainly on account of Government persisting with
litigation despite high rates of failure at every stage of the appellate process;

(b)  whether Government would make effective framework in the income-tax law
in this regard which would help in preventing and resolving tax issues; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) There is no significant rise in indirect and direct tax litigation in
the recent past on account of Government persisting with litigation.

In respect of Central Board of Indirect Taxes & Customs (CBIC), the total pendency
of appeals at Supreme Court, High Court and CESTAT as on 30.06.2017 was 2,73,591
whereas the same has significantly come down to 1,05,756 as on 31.03.2019, which is
to the tune of 61% reduction. Details of the same are as under:

Forum Appeals Pending as Appeals Pending as
on 30.06.2017 on 31.03.2019
Supreme Court 5812 3109
High Court 27,570 15,626
CESTAT 149,554 63,615
Commissionr (Appeals) 90,655 23,406
ToTAL 2,73,591 1,05,756
FY. Commissioner of Income Tax High Court Supreme
Income Tax Appellate Court
(Appeal) Tribunal
(CIT (A) (ITAT)
2016-17 290,227 92,388 38481 6,357
2017-18 321,843 92,766 41616 6,99
201819 3,41, 484 (ason 92,205 (as on 43,224 (ason 6,188 (as on
31.03.2019) 31.03.2019) 31.122018) 31.12.2018)
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The increase in pendency at CIT(A) level is not on account of government
persisting with litigation as Department is not the appellant at the level of CIT(A).

(b) and (c) In order to effectively manage litigation, the following steps have been
taken by Central Board of Direct Taxes (CBDT): -

(i) The CBDT has raised the monetary limits for filing appeals before Appellate
Tribunal/Courts. Henceforth, appeals/SLPs shall not be filed in cases where
the tax effect does not exceed the monetary limits given hereunder:

Appeals/SLPs in Earlier Monetary limit Revised monetary limit
income tax matters for filing appeals (%) for filing appeal (%)
Before ITAT 10 lakhs 20 lakhs
Before High Court 20 lakhs 50 lakhs
Before Supreme Court 25 lakhs 1 crore

(i) In large number of cases involving same issues, request has been made to
the Supreme Court for bunching the cases and for early fixation of the cases
on priority.

(iii) Field formations have been directed to ensure effective representation before
CIT(A) and other fora.

(iv) Disposal of pending appeals before CIT(A) is closely monitored in Central
Action Plan issued by the Board and targets are allotted to achieve the twin
objectives of disposal in number and unlock the tax effect of pending
appeals.

(v) Central Technical Committee (CTC) and Regional Technical Committees
(RTCs), created at the level of CBDT & Principal Chief Commissioner of
Income Tax (Pr. CCIT) respectively, to resolve contentious legal issues and
to formulate Departmental View/Settled View, have issued directions on
Settled Issues/Departmental View, and to withdraw/not press such
Departmental appeals on issues that have attained finality before High
Court/Supreme Court

(vi) The Department has issued Standard Procedure for handling matters relating
to such frequently litigated sections, i.e. Section 14A, 68 and 147 of the
Income Tax Act, 1961.
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MUDRA scheme beneficiaries in Maharashtra

3384. SHRI RAJKUMAR DHOOT: Will the Minister of FINANCE be pleased to
state:

(@ the total number of beneficiaries who have availed loans under MUDRA
scheme during the last three years in the State of Maharashtra, year-wise and urban
and rural area-wise; and

(b) the steps Government has taken or proposes to take to popularise the
MUDRA scheme in rural Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) As per data reported by Member Lending Institutions (MLIs) on
the Mudra portal, total number of loans extended under Pradhan Mantri Mudra Yojana
(PMMY) during the last three years in the State of Maharashtra year-wise, is given in
the table below:-

Financial Year No. of PMMY loan
accounts
2016-17 3344154
2017-18 3596620
2018-19 4385981
ToTAL 11326755

Rural-Urban classification of the data on loans extended under PMMY is not
maintained.

(b) Government has taken various steps towards spreading awareness about
the PMMY scheme across the country including in rural Maharashtra. These, inter
alia, include intensive publicity campaigns through print media, TV, radio jingles,
hoardings, town hall meetings, financial literacy and awareness camps, special drive for
financial inclusion etc.

Allocation to Kerala from Central taxes
3385. SHRI ABDUL WAHAB : Will the Minister of FINANCE be pleased to state:

(@ the details of foreign exchange remitted to Kerala during each of the last
three years by Indians living in foreign countries; and



164  Written Answers to [RAJYA SABHA] Unstarred Questions

(b) the amount allocated to Kerala on the basis of Central taxes collected?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) Foreign Exchange Department, Reserve Bank of India does not
maintain data with respect to foreign exchange remitted to India/Kerala by Indians
living abroad.

(b) Devolution of State’s share in Union Taxes and Duties to the State
Government of Kerala as per accepted recommendations of Finance Commission for last
three years is as follows:

(In¥ Crore)
2016-17 2017-18 2018-19
15225.02 16833.07 19038.17

Recovery of black money stashed abroad
3386. SHRI VIJAY GOEL : Will the Minister of FINANCE be pleased to state:
(@ whether the deposits by Indians in Swiss banks have reduced;
(b) if so, the details thereof and the reasons therefor; and

(c) the details of the recovered black money which was stashed abroad in the
past three years, year-wise and country-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) No such data is maintained with the Government.
However, some recent media reports indicate that deposits by Indians in Swiss banks
reduced by nearly 6 per cent in the year 2018.

(€) The Income Tax Department has taken continuous and concerted actions
under the Black Money (Undisclosed Foreign Income and Assets) And Imposition of
Tax Act, 2015 since this Act came into force from 1st July, 2015. As a result, as on
30.05.2019, notices have been issued in 384 cases under this Act, involving undisclosed
foreign assets and income of over ¥ 12,260 crores.

The details of action taken by the Income Tax Department on some of the
significant categories of foreign assets/income cases, are as under:

(i)  On account of deposits made in unreported foreign bank accounts in HSBC
cases, so far, undisclosed income of more than ¥ 8460 crores has been
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brought to tax and penalty of more than ¥ 1290 crores levied. About 204
prosecution complaints have been filed.

(i) Sustained investigations conducted in the cases revealed by International
Consortium of investigative Journalists (IC1J) have led to detection of more
than ¥ 11,010 crore of credits in the undisclosed foreign accounts so far.
About 93 prosecution complaints have been filed.

(iii) In the Panama Paper Leaks investigations, undisclosed foreign investments
amounting to over ¥ 1500 crores have been detected. About 34 prosecution
complaints have been filed.

Credit crunch for MSMEs
3387. SHRI VIJAY GOEL : Will the Minister of FINANCE be pleased to state :
(@ whether the MSMEs are facing credit crunch;
(b) if so, the details thereof;
(c) the corrective measures taken in this regard;

(d) whether the credit to large industries has grown substantially, while the
growth in credit to MSMEs is to low; and

(e) if so, the details thereof and the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) to (e) As per data compiled by Reserve Bank of India (RBI), the
outstanding credit of Scheduled Commercial Banks (SCBs) to Micro, Small and Medium
Enterprises (MSMEs) has increased from ¥ 12,96,398.82 crore in March, 2017 to
314,97,687.10 crore in March, 2019 (provisional), reflecting an increase of 15.53%. The
outstanding credit of SCBs to large industries has increased in the same period by
11.39%. Government and RBI have taken several steps to ensure access of credit to
MSMEs, which inter-alia, include, advice to all Scheduled Commercial Banks (SCBs)
to achieve a 20% year-on-year growth in credit to Micro and Small Enterprises (MSEs),
allocation of 60% of the MSEs advances to the micro enterprise accounts, a 10% annual
growth in number of micro enterprise accounts, additional working capital limit to meet
the requirements arising due to unforeseen/seasonal increase in demand, adoption of
one cluster, operationalising at least one specialised MSME Branch in every district,
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simplified computation of working capital of MSE units to make it minimum 20% of the
projected annual turnover of the unit for borrowal limits upto 5 crore, setting up of
Trade Receivables Discounting System (TReDS) to solve the problem of delayed
payment of MSMEs, reduction in corporate tax to 25% for enterprises with a turnover
of up to 3400 crore, etc.

In addition, Government had launched a “Support and Outreach Programme for
MSMEs” on 2nd November, 2018. The programme, inter-alia, included initiatives for
MSMEs on access to credit also through the psbloansin59minutes portal, access to
market, technology upgradation, ease of doing business, social security for MSME

sector employees etc.
Protection to MSME sector

3388. SHRI D. KUPENDRA REDDY : Will the Minister of FINANCE be pleased

to state:

(@) whether it is a fact that there is lack of access to finance and a dearth of
funds for the MSME sector which is facing a huge credit gap of about ¥ 16.66 lakh

crores; and

(b) if so, the details thereof and the steps taken to protect and to develop the
MSME sector in the country ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) As reported by Reserve Bank of India (RBI), the
outstanding credit of Scheduled Commercial Banks (SCBs) to Micro, Small and Medium
Enterprises (MSMEs) has increased from ¥ 12,16,007.11 crore in March, 2016 to
%14,97,687.10 crore in March, 2019 (provisional), reflecting a steady increase.

Government and RBI have taken several steps to ensure access of credit to
MSMEs, which inter-alia, include, advice to all Scheduled Commercial Banks (SCBs)
to achieve a 20% year-on-year growth in credit to Micro and Small Enterprises (MSEs),
allocation of 60% of the MSEs advances to the micro enterprise accounts, a 10% annual
growth in number of micro enterprise accounts, additional working capital limit to meet
the requirements arising due to unforeseen/seasonal increase in demand, adoption of
one cluster, operationalising at least one specialised MSME Branch in every district,
simplified computation of working capital of MSE units to make it minimum 20% of the
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projected annual turnover of the unit for borrowai limits upto %5 crore, setting up of
Trade Receivables Discounting System (TReDS) to solve the problem of delayed
payment of MSMEs, etc.

In addition, Government had launched a “Support and Outreach Programme for
MSMEs” on 2nd November, 2018. The programme, inter-alia, included initiatives for
MSMEs on access to credit also through the psbloansin59minutes portal, access to
market, technology upgradation, ease of doing business, social security for MSME
sector employees etc.

Opening of PSBs branches in rural areas

3389. SHRI D. KUPENDRA REDDY : Will the Minister of FINANCE be pleased
to state:

(@ the details of Public Sector Banks (PSBs) branches opened during the last
three years in the country especially in rural areas;

(b)  whether Government has laid down any criteria for opening of PSBs branches;
and

(c) if so, the details thereof and the steps taken or being taken by Government
to open PSBs branches in rural areas which are not having banking facilities?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) As informed by the Reserve Bank of India (RBI), the details of
Public Sector Banks (PSBs) branches opened during the last three years are as under:

2016-17 2017-18 2018-19
Total branches 2170 7.783 432
Out of which rural branches 656 2157 123

(b) and (e) Reserve Bank of India (RBI) has rationalized its Branch Authorisation
Policy and granted general permission to domestic Scheduled Commercial Banks
(excluding Regional Rural Banks). including Public Sector Banks, to open banking
outlets at any place in the country, without seeking prior approval of RBI in each case,
subject to at least 25 per cent of the total number of banking outlets opened during
a financial year being in unbanked rural centres (Tier 5 and Tier 6 centres i.e. having
population less than 10,000). For this purpose, banking outlets opened in any centre
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having population less than 50,000 in North Eastern states and Sikkim and also Left
Wing Extremism (LWE) affected districts as notified by the Government of India are also
considered as equivalent to opening of banking outlets in unbanked rural centres.

Pradhan Mantri Jan-Dhan Yojana (PMJDY) was launched inter-alia with the
objective to provide universal access to banking facilities. Under the scheme all rural
and semi-urban areas were mapped into 1.59 lakh Sub-Service Areas (SSAS) where one
SSA catering to 1,000 to 1,500 households. While 0.33 lakh SSAs have been covered
with bank branches. 1.26 lakh SSAs. have been covered by deployment of interoperable
Bank Mitras. The number of Branch less mode/Business Correspondents (BCs) of
Scheduled Commercial Banks (SCBs) in rural areas has also increased from 3.37 lakh
in March, 2014 to 5.15 lakh in March, 2018. The deployment of interoperable BCs with
micro-ATMs is also augmenting the services provided by bank branches, especially in

rural areas.
Funds for backward areas based on population

3390. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of FINANCE be
pleased to state:

(@ whether the attention of Government is drawn to the reports that the sanction
of funds for the development of backward areas taking districts as a unit is creating
problems for highly populated districts in same States;

(b) if so, the details thereof; and

(c) whether Government has any proposal to sanction funds to the backward
areas based on the population of the district instead of taking district as a unit?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) As per information received from NITI Aayog, Union
Government is not aware of any adverse report against districts being taken as a unit
of development in backward areas. Further, Government of India has identified 112
districts across the country which have shown relatively less progress on key social
indicators and have termed them as ‘Aspirational Districts” under ‘Aspirational Districts
Programme’ with, convergences of existing schemes of the Central and State
Governments which have their own funding arrangements and with a scheme to provide
incentive to districts which secure good ranking in the selected Key Performance
Indicators (KPIs).
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Curbing mechanism for wilful defaults
3391. SHRI DEREK O’BRIEN: Will the Minister of FINANCE be pleased to state:

(@ the losses incurred by Public Sector Banks (PSBs) in the last three years due
to accumulating wilful defaults, the details thereof;

(b) the mechanism in place, and the steps taken by Government, to ensure that
the incidence of wilful defaults is curbed, the details thereof;

(c) whether Government has initiated bank recapitalisation measures, if so, the
details thereof; and

(d) whether Government can assure that public funds or funds for welfare
programmes will not be mobilised to recapitalise banks, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) Mechanisms are in place to deter wilful defaulters, curb
incidence of wilful defaults, and effect recovery from wilful defaulters. These include,
inter-alia, the following:

(1) PSBs have been asked to examine all accounts exceeding ¥ 50 crore, if
classified as Non-Performing Asset (NPA), from the angle of possible fraud
and to immediately initiate examination of the issue of wilful default once a
fraud is reported.

(2) Wilful defaulters have been acted against comprehensively. As per data
reported by PSBs, till 31.3.2019, suits for recovery have been filed in 10,022
cases. In cases involving secured assets, action under the provisions of the
Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest (SARFAESI) Act, 2002 has been initiated in 8,067 cases.
Further, in accordance with Reserve Bank of India (RBI)’s instructions of
initiation of criminal proceedings wherever necessary, FIRs have been
registered in 3,154 cases.

(3) To deter wilful defaulters, as per RBI instructions, wilful defaulters are not
sanctioned any additional facilities by banks or financial institutions, and
their unit is debarred from floating new ventures for five years. Further, vide
Securities and Exchange Board of India (Substantial Acquisition of Shares
and Takeovers) (Second Amendment) Regulations, 2016, wilful defaulters
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and companies with wilful defaulters as promoters/directors have been
debarred from accessing capital markets to raise funds. In addition, the
Insolvency and Bankruptcy Code (IBC) has debarred wilful defaulters from
participating in the insolvency resolution process.

(4) For effective action against wilful defaulters fleeing Indian jurisdiction, the
Fugitive Economic Offenders Act, 2018 has been enacted to provide for
attachment and confiscation of property of fugitive offenders and has
disentitled them from defending any civil claim.

(5) Government has advised PSBs to decide on publishing photographs of
wilful defaulters, in terms of RBI’s instructions and as per their Board-
approved policy.

(6) Government has advised PSBs to obtain certified copy of the passport of
the promoters/directors and other authorised signatories of companies
availing loan facilities of more than ¥ 50 crore.

(7) Heads of PSBs have been empowered to request for issue of Look Out
Circulars.

RBI has apprised that there was an addition of ¥ 81,527 crore in the cumulative
amount outstanding against wilful defaulters of ¥ 25 lakh and above, (as reported by
PSBs and appearing on the website of TransUnion CIB1L), in PSBs over the financial
years 2016-17, 2017-18 and 2018-19 (till December 2018). Recovery of dues from wilful
defaulters takes place on an ongoing basis under legal mechanisms, which include,
inter-alia, the IBC, SARFAESI Act and Debts Recovery Tribunals.

(c) and (d) PSBs have been recapitalised through issuance of special securities
amounting to T 1,86,000 crore in financial years 2017-18 and 2018-19 and budget
provision of ¥ 70,000 crore has been sought in the budget for the current financial year.
These securities are subscribed by the investing banks to the full extent of the amount
infused in each PSB. Thus, the funds for recapitalisation of PSBs are mobilised from
the PSBs themselves.

Downgrading of country’s GDP rate forecast by FITCH rating agency
3392. SHRI JOSE K. MANI : Will the Minister of FINANCE be pleased to state:

(@ Whether the global rating agency FITCH Ratings has downgraded India’s
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Gross Domestic Product (GDP) rate forecast for financial year 2020 from 6.8 percent to
6.6 per cent as manufacturing and agricultural sectors showed signs of slowing down
over the past year;

(b) Whether the agency has note that India has been faltering on export front
also; and

(€) Whether late arrival of monsoon earlier slated for June last week has also
caused much concern about the crop yields to considerable extent?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) Yes Sir. FITCH rating agency in its report titled “Global Economic
Outlook-June 2019” has put India’s Gross Domestic Product rate forecast for FY
2019-20 to 6.6 per cent from 6.8 per cent before stepping up to 7.1 per cent in FY
2020-21.

(b)  Yes Sir.

(c) The above mentioned report has no mention about the cause of concern
regarding the crop yield because of late arrival of monsoon.

Waving agricultural loans
3393. SHRI TIRUCHI SIVA : Will the Minister of FINANCE be pleased to state:

(@ whether Government has taken steps to waive off agricultural loans in the
last one year;

(b) if so, the details thereof; and
(c) whether Government plans to waive off all agricultural loans?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) There is no proposal under consideration of the Union
Government to waive off loans of farmers. However, to reduce the debt burden of
farmers, the following major initiatives have been taken:

. With a view to ensure availability of agriculture credit at a reduced interest
rate of 7% p.a. to the farmers, the Government of India in the Department
of Agriculture Cooperation and Farmers’ Welfare (DAC&FW) implements an
interest subvention scheme for short term crop loans up to ¥ 3.00 lakh. The
scheme provides interest subvention of 2% per annum to Banks on use of
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their own resources. Besides, additional 3% incentive is given to the farmers
for prompt repayment of the loan, there by reducing the effective rate of
interest to 4%.

. Under the aforesaid interest subvention scheme, to provide relief to farmers
affected by natural calamities, the interest subvention (2%) on crop loan
continues to be available to banks for the first year on the restructured
amount. Such restructured loans may, however, attract normal rate of interest
from the second year onwards as per the policy laid down by the Reserve
Bank of India (RBI).

. In order to provide relief to the farmers affected due to severe natural
calamities, the Government in DAC&FW has decided that interest subvention
of 2% per annum will be made available to banks for first three years/entire
period (subject to a maximum of five years) on the restructured loan amount,
and in all such cases the benefit of prompt repayment incentive at 3% per
annum shall also be provided to the affected farmers. The grant of such
benefits in cases of severe natural calamities shall, however, be decided by
a High Level Committee (HLC) based on the recommendation of Inter-
Ministerial Central Team (IMCT) and Sub Committee of National Executive
Committee (SC-NEC).

. Reserve Bank of India (RBI) has issued directions for Relief Measures to be
provided by respective lending institutions in areas affected by natural
calamities which, inter alia, include restructuring/rescheduling of existing
crop loans and term loans, extending fresh loans, relaxed security and
margin norms, moratorium, etc. These directions have been so designed that
the moment calamity is declared by the concerned District Authorities, they
are automatically set in motion without any intervention, thus saving precious
time. The benchmark for initiating relief measures by banks has been reduced
from 50% to 33% crop loss in line with the National Disaster Management
Framework. Banks have been advised not to insist for additional collateral
security for restructured loans.

. Loan to distressed farmers indebted to non-institutional lenders is an eligible
category of farm credit under the Priority Sector Lending (PSL) as per
directions issued by RBI.
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. Pradhan Mantri Kisan Samman Nidhi (PM-KISAN) scheme has been
implemented to provide an assured income support to all farmers, irrespective
of the size of their land holdings subject to the exclusion factor. Under this
scheme direct income support @ of ¥ 6,000 per year will be transferred
directly into the bank accounts of beneficiary farmers, in three equal
installments of ¥ 2,000 each.

. Pradhan Mantri Fasal Bima Yojana (PMFBY) provides a comprehensive
insurance cover against failure of insured crops due to non-preventable
natural risks, thus providing financial support to farmers suffering crop loss/
damage arising out of unforeseen events; stabilizing the income of farmers
to ensure their continuance in farming; and encouraging them to adopt
innovative and modern agricultural practices.

Transfer of Accounts Officers of National Insurance Company

3394. SHRI SUSHIL KUMAR GUPTA : Will the Minister of FINANCE be pleased
to state:

(@ whether it is a fact that National Insurance Company, in spite of working on
two Accounting Systems, namely GENSIS and EASY, has transferred (inter-State) a
larger number of its Accounts Officers, including women officers, under its Transfer
and Mobility Policy; and

(b) if so, why cannot these Accounts Officers be treated at par with Marketing/
IT Officers who are exempted from such transfer when these Accounts Officers are also
doing a specialised kind of work, more particularly, at a time when the impending merger
of Oriental Insurance, United Insurance and National Insurance is under consideration
of Government?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) and (b) The National Insurance Company Limited (NICL) is a
Board governed entity which has its own Transfer and Mobility Policy (TMP).

NICL has informed that GENISYS and EASI are two operating platforms of NICL
and systems are known to all officers in Accounts Department and hence no exemption
has been provided for them under the TMP.

NICL has also informed that due consideration is given to lady officers to post
them as near as possible to their desired place of posting. Further, the company has
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recently relaxed the TMP for women employees in Class | and reduced the period of
stay at a station for them to seek further transfer from 03 years to 02 years.

Further, IT officers in certain specialized assignments are temporarily exempted
under TMP till the completion of their ongoing projects. Similarly, few marketing
officers in the rank of Scale I/11 are also exempted based on their performance, client

relationships, knowledge of local area etc.
Transfer and Mobility Policy (TMP) of National Insurance

3395. SHRI SUSHIL KUMAR GUPTA : Will the Minister of FINANCE be pleased

to state:

(@ whether CVC guidelines are the basis of the harsh Transfer and Mobility
Policy (TMP) being followed by National Insurance as compared to Oriental Insurance

and United Insurance;

(b) if so, why these companies are following different TMP and whether it is
one of the reasons for continuing losses suffered by these companies, particularly,

National Insurance Company;

(c) if not, the basis of TMP being followed by National Insurance Company and

whether it has served its desired objectives; and

(d) whether Government would withhold implementation of this TMP being
followed by National Insurance till a uniform policy is formulated after proposed

merger?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (d) The public sector general insurance companies (PSGICs)
including National Insurance Company Limited(NICL), Oriental Insurance Company
Limited and United India Insurance Company Limited are Board governed entities
having their own Transfer and Mobility Policies (TMP), which also comply with CVC
guidelines on job rotation. NICL has informed that, the primary objective of the policy,
of allocating optimal manpower to all offices of the company, is being fulfilled each year

to the extent possible.

There is no proposal to put on hold the existing TMP of NICL.
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Deteriorating Indian economy
13396. SHRI SANJAY SETH : Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that decrease in industrial production, increase in inflation
and lowering of GDP level in the last five years is sign of India’s deteriorating economy;

(b) if so, the reasons therefor; and

() if not, the details of the steps taken by Government to strengthen the
economy during the last five years?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) As per the data released by National Statistical Office, the Gross
Domestic Product (GDP) at current market prices increased from T 124.7 lakh crore in
2014-15 to T 190.1 lakh crore in 2018-19, The industrial production, measured by the
Index of Industrial Production increased from 111.0 in 2014-15 to 129.8 in 2018-19.
Consumer Price Index (combined) inflation has declined from 5.9 per cent in 2014-15 to
3.4 percent in 2018-19.

(b) Does not arise.

(c) Strengthening the economy remains high on the agenda of the Government.
Government has undertaken several steps to strengthen the economy during the last
five years which, inter alia, include, implementation of Goods and Service Tax ,
enactment of the Insolvency and Bankruptcy Code 2016, fillip to manufacturing via
Make in India programme, measures to improve ease of doing business, Start-up India
and Stand-up India Initiatives, radical changes in Foreign Direct Investment (FDI)
policy regime by putting most sectors on automatic route for FDI, introducing special
package for textile sector. Government placed special thrust on key development sectors
including rural roads, housing, railways, power, highways and digital infrastructure.
Government had launched historic support and outreach programme for the Micro,
Small and Medium Enterprises (MSME) sector for expansion and facilitation of MSMEs
across the country.

To boost the economic growth further, Government has announced various
measures in the Budget 2019-20; which, inter alia, include, further liberalisation of
Foreign Direct Investment policy, increasing the annual turnover limit from T 250 crore
to ¥ 400 crore for a lower corporate tax rate of 25 per cent, additional income tax

tOriginal notice of the question was received in Hindi.
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deduction of ¥ 1.5 lakh on the interest paid on loans taken to purchase electric vehicles
and moving the GST council for reduction of GST rate on electric vehicles from 12
per cent to 5 percent. Government has also increased the scope of voluntary pension
scheme for retail traders and shopkeepers with an annual turnover of less than ¥ 1.5
crore. The budget provides a push to infrastructure development with the intention to
invest ¥ 100 lakh crore in infrastructure over the next five years and by restructuring
of National Highway Programme. Scheme of Fund for Upgradation and Regeneration
of Traditional Industries (SFURTI) has been started to facilitate cluster based
development to make the traditional industries more productive, profitable and capable
for generating sustained employment opportunities. Customs duty on certain raw
materials and capital goods has been reduced to promote domestic manufacturing.
Earlier, Government had expanded the cash transfer scheme “PM-Kisan” providing an
income support of ¥ 6000 per year to all farmers, which was limited to farmers with a
land holding of less than 2 hectares. Further to give focused attention to issues of
growth, the Government has constituted a five-member cabinet committee on investment

and growth chaired by Hon’ble Prime Minister.
Complaint resolution by Bima Lokpal

3397. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
FINANCE be pleased to state:

(@ the number of complaints received m the office of Bima Lokpal at Jaipur and
Chandigarh separately from 1st July, 2018 to 30th June, 2019 including General Life
Insurance separately;

(b) the number of complaints resolved along with details of order in each case;
and

(c) the time-frame for resolving the remaining cases?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) The Executive Council of Insurers (ECOI), established
under the Insurance Ombudsman Rules, 2017 to set-up and facilitate the institution of
Insurance Ombudsman in India, has informed that number of complaints (Life and
General Insurance) received and resolved by Bima Lokpal, Jaipur and Chandigarh
during the period from 1st July 2018 to 30lh June 2019 is as under-
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Bima Lokpal Complaints Complaints Details of complaints resolved
received  resolved
during during Awards  Withdrawal “Non-
1.7.2018t0 1.7.2018to issued by the entertainable
30.6.2019  30.6.2019 complainant  under the
provisions
of Insurance
Ombudsman
Rules 2017
JAIPUR Life 7 37 142 K14 198
General 56 4% 176 a4 29
Total ar 83 38 8 437
CHANDIGARH Life 1631 a3 123 4 816
General 95 50 7 0 508
ToTaL 2556 1523 1% 4 1324

ECOI has also informed that:

@) In-terms of Rule 17(4) of the Insurance Ombudsman Rules 2017 “the
Ombudsman shall finalise its findings and pass an award within a period of

three months of the receipt of all requirements from the complainant.”

(i) In terms of Rule 16 (1) of the Insurance Ombudsman Rules 2017 “where a
complaint is settled through mediation, the Ombudsman shall make a
recommendation which it thinks fair in the circumstances of the case, within
one month of the date of receipt of mutual written consent for such mediation
and the copies of the recommendation shall be sent to the complainant and

the insurer concerned”.
Atal Pension Yojana
13398. SHRI PRABHAT JHA : Will the Minister of FINANCE be pleased to state:

(@ Whether it is a fact that Atal Pension Yojana (APY) was launched by the
Central Government on 9th May 2015 to address the risks of old age of the people

tOriginal notice of the question was received in Hindi.
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working in unorganized’sector and who are not covered under any statutory social
security scheme;

(b) if so, details thereof;

(c) Whether it is a fact that the Atal Pension Yojana is not successful as
expected due to Sack of awareness and whether special efforts are being made to
sensitize the beneficiaries about this scheme; and

(d) If so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) Yes, the Atal Pension Yojana ((APY) is a Government
of India Scheme launched on 9th May, 2015, with the objective of creating a universal
social security system for all Indians, especially the poor, the under-privileged and the
workers in the unorganised sector. APY became operational w.e.f. 1st June, 2015, and
is open to all citizens of India between 18-40 years of age having a savings bank
account in a bank or post-office.

(c) and (d) Atal Pension Yojana, within a period of 4 years since its launch in
June, 2015, has been able to enroll nearly 1.68 crore subscribers as on 3rd July, 2019.

APY is being administered by PFRDA which has taken several steps to create
awareness about the scheme. Some of the steps are as below:

. Periodic advertisements in print and electronic media.

. Capacity building of bank branch officials/banking correspondents through
various training programs so that information regarding the scheme and its
benefits can be disseminated to the potential/eligible population.

. Participation in Town-hall meetings and SLBC meetings being conducted by
Banks for creating awareness of the products.

. Conducting of periodic meetings with bank officials for reviewing the progress
of implementation of Atal Pension Yojana across the country.

. PFRDA vigorously advises all APY Service Providers (i.e. Banks and Post
Offices) to promote the scheme for outreach of the scheme to the ultimate
prospective customers.



Written Answers to [23 July, 2019] Unstarred Questions 179

Gold smuggling by passengers through Shamshabad Airport

3399. SHRI MOHD. ALI KHAN: Will the Minister of FINANCE be pleased to
state:

(@ whether there are several instances of gold smuggling by air passengers
reported in Shamshabad/Hyderabad Airport;

(b) if so, the details thereof; and

(c) the number of cases registered during the last three years and how much
of gold was recovered in this airport?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) Yes. The details of the cases of gold smuggling by air
passengers reported in Shamshabad/Hyderabad Airport are as under: -

Year No. of cases Gold Seized (Qty. in Kg.)
2016-17 0 35155
2017-18 151 60451
201819 97 59.106
2019-20 (upto June, 2019) A 3718

Loan sanctioned to MSMEs

3400. SHRI M.P VEERENDRA KUMAR : Will the Minister of FINANCE be pleased
to state:

(@ the details of the status of the portal that would sanction loans of up to

T 1 crare to small and medium enterprises in 59 minutes;
(b) the steps taken by Government to ensure its strict implementation; and

() whether Government is considering any special provisions for the MSMEs
owned/run by women in the country and if so, the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) 1,59,583 applications for loans on the pshloansin59minutes.com
portal have been accorded in principle approval upto 17fh July 2019 since the launch
of the portal. Sanctions have been made in respect of 1,33,448 cases.
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(b) The portal is managed by a Board run independent company viz. “Online
PSB. Loans Limited”, wherein Public Sector Banks & Financial Institutions along with
their associate companies have majority seats on the Board. A Co-ordination committee
of senior officers of banks has been constituted to sort out operational issues to ensure
effective operations through the portal. This is in addition to regular monitoring by the
Government through video conferencing with banks, reporting on identified formats,
etc.

(c) There are several schemes of Government at Central and State level which
provide special incentives and concessions to women entrepreneurs which inter-alia
include Credit Guarantee Fund Trust for Micro and Small Enterprises (CGTMSE),
Manila Coir Yojana, Rashtriya Mahila Kosh (Non Credit Fund for Women), etc.

Government has recently advised Public Sector Units (PSUs) to compuisorily
procure 25% {earlier 20%) of their total purchase from Micro Small and Medium
Enterprises (MSMEs). Out of this, 3% is reserved for women entrepreneurs. This is in
addition to schemes launched by Government for women entrepreneur which include
Stand Up India Scheme, loans at concessional rate for women entrepreneur provided
by Public Sector Banks (PSBs) under bank specific schemes, etc.

Disinvestment of profit making PSUs
3401. SHRI SANJAY SINGH: Will the Minister of FINANCE be pleased to state:
(@ whether profit making PSUs are being disinvested;
(b) if so, the reasons therefor;

(c) whether after the modernisation and expansion, the Salem Steel Plant is
being considered for disinvestment; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (d) Yes Sir. Government is following a policy of strategic
disinvestment with transfer of management control in case of certain selected CPSEs,
which are in ‘low priority” sectors. Profitability of CPSEs is not a relevant criterion for
such selection.

Based on this policy, the Government has accorded ‘in-principle’ approval for the
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strategic disinvestment of certain CPSEs, their subsidiaries and units, which includes
Salem Steel Plant (SSP), which is a unit of SAIL.

Strategic disinvestment of CPSEs is being guided by the basic economic principle
that Government should have no business to continue in sectors, where competitive
markets have come of age and-economic potential of such entities may be better
discovered in the-hands of , strategic investor due to various factors such as infusion
of capital, technological upgradation and efficient management practices.

Besides, in certain other CPSEs, which include profit-making CPSEs, policy of
minority stake sale without transfer of management control through various SEBI
approved methods, is being followed in order to unlock the value, promote public
ownership and higher degree of accountability.

Compensation of losses to cooperative credit structure

13402. SHRI MATIKANTA KARDAM: Will the Minister of FINANCE be pleased
to state:

(@ whether the cooperative credit structure is suffering losses owing to the
disbursal of short-term loans to farmers at concessional rates;

(b) if so, the details thereof, State-wise;

(c) whether Government intends to compensate the losses incurred by short
term cooperative credit structure due to disbursal of short term loans to farmers at

concessional rates;
(d) if so. the details of such amount in percentage; and

(e) whether Government proposes to increase the re-financing limit of NABARD
from 40 to 60 per cent?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (e) In order to provide short term crop loans upto ¥ 3.00 lakh
to farmers at a concessional interest rate of 7 per cent per annum, the Government of
India in the Department of Agriculture Cooperation and Farmers Welfare (DAC&FW)
implements an interest subvention scheme which provides interest subvention of 2%

per annum to lending institutions viz. Public Sector Banks (PSBs), Private Sector

tOriginal notice of the question was received in Hindi.
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Commercial Banks (in respect of loans given by their rural and semi urban branches
only), Regional Rural Banks (RRBs) and Cooperative Banks on use of their own
resources. Besides, additional 3% incentive is given to the farmers for prompt repayment
of the loan, thereby reducing the effective rate of interest to 4%.

Under the Scheme, the Government provides interest subvention of 2% directly
to the Cooperative Banks for such crop loans to make good the loss that the banks

may incur on account of involvement of their own funds.

Further, National Bank for Agriculture & Rural Development (NABARD) provides
short term refinance support to Cooperative Banks at the concessional interest rate of
4.5% through the Short Term Cooperative Rural Credit (Refinance) Fund (STCRC), made
out of the shortfall in priority sector lending targets by scheduled commercial banks.

Due to the limited corpus, credit limit is sanctioned to the Cooperative Banks to
the extent of 40% of Realistic Lending Programme and the average utilisation limit in
previous years, as per the extant policy of NABARD. There is no proposal under
consideration of the Union Government to increase the refinancing limit of NABARD.

Low GDP growth rate
3403. SHRI Y.S. CHOWDARY: Will the Minister of FINANCE be pleased to state:

(@ whether it is a fact that India’s GDP growth has hit a five year low of 5.8
per cent in the fourth quarter of financial year 2019;

(b) if so, the details thereof and the reasons therefor; and
(c) the steps taken or being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) As per the estimates available from National Statistical Office,
the growth of Gross Domestic Product (GDP) at constant market prices was 5.8 per cent
in the fourth quarter (January-March) of 2018-19, which is lower than the growth
achieved in last five years.

(b) The Economic Survey 2018-19 noted that the base effect arising from a high
growth of 8.1 per cent in the fourth quarter of 2017-18 and contraction in ‘Agriculture
& allied’ sector, growth moderation in Industry sector and stress in non-banking
financial companies contributed to this lower growth in fourth quarter of 2018-19.
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(c) Economic growth remains high on the agenda of the Government. To boost
the economic growth further, Government has announced various measures in the
Budget 2019-20; which, inter alia, include, further liberalisation of Foreign Direct
Investment policy, increasing the annual turnover limit from T 250 crore to ¥ 400 crore
for a lower corporate tax rate of 25 percent, additional income tax deduction of ¥ 1.5
lakh on the interest paid on loans taken to purchase electric vehicles and moving the
GST council for reduction of GST rate on electric vehicles from 12 per cent to 5 per
cent. Government has also increased the scope of voluntary pension scheme for retail
traders and shopkeepers with an annual turnover of less than Rs 1.5 crore. The budget
provides a push to infrastructure development with the intention to invest Rs 100 lakh
crore in infrastructure over the next five years and by restructuring of National Highway
Programme. Scheme of Fund for Upgradation and Regeneration of Traditional Industries
(SFURTI) has been started to facilitate cluster based development to make the traditional
industries more productive, profitable and capable for generating sustained employment
opportunities. Customs duty on certain raw materials and capital goods has been
reduced to promote domestic manufacturing. Earlier, Government had expanded the
cash transfer scheme “PM-Kisan” providing an income support of ¥ 6000 per year to
all farmers, which was limited to farmers with a land holding of less than 2 hectares.
Further to give focused attention to issues of growth, the Government has constituted
a five-member cabinet committee on investment and growth chaired by Hon’ble Prime

Minister.
Pensionary benefits under NPS on voluntary retirement

3404. SHRI RAVI PRAKASH VERMA: Will the Minister of FINANCE be pleased
to state:

(@ whether voluntary retirement is allowed to employees of Central Government
covered under NPS after completion of 20 years of service on the lines of old pension

scheme;
(b) if so, the details thereof;

(c) the details of pensionary benefits and other retirement benefits available/
allowed under NPS to employees who voluntarily retire;

(d) whether Government would increase its contribution to 20 per cent from 14
per cent under NPS in view of dismal returns on NPS fund to make it more attractive;
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(e) if so, the detai Is thereof; and
(fH if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) The features and benefits under National Pension System
(NPS) and the old pension scheme are independent. Under NPS, there is a provision
for voluntary retirement/exit prior to the age of superannuation, without linking it with

the minimum number of 20 years of service.

(c) As per Pension Fund Regulatory and Development Authority (Exits and
Withdrawals under the National Pension System) Regulations, 2015, and amendments
there under, the provisions for voluntary retirement/exit and the benefits available/
allowed under NPS to employees of Central Government who voluntary retires are as

follows:

“3(b) where the subscriber who, before attaining the age of superannuation
prescribed by the service rules applicable to him or her, voluntarily retires or exits,
then at least eighty per cent out of the accumulated pension wealth of the
subscriber shall mandatorily be utilized for purchase of annuity and the balance
of the accumulated pension wealth, after such utilization, shall be paid to the
subscriber in lump sum or he shall have a choice to collect such remaining
pension wealth in accordance with the other options specified by the Authority

from time to time, in the interest of the subscribers”

Further, as informed by the Department of Pension and Pensioners’ Welfare, the
benefit of retirement gratuity and death gratuity has been extended to Government
employees covered under NPS on the same terms and conditions as are applicable
under CCS (Pension) Rules, 1972.

(d) to (f) Recently, vide Gazette Notification dated 31.01.2019, the mandatory
contribution by the Central Government for its employees covered under NPS Tier-1 has
been enhanced from the existing 10% of basic pay +DA to 14% of basic pay + DA.
The employees’ contribution rate would remain at the existing 10% of basic pay + DA.
There is no proposal to increase the contribution to 20 per cent from 14 per cent under
NPS.
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Drop in GST Collection
3405. SHRI CM. RAMESH: Will the Minister of FINANCE be pleased to state:

(@ the reasons that GST collection in May, 2019 has dropped by about
12 per cent as compared to previous month, the details thereof;

(b) whether the revenue collection dropped in spite of increase in the total
number of tax returns filed, the details thereof; and

(c) whether Government proposes to constitute a monitoring mechanism to look
into the matter, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) The collection in April, 2019 has been the highest ever in a
particular month i.e. ¥ 1,13,865 crore since GST implementation. It is usually noticed that
there will be a j ump in the tax collection in the last month of financial year as tax payers
try to pay arrears of some of the previous months and, therefore, this month’s revenue
cannot be taken as trend for the future. Although, the GST collections for May, 2019
have been ¥ 1,00,289 crore, GST collection has shown a consistent growth trend over
the last two years. The month-on-month growth in GST collection has been 10.1% and
6.7% for April and May respectively.

(b) and (c) The number of returns filed in the month of April, and May, 2019 are

as under:

Return period Taxpayers Total number of GSTR-3B filing
eligible to file GSTR-3B filed percentage
GSTR-3B
April-19 (upto 30th April) 1,01,74,978 7213483 70.89%
May-19 (upto 31st May) 1,02,33,313 7245403 70.80%

The tax collection in any particular month would depend on total taxable value
of goods or services or both supplied in that month. Therefore, an increase in number
of GSTR-3B returns filed does not necessarily result in corresponding increase in GST
collection.

It is further stated that concerted efforts have been made to improve tax compliance.
Extensive automation of business processes, application of e-way bill mechanism,
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targeted action on compliance verification, enforcement based on risk assessment and
proposed introduction of electronic invoice system are the steps taken for increasing
the revenue collection.

Assets monetisation of CPSEs
3406. DR. SANJAY SINH: Will the Minister of FINANCE be pleased to state:

(@ whether Government has received any list of Central Public Sector Enterprises
(CPSEs) assets for sale from NITI Aayog;

(b) if so, the details of the companies identified for asset monetisation; and

(c) the details of the procedure adopted for such asset monetisation, roadmap
for asset monetisation and agencies involved in asset monetisation?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) The Institutional framework for Asset Monetisation
approved by the Cabinet has been circulated vide DIPAM’s OM No. 3/3/2018-DIPAM-
Il dated 08.03.2019 and the same is also available on DIPAM’s website at ‘https://
dipam.gov.” The policy framework lays down the Institutional framework for monetization
of the following:

a. ldentified non-core assets of CPSEs under strategic disinvestment;

b.  immovable Enemy Property under the custody of Custodian of Enemy Property
(CEPI), MHA as per sub section 6 of section 8A of the Enemy Property Act,
1968;

c.  This framework is also available for use to monetize assets of other CPSEs/
PSUs/other Government Organizations with the approval of the Competent
Authority;

d.  Sick/Loss making CPSEs under closure normally follow the DPE closure
guidelines dated 14.06.2018 in this regard. However, any sick/loss making
CPSE can also adopt this framework with the approval of Competent Authority.

The agencies involved in Asset Monetization program are Cabinet Committee on
Economic Affairs (CCEA), Alternative Mechanism (AM), Committee of Secretariat on
Asset Monetization (CGAM), NITI Aayog, Inter Ministerial Group (IMG), Department
of Investment and Public Asset Management (DIPAM), Department of Economic Affairs
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(DEA), Department of Public Enterprises (DPE), Department of Expenditure, Administrative
Ministry and Central Public Sector Enterprise (CPSE) concerned. Since this is a framework
for Monetisation of assets of CPSEs and other Public Sector entities, their consent is
also required.

As per the institutional framework, AM approves the assets that are to be
monetized based on the recommendations of IMG. IMG will recommend the assets of
the CPSEs either on the basis of the recommendations of NITI Aayog or IMG may suo-
moto recommend the assets to AM. Once the AM approves list of assets to be taken
up, monetization shall be carried out as per laid down framework.

So far, NITI Aayog has been holding meetings of the Consultative Group notified
to identify assets.

Tax collection under Swachh Bharat Mission

13407. SHRI SURENDRA SINGH NAGAR: Will the Minister of FINANCE be
pleased to state:-

(@ whether it is a fact that Government has failed to achieve the set targets of
tax collections under Swachh Bharat Mission;

(b) if so, the reasons therefor; and

(c) if not, the details of the number of urban and rural areas where sanitation
has improved during the past three years and the details of expenditure from this
budget head, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY: (a) No, Sir.

(b) Does not arise, in view of the reply above at part (a).

(©)(i) In Sanitation, urban areas of 24 States/UTs have become ODF. In all, 4,265
cities have been declared themselves Open Defecation Free (ODF), of which
3,703 cities have been certified through third party verification. This has
been achieved by the construction of nearly 64.32 lakh Individual Household
Toilets (against Mission target of 66 lakhs; i.e. 97% constructed and under
construction against target), and 5.45 lakh seats of community/public toilets

tOriginal notice of the question was received in Hindi.
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(against Mission target of 5.08 lakh seats; i.e. 106% constructed and under
construction against target) under the Mission. Additionally, 377 cities have
been certified ODF+, and 167 cities have been certified ODF++.

i.  In Solid Waste Management, more than 91% of wards have door-to-door
collection, approx. 56% of the total waste generated is being processed, and

64% of wards are practicing source segregation.

ii. Under SBM(G), 7,66,00,231 Individual Household Latrines (IHHLS) were
constructed in rural areas during the last 3 years. As a result, sanitation
coverage increased to 98.2% as on 31.03.2019 from 51.80% as on 1.4.2016.
Furthermore, 5,10,323 villages have been declared Open Defecation Free
(ODF).

iv.  The details of fund (including Swachh Bharat Cess) allocated & released
under Swachh Bharat Mission (Rural/Urban) during previous three financial

years are given below:

FY Budget allocation (In ¥ Crore) Actual Expenditure (in ¥ crore)
Urban Rural Urban Rural
2016-17 230000 10500.00 213738 10500.00
2017-18 255000 16948.27 254174 16941,95
201819 3000.00 14478.03 2509,77 12932.96

Increasing in retail inflation rate

13408. SHRI SURENDRA SINGH NAGAR: Will the Minister of FINANCE be

pleased to state:

(@ whether it is a fact that there is an increase in retail inflation rate in the

country;
(b) if so, the reasons therefor; and

(c) if not, the details of percentage increase in rate of inflation during the last
three years?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKURY): (a) to (c) Inflation based on Consumer Price Index - Combined (CPI-
C) has continuously declined for the last three years. CPI-C based inflation for the last

three years is given in Table 1.

Table 1: Inflation in terms of CPI-C (Base: 2012=100) (in per cent)

Period CPIC
2016-17 45
2017-18 36
2018-19 34

Study on trade misinvoicing losses

3409. SHRI DIGVIJAYA SINGH: Will the Minister of FINANCE be pleased to

state:

(@ whether trade misinvoicing cost India potential revenue losses worth $13
billion in the year 2016 as per a report by Washington DC based Think Tank;

(b) whether Government has done a study on trade misinvoicing losses to the
States’ revenues, if not, whether Government would conduct a study on trade

misinvoicing; and

(c) if so, the steps Government will take in plugging the loopholes which can

stop trade misinvoicing?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) No such loss has been estimated by the Government.

As such, there is no plan. However, from time to time Directorate General of
Revenue Intelligence and Directorate General of Valuation of Central Board of Indirect
Taxes and Customs (CBIC) makes need based analysis of valuation of goods. CBIC also
sensitises the field formations and issues alerts from time to time in this regard. Further,
the CBIC through its investigation wings collects and develops intelligence on under/
over valuation of goods imported/exported and takes action in accordance with provisions

of Customs Act, 1962 and Rules made thereunder.
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Money collected by banks on account of minimum balance penalty

13410. SHRI DIGVIJAYA SINGH: Will the Minister of FINANCE be pleased to
state: the details of money earned by public and private sector banks of the country
in the financial years 2016-17, 2017-18 and 2018-19 on account of minimum balance

penalty, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): According to Reserve Bank of India (RBI) guidelines, banks do not
have any Minimum Balance requirement for Basic Savings Bank Deposit accounts
(BSBD), including accounts opened under Pradhan Mantri Jan DhanYojana (PMJDY).
As on March 2019, there were 57.3 crore BSBD accounts across the country, including.
35.27 crore Jan-Dhan accounts. Hence, for these accounts there are no charges for not
maintaining minimum balance. BSBD accounts provide certain basic minimum facilities

free of charge.

For accounts other than BSBD accounts, as per RBI’s Master Circular on “Customer
Service in Banks” dated July 1, 2015, banks are permitted to fix service charges on
various services rendered by them, as per their Board approved policy, while ensuring
that the charges are reasonable and not out of line with the average cost of providing

these services.

As apprised by eighteen Public Sector Banks (PSBs) and four major private sector
banks, the amount collected through the levy of charges for non-maintenance of

minimum balance in Savings Bank account, during the last three financial years, are as

under:
Year Major four Private Sector Banks All eighteen Public Sector
(Amount in ¥ crore) Banks (Amount
in ¥ crore)
2016-17 111544 79022
2017-18 113842 336842
2018-19 131298 1996.46

tOriginal notice of the question was received in Hindi.
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The reduction in the amount collected through levy of charges by PSBs, inter-
alia, include reduction in charges for non-maintenance of minimum balance by State
Bank of India, with effect from 1.10.2017.

Revision of pension of NCC (PC) officers

3411. SARDAR SUKHDEYV SINGH DHINDSA : Will the Ministerof FINANCE be
pleased to state:

(@ the number of cases regarding revision of pension in respect of NCC (PC)
officers in the rank of retired Majors that have been received by the concerned branch
of the State Bank of India, Delhi; and

(b) the steps taken to clear all such cases?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) State Bank of India (SBI) has informed that 22 cases have
been received by Centralised Pension Processing Cell, Delhi regarding revision of
pension in respect of NCC (PC) officers in the rank of retired Majors and all are
processed.

Loans to good tax payers
3412. SHRI RIPUN BORA: Will the Minister of FINANCE be pleased to state:
(@ the detailed report on bank fraud in India during the last three years;
(b)  whether it is a fact that over 2 lakh crore have been siphoned-off therefrom;
(c) the reported frauds and action taken report thereon, bank-wise;

(d) whether it is also a fact that several loan applications are lying pending with
banks who are also good tax payers and having repayment capacity but getting no

loan; and

(e) if so, the details thereof and the action proposed to disburse loans to such
persons?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (c) Government has taken comprehensive steps to reduce the
incidence of frauds in banks. The steps taken include, inter-alia, the following:
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Government has issued “Framework for timely detection, reporting,
investigation etc. relating to large value bank frauds” to Public Sector Banks
(PSBs), for systemic and comprehensive checking of legacy stock of their

non-performing assets (NPAs), which provides, inter-alia, that—

(i) all accounts exceeding T 50 crore, if classified as NPAs, be examined
by banks from the angle of possible fraud, and a report placed before
the bank’s Committee for Review of NPAs on the findings of this

investigation;

(i) examination be initiated for wilful default immediately upon repotting
fraud to RBI; and

(iii) report on the borrower be sought from the Central Economic Intelligence

Bureau in case’-an account turns NPA.

Fugitive Economic Offenders Act, 2018 has been enacted to deter economic
offenders from evading the process of Indian law by remaining outside the
jurisdiction of Indian courts. The act provides for attachment of property of
a fugitive economic offender, confiscation of such offender’s property and

disentitlement of the offender from defending any civil claim.

PSBs have been advised to obtain certified copy of the passport of the
promoters/directors and other authorised signatories of companies availing
loan facilities of more than ¥ 50 crore and, decide on publishing photographs
of wilful defaulters, in terms of Reserve Bank of India (RBI)’s instructions
and as per their Board-approved policy and to strictly ensure rotational
transfer of officials/employees. The heads of PSBs have also been empowered

to issue requests for issue of Look Out Circulars.

For enforcement of auditing standards and ensuring the quality of audits,
Government has established die National Financial Reporting Authority as

an independent regulator.

Instructions/advisories have been issued by Government to PSBs to decide
on publishing photographs of wilful defaulters, in terms of RBI’s instructions

and as per their Board-approved policy, and to obtain certified copy of the
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passport of the promoters/directors and other authorised signatories of

companies availing loan facilities of more than ¥ 50 crore.

(6) In order to bring transparency and accountability in the larger financial
system, bank accounts of 3.38 lakh inoperative companies were frozen over

the last two financial years.

The impact of the above steps is reflected in RBI’s Financial Stability Report (FSR)
of June 2019. As per FSR, systemic and comprehensive checking of legacy stock of
NPAs of PSBs for frauds has helped unearth frauds perpetrated over a number of years.
Details of the number of cases and amount involved in frauds of ¥ 1 lakh and above
that occurred during the last three financial years (FYs), reported by Scheduled
Commercial Banks (SCBs) given in the Statement (See below), as per inputs received

from RBI, are as under:

FY of occurrence Number of cases Amount involved
(incroreR)
2016-17 3927 25834
2017-18 4228 9866
2018-19 2836 6,735

(d) and (e) While repayment capacity and applicant’s liabilities, including tax
liabilities, are relevant for such appraisal and assessment, processing of applications
for appraisal, assessment, sanction and disbursement is also dependent upon availability
of requisite details and documents to enable the bank to arrive at a decision in its
commercial judgement with due regard to the technical feasibility and economic viability
of the proposal and the creditworthiness of the applicant, in accordance with the bank’s
Board-approved loan policy. Upon receipt of loan applications with requisite details
and documents in support of technical feasibility and economic viability of the proposal
and creditworthiness and repayment capacity of the applicant, banks appraise and

assess the same for a decision regarding sanction and disbursement.



Statement

Details of frauds as reported by Scheduled Commercial Banks and select Financial Institutions based on date of occurrence
(amount involved < | lakh and above), primarily in loan accounts sanctioned during previous years

Amounts in crore ¥

Bank Category FY 2016-17 FY 2017-18 FY 2018-19

Number Amount  Number Amount Number Amount
of Frauds Involved of Frauds Involved of Frauds Involved

1 2 3 4 5 6 7 8
Aditya Birla ldea Payments Bank - - - - 2 145 Comprehensive
Payments Bank measures have been
Limited taken to prevent frauds
including directions to
Allahabad Bank Public Sector Bank &3 1,398.19 u 40.77 2 509.67 including I °
banks to examine all
American Express Foreign Bank 167 707 R 956 190 630 NPA accounts above %
Banking Corporation 50 crore from the angle
Andhra Bank Public Sector Bank K3} 7582 K14 880.11 u 19351 of possible fraud,
initiation of criminal
AU Small Finance Scheduled Small 1 145 4 025 5 035 proceedings, enactment
Bank Limited Finance Bank of Fugitive Economic
Axis Bank Limited Private Sector Bank 27 666.34 21 69178 1% 67040  Offenders Act 2018,
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Bandhan Bank Limited

Bank of America,
National Association

Bank of Bahrain and
Kuwait B.S.C.

Bank of Baroda

Bank of India

Bank of Maharashtra
Bank of Nova Scotia
Canara Bank

Catholic Syrian Bank
Limited

Central Bank of India
Citibank N.A.

City Union Bank Limited

Cooperatieve Rabobank
UA.

Private Sector Bank

Foreign Bank

Foreign Bank

Public Sector Bank
Public Sector Bank
Public Sector Bank
Foreign Bank

Public Sector Bank

Private Sector Bank

Public Sector Bank
Foreign Bank
Private Sector Bank

Foreign Bank

140

151

001

023

172383
97854
391.29

013
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15385
879

438
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12

036

695.29
124763

1,004.86

9785

11802

1108
881
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023

79712
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79131

248

070

253

4838
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creation of Central
Fraud Registry,
empowering heads of
Public Sector Banks to
request for issue of
Look Out Circular,
establishment of the
National Financial
Reporting Authority,
straight - through
processing between
Core Banking System
and SWIFT and
instituting in PSBs the
system of obtaining
certified copies of
passport of promoters/
directors of companies
availing of loans
exceeding % 50 crore.
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Corporation Bank
DBS Bank Ltd.
DCB Bank Limited
Dena Bank
Deutsche Bank AG
Doha Bank QSC

Equitas Small Finance
Bank Limited

ESAF Small Finance
Bank Limited

Export Import Bank
of India

Federal Bank Limited

Fincare Small Finance
Bank Limited

Fino Payments Bank
Limited

Public Sector Bank
Foreign Bank
Private Sector Bank
Public Sector Bank
Foreign Bank
Foreign Bank

Scheduled Small
Finance Bank

Non-Scheduled Small
Finance Bank

National Financial
Institution

Private Sector Bank

Non-Scheduled Small
Finance Bank

Payments Bank

11682

on

40.25

2.76

019

18398

1236

7

9713

151

23257

013

218

018

8191

309

005

090

005

013

3317

271

o

035

005

2646

048

064

Comprehensive

measures have been
taken to prevent frauds
including directions to
banks to examine all
NPA accounts above
¥ 50 crore from the angle
of possible fraud,
initiation of criminal
proceedings, enactment
of Fugitive Economic
Offenders Act 2018,
creation of Central Fraud
Registry, empowering
heads of Public Sector
Banks to request for
issue of Look Out
Circular, establishment
of the National Financial
Reporting Authority,
straight - through
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Firstrand Bank Limited

HDFC Bank Limited

Hongkong and Shanghai

Banking Corporation.
Limited

ICICI Bank Limited
IDBI Bank Limited
IDFC Bank Limited
Indian Bank

Indian Overseas Bank
Indusind Bank Limited

Jammu and Kashmir
Bank Limited

Jana Small Finance
Bank Limited

Karnataka Bank Limited

Foreign Bank
Private Sector Bank

Foreign Bank

Private Sector Bank
Private Sector Bank
Private Sector Bank
Public Sector Bank
Public Sector Bank
Private Sector Bank

Private Sector Bank

Non- Scheduled Small
Finance Bank

Private Sector Bank

Karur Wysya Bank Limited Private Sector Bank

w B

5 & 3

©

B

002
4221

04

3513
989.98
039
5945
111598
168

269

116

8726

2426

R

8 ® &

w

14

5439

651

85144
084
002
13366
37208
10959

176,17

098

2155

3084

178

374

2 8 B B 8

42520

326

2584
5022
4190
292
2,272.89

940

074

003

266

processing between
Core Banking System
and SWIFT and
instituting in PSBs the
system of obtaining
certified copies of
passport of promoters/
directors of companies
availing of loans
exceeding ¥ 50 crore.
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1

2

KEB Hana Bank

Kotak Mahindra Bank
Limited

Krishna Bhima Samruddhi

Lab Limited

Lakshmi Vilas Bank
Limited

Nainital Bank Limited

North East Small Finance
Bank Limited

Oriental Bank of
Commerce

Paytm Payments Bank
Limited

PT Bank Maybank
Indonesia TBK

Punjab and Sind Bank

Foreign Bank

Private Sector Bank
Non Scheduled Local
Area Bank

Private Sector Bank
Private Sector Bank
Non -Scheduled Small
Finance Bank

Public Sector Bank
Payments Bank

Foreign Bank

Public Sector Bank

002

5111

002

%34

048

30196

17.78

11707

11694

031

3682

219

12727

018

2489

002

Comprehensive

measures have been
taken to prevent frauds
including directions to
banks to examine all
NPA accounts above
¥ 50 crore from the angle
of possible fraud,
initiation of criminal
proceedings, enactment
of Fugitive Economic
Offenders Act 2018,
creation of Central Fraud
Registry, empowering
heads of Public Sector
Banks to request for
issue of Look Out
Circular, establishment
of the National Financial
Reporting Authority,
straight - through
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Punjab National Bank
RBL Bank Limited
SBM Bank (Mauritius)
Limited

Small Industries

Development Bank
of India

South Indian Bank
Limited
Standard Chartered Bank

State Bank of Bikaner
and Jaipur

State Bank of Hyderabad

State Bank of India
State Bank of Mysore

State Bank of Patiala

State Bank of Travancore

Public Sector Bank
Private Sector Bank

Foreign Bank

National Financial
Institution

Private Sector Bank

Foreign Bank

Public Sector Bank

Public Sector Bank
Public Sector Bank
Public Sector Bank
Public Sector Bank

Public Sector Bank

1

314

14,734.52

166

1611

6283

831

024

765

424
045

067

32483

8.67

7253

6231

2028

5809

264.79

212

14495

508

532
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system of obtaining
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directors of companies
availing of loans
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1 2 4 5 6 7 8
Subhadra Local Area Non Scheduled Local 001 - - - - Comprehensive
Bank Limited Area Bank measures have been
Suryodaya Small Finance  Scheduled Small 025 7 0134 - - taken to prevent frauds
Bank Limited Finance Bank including directions to
) ] banks to examine all
Syndicate Bank Public Sector Bank 13381 ] 61342 Z 84.24 NPA accounts above
Tamilnad Mercantile Private Sector Bank 6341 7827 “ 2560 % 50 crore from the angle
Bank Limited of possible fraud,
. initiation of criminal
The Bank of Tokyo- Foreign Bank 124 1 019 1 003 .
S - proceedings, enactment
Mitsubishi UFJ Limited . .
of Fugitive Economic
The Dhanalakshmi Private Sector Bank 020 6 6881 3 459 Offenders Act 2018,
Bank Limited creation of Central Fraud
The Industrial National Financial 2392 - - - _ Registry, emp?owerlng
Finance Corporation Institution heads of Public Sector
of India Limited Banks to request for
issue of Look Out
UCO Bank Public Sector Bank 23377 Vi 10325 Z 289 Circular, establishment
Ujjivan Small Finance ~ Scheduled Small 031 023 7 03  Oof the National Financial

Bank Limited

Finance Bank

Reporting Authority,
straight - through
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Union Bank of India
United Bank of India

Utkarsh Small Finance
Bank Limited

Vijaya Bank

Yes Bank Limited

Public Sector Bank
Public Sector Bank

Scheduled Small
Finance Bank

Public Sector Bank

Private Sector Bank

14

612.74

40285

022

1658

3961

222

031

14596

169.30

2008

460

006

094

201

processing between
Core Banking System
and SWIFT and
instituting in PSBs the
system of obtaining
certified copies of
passport of promoters/
directors of companies
availing of loans
exceeding ¥ 50 crore.

Source: RBI
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Tax collection and number of tax payers
13413. SHRI RAKESH SINHA: Will the Minister of FINANCE be pleased to state:
(@ the tax collected during the years 2016-17, 2017-18 and 2018-19;
(b) the ratio of direct tax and indirect tax in this collection; and
(c) the increase in the number of tax payers during these years?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) The tax collected during the years 2016-17, 2017-18 and 2018-19
is a under :

( in crore)

Financial Year Direct Tax Central Indirect Taxes ***
2016-17 849,713 8,61,625

2017-18 10,02,627 9,11,653*
2018-19** 11,37,721 937,379

*GST has been introduced w.e.f. 1st July, 2017.

**Provisional

***Includes Central Goods and Services Tax, Integrated Goods and Services Tax, Compensation
Cess, Customs, Central Excise, Service Tax.

(b) The ratio of direct tax and indirect tax in this collection is as under:

Financial Year Direct Tax Indirect Tax
2016-17 49.65% 50.35%
2017-18 52.38% 47.62%
2018-19 54.82% 45.18%

(c) The number of tax payers under direct taxes during the last three years has
increased as under:

Assessment Year Number of Taxpayers
2016-17 6.92 Crore
2017-18 7.42 Crore
201819 8.44 Crore

tOriginal notice of the question was received in Hindi.
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A taxpayer is a person who has either filed a return of income for the relevant
Assessment Year (AY) or in whose case tax has been deducted at source in the relevant
Financial Year but the tax payer has not filed the return of income.

Total number of tax payers registered in GSTN are 12321475 (as on 10th July,
2019), out of which 6489389 are new tax payers.

Linking RuPay card and accounts with Aadhaar

13414. DR. KIRODI LAL MEENA : Will the Minister of FINANCE be pleased to

state:

(@ whether Government is considering to direct banks and financial institutions
to link complete details and activation of RuPay card as also to link bank accounts with
Aadhaar; and

(b) if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) and (b) With regard to linking of bank account with Aadhaar,
Ministry of Electronics and information Technology (MeitY) has apprised that “The
Aadhaar and Other Laws (Amendment) Bill, 2019” has been passed by the Parliament.
The bill, inter-alia, has the provision for allowing the use of Aadhaar authentication
on voluntary basis as acceptable Know Your Customer (KYC) document, by inserting

Section 11A under the Prevention of Money Laundering Act, 2002.

Further, as per Reserve Bank of India (RBI’s) Master Direction on KYC dated
25.2.2016 (as amended in May 2019), banks are to obtain the Aadhaar number from an
individual who is desirous of receiving any benefit or subsidy under any scheme
notified under section 7 of the Aadhaar (Targeted Delivery of Financial and Other
subsidies, Benefits and Services) Act, 2016 (18 of 2016).

Account holders under Pradhan Mantri Jan-Dhan Yojana (PMJDY) are provided
with a RuPay Debit card, having an inbuilt accident insurance cover of I lakh (32 lakh
for PMJDY accounts opened after 28.08.2018). As apprised by National Payments
Corporation of India (NPCI), linking of Aadhaar is not mandatory for activation of

RuPay cards.

tOriginal notice of the question was received in Hindi.
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AES outbreak in Assam

3415. SHRI BHUBANESWAR KALITA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that Assam has recorded a number of deaths due to
Acute Encephalitis Syndrome (AES);

(b) if so, the details thereof;

(c) whether it is also a fact that a Central Team visited Assam to review the
situation and if so, the details of observations made by the team and measures
suggested; and

(d) the details of logistic and technical support extended by Government to the
State Government of Assam to tackle the situation ?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) 214 deaths due to Acute
Encephalitis Syndrome (AES) are reported in 2019 till 18th July by the State.

(c) The Central Teams have visited Assam on 30lh June-01st July 2019 and 08th-
10th July, 2019 to review the situation and provide technical assistance to the State.

The teams observed that Japanese Encephalitis (JE) transmission is going on in
the State but at the same time transmission of other pathogens like scrub typhus,
leptospirosis is also observed. The State Health Authorities have already taken large
number of action to tackle the problem. However, issues related to over suspicion of
AES and over diagnosis of JE, testing algorithm, treatment protocol and vector
management were observed and State and District Health Authorities were advised
accordingly.

(d) Following are the logistic and technical support extended by the Central
Government to the State Government of Assam:

. There are 28 Sentinel Site Hospitals and 1 Apex Referral Laboratory identified
for which 143 Japanese Encephalitis (JE) IgM ELISA Kits have been supplied
till 18th July, 2019

. The funds have been provided for establishment of 10 bedded Pediatric
ICUs (PICOs) for 8 of 10 high endemic districts. Four PICUs are functional
till date.
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. Funds have been provided for strengthening of 2 Physical Medicine and
Rehabilitation (PMR) Department in 2 districts of Assam which yet to be
made functional.

. All 27 endemic districts have been covered under JE Vaccination Campaign
as part of Routine Immunization (RI).

. 9 districts have been covered under adult JE vaccination and additional
adult JE vaccination in 9 districts has been conducted as a state initiative.

Delay in delivery of indented medicines

3416. SHRI BHUBANESWAR KALITA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state;

(@ whether the process of indenting medicines in the Homoeopathic dispensaries
under CGHS has still not been computerised like it is in case of allopathic dispensaries;

(b) whether the delivery of indented medicines to the beneficiaries takes an
inordinately long time, some time, more than one month;

(c) whether it is a fact that in many of the medicine counters, general medicines
are not available in dispensaries, if so, the details thereof and reasons therefor;

(d) the steps contemplated to be taken by Government to resolve these problems;
and

(e) the timeline by which these problems will he resolved?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) CGHS could not empanel
Authorized Local Chemist (ALC) under Homeopathy due to inadequate bid response
and therefore, computerizing indenting process for the same could also not be done.

(b) There is no inordinate delay in procurement of indented medicines. If
medicines are required immediately there is a provision for issue of Authority Slip to
collect medicines directly from ALC.

(c) to (e) Commonly prescribed medicines are available in CGHS Wellness Centres.
If any medicines are not readily available or outside the formulary, the same are
procured from ALC and supplied to the beneficiary.
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Field Inspection Committees

3417. SHRI C.M. RAMESH: Will the Minister of HEALTH AND FAMILY
WELFAREDe pleased to state:

(@) the steps Government has taken to check adulterated milk and dairy products
in the country, details thereof; and

(b) whether Government proposes to constitute Field Inspection Committees for
surprise on the spot checking of quality of milk and dairy products, if so, details thereof
and if not, reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Food Safety and Standards
Authority of India (FSSAI) took up a large scale survey on safety and quality of milk
in the country in 2018. The survey was initiated in May, 2018 with a sample size of 6432
samples of both processed and raw milk taken from 1100 towns across all 29 States and
7 Union Territories for qualitative and quantitative analysis. Scope of survey covered
2 quality parameters [Fat & Solid Not-Fat (SNF)], 13 common adulterants; and 4
contaminants (Antibiotics, Pesticides, Aflatoxin MI, Aluminium Phosphate). All the 6432
samples were collected and analysed qualitatively immediately onsite in mobile vans
and nearly one-third of the samples that indicated possible adulteration or contamination
for safety parameters were sent to the laboratory and analysed quantitatively.

As per the Interim report released in November, 2018, about 39% of milk samples
were non-compliant with reference to quality parameters [fat, Solid Not-Fat (SNF), sugar
and maltodextrin] but were without any safety issues. 9.9% samples were found to be
unsafe for consumption due to presence of harmful contaminants in excess of specified
limits coming mainly from poor quality of feed, irresponsible use of antibiotics and poor
farm practices. State/UT Governments, who are primarily responsible for implementation
and enforcement of Food Safety and Standards (FSS) Act, 2006 conduct regular
surveillance, monitoring and inspection through officials of Food Safety Departments
of the respective Statcs/UTs to check compliance of the standards for food products
including milk and milk products under Food Safety and Standards Act, 2006, and the
rules and regulations made thereunder. In order to ensure the availability of good
quality food products including milk and milk products to the consumers and for
keeping a check on the problems of food adulteration in the country, the state food
authorities have been advised from time to time to keep a strict vigil by regularly
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drawing food samples from all sources viz. manufacturers, wholesalers and retailers and

to take strict action against the offenders under the provisions of FSS Act, 2006.

In cases where samples are found to be non-conforming to the provisions of FSS
Act, 2006, and Rules and regulations made thereunder, penal action is taken against the
defaulting FBOs as per the provisions of FSS Act, 2006, and Rules and Regulations
made thereunder. As per the information received from State/UT Governments, the
number of milk samples analyzed , found non-conforming and action taken thereon for
the year 2017-18 and 2018-19 are given in the Statement | and Il respectively (See
below).

(b) There is no such proposal in FSSAI. States/UTs already have enforcement
machinery for this purpose.

Statement-1

Details of Annual Public Laboratory Testing Report for Milk
for the year 2017-18

States No. of  No. of No. of Cases No. of Convictions/
Samples Samples Launched Penalties

Analyzed  found
Adultera- Criminal ~ Civil Convic- Penalties/ penalties

ted & tions no. amount
Misbran-
ded

1 2 3 4 5 6 7 8
Andaman and © i - - - -
Nicobar Islands
Andhra Pradesh 171 18 B ® ® or 285,000
Arunachal Pradesh 2 - - - - - -
Assam 63 (03] 0 (03] @ @ 12,000
Bihar 125 - - - -
Chandigarh 0 ® 0 @ - - 10,000
Chhattisgarh a4 0 ® a 15,000
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1 2 3 4 5 6 7 8
Dadra and Nagar 2 - - - - - -
Haveli

Daman and Diu @ - - - - - -
Goa 19 0 - - - - -
Guijarat 58 B @ vig} L £ 1128500
Haryana 123 yil - 5 - K1 2,656,500
Himachal Pradesh ® ® 01 a 0 @ 45000
Jammu and 518 228 20 2 149 878400
Kashmir

Jharkhand o7 o - - - - -
Kerala 153 15 16 7 8 157,000
Maharashtra 2030 an 0 145 D 4 560,000
Manipur 12 % - - - - -
Meghalaya 5 - - - - - -
Nagaland 2 B - - - - -
Odisha 8 ® - - - - -
Puducherry 164 - - - - - -
Punjab 1420 485 a 1% @ 112 624150
Rajasthan 559 & 9 5 0 3 38,000
Tamil Nadu K¢ 101 o7 & ® 419000
Tripura (03] @ - - - - -
Uttar Pradesh 5042 2631 ® 2000 778 1078 25,965,000
Uttarakhand 24 Y} - - - -
West Bengal n 07 - - - - -

Source: States/UTs.
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States No. of  No. of No. of Cases No. of Convictions/
Samples Samples Launched Penalties
Analyzed  found
Adultera- Criminal ~ Civil Convic- Penalties/ penalties
ted & tions no. amount
Misbran-
ded

1 2 3 4 5 6 7 8
Andaman and 03 - - - - - -
Nicobar Islands
Arunachal Pradesh 18 0 0 0 0 0 0
Assam B 13 - - - - -
Chandigarh 3 a 0 01 a 0 25000
Chhattisgarh ™ 13 - - - - -
Dadra and Nagar 10 o7 - - - - -
Haveli
Goa &8 L - - - - -
Gujarat 1160 18 58] 4 80 1623000
Haryana 14 5 2 0 pil 349560
Himachal Pradesh 13 ® 0 (07} ® 102000
Jammu and 410 n 0 & ® 357600
Kashmir
Jharkhand 17 (05 - - - - -
Karnataka 189 - - - -
Mabharashtra 41 1B L 119 17 2 798000
Manipur D o - - - - -
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1 2 3 4 5 6 7 8

Meghalaya 10 - - - - - -
Nagaland 03 0 0 0 0 0 0
Odisha 08 02 - - - - -
Puducherry 121 1 - - - - -
Tamil Nadu 847 157 03 %3 97 125 1494000

Source: States/UTs.
Major diseases threatening the country

3418. SHRI RIPUN BORA: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether World Health Organisation (WHO) lias advised India against seven
diseases as most threatening/viral and has advised to take action against such diseases;

(b) if so, whether pollution is one. of the main causes of three major diseases
therein;

(c) if so, the action which has been taken to combat Diabetes, Cancer, Influenza,
Dengue and other bacterial infections;

(d) the present status of HIV in the country and the details for the last three
years and’ the rehabilitation process thereof, State-wise; and

(e) whether Government proposes for special combat team for public awareness
thereto and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) During its annual review
in the year 2018, the World Health Organisation (WHO) convened a broad coalition of
experts to develop’ a Research and Development blueprint for action to prevent epidemics
and determined that the following eight diseases have potential to cause a public health
emergency:

. Crimean Congo hemorrhagic fever

. Ebola Viral disease and Marburg viral disease
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. Lass fever

. MERS and SARS

. Nipah and Henipaviral disease
. Rift valley fever

. Zika disease

. Disease X

It was also underlined that due to absence of efficacious drugs and vaccines
against these diseases, there is an urgent need for accelerated research and development
for these diseases. However, pollution has not been indicated to be the main cause for
these diseases.

(c) National Programme for Prevention and Control of Cancer, Diabetes,
Cardiovascular Diseases and Stroke (NPCDCS) is implemented under the National
Health Mission (NHM). The objectives of the programme include health promotion
activities and opportunistic screening for common Non-Communicable Diseases (NCDs)
including Diabetes and Cancer.

Population based screening of common NCDs, l.e. Diabetes, Hypertension and
Cancers (Oral Cancer, Breast Cancer and Cervical cancer) has also been rolled out in
over 215 districts of the country under NHM as a part of comprehensive Primary
Healthcare. Key components of population based screening include community based
risk assessment, screening, referral, and follow up of all individuals of 30 years and
above for common NCDs (hypertension, diabetes, oral cancer, breast cancer and cervical
cancer). Screening for common NCDs is also an integral pan of service delivery under
Ayushman Bharat- Health and Wellness Centres.

The Government of India is implementing “Strengthening of Tertiary Care Cancer
facilities Scheme” to assist States/UTs in setting up of State Cancer Institutes (SCI) and
Tertiary Care Cancer Centres (TCCC) in different parts of the country. So far, 16 SCls
and 20 TCCCs have been approved across the country to mentor all Cancer related
activities in their respective jurisdiction.

Government of India is also implementing Integrated Disease Surveillance
Programme (IDSP) under NHM in all. States/UTs with the objective to detect and
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respond to disease outbreaks due to epidemic prone diseases / communicable diseases
including influenza and bacterial diseases. To prevent the spread such outbreaks,
States/UTs are provided with additional manpower, training of identified Rapid Response
Team (RRT) members for outbreak investigations, strengthening of laboratories for
detection of epidemic prone diseases, IT equipment for data entry, analysis and data
transfer, and provision of funds for operationalization of the programme.

Government of India (Gol) has taken following steps for prevention and control
of Dengue:

. Provided Technical Guidelines to the States/UTs for prevention and control,
case management and effective community participation

. Conducted trainings for capacity Building of doctors on case management
. Monitoring and supervision for early case detection, prevention and control
. Issued advisories to sensitize the States

. Free diagnostic facilities through identified Sentinel Surveillance Hospitals
(SSHs) and Apex Referral Laboratories (ARLS) across the country. Test kits
are supplied by GOL1 free of cost. Till date, 673 SSHs and 16 ARLSs have been
identified across the country

. Observation of National Dengue Day on 16th May across the country for
mass awareness

. IEC activities to disseminate knowledge for prevention and control.

(d) As per the available estimates of the year 2017, there were around 21.40 lakh
people living with HIV/AIDS (PLHIV) in India, HIV estimations 2017 report indicated
that, against the global average of 47%, new HIV infections in country have declined
by more than 80% since its peak in 1995. Similarly, AIDS related deaths have declined
by 71% since its peak in 2005 against the global average of 51%.

The Government has enacted the ‘Human Immunodeficiency Virus and Acquired
Immune Deficiency Syndrome (Prevention and Control) Act 2017’ for the protection of
human rights of persons infected and affected by the HIV infection.

Under National AIDS Control Programme, a fully funded Central Sector Scheme,
lifelong free anti-retroviral therapy (ART) for HIV infection is provided to more than
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13.14 lakh PLHIV through 546 ART centers. State-wise number of ART centers and
number of PLHIV availing free ART from these centers for the last 3 years are given
in the Statement (See below).

(e) IEC activities are an integral part of various health programmes of the
Government The Central Government provides technical and financial support to States/
UTs for undertaking IEC activities to more effectively prevent and contain spread of
diseases. As and when required, focused campaigns are also undertaken. Recently, to
sensitize the community on prevention and control of Vector Borne Diseases (VBDs)
with special’focus on Dengue, Government of India conducted a mega public awareness
campaign in Delhi from 17th to 191h July, 2019 involving Delhi Government and all
implementing agencies.

Statement

State/U.T.-wise details of number of ART Centres or PLHIV on ART
during last three years

SI.No. State/UTs ART Centres PLHIV on Art

March, March, May, March, March,  May,
2017 2018 2019 2017 2018 2019

1 2 3 4 5 6 7 8

1 Andaman and 1 1 1 8/ 106 115
Nicobar Islands

2. Andhra Pradesh 40 Q0 0 153627 177273 185933
3. Arunachal Pradesh 1 1 1 A % 142
4. Assam 6 6 6 4698 5846 6,789
5 Bihar 16 17 20 35331 46047 54,781
6.  Chandigarh 2 2 2 4,682 5,804 6,460
7. Chhattisgarh 5 5 5 10289 12235 13673
8  Delhi n n n 23482 27250 31262
9. Goa 2 2 2 2528 2,884 2,998

10. Gujarat RY) 0 0 54991 62752 68526
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1 2 3 4 5 6 7 8
11. Haryana 1 1 7 84% 11,059 13281
12, Himachal Pradesh 6 6 6 3,531 3959 4325
13 Jammu and Kashmir 2 2 2 2034 2350 2644
14 Jharkhand 8 8 8 7,740 9471 11057
15. Karnataka & & & 139671 155411 166211
16, Kerala 0 0 0 11579 12919 13977
17. Madhya Pradesh B B B 18752 22133 26264
Maharashtra &8 0 ® 218110 237,7% 243854
Manipur 13 13 B 10383 12483 13034
Meghalaya 1 1 2 1,235 1,777 2419
21.  Mizoram 6 6 6 5,027 7412 8,784
22.  Nagaland 8 8 9 6,154 7,290 8525
23 Odisha 15 15 5 14205 17142  195%
24.  Puducherry 1 1 1 1,184 1,193 1,244
25.  Punjab V) V) 13 2222 27697 33761
26. Rajasthan 23 24 24 31122 37092 42413
27 Sikkim 1 1 1 145\ 170 &8
28. Tamil Nadu 55 55 5 102164 112778 118,657
29. Telangana 2 2 2 67097 72244 81974
30. Tripura 3 3 3 962 1,186, 1,460
31. Uttar Pradesh 3 3 3 55188 67,855 79,907
32.  Uttarakhand 3 3 3 2913 3575 4172
33, West Bengal ¢} 19 19 30625 35680 41006
INDIA 53l 546 10,50,326 12,00,965 1314432
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Issue of smart cards under NHIS

3419. SHRI HARNATH SINGH YADAV:
DR. AMEE VAIN1K:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ the number of such needy people in the country who have been issued
smart cards under National Health Insurance Scheme (NHIS) so that they get help in
treatment of diseases, district-wise and State-wise;

(b) when this scheme was implemented and what target was fixed to make it
available to needy people;

(c) the funds provided by Government to needy people for treatment under this
scheme so far, State-wise; and

(d) whether this scheme is far behind in achieving its fixed target? Price review
of procedures

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (d) Rashtriya Swasthya Bima
Yojana (RSBY) was launched in 2008 by Ministry of Labour and Employment and was
transferred to Ministry of Health and Family Welfare with effect from 01.04.2015. With
the launch of Ayushman Bharat - Pradhan Mantri Jan Arogya Yojana (PMJAY) on
23.09.2018, RSBY has been subsumed in it.

RSBY was implemented to provide health insurance cover of ¥ 30,000/- per family
(a unit of five) per year to BPL and 11 other categories of unorganised workers i.e.
Building and other construction workers registered with the Welfare Boards, Licensed
Railway Porters, Street Vendors, MNREGA workers who have worked for more than 15
days during the preceding financial year, Beedi Workers, Domestic Workers, Sanitation
Workers, Mine Workers, Rickshaw pullers, Rag pickers and Auto/Taxi Driver.

The beneficiary families under RSBY were entitled for cashless health insurance
coverage of ¥ 30,000/- per annum per family.

Under RSBY, the, respective State Governments identified beneficiary families &
enrolled them as per the laid down criteria. Cards to the beneficiaries were being issued
by Insurance Companies selected by the State Governments.. The Government of India
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was releasing Central Share to State Governments per beneficiary family on the basis

of Said down normes.

PMJAY is an entitlement based scheme and there is no provision to issue smart
cards to its beneficiaries.

Price review of procedure under Ayushman Bharat Yojana

3420. SHRI T.G. VENKATESH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that the Flagship Programme of Government, Ayushman
Bharat Yojana, is going for price review of over 1000 medical packages being offered
to patients under the Yojana;

(b) if so, the details thereof;

(c) whether a committee was also formed to hold deliberations on the existing
prices of the medical packages, the details thereof; and

(d) the remedial measures being taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (d) Under Ayushman Bharat
- Pradhan Mantri Jan Arogya Yojana (AB-PMJAY), 1393 benefit packages along with
rates have been put in place for usage of hospitals empanelled under the scheme for
providing the treatment to the beneficiaries. The package rates are indicative in nature
and States have the flexibility to decrease or increase up to 10% depending on their
suitability. Further, States could retain their existing package rates, even if they are
higher than the prescribed 10 % flexibility slab. The States also have the flexibility to
change the package rates up to 10% for the aspirational districts and in the cases of
NABH accredited Hospitals.

The package rates were decided as per the recommendations of a Committee
headed by Director General Health Services, Government of India and peer reviewed
by NITI Aayog. The recommendations of the committee were based on a series of
consultations with various stakeholders including medical professionals, AIIMS,
hospitals’ associations, industry bodies etc. For specific packages, subgroups spread
across different super specialties were formed. The subgroups had prominent experts
from national institutions like AIIMS.
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Since the launch of AB-PMJAY on 23.09.2018, feedback on certain aspects of
benefit packages such as terminology, duplication and any anomalies like repetition of
packages, different rates for same procedures in different specialities etc., have been
received and National Health Authority is reviewing this feedback for possible

rationalization, if required.

At present, there is no proposal to review the prices of packages being offered
under the AB-PMJAY.

While deciding the package rates, one of the underlying principles was that full
capacity of private hospitals was not being utilized and PMJAY is to provide additional

volumes to them without additional investments in infrastructure and manpower etc.
Faculty and staff of new AIIMS

3421. SHRI NARAIN DASS GUPTA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether new AIIMS were opened by Government in the last three years;
(b) if so, the status of their completion;

(c) whether the hospitals are equipped with required staff, supplies and
equipment; and

(d) if not, the reasons therefor and the details of action being proposed by
Government to improve the situation?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) No new AIIMS has been
opened during last three years. However, 21 new AIIMS have been approved for
establishment in various parts of the country by the Union Cabinet. Of these, six (6)
new AIIMS in Patna (Bihar), Raipur (Chhattisgarh), Bhopal (Madhya Pradesh),
Bhubaneswar (Odisha), Jodhpur (Rajasthan) and Rishikesh (Uttaranchal) are already
functional.

OPD services have been started in AIIMS at Rae Bareli (Uttar Pradesh), Mangalagiri
(Andhra Pradesh) and Gorakhpur (Uttar Pradesh) in the year 2018-19.

MBBS batch for new AIIMS. Mangalagiri and Nagpur was started from the
academic session 2018-19.
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(c) and (d) All possible steps are being taken to expedite completion of the new
AIIMS as per the timelines approved by the Cabinet.

New AIIMS projects are being assigned on EPC mode in the nature of lump sum
contract basis with a fixed cost.

Filling up of Faculty & Non-faculty posts in the new AIIMS is being undertaken
keeping in view the services and facilities planned in the AIIMS by taking serving
Faculty from Government Medical Colleges/Institutes on deputation basis and
contractual engagement of retired Faculty of Government Medical Colleges/Institutes.

Visiting faculty scheme in new AIIMS has been formulated to allow national and
international faculty to work in new AIIMS for teaching and academic purposes.
Overseas Citizens of India have been allowed to join as teaching faculty in new AIIMS.

The six functional AIIMS hospitals are also equipped with medical equipments
required for rendering healthcare services.

Generic medicines stores

13422. SHRI HARNATH SINGH YADAV: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ the number of Government and private sale and storage centres of generic
medicines in the country, State-wise numbers thereof;

(b) whether the effects of allopathic and generic medicines are similar, if so, the
reasons for higher prices of allopathic medicines available at allopathic medical store
as compared to generic medicines; and

(c) whether Government is aware of the fact that Government and private
doctors discourage patients to use generic medicines, if so, whether Government has
any action plan to maximise the usage of generic medicines?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Under Pradhan Mantri Bhartiya
Janaushadhi Pariyojana (PMBJP). a total of 5440 dedicated retail outlets selling affordable
generic medicines are functional in the country as on 15.07.2019. State-wise breakup is
given in Statement (See below).

tOriginal notice of the question was received in Hindi.
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(b) There is no definition of generic or branded medicines under the Drugs &
Cosmetics Act. 1940 and Rules, 1945 made thereunder. However, generic medicines are
generally those which contain same amount of same active ingredients) in same dosage
form and are intended to be administered by the same route of administration as that
of branded medicine. Further, drugs manufactured in the country, irrespective of whether
they are generic or branded, are required to comply with ‘the same standards as
prescribed in the Drugs and Cosmetics Act, 1940 and Rules. 1945 made thereunder for
their quality. As such they are expected to have similar effects.

The price of an unbranded generic version of a medicine is generally lower than
the price of a corresponding branded medicine because in case of generic version, the
pharmaceutical :ompany does not have to spend money on promotion of its brand. The
sale of a generic version is incentivized by a pharmaceutical company by keeping a
high trade margin for wholesalers and retailers.

(¢) Medical Council of India (MCI), has notified an amendment in Clause 1.5 of
Indian Medical Council (Professional Conduct, Etiquette and Ethics) Regulations, 2002
vide notification dated 21.09.2016, which stipulates that “Every physician should prescribe
drugs with generic names legibly and preferably in capital letters and he/she shall
ensure that there Is a rational prescription and use of drugs”. MCI has further issued
a circular on 21.04.2017 vide which all the Registered Medical Practitioners under the
Indian Medical Council (IMC) Act have been directed to comply with the aforesaid

provisions.
Statement

State-wise details of Janaushadhi Kendras as on 15.07.2019

SI.No. Name of the Number of Janaushadhi
State Kendras
1 2 3
1 Andaman and Nicobar Islands 2
2 Andhra Pradesh 181
3. Arunachal Pradesh 2
4, Assam n
15

5. Bihar
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1 2 3
6. Chandigarh 5
7. Chhattisgarh 26
8. Dadar and Nagar Haveli 1
9. Daman and Diu 4
10 Delhi %
n Goa 8
12 Gujarat 49
13. Haryana 160
14 Himachal Pradesh 57
15. Jammu and Kashmir %
16. Jharkhand 7

17. Karnataka 524
Kerala 466
Lakshadweep 0
Madhya Pradesh 145

18
19
2
2L Maharashtra
2
3

Manipur X3

Meghalaya 1
24, Mizoram i)
o) Nagaland
2. Odisha 174
21. Puducherry “
28. Punjab 164
29. Rajasthan 127

30. Sikkim 2
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1 2 3
3L Tamil Nadu 539
2 Telangana n7
33. Tripura 2
34. Uttar Pradesh 30
35. Uttarakhand 176
36. West Bengal 106

ToTAL 5440

Export of food items under purview of food regulator

3423. SHRI DHARMAPURI SRINIVAS:
SHRI T. G. VENKATESH:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether Government has received any proposal from the country’s food
regulator to bring export of food items under its regulator purview;

(b) if so, the details thereof; and
(c) the stand of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) Yes. A proposal to include
‘Export” within the ambit of Food Safety and Standards Act, 2006, along with other
proposals for amendments to the said Act, has been received from Food Safety and
Standards Authority of India (FSSAI) and is under consideration.

Implementation of Rashtriya Kishor Swasthya Karyakram

3424. SHRI HUSAIN DALWAI:
PROF. M.V. RAJEEV GOWDA:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ the details of the good practices that have worked under the Rashtriya
Kishor Swasthya Karyakram (RKSK) in various implementing States and the plans to
scale up the programme based on the good practices, across the country;
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(b) the details of annual footfall numbers of established Adolescent Friendly
Health Clinics (AFHCs), State-wise, district-wise, if not, the reasons therefor;

(c) the details of how much of the allocated budget has been utilised for
Adolescent Health under NHM from 2014-2019, State-wise; and

(d) the details of community, facility and school-based future plans under RKSK
for promotive and preventive care, specially aimed at Adolescent Health?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Rashtriya Kishor Swasthya
Karyakram (RKSK) has realigned the clinic-based curative approach to comprehensive
healthcare to focus more on a holistic model, which emphasizes on community and
school based health promotion and preventive care besides strengthening Adolescent
Friendly Health Clinics. This model is currently adopted by all the States across the
country.

(b) Details are given in the Statement-I (See below).
(c) Details are given in the Statement-I1 (See below).

(d) There are three approaches for implementing Rashtriya Kishor Swasthya
Karyakram in the country for improving adolescent health.

The details are as below:

(i) Community based: The Peer Education model is implemented in 226 districts
and there are 2 lakh Peer Educators providing weekly community sessions.
States are encouraged to expand this to all the districts with special emphasis
on continuous mentoring of Peer Educators.

(i) Facility based: The facility based services are provided in a non judgmental
and confidential manner in Adolescent Friendly Health Clinics. There are at
present 7470 AFHCs which have provided services to about 70 lakh
adolescents during 2018-19. Guidance has been given to the states to
increase the utilization of these clinics by improving referral from community

and schools.

(iiiy School based: The school based component is being strengthened with
emphasis on preventive and promotive activities. A dedicated 20 hour
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curriculum has been developed in partnership with Ministry of Human

Resource and Development (National Council of Educational Research And

Training), for it’s roll out in the country in a phased manner. School teachers

are identified as a resource for transacting weekly activity-based prevention

and promotion messages in the schools.

Statement-1

State/UT-wise data of Adolescent Friendly Health Clinics (2018-19)

SI.No. State No. of AFHCs established  Annual Footfall
ason 31.03.2019

1 2 3 4
1 Andaman and Nicobar Islands 13 2091
2. Andhra Pradesh A 284933
3 Arunachal Pradesh 3 8613
4, Assam & 80614
5. Bihar 207 92981
6. Chandigarh 4 1230
7. Chhattisgarh 225 74962
8. Dadra and Nagar Haveli © 15975
9. Daman and Diu 8 4888
10  Delhi D 10600
n Goa 2 56099
12, Guijarat 349 290662
13 Haryana 275 228988
14, Himachal Pradesh & 35761
15 Jarnmu and Kashmir L3 46763
16. Jharkhand 26 182738
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1 2 3 4
17. Karnataka 2563 1019435
18 Kerala 3 20342
19 Lakshadweep 0 0
2. Madhya Pradesh 8 146529
2L Maharashtra 451 827822
2. Manipur 77 32027
3. Meghalaya 2 39529
24, Mizoram 49 16420
Nagaland 3H 11802
Odisha 230 69576
21. Puducherry 53 66866
2. Punjab 154 122861
29. Rajasthan 314 149240
0. Sikkim 2 21%
3L Tamil Nadu 193 101460
K7 Telangana 146 152984
3B Tripura 51 7106
A Uttar Pradesh 347 1358635
K<) Uttarakhand 64 115760
36 West Bengal 502 1372224
TotaL 7470 7071312




Statement

State/U.T.-wise details of allocated budget and utlization for adolescent Health under NHM (SPIP-State Programme
Implementation Plans; Exp-Expenditure)

SI.No. State 2015-16 2016-17 2017-18 2018-19
SPIP Exp. SPIP Exp. SPIP Exp. SPIP Exp.

1 2 3 4 5 6 7 8 9 10
A. High Focus States
1 Bihar 1564.29 214 11499 302.77 1257.88 25120 1065.08 31521
2. Chhattisgarh 15489 33040 81741 10273 479.27 3549 616.12 361.07
3. Himachal Pradesh 19551 180.11 280.29 14690 236.32 12135 34487 7957
4 Jammu and Kashmir 30196 2114 27064 90.36 24343 10298 35165 12293
5. Jharkhand 24289 11884 40599 9169 76334 24845 219689 25028
6. Madhya Pradesh 1400.98 45719 1360.33 892,29 1394.37 1045.08 2039.36 144649
7. Odisha 1617.74 75327 112653 48855 51493 17930 656.07 104048
8. Rajasthan 123109 61308 83027 49153 956.54 32697 756.76 60943
0. Uttar Pradesh 25057 60516 1314.56 1770.02 57821 1018.72 111062 1309.67
10. Uttarakhand 569.80 39949 18924 3639 268.60 2143 312.86 209.23

Sus ToTAaL 7538.7 3955.7 77451 4740.8 6692.9 3926.5 9450.3 57444

0] SI9MSUY USNILIA

[6T02 ‘AInc £2]

suonsand) pateisun

144



1 2 3 4 5 6 7 8 9 10
B. NE States
1. Arunachal Pradesh 8348 5302 4156 4318 21769 4813 30968 2308
12, Assam 128071 621.83 1632.81 600.83 625.76 44175 83203 285.24
13, Manipur 107.34 229 28613 32 22593 4162 97051 7183
14.  Meghalaya 20780 6392 33534 %.12 39806 11298 22979 26114
15 Mizoram 79.09 86.30 18050 8424 18953 139 5049 300
16.  Nagaland 3569 1648 11996 1882 23228 1879 7667 27.70
17.  Sikkim 7457 2895 5254 3061 8027 450 6027 1373
18 Tripura 034 4642 11032 4620 7461 3034 30274 34.08
Sue ToTAL 1968.0 1004.2 2759.2 962.0 2044.1 7211 28412 7198
C. Non High Focus States
19 Andhra Pradesh 72171 31937 630.07 554.11 146.76 34724 14150 7058
2. Goa 5050 523 5646 932 2089 452 4858 1954
2L Gujarat 596.00 37903 836,05 36177 62966 67473 864.09 2175
22.  Haryana 45165 41083 21013 11284 25201 14178 20475 12468
23.  Karnataka 20296 8166 47549 10190 61756 21102 24308 18330
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24.  Kerala 25594 16291 40224 19509 20666 25701 446.11 36007
25.  Maharashtra 1261.69 309.17 5160.33 880.75 3956.63 836.21 2792.15 46344
26.  Punjab 34501 35833 24251 8478 28200 9287 437.13 15697
27.  Tamil Nadu 28338 72280 75240 67817 46887 44407 84367 46089
28.  Telangana 366.14 13832 21021 7193 48509 20598 1872.30 14898
2. West Bengal 77609 42487 207742 108268 534.73 73300 30427 45556
Sus ToTaL 5406.1 33126 110534 413313 76009 30534 82026 2665.8
2. Andaman and Nicobar 5152 042 1766 T47 3542 109 979 281
Islands
3L Chandigarh 114 000 809 043 2% 023 197 0.36
2 Dadra and Nagar Haveli 2115 761 36.76 6.10 4280 308 2021 321
K<) Daman and Diu 2171 154 1817 031 4293 1045 199% 404
3 Delhi 5166 458 4010 6.02 101.08 180 317 052
% Lakshadweep 294 0.00 194 0.00 3w 000 275 0.38
36.  Puducherry 2032 564 36.32 1202 1846 422 1982 0.69
Sus ToTaL 1794 198 159.0 324 2476 209 97.7 120
GRAND TOTAL 15092.2 8292.3 217167 9865.5 16585.5 8621.8 20591.7 91419
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Medical college in each disrict

3425. SHRI D. RAJA: Will the Minister of HEALTH AND FAMILY WELFARE be
pleased to state:

(@ whether it is the accepted policy of Government to set up at least one
medical college in each district of the country; and

(b) if so, the names of the districts in Tamil Nadu which do not have even a
single medical college and the steps being taken to set up medical colleges in these
districts?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) No. However, the Ministry of
Health & Family Welfare is implementing a Centrally Sponsored Scheme namely
‘Establishment of new Medical Colleges attached with existing district/referral hospitals’
with fund sharing between the Central Government and States in the ratio of 90:10 for
NE/special category States and 60:40 for other states. Under the scheme, 82 district
hospitals in 21 States/UT under Phase-I & Il were identified to establish new Medical
Colleges attached with existing district/referral hospitals.

(b) The list of districts in Tamil Nadu which do not have a medical college is
given in the Statement (See below). Under Phase-1I of the above Scheme, an analysis
was done to ensure the availability of at least one medical college for every 3
Parliamentary Constituencies and at least 1 Government Medical College in each State
of the country. Accordingly, mapping was done and requirement of 24 new medical
colleges under Phase-11 of the Scheme has been identified. During analysis, no such
block (consisting of 3 Parliamentary Constituencies) has been identified in Tamil Nadu
State.

Statement

List of Districts in Tamil Nadu which do not have a medical college
(Public or Private)

No. of Districts Name of District

1 Ariyalur
2. Dindigul

3. Krishnagiri
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No. of Districts Name of District

4. Nagapattinam

5. Nilgiris

6. Namakkal

7 Ramanathapuram
8 Tirupur

9. Tiruvallur

10. Virudhunagar

Improving rural healthcare infrastructure

3426. DR. C.P. THAKUR: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether there is any concrete plan being chalked out for improving the
healthcare at village/Panchayat level to realize the Prime Minister’s dream of creating
New India by 2022. as healthcare at village level languished the most;

(b) the present status of Community Health Centres (CHCs) and Primary Health
Centres (PHCs) in Bihar;

(c) the status of upgradation of Muzaffarpur district hospital which was taken
up in Phase | of infrastructure development of district hospitals; and

(d) whether Government is contemplating to open new scientific institutions in
Muzaffarpur in the wake of AES disease?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) As per the budget announcement
2017-18, 1,50,000 Health Sub Centres and Primary Health Centres are to be transformed
into Health and Wellness Centres (AB-HWCs) by December, 2022 to provide
Comprehensive Primary Health Care (CPHC) to ensure health for all.

Under AB-HWCs, CPHC includes promotive, preventive, curative, palliative and
rehabilitative services. The AB-HWCs are envisioned to provide an expanded range of
services to include care for non-communicable diseases, palliative and rehabilitative
care. Oral. Eye and ENT care, mental health and first level care for emergencies and
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trauma as well as health promotion and wellness activities like Yoga apart from services
already being provided lor Maternal and Child Health including immunization and
communicable diseases. Free essential drugs and diagnostic services are also being
provisioned through these HWCs.

(b) As per Rural Health Statistics(RHS), 2018, as on 31.03.2018, there are 150
Community health Centres (CHCs) .and 1899 Primary Health Centres (PHCs) in Bihar.
State-wise details of shortfall in PHCs and CHCs is given in the Statement (See below).

(c) The State Government has intimated that a super specialty 100 bedded
Mother & Child hospital (MCH) is being constructed in District Hospital, Muzaffarpur
at an estimated cost of 13.5 Crores; the construction is already under way and is at
finishing stage.

(d) Proposals from the State have been invited for setting up of a 100 bedded
Pediatric intensive Care Unit (P-ICU) at Shri Krishna Medical College & Hospital,
Muzaffarpur; five virology’ labs in different districts arid 10 bedded Paediatric ICUs in
other districts, to be supported under National Health Mission (NHM).

Statement

Details of shortfall in Health facilities as per 2011 Population in India
(As on 31st March, 2018)

SINo. State/ UT PHCs CHCs
R P S % Shorfall R P S % Shorfall
1 2 3 4 5 6 7 8 9 10
1 Andhra 197 147 1) 4 29 18 106 £3)
Pradesh
2 Arunachal 8 1483 * * 2 * *
Pradesh
3. Assam B 6 8 1 28 12 @ B
4. Bihar 0N 189 1200 3 74 150 64 a
5. Chhattisgarh 7 TR * * 18 169 2 ©»
6. Goa 19 25 * * 4 4 0 0
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1 2 3 4 5 6 7 8 10

7. Gujarat 1290 1474 * * ¥ W *

8. Haryana 5 3W & 3 137 13 8

9. Himachal 212 56 * * 3 a *
Pradesh

10.  Jammu and 7 5 * * a & *
Kashmir

1. Jharkhand %6 298 68 ® 241 71

12 Karnataka 136 2359 * * B A6

13. Kerala 50 &9 * * 147 27 *

14 Madhya 1989 1171 88 4 9 9 3
Pradesh

15, Maharashtra 201 183 38 7 5 Xl A

16, Manipur 0 a * * D 3 *

17.  Meghalaya n4a 18 6 5 3 3 0

18 Mizoram 5 57 * * 6 9 *

19, Nagaland B8 1% * * 7 2 *

2. Odisha 1315 1283 2 2 8 I *

2l Punjab 578 42 146 5 4 151 *

2. Rajasthan 1861 2078 * * 46 58 *

23 Sikkim 18 2 * * 4 2 GY)

24, Tamil Nadu 1251 1421 * * P 3B *

2. Telangana | M3 15 16 12 a

2. Tripura 1™ 18 1 1 z 2

27.  Uttarakhand 28 X/ * * S?) 67 *

28 Uttar Pradesh 5194 332 1573 28 82

2. West Bengal 2153 913 1240 58 38
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0. Andaman and 8 2 * * 2 4 * *
Nicobar Islands

3L Chandigarh 0 0 0 0 0 0 0 0

3 Dadra and Nagar 8 9 * * 2 2 0 0
Haveli

33 Daman and Diu 2 4 * * 0 2 * *

3. Delhi B 5 8 @ 3 0 3 1m0

5. Lakshadweep 0 4 * * 0 3 * *

3. Puducherry 3 2 * * 3 3 0 0

ALL INDIA/ToTAL 29337 25743 6430 2 7322 5624 2188 D

Occurance of communicable diseases

3427. SHRI K.R. ARJUNAN: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@) whether it is a fact that for some time the country has been witnessing new
communicable diseases such as the one that happened in Bihar recently;

(b) if so, the details thereof;

(c) whether it is also a fact that the country does not have sufficient laboratories
to lest communicable diseases; and

(d) if so, the sleps proposed to be taken up in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) Outbreaks of AES have
been occurring in Bihar since the year 1995 almost every year during the same period/
season of the year and as such it cannot be stated as a new communicable disease.
However, Nipah Virus outbreak was reported from Kozhikode, Malappuram and
Ernakulum district of Kerala during the year 2018 and 2019. Zika Virus Disease was also
reported from Gujarat, Tamil Nadu, Madhya Pradesha and Rajasthan during the years
2017 and 2018.
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The National Vector Borne Disease Control Programme (NVBDCP) covers six
Vector Borne Diseases (VBDs) in the country viz. Malaria, Dengue, Chikungunya, Kala-
Azar. Japanese Encephalitis, and Lymphatic Filariasis. None of these is a new
communicable disease. The cases of these VBDs have declined at national level.

(c) and (d) The country have sufficient laboratories to test communicable diseases.
Measures to handle dengue and Zika virus outbreak

13428. SHRI LAL SINH VADODIA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that due to global warming, the possibility of increasing
threats of diseases like dengue and Zika is being anticipated;

(b) if so, whether Government is considering to take special steps to prevent
this; and

(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) Yes, Government of India
(GDI) has taken the following steps for prevention and control of Dengue:

. GOl provides Technical Guidelines to the States/Union Territories (UTs) for
prevention and control, case management and effective community

participation.
. Monitoring and supervision for early case detection, prevention and control.
. Periodic reviews done at the higher level.
. Advisories are issued to sensitize the States.
. Conduct trainings for capacity building of doctors on case management.

. Free diagnostic facilities through Sentinel Surveillance Hospitals (SSHs) and
Apex Referral Laboratories (ARLS) identified across the country. Till date,
673 SSHs and 16 ARLs have been identified across the country. Test kits
are supplied by GOI free of cost.

tOriginal notice of the question was received in Hindi.
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. National Dengue Day is observed on 16th May across the country.

. Information Education Communication (IEC)/Behaviour Change
Communication (BCC) , activities to disseminate knowledge for prevention
and control.

Government of India initiated Integrated Disease Surveillance Programme (IDSP)
in all States/Union Territories (UTs) with the objective to detect and respond to disease
outbreaks due to epidemic-prone diseases including Zika virus disease. Weekly data
on morbidity for epidemic-prone diseases is collected and analysed to detect early
rising phase of disease outbreaks, which is reported and responded to by trained
Districts/States Rapid Response Teams ( RRT).

Further, Indian Council of Medical Research, through its network of laboratories,
conducted laboratory based surveillance to detect outbreaks of Zika Virus in the
community and entomological surveillance to detect Zika virus in vector mosquito.

Government of India through Indian Council of Medical Research (ICMR) -
National Institute of Malaria Research (NIMR) and Department of Science and
Technology (DST) have set up Centre of Excellence for Climate Change and Vector
Borne Diseases at NIMR Delhi wherein monitoring is being done on vectors of dengue
in selected sites at Rishikesh, Kangra (Himachal Pradesh) and Delhi. The impact of
climate change on dengue and other vector borne diseases is also being assessed
using latest climate models. Adaptation measures to address the adverse impacts of
climate change on Vector Borne Diseases (VBDs) are also planned. Monitoring of
vectors of Zika is being done at Delhi, Jabalpur and Puducherry.

Oral Cancer

3429. SHRI KANAKAMEDALA RAVINDRA KUMAR: Will theMinister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@) whether Government is aware of the fact that Oral Cancer is more prevalent
among the public ,in the country;

(b) if so, the details thereof;

(c) whether Government has taken any initiative to prevent Oral Cancer instead
of concentrating on treatment of cancer; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) As per National Cancer
Registry Program of Indian Council of Medical Research, Oral Cancer (tongue and
mouth) is the leading canosr in men and fourth common cancer in female.

(c) and (d) The Government is implementing National Programme for Prevention
and Control of Cancer, Diabetes, Cardiovascular Diseases and Stroke (NPCDCS) under
National Health Vlission (NHM), objectives of which inter alia include awareness
generation for cancer prevention, screening, early detection and referral to appropriate
level institution for treatment. Population level initiative for prevention, control ;and
screening for common Non-Communicable . Diseases (diabetes, hypertension and
common cancers viz. oral, breast and cervical cancer) has been rolled out under NHM
in over 215 districts. Screening of common cancers i.e. oral, breast and cervical is also
an integral part of service delivery under Ayushman Bharat - Health and Wellness
Centres.

To enhance tertiary care facilities for cancer, the Government is implementing
Strengthening of Tertiary Care Cancer facilities Scheme under NPCDCS, under which
setting up of 16 State Cancer Institutes (SCI) and 20 Tertiary Care Cancer Centres
(TCCC) have been approved. Oncology in its various aspects has; focus in case of new
AIMS and many upgraded institutions under Pradhan Mantri Swasthya SurakshaYojna
(PMSSY). Setting up of National Cancer Institute at Jhajjar (Haryana) and second
campus of Chittranjan National Cancer Institute,

Kolkata has also been approved. All these will enhance the capacity for prevention
and treatment of cancer in the country.

Tobacco use is the major risk factor for Cancers including Oral Cancer. Some of
the major steps taken by the Government to reduce the prevalence of tobacco use are
enactment of a comprehensive legislation, namely the Cigarettes and Other Tobacco
Products (Prohibition of Advertisement and Regulation of Trade and Commerce,
Production, Supply and Distribution) Act, 2003 (COTPA 2003) to discourage the
consumption of tobacco products in order to protect the masses from the health
hazards attributable to tobacco use; implementation of National Tobacco Control
Programme; mass awareness campaigns; regulation of depiction of tobacco use in films
and TV programmes; Quitline services and mCessation to help the people to quit
tobacco use; large specified health warning covering 85% of the principal display area
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of tobacco product packs along with Quitline number; Crop Diversification Programme
for tobacco growers and skill development of bidi rollers to facilitate them to shift to
alternative vocations.

The Food Safety and Standards Regulations made under the Food Safety &
Standards Act, 2006 lay down that tobacco and nicotine cannot be used as ingredients
in Food Products and the such Gutkha is banned.

The prevalence of tobacco use has reduced from 34.6% to 28.6% from 2009-10 to
2016-17 as per findings of 2nd round of Global Adult Tobacco Survey.

Misusing of MCI certificates

3430. SHRI A. VIJAYAKUMAR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is aware of the use of certificates of MCI for commercial
products in ihe country;

(b) if so, the details thereof;

(c) whether any action has been taken against those involved in misleading the
public; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY) : (a) to (d) As per information provided
by Board of Governors in supersession of Medical Council of India, no incident about
the use of MCI certificate for commercial products in the country has been reported
to the Medical Council of India.

Institutional deliveries of children in Maharashtra

3431. SHRI RAJKUMAR DHOOT: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has issued guidelines and provided Central funds to
Maharashtra Government to ensure that all deliveries in the State should be conducted
by qualified persons in the hospitals for the safety of mother and child,;

(b) if so, the details thereof for the last three years, year-wise; and



Written Answers to [23 July, 2019] Unstarred Questions 237

(c) if not, what action Government proposes to take to ensure institutional
deliveries of children in the State?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) Government of India has
issued several guidelines, such as-JSY (Janani Suraksha Yojana) & JSSK (Janani Shishu
Suraksha Kaiyakram), SBA (Skilled Attendance al Birth), NSSK (Navjaat Shishu Suraksha
Karyakram), LaQshya (Labour Room Quality Improvement Initiative) & Midwifery
Initiative to all the States/UTs including Maharashtra Government to ensure that all
deliveries in the State are conducted by qualified persons in the hospitals.

The details of Central fund provided during last three years to Maharashtra State
is given in the Statement.

Statement

Details of releases from 2016-17 to 2018-19-Maharashtra

(X in crore)
SI. No. Programme 201617  2017-18 2018-19
Release  Release Release
1 Reproductive Child Health 356.10 22202 21625
2. Other Health System Strengthening 7103 56.68 10315
covered under NUHM
3 Comprehensive Primary Health Care - - 2931
under NUHM
GRAND ToTAL 427.13 2787 34871

Note:
1. Release for the F.Y. 2018-19 is updated upto 31.03.2019 and is provisional.

2. The above releases relate to Central Govt. Grants do not include State share contribution.
Dependence on Infant Formula Milk

3432. SHRIMATI SHANTA CHHETRI: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is aware that there is a growing number of cases where
natural mothers milk is not produced hence infants have to resort to Infant Formula
Milk, which becomes the only source of protein and essential minerals required for the
child’s growth at that tender age;
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(b) whether Government is also aware that these Infant Formula Milk are
excessively expensive and taxed beyond the common man’s pocket;

(c) whether Government has taken any initiative to cut the prices of these Life
source Artificial Milk of our infants; and

(d) if so, the details thereof, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (d) There is no data available
regarding the increase in growing number of cases where natural mothers milk is not
produced hence infant have to resort to Infant Formula Milk. However, as per National
Family Health Surveys (NFHS-3 and NFHS-4), early initiation of breastfeeding has
improved from 23.4 to 41.6 percent whereas, exclusive breastfeeding has improved from
46.4 to 54.9 percent over the last decade.

Breast milk being the best source of nutrients for the infants with several health
benefits for the child and mothers and additional economic benefits to the family,
MoHFW is paying focused attention to promote and support breastfeeding. “MAA-
Mothers” Absolute Affection” programme has been launched on 5th August 2016 to
improve appropriate breastfeeding practices and a greater emphasis is laid on capacity
building of the health workers on lactation management at both community and facility
levels and 360 degree Information Education and Communication (IEC) campaigns to
create awareness regarding benefits of breastfeeding and deleterious effect of feeding

formula milk.

“Not enough milk” is a common misconception among the lactating mothers and
their family members, hence counseling is an important activity to improve mothers
motivation and confidence for breastfeeding. Community dialogues by ASHAs through
mothers’ meetings and lactation support and interpersonal communication by skilled
ANMs at VHSNDs and sub-centres is being promoted for emotional and overall
support to the lactating mothers. Mothers of low birth weight and preterm infants are
also being counselled and supported in expressing their own milk for feeding their
infants.

Comprehensive Lactation Management Centres (CLMCs) and Lactation
Management Units (LMUSs) are also being established in Government hospitals as an
effort to promote natural act of breastfeeding and ensuring availability of safe Donor
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Human Milk, as the next best option alter natural breastfeeding and express breastfeeding
for feeding of sick newborns for their better survival.

Further, as per the Infant Milk Substitute Feeding Bottles, and Infant Foods
(Regulation of Production, Supply and Distribution) Act, 1993, as amended in 2003,
Infant milk substitutes, if medically indicated should only be used on the advice of a
health worker.

Change in food habits to control diabetes

3433. DR. ASHOK BAJPAI: Will the Minister of HEALTH AND FAMILY WELFARE

be pleased to state:

(@ whether Government is aware that the number of diabetic patients has
reached an all time high now;

(b) if so, whether a change in our food habits has made us to be diabetes
affected;

(c) if so, whether Government is considering to have a public campaign to
create awareness about avoiding use of preserved food;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) The ICMR-INDIAB Study reported
62.4 million people with diabetes (>20 years of age) in 2011 & 73 million are estimated
for 2018.

(b) to (e) Risk factor of common Non-Communicable Disease (NCD) including
Diabetes include unhealthy diet, lack of physical activity, use of tobacco product and
ageing inter-alia. Obesity is one of the important risk factors of diabetes. Excess
consumption of calorie dense foods containing high levels of saturated fats, trans-fatty
acids, and free sugars and/or salt either alone, or in combination with insufficient
physical activity, can contribute to obesity and diabetes, as well as other NCDs.

The Central Government is implementing National Programme for Prevention and
Control of Cancer, Diabetes, Cardiovascular Diseases and Stroke (NPCDCS) for
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interventions upto District level under the National Health Mission. NPCDCS which has
focus on awareness generation for behaviour and life-style changes, apart from early
diagnosis, treatment and follow up of non-communicable diseases. Population based
initiative to prevent, control, screen and manage common NCDs also helps in generating
awareness on risk factors of NCDs. Food Safety and Standards Authority of India
(FSSAI) has taken steps to reduce, exposure to HFSS (High Fat, Salt and Sugar) food.
FSSAI has notified draft Labelling and Display Regulations on 27.06.2019 whereby
packaged food companies are required to declare nutritional information such as calories
(energy), saturated fat, trans-fat, added sugar and sodium per serve on the front of the
pack. FSSAI has nudged the industry to promote healthier food options and reformulate
their products to reduce fat, sugar and sodium. FSSAI has also launched infotainment
campaign named ‘Aaj se Thoda Kam’ and ‘Transfat elimination” which focuses on
limiting consumption of foods high in Fat, Salt and Sugar and removing trans fat from
daily diet.

FSSAI has also taken steps to promote public awareness on safe and healthy
eating habits including Eat Right India initiative, Eat right website, video library on Eat
Right website with educational films on safe and nutritious food habits, resource books
like pink book, yellow book etc.

Doctors applying for VRS

3434. SHRI RAM NATH THAKUR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether some doctors of Sports Injury Centre, Safdarjung Hospital and
Dr. RML Hospital have requested for Voluntary Retirement Scheme (VRS);

(b) if so, whether any of them had been facing inquiry;
(c) whether before granting VRS, they have joined private hospitals; and
(d) if so, what actions have been taken against them?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (d) Requests for voluntary
retirement from service by doctors of Central Government hospitals belonging to
Central Health Service (CHS) cadre, including from Sports Injury Centre, Safdarjung
Hospital and Dr. RML Hospital are received from time to time by Government, on which
decisions are taken as per extant rules and procedures.
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A case of private employment without taking prior permission of competent
authority by a CHS doctor has come to the notice of Government, recently.

Appropriate action as per approved decision of Competent Authority is taken on
each of such cases.

Data theft at Sports Injurty Centre, Safdarjung Hospital

3435. SHRI RAM NATH THAKUR: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether data of Sports Injury Centre, Safdarjung Hospital was stolen;
(b) if so, whether inquiry was conducted in the matter;

(¢) what were the findings thereof; and

(d) what actions were taken in the issue?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (d) As informed by Safdarjung
hospital, leakage of data from Sports injury Centre (SIC), Safdarjung hospital was
noticed. An inquiry was conducted in the matter and the findings are as follows:-

The inquiry Committee has opined that it needs to be proven that data was
actually obtained by B L Kapur Hospital, Rajendra Place, New Delhi from SIC. It needs
to be verified that the patients who were contacted were all SIC patients. The committee
did not have any list of patients whose data was leaked. The Committee further
submitted that the same may first be verified and presented before the Committee.

As stated by the hospital, Delhi police were requested to lodge a complaint in
this regard to investigate the matter. All staff including faculties of the hospital have
been advised to take adequate care and ensure that no tampering whatsoever takes
place with the information/material/data/record available in the Personal Computers/
Central Processing Units.

Engagement of non-Governmental agencies/individuals to
organise health awareness

3436. DR. AMEE YAJINIK: Will the Minister of HEALTH AND FAMILY WELFARE
be pleased to state:

(@ whether Government has any mechanism to engage non-Governmental
agencies/individuals to organise health awareness campaigns across India;
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(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the details of the concerned department and nodal officer along with the
entire mechanism regarding the same?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (d) The health awareness
media campaigns from central level by this Ministry are released through Bureau of
Outreach and Communication (formerly Directorate of Audio Visual Publicity),
Doordarshan, All India Radio, Lok Sabha / Rajya Sabha Television, etc. There is no
separate mechanism to engage NGOs / individuals for this purpose.

Apart from this, since Health is a State subject, under National Health Mission
(NHM), financial and technical support is provided by the Government of India to the
States/Union Territories (UTs) to strengthen their health system including for undertaking
health awareness campaigns. These funds are sanctioned based on the requirements
posed by the states/UTs in their Programme Implementation Plans (PIPs).

Specialists to met the requirement of cardiac patients in NER

3437. SHRI KAMAKHYA PRASAD TASA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that there is insufficient number of doctors in North
Eastern Region (NER) to meet the requirement of cardiac patients, if so, the details
thereof;

(b) whether Government and Medical Council of India (MCI) consider that more
qualified doctors are required in the NER to meet the needs of cardiac patients;

(c) if so, the details thereof;

(d) whether Government proposes to promote the institutions and Universities
in NER conducting/willing to conduct Post Graduate Diploma or certificate course in
clinical cardiology; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) Public health and hospitals
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being a State subject, the primary responsibility to ensure availability of doctors
including in North Eastern Region (NER), lies with the respective State Governments.
Availability of Doctors in public health sector varies from state to state depending
upon their policies and context. However, Under National Health Mission (NHM),
financial and technical support is provided to States/UTs to strengthen their healthcare
systems including support for recruitment of doctors on contractual basis, based on
the requirements posed by them in their Programme Implementation Plans (PIPs) within
their overall resource envelope. Further, the data regarding number of Cardiologist in
North Eastern Region of the country is not maintained centrally. Furthermore, as per
Postgraduate Medical Education Regulations, 2000 of Medical Council of India (MCI),
DM Cardiology and DM Pediatric Cardiology are available in the country with an intake
capacity of 397 post graduate seats. Further, National Board of Examination (NBE) is
running Diplomate of National Board (DNB) seats in Cardiology and Fellowship (FNB)
in Interventional Cardiology. Presently, there are 211 DNB seats in Cardiology and 34
seats in Fellowship (FNB) in Interventional Cardiology.

(d) and (e) No. Post Graduate Diploma in Clinical Cardiology has not been
prescribed in Meaical Council of India’s Post Graduate Medical Education Regulation,
2000. However, with a view to curb the shortage of doctors in the Country, the
Government is implementing a Centrally Sponsored Scheme for Establishment of new
medical colleges attached with district/referral hospitals in 82 districts in under-served
areas in the country with fund sharing between the Central Government and States in
the ratio of 90:10 for NE/spccial category states and 60:40 for other states. In the said
scheme 9 medical colleges have been approved in North Eastern Region and 2 have
become functional. The Ministry also runs a scheme to grant assistance to Government
Medical Colleges to start new PG courses/ increase PG seats. The cost ceiling per seat
is ¥ 1.2 crore shared between Centre and States on 90:10 pattern for NE/ Special
category States.

Increase in incidence of Asthma

3438. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(@ whether it is a fact that incidence of Asthma is increasing day by day for
the last couple of years due to increase in pollution levels and various other reasons;

(b) the total number of Asthma patients in Delhi in 2018-19;



244 Written Answers to [RAJYA SABHA] Unstarred Questions

(c) whether Government has made efforts to ensure that Asthma related
medicines, which are very costly, are available at nominal prices for the people; and

(d) whether Government is planning to launch mass media campaign for
awareness on Asthma especially among children?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) The details of cases of
the Acute Respiratory Infection (ARI) as reported by the Central Bureau of Health
Intelligence (CBHI) for the year 2017 and 2018 are as follows:

Year Cases
2017 4,21,99,633
2018 4,19,96,260

(Provisional)

The total number of cases reported due to ARI in Delhi in the year 2018 is 4,21,467
(Provisional). No separate data is available for Asthma.

(c) and (d) National Pharmaceutical Pricing Authority (NPPA) fix the ceiling price
of scheduled formulations specified in schedule | of Drug Price Control Order (DPCO),
2013 adopted from National List of Essential Medicines (NLEM) 2015, prepared by
Ministry of Health & Family Welfare. Antiasthmatic medicines have been specified in
Section No. 28.1 of Schedule | of DPCO, 2013. NPPA has fixed ceiling prices of all the
formulations specified in section 28.1 of schedule | of DPCO, 2013, The complete fist
of ceiling prices notified by NPPA is available on NPPA website www.nppaindia.nic.in.

Government of India has taken following steps to tackle the problem of ARI:

1. Measures have been taken to control environmental pollution including
tightening of vehicular and industrial norms, promotion of cleaner
technologies, strengthening of network of air quality monitoring stations,
promoting public awareness, etc.

2. Under the Integrated Disease Surveillance Programme, the Districts and
States have been strengthened by providing manpower, training of identified
Rapid Response Team (RRT) members for outbreak investigations,
strengthening of laboratories for detection of epidemic prone diseases
including acute respiratory infections.
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3. Under Reproductive and Child Health Programme, prevention and treatment
of acute respiratory infection including pneumonia is addressed on priority
basis.

Ministry of Environment, Forest and Climate Change launched Asthma Manual
for schools in form of 2D animation videos. The manual, prepared by the Union
Environment Ministry in collaboration with the Lung Care Foundation, aims at
recognizing asthma among school children, especially in cities like Delhi with at least
four to five months of poor air quality every year.

The manual is a compilation of simple, easy to understand information to know
about childhood asthma and the best practices that schools can implement to deal with
emergencies associated with breaming problems.

Plan to tackle heat wave in India

3439. SHRI VIVEK K. TANKHA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that with a heat wave gripping almost 54 per cent of the
country, the India Meteorological Department (IMD) has also issued a red warning;

(b) whether it is also a fact that since 1992, India has lost more than 22,000
people as a result of exposure to extreme heat;

(c) what steps Government plans to take to alleviate the plights of the common
people, especially from the poor and marginalised sections, in such conditions; and

(d) whether there is any action plan in place to tackle such heat wave, and if
so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) India Meteorological Department
(IMD) has issued red colour warning during hot weather season of 2019 due to
prolonged spells of heat wave & severe heat wave over northwest & central parts of
India.

(b) to (d) As reported by National Disaster Management Authority of India in their
Guidelines for Preparation of Action Plan - 2016, since 1992, more than 22,000 people
died as a result of exposure to extreme heat.
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The primary responsibility of heat wave management rests with the States. The
concerned State Governments are required to undertake necessary measures as per
their relief codes / relief manuals and set up infrastructure in Government hospitals to
deal with patients suffering from heat wave related illnesses.

In year 2016, National Disaster Management Authority (NDMA\) issued Guidelines
for ‘Preparation of Action Plan - Prevention and Management of Heat Wave’. NDMA
issued revised guidelines in the year 2017.

Ministry of Health and Family Welfare have also issued ‘Guidelines on Prevention
and Management of Heat Related IlInesses’ in the year 2015.

All States / UT Governments and Ministries / Departments concerned are required
to take necessary action as per the guidelines issued by NDMA. So far, 13 State
Governments have prepared their Heat Action Plan and are implementing the same.
National Centre for Disease Control (NCDC) has also been advising State Health
Departments to follow guidelines on “Prevention and Management of Heat Wave
related llIness”.

Shortage of anti-rabies vaccines

3440. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether there is a shortage of antirabies vaccines;
(b) if so, the details thereof;

(c) whether State-wise details are available in this regard;
(d) if so, the details in respect of the State of Rajasthan;

(e) whether Government has taken any steps to increase the supply of anti-
rabies vaccines to meet, the shortage; and

(fH if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) Procurement of Anti Rabies
Vaccine (ARV) is decentralized. As procurement of anti-rabies vaccine is done by the
state governments, their availability status are accordingly maintained at the state level
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and no central database on availability of ARV is maintained. However, under National
Rabies Control Programme (NRCP), 16 States (Andhra Pradesh, Assam, Bihar,
Chhattisgarh, Gujarat, Jharkhand, Jammu & Kashmir, Manipur, Madhya Pradesh,
Meghalaya, Odisha, Pondicherry, Sikkim, Tripura, Uttrakhand, Uttar Pradesh) have
reported shortage of anti-rabies vaccines (ARV).

(d) As informed by State Government of Rajasthan, ARV is available in their
Health Care Institutes.

(e) and (f) Ministry of Health and Family Welfare has taken note of the shortage
of ARV reported by the states and several meetings were held in the Ministry to review
the shortage of ARV reported by the States. Communication was shared with all the
states for providing information on any shortage of ARV and assistance needed from
Central Government. Drug, Controller General of India was also asked to monitor the
pharmaceutical firms producing ARV for ensuring the regular supply of ARV to the
States. States/UTs are also advocated to use Intradermal Route of ARV and ensure the
availability of ARV in all health facilities for management of Animal Bite Victims.

Opening of MDRUSs at medical colleges in Rajasthan

3441. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether Government has approved establishment of multi-disciplinary
research unit? (MDRUS) at medical colleges in Rajasthan;

(b) if so, the details thereof, if not, the reasons therefor;

(c) whether the State Government of Rajasthan has requested for allocation of
funds for this purpose;

(d) if so, the details thereof;

(e) whether Government has allocated any funds for establishment of
multidisciplmary research units at medical colleges in Rajasthan; and

(f) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Yes. Government has approved
establishment of Multidisciplmary Research Units in 7 State Government medical colleges
in Rajasthan.
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(b) MRUs have been established in the following 7 State Government Medical
Colleges:

(i) Sardar Patel Medical College, Bikaner

(i) Dr. Sampurnanand Medical College, Jodhpur
(iii) Jawaharlal Nehru Medial College, Ajmer

(iv) Govt. Medical College, Kota

(v) Sawai Man Singh Medical College, Jaipur

(vi) Ravindra Nath Tagore Medical College, Udaipur

(vii) Rajasthan University Health Sciences, Jaipur
(c) and (d) No. Does not arise.

(e) and (f) The MRU scheme provides for allocation of ¥ 5.25 crores for
establishment of an MRU in a medical college. Funds released so far to the medical
colleges in Rajasthan for their MRUs are as under:

Colleges Funds released
RinCr)
Sardar Patel Medical College, Bikaner 397
Dr. Sampurnanand Medical College, Jodhpur 160
Jawaharlal Nehru Medial College, Ajmer 125
Govt. Medical College, Kota 125
Sawai Man Singh Medical College, Jaipur 387
Ravindra Nath Tagore Medical College, Udaipur 171
Rajasthan University Health Sciences, Jaipur 125

Discrimination in availing medical facilities

3442. SHRIMATI VIPLOVE THAKUR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether employees of Indian Railways and the Defence Services are not
paying any Monthly Contribution for availing facilities like CGHS, if so, what is the

justification for discrimination between two sets of Central Government employees;
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(b)  whether Central Government employees, not residing in CGHS covered area,
are eligible for getting medical reimbursements under Central Services (Medical
Attendance) [CS(MA)] Rules, without any contribution, unlike CGHS beneficiaries, if
so, the reason for discrimination between two sets of Government employees working

together; and

(c) whether Government is planning to take corrective measures to bring all the
employees at par, if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) CGHS subscriptions from the
employees of Railway Board and civilian employees of Defence Services living in CGHS
covered areas are deducted at prescribed rates without any discrimination.

(o) CGHS is a contributory scheme under which the beneficiaries are provided
OPD facilities and medicines through CGHS Wellness Centres. However, central
government employees residing outside CGHS covered areas are covered by the Central
Services (Medical Attendance) Rulers, 1944 wherein OPD and other facilities; are not
available through CGHS Wellness Centres. The two Schemes are different and cover

different sets of Government Servants and, therefore, mends no discrimination.
(c) Does not arise.
Measures to reduce population growth

3443. DR. C.P. THAKUR:
SHRI M.P. VEERENDRA KUMAR:

Will the Minister of HEALTH AND FAMILY WELFARE be pleased to state:

(@ whether India is expected to overtake China in population within the next
five years;

(b) if so, the details thereof and the rate of population growth in the country,
State-wise;

(c) whether Government has introduced any schemes and innovative solution

to reduce the population growth in the country;

(d) if so, the details thereof; and
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(e) what impact the various awareness programmes have made on the aim to
contain the population and whether any study has been conducted in this regard and

details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) As per World Population
Prospects 2019 Report, India is expected to overtake China as the world’s most populous

country around 2027;
As per Census 2011, the country’s Decadal Growth Rate was 17.7%;
State-wise Decadal Growth Rate is given in the Statement-I (See below).

(c) and (d) The details of Schemes and innovative solutions under the National

Family Planning Programme are given in the Statement-Il (See below).

(e) The Government conducts periodic surveys viz. the National Family Health
Survey (NFHS) and the Sample Registration System (SRS) to study the impact of

various awareness programmes being conducted, key findings of which are as follows:

. The Total Fertility Rate (TFR) has declined from 2.9 in 2005 to 2.2 in 2017
(SRS)

. 24 out of 36 States/UTs have already achieved the replacement level fertility

of 2.1 or less.

. The Decadal growth rate has declined from 21.54% in 1990-2000 to 17.64%
during 2001-11.

. India’s Wanted Fertility Rate has declined from 1.9 in NFHS 1Il to 1.8 in
NFHS IV.

. The Crude Birth Rate (CBR) has declined from 23.8 to 20.2 from 2005 to 2017
(SRS)

. The teenage birth rate-has halved from 16% (NFHS.I11) to 8% (NFHS V)

. The teenage marriage has halved from.47.4% *(NFHS I111) to 26.8% (NFHS
Iv);
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State/UT wise Decadal growth rate (Source: RGI)
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Sl Name of State/UT Decadal growth rate
No. (2001-2011)
1 2 3
1 Andaman and Nicobar Islands 6.9
2 Andhra Pradesh 110
3 Arunachal Pradesh 260
4 Assam 171
5 Bihar 254
6 Chandigarh 172
7. Chhattisgarh 26
8 Dadra and Nagar Haveli 559
9 Daman and Diu 538
10.  Goa 82
n Gujarat 193
2 Haryana 199
13 Himachal Pradesh 129
14, Jammu and Kashmir 236
15, Jharkhand 24
16. Karnataka 156
17. Kerala 49
18 Lakshadweep 63
19 Madhya Pradesh 203
2. Maharashtra 160
2L Manipur 245
2 Meghalaya 279
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1 2 3
23 Mizoram 235
24, Nagaland 06
5. NCT of Delhi 212
2. Odisha 140
21. Puducherry 281
2. Punjab 139
2. Rajasthan 213
0. Sikkirn 129
3L Tamil Nadu 156
2 Tripura 148
B Uttar Pradesh 202
A Uttarakhand 188
INDIA 177

*Figure for undivided Andhra Pradesh.

Staement-11

Details of Schemes and innovative solutions to reduce population growth

Mission Parivar Vikas: The focused initiative has been launched for 146 high
TFR districts with TFR>3 in 7 most populous states (Uttar Pradesh, Bihar, Madhya

Pradesh, Rajasthan, Chhattisgarh, Jharkhand, Assam). The aim is to increase

contraceptive usage and decrease the fertility rates in these 146 high TFR districts.

Introduction of New Contraceptive Choices: The current basket of choice has

been expanded to include new contraceptives viz. Injectable contraceptive Antara,

a 3 monthly injection and weekly Oral contraceptive pill Chhaya.

Redesigned Contraceptive Packaging: The packaging for Condoms, Oral

Contraceptive Pills (OCPs) and Emergency Contraceptive Pills (ECPs) has now

been improved and redesigned so as to augment the demand for these commodities.
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. Family Planning Logistics Management Information System (FP-LMIS): The FP-
LMIS has been launched to strengthen the supply-chain management system. It
aims to serve as a decision-making tool for policy makets, program managers and
logistics personnel to monitor and manage the flow of contraceptive supplies, in
order to reduce stock-outs and overstocks, and improve the program’s effectiveness
and contraceptive security.

. Clinical Outreach Teams (COT) Scheme: The scheme has been launched in 146
Mission Parivar Vikas districts for providing Family planning services through
mobile teams from accredited organizations in far-flung, underserved and

geographically difficult areas.

. New Family Planning Media Campaign: A 360 degree media campaign has been
launched to generate contraceptive demand. The first phase of the campaign was
launched in 2016 and the second phase (comprising of TVCs, posters and
hoardings, yearlong Radio show, and a dedicated website on Family Planning)
was launched in 2017.

. Enhanced Compensation Scheme for Sterilization: The sterilization compensation
scheme has been enhanced in 11 major high focus states (8 Empowered Action
Group states, Assam, Gujarat, Haryana) where fertility rates were higher than 2.1.

. Emphasis on Post pregnancy Family Planning services which includes promotion
of Post-Partum and Post-Abortion contraception (Post-Partum Intra Uterine
Contraceptive Devices-PPIUCD, Post Abortion Intra Uterine Contraceptive
Devices-PAIUCD)

. Promotion of Intra Uterine Contraceptive Devices (IUCDs) as a spacing method
-Introduction of Copper IUCD-375 (5 years effectivity) under the Family Planning

Programme, ,
. Scheme for ensuring drop back services to sterilization clients.

. Appointment of dedicated Reproductive Maternal Neonatal Child and Adolescent
Health (RMNCH+A) counsellors at high case load facilities.

. Assured delivery of family planning services: In the last four years states have
shown their commitment to strengthen fixed day family planning services for

sterilization.
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Scheme for Home delivery of contraceptives by ASHAs at doorstep of beneficiaries.

Scheme for ASHAS to Ensure spacing in births: Under the scheme, services of
ASHA s are being utilized for counselling newly married couples to ensure delay
of 2 years in birth after marriage, and couples with 1 child to have spacing of 3
years after the birth of 1st child.

On-going intervetions under Family Planning Programme

Ensuring quality of care in Family Planning services by establishing Quality
Assurance Committees in all States and Districts.

Operating the ‘National Family Planning Indemnity Scheme’ (NFPIS) under which
clients are indemnified in the unlikely event of death, complication or failure
following sterilization.

Compensation scheme for sterilization acceptors: Under the scheme MoHFW
provides compensation for loss of wages to the beneficiaries on account of
undergoing sterilisation.

Accreditation of more private/NGO facilities to increase the provider base for
family planning services under PPP.

Demand generation activities in the form of display of posters, billboards and
other audio and video materials in various facilities.

Observation of World Population Day & fortnight (July 11 - July 24): The month
long World Population Day campaign is a step to boost Family Planning efforts
all over the country. It comprises:

*  June 27 to July 10: “Dampati Sampark Pakhwada” or “Mobilisation Fortnight”

* July 11 to July 24 “Jansankhya Sthirtha Pakhwada” or “Population
Stabilisation Fortnight”

Observation of Vasectomy Fortnight (November 21-December 4) -The vasectomy
fortnight is held in an effort to enhance male participation and revitalize the NSV
programme, whereby male sterilization services would be provided to clients at
health facilities. It comprises:

* 21 st Nov - 27th Nov: Mobilization phase

*  28th Nov - 4th Dec: Service delivery phase
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Shortage of Audiologists

3444. SHRI B.K. HARIPRASAD: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state whether Government is aware of acute shortage of
Audiologists, if so, the details thereof and the steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): Public health being a State subject
and States being the principal employers of audiologists, the primary responsibility to
ensure availability of audiologists lies with the States/UTs. However, under the National
Programme for Prevention and Control of Deafness (NPPCD) being implemented under
National Health Mission (NHM), financial and technical support is provided to States/
UTs to strengthen their healthcare systems including engagement of one audiologist
per implementing district on contractual basis based on the requirements posed by the
States/UTs in their Programme Implementation Plans (PIPs) within their overall resource

envelope.
Treatment for poor patients in corporate private hospitals

3445. SHRI MOHD. ALI KHAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government mandates that atleast certain percentage of poor patients
shall be treated free of cost in private and corporate hospitals;

(b) if so, the details thereof; and

(c) if not, whether there is any proposal with Government to compel the private
hospitals to extend free medical treatment of poor and needy patients?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) As per Constitutional
provisions, ‘Health’ is a State subject. It is within the domain of State/UT Government
to ensure that hospitals (including private corporate hospitals) in their States/UTs
provide affordable treatment to patients as per provisions of the Act and rules applicable
in the States. Union Ministry of Health and Family Welfare does not maintain details
in this regard.

() As per information furnished by the Land and Development Office (L&DO),
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Union Ministry of Housing & Urban Affairs, land has been allotted to the following
private hospitals of Delhi on concessional rates:-

(i) Sir Ganga Ram Hospital

(i) Veeranwali International hospital (Delhi Hospital Society)/PRIMUS-
ORTHO

(iii) Dr. Vidya Sagar Kaushalya Devi Memorial Trust (VIMHANS)
(iv) Moolchand Khairati Ram Hospital
(v) St. Stephens Hospital

(vi) R.B. Seth Jessa Ram Hospital was allotted a small plot of land measuring
773 square yards for expansion of the hospital in addition to the land
initially allotted by DDA to the Hospital.

In pursuance to the Judgement dated 01.09.2011 of Hon’ble Supreme Court of
Delhi in the SLP Civil No. 18599/2007, L&DO vide its order dated 02.02.2012 directed
all the aforesaid six private hospitals, which has been provided land by L&DO on
concessional rate, to strictly follow the policy of providing free treatment to 25% in
OPD and 10% in IPD to Economically Weaker Section (EWS) patients. The said order
also provides incorporation of this condition as part of the terms and conditions of
lease/allotment, The direction issued vide the said order dated 02.02.2012 had further
been reiterated vide L&DO’s order dated 30.08.2018.

Increase in seats for Medical students

3446. SHRI SANJAY SINGH: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that States like Maharashtra are seeking an increase in
the number of seats for students in the UG and PG Medical courses;

(b) if so, whether Government will consider the proposal to increase the number
of seats in the field of medical education system; and

(c) if not, the manner in which Government will fill the gaps arising in the
education system due to mandatory reservations for certain sections?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) The Ministry of Health &
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Family Welfare, Government of India has increased . 5200 MBBS seats under
Economically Weaker Sections (EWS) reservation quota in State Government’s Colleges,
State Government aided Society run Colleges, Municipal Corporation’s Colleges and
Colleges set up on Private Public Mode (PPP mode) for the academic session 2019-20.
Number cf MBBS seats increased under EWS quota State/UT wise is given in the
Statement (See below). Increase of seats in Post Graduate courses under EWS quota
was not taken up in the academic year 2019-20.

Statement

State-wise list ot Allotment of MBBS Seats under 10% EWS Quota 2019-20

SI. No. State Seats Increased
1 Andhra Pradesh 30
2 Assam 174
3 Bihar 190
4 Chhattisgarh 120
5 Delhi 115
6 Goa RY)
7 Guijarat 700
8 Haryana 110
9 Himachal Pradesh 120
10. Jammu and Kashmir &
n Jharkhand RY)
12, Kerala 1%
13 Madhya Pradesh 20
14, Manipur 5
15 Maharashtra 910
16. Odisha 100
17. Pondicherry RY)
18 Punjab 100
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SI. No. State Seats Increased

19 Rajasthan

2. Telangana

21. Tripura

22, Uttar Pradesh
23 Uttarakhand

24, West Bengal

Bla o 8 w B 8
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Review of cost of medical packages under Ayushman Bharat Yojana

3447. DR. PRABHAKAR KORE: Will ths Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(b) whether it is a fact that Government has set up committees of leading
doctors across the country to review the cost of medical packages under Government’s
flagship health insurance scheme Ayushman Bharat;

(c) if so, the number of medical packages reviewed and recommended by the
committees to Government and status of implementation of the recommended medical

packages; and

(d) the steps taken by Government to further strengthen and ensure
sustainability and quality health care under the Scheme and the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) Under Ayushman Bharat
- Pradhan Mantri Jan Arogya Yojana (AB-PMJAY), 1393 benefit packages along with
rates have been put in place for usage of hospitals empanelled under the scheme for
providing the treatment to the beneficiaries. The package rates are indicative in nature
and States have the flexibility to decrease or increase up to 10% depending on their
suitability. Further, State;; could retain their existing package rates, even if they are
higher than the prescribed 10 % flexibility slab. The States also have the flexibility to
change the package rates up to 10% for the aspirational districts and in the cases of
NABH accredited Hospitals.
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The package rates were decided as per the recommendations of a Committee
headed by Director General Health Services, Government of India and peer reviewed
by NITI Aayog. The recommendations of the committee were based on a series of
consultations with various stakeholders; including medical professional; AIIMS,
hospitals’ associations, industry bodies etc. For specific packages, subgroups spread
across different super specialties were formed, The subgroups had prominent experts
from national institutions like AIIMS.

Since the launch of AB-PMJAY on 23.09.2018, feedback on certain aspects of
benefit packages such as terminology, duplication and any anomalies like repetition of
packages, different rates for same procedures in different specialities etc., have been
received and National Health Authority is reviewing this feedback for possible

rationalization, if required.

At present, there is no proposal to review the prices of packages being offered
under the AB-PMJAY.

While deciding the package rates, one of the underlying principles was that full
capacity of private hospitals was not being utilized and PMJAY is to provide additional

volumes to them ivithout additional investments in infrastructure and manpower etc.
Patients’ Welfare Committees

3448. SHRI VINAY DINU TENDULKAR: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(@ whether it is a fact that the presence of distinguished citizens in the Patients’
Welfare Committees has a positive impact on the functioning of the committees;

(b) if so, whether Government would consider enhancing the social responsibility
of Patients’ Welfare Committees and empowering them further keeping in view their
importance; and

(c) whether Government would give clear directions regarding regular constitution
of these committees and providing financial rights to them?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) Rogi Kalyan Samities
(RKSs)/Hospital Management Committees were introduced in 2005, as a forum to
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improve the functioning and service provision in public health facilities, increase
participation and enhance accountability.

The broad objectives of the RKS is to serve as a consultative body to enable
active citizen participation for the improvement of patient care and welfare in health
facilities. The composition of governing body of RKS includes eminent citizens and
civil society representatives along with other members. RKS have been empowered to
perform social responsibility functions related to welfare of patients and are given
corpus grant on annual basis to achieve their objectives. Detailed objectives of RKS
are given in Statement (See below).

Further, the Rogi Kalyan Samiti Guidelines has been revised in 2015 for constitution
of RKS in all public health facilities at the level of Primary Health Centre and above
and to make the RKS more participatory and accountable.

Out of 33,261 public health facilities of Primary Health Centre level and above,
there are 33212 RKS constituted across the country as on 31 st March, 2019 as per
NHM-MIS.

The guidelines provide for holding regular meetings of RKS along with exercising
their financial rights is available at URL: https://nhm.gov.in/indexl.php?Jang=I
&level=1&sublinkid=153&lid=229.

Statement
Details of Broad objectives of the Rogi Kalyan Samitis

) Serve as a consultative body to enable active citizen participation for the
improvement of patient care and welfare in health facilities.

(2 Ensure that essentially no user fees or charges are levied for treatment related
to care in pregnancy, delivery, family planning, postpartum period, newborn and
care during infancy, or related to childhood malnutrition, national disease control
programmes such as Tuberculosis, Malaria, HIV/AIDS, etc. and other government
funded programmes which are provided as assurance or service guarantees to
those accessing public sector health facilities.

®)) Decide on the user fee structure for outpatient and inpatient treatment, which
should be displayed in a public place and be set at rates which are minimal and
do not become financial barrier to accessing healthcare.
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“)

©)

©)

)

®)

©)

(10)

(11)

(12)

Ensure that those patients who are Below Poverty Line, vulnerable and
marginalized groups and other groups as may be decided by the state government,
do not incur any financial hardship for their treatment, and create mechanisms
to cover part/full costs related to transport, diet, and stay of attendant.

Develop mechanisms to guard against denial of care to any patient who does
not have the ability to pay, especially for services that are being provided at the
government’s expense.

Ensure provision of all non-clinical services and processes such as provisioning
of safe drinking water, diet, litter free premises, clean toilets, clean linen, help
desks, support for navigation, comfortable., patient waiting halts, security, clear
signage systems, and prominent display of Citizens’ Charter.

Ensure availability of essential drugs and diagnostics, and use of standard
treatment protocols/standard operating procedures, patient safety, effective
mechanisms for maintaining patient records, periodic review of medical care/
deaths.

The RKS, as a part of the endeavour to enable assured health services to all
who seek services in the government health facility will allow the hospital in
charge to procure essential drugs/ diagnostics not available in the health facility
out of the RKS funds. Such local purchases must be made only as a short term
interim measure. The Executive Committee will review such purchases in each
meeting and ensure that the rationale for the purchase is justified and that this
is not undertaken repeatedly.

Promote a culture of user-friendly behaviour amongst service providers and
hospital staff for improved patient welfare, responsiveness and satisfaction
through inter-alia organizing training/orientation/ sensitisation workshops
periodically.

Operationalize a Grievance Redressal Mechanism including a prominent display
of the “Charter of Patient Rights “ in the Health facility and address complaints
promptly thus building confidence of people in the public health facilities.

Create mechanisms for enabling feedback from patients, atleast at the time of
discharge and take timely and appropriate action on such feedback.

Undertake special measures to reach the unreached/disadvantaged groups e.g.
Campaigns to increase awareness about services available in the facility.
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(13)  Ensure overall facility maintenance to ensure that the facility conforms/aspires
to conform to the Indian Public Health Standards (IFRS),

(14)  Supervise, maintain, and enable expansion of hospital building for efficient and
rational use and management of hospital land and buiidings.

(15)  Facilitate the operationalization of National and State Health programmes as
appropriate for the level of the facility.

(16)  Proactively seek out participation from charitable and religious institutions,
community organisations, corporates for cleanliness and upkeep of the facility.

(17)  Facilitate participation and contribution from the community in cash/kind (drugs/
equipment/diet), labour including free professional services.

Overhauling of healthcare sector

3449. SHRI Y.S. CHOWDARY: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that India’s healthcare needs a rapid overhaul in the

coming years;

(b) if so, whether Government is considering to increase the healthcare budget
shortly; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) The National Health Policy, 2017
provides direction for strengthening and prioritizing the role of the Government in
shaping health systems in all its dimensions. The Policy envisages as its goal, the
attainment of the highest possible level of health and well-being for all, at all ages,
through a preventive and promotive healthcare orientation in all developmental policies,
and universal access to good quality health care services without anyone having to
face financial hardship as a consequence. Towards this, the Policy has also laid down
a few time bound quantitative goals and the strategies to be adopted that are aligned
to on-going national efforts.

The Policy provides directions for the entire spectrum of healthcare, for achieving
its goal through preventive and promotive health, organization of public healthcare
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delivery with policy shifts from selective care to comprehensive care in primary healthcare,
infrastructure and human resource development, strengthening of health systems to
address Maternal, child and Adolescent health, to improve immunization coverage, to
strengthen disease control programmes, to reverse the growing trend of non-
communicable diseases, mainstreamiing the potential of AYUSH, etc. The Policy also
recommends putting in place necessary regulations and strengthening regulatory bodies
for the same. The Policy calls for strengthening professional councils in the field of
professional medical education. It also recognizes the role of technology in healthcare
delivery and advocates extensive deployment of digital tools for improving efficiency
of the healthcare system.

(b) and (c) As per National Health Accounts (NHA) Estimates, Government Health
Expenditure as a percentage of GDP has increased from 1.13% in 2014-15 to 1.18% in
2015-16. The National Health Policy, 2017 envisages raising public health expenditure
to 2.5% of GDP by 2025 in a time bound manner. It also envisages increasing State
sector health spending to more than 8% of flick budget by 2020.

Comparative study on healthcare spending

3450. DR. R. LAKSHMANAN: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government has made any comparative study regarding spending
by Government in Health Sector with regard to BRICS countries, ASEAN, SAARC etc;

(b) if so, the details thereof;

(c) whether Government is satisfied with its current spending on Health Sector;
and

(d) if so, details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) and (b) The World Health
Organization (WHO), Global Health Expenditure Database (GHED) provides data on
spending by various Governments on health including India and countries of BRICS,
ASEAN, SAARC etc.

(c) and (d) Government is constantly increasing investment in health, As per
National Health Accounts (NBA) Estimates, Government Health Expenditure as a
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percentage of GDP has increased from 1.13% in 2014-15 to 1.18% in 2015-16. The
National Health Policy, 2017 ‘envisages raising public health expenditure to 2.5% of
GDP by 2025 in a time bound manner. It also envisage increasing State sector health
spending to more than 8% of their budget by 2020.

Health facilities for LGBTQ community

3451. PROF. M.V. RAJEEV GOWDA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@) the details of the existing health outreach activities under Rashtriya Kishor
Swasthya Karyakram (RKSK) aimed at transgender and Lesbian, Gay, Bisexuals,
Transgender and Queer (LGBTQ) adolescents, as per the Hon’ble Supreme Court
judgement in NALSA vs Union of India 2014; and

(b) the future plans of health outreach activities under RKSK aimed at
transgender and LGBTQ adolescents as per the Hon’ble Supreme Court judgement in
NALSA vs Union of India 2014?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY) : (a) Government of India is supporting
States/UTs in implementation of Rashtriya Kishor Swasthya. Karyakram which reaches
out to adolescents; male and female, rural and urban, married and unmarried, in and out-

of-school. It also covers those adolescents who belong to vulnerable groups.

The programme is implemented through health facilities, schools and within
communities. It includes in its ambit curative and counselling services as well as
provision of commodities related to sexual and reproductive health, nutrition, injuries
and violence (including gender based violence), non-communicable diseases, mental
health and substance misuse. Adolescent Health Counsellors placed in the health
facilities are trained to provide non- judgmental, holistic counseling services to the
adolescent clients. They also provide appropriate referral if needed. The outreach
activities carried out by these Counsellors covers adolescents within the schools and
community setup who are unable to attend the health facility.

The National AIDS Control Organization (NACO) is implementing Adolescence
Education Programme in schools, in which students are trained in Life Skills through
a module developed by NCERT. NACO also focuses on providing HIV prevention and
treatment services to persons aged 18 years and above.
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(b) Government of India is providing funds to States/UTs for expanding RKSK
across the States, to reach out to all the adolescent population, as per the proposals
received from the States/UTs in their Annual Programme Implementation Plans.

Pradhan Mantri National Dialysis Programme

3452. SHRIMATI THOTA SEETHARAMA LAKSHMI: Will the Minister of
HEALTH AND FAMILY WELFARE be pleased to state:

(@ the expenditure incurred by the Union and the State Governments on the
treatment under Pradhan Mantri National Dialysis Programme during the last three
years, State/UT-wise including Andhra Pradesh;

(b) the details of rules and conditions laid down for the treatment; and

() the details of steps taken by Government to make people aware of the

programmes/schemes being implemented?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) Pradhan Mantri National
Dialysis Programme, rolled out in 2016 under National Health Mission, is under
implementation for providing free dialysis services to Below Poverty Line (BPL) patients.
PMNDP has been implemented in 33 States and UTs, under which facilities for dialysis
have been provided in 455 Districts in 778 Centres. These include 39 centres set up
in all 13 districts of Andhra Pradesh.

Expenditure details for 2017-18 onward are given in the Statement (See below).

Under the Public Private Partnership (PPP) mode of implementation of the
Programme, the Service Provider provides medical human resource, dialysis machine
along with RO water plant infrastructure, dialyzer and consumables. Payer Government
provides space in District Hospitals, Drags, Power and water supply and pay for the
cost of dialysis for the poor patients.

Different media forms including social media are used to spread awareness about
schemes and programme including PMNDP. Information, Education and Communication
(IEC) for public awareness regarding Schemes and Programmes including
Pradhan Mantri National Dialysis Programme is also supported under National Health
Mission.
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Statement

Details of Utilisation under Pradhan Mantri National Dialysis Programme
during the period from 2017-18 to 2018-19

Sl. No. State Expenditure

2017-18 2018-19

1 2 3 4

A. High Focus States

1 Bihar 0.00 4569
2. Chhattisgarh 000 0.00
3 Himachal Prades 107.91 265.69
4 Jammu and Kashmir 12580 440.40
5 Jharkhand 0.00 7.07
6 Madhya Pradesh 47721 360.46
7 Odisha 0.00 24599
8 Rajasthan 951 315.18
9. Uttar Pradesh 357.35 1059.85
10.  Uttarakhand 0.00 143
Sus ToTAaL 1077.78 2741.76
B. NE. States
1. Arunachal Pradesh 0.00 65.00
12 Assam 0.00 0.00
13 Manipur 26.79 59.05
14 Meghalaya 0.00 0.00
15 Mizoram 0.00 0.00
16. Nagaland 0.00 7.69
17. Sikkim 24.99 1.03
18 Tripura 1791 11704

Sus ToTAL 69.69 24981
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1 2 3 4
C. Non-High Focus States
19 Andhra Pradesh 126193 2199.24
2. Goa 0.00 199.23
2L Gujarat 169358 1509.00
2 Haryana 0.00 0.00
23 Karnataka 0.00 1615.60
24, Kerala 0.00 0.00
. Maharashtra 0.00 0.00
2% Punjab 0.00 65.22
21. Tamil Nadu 0.00 849.97
2. Telangana 000 400.00
2 West Bengal 0.00 0.00
Sus ToTAL 295551 6838.26
D. Small States/UTs
30 Andaman and Nicobar Islands 000 0.00
3L Chandigarh 000 0.00
2 Dadra and Nagar Haveli 000 0.00
K¢ Daman and Diu 000 0.00
K7} Delhi 000 0.00
K3 Lakshadweep 000 0.00
36.  Puducherry 15.38 3121
Sus ToTAL 15.38 3121
GRAND ToTAL 4118.36 9861.05

Note:

1. The above Figures arc as per FMR reported by State/UTs, hence arc provisional.
2. Expenditure includes expenditure against Central Release, State release and unspent balances at

the beginning of the year.

3. The data comprises of Pradhan Mantri National Dialysis Programme (PPP), Pradhan Mantri
National Dialysis Programme (Strengthening), Procurement of bio-medical equipment: National

Dialysis Programme, Drugs and Supplies for National Dialysis Programme.
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Selling of Tobacco products near school premises

3453. SHRI BHUBANESWAR KALITA: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that there are rampant violations of the Cigarettes and
Other Tobacco Products Act (COTPA) 2003 around the school premises, with tobacco
products being sold to children within 100 yards of school premises, if so the details

thereof;

(b) whether Government has set up any task force to identify the violations;

and

(c) whether Government has asked the States to furnish the report of such

violations around schools, if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) to (c) Section-6 of the Cigarettes
and Other Tobacco Products (Prohibition of Advertisement and Regulation of Trade
and Commerce, Production, Supply and Distribution) Act, 2003 (COTPA, 2003) prohibits
sale of cigarettes or any other tobacco products to any person who is under eighteen
years of age; and in an area within a radius of one hundred yards of any educational

institution.

The enforcement of provisions of COTPA, 2003 and Rules made thereunder is the
responsibility of the States/Union Territories. As reported by States/Union Territories,
violation of Section-6 is noticed. The number of persons fined and amount of fine
collected for violation of the provisions of Section 6 during 2018-2019 is given in the

Statement (See below).

No such task force has been setup at Central level. For effective implementation
of this Section, Central Government has authorized officers from various Departments
and advises States/Union Territories, from time to time, for the strict compliance of
Section-6 of COTPA, 2003. On 31.05.2019, the Ministry has also issued the “Guidelines

for Tobacco Free Educational Institution(Revised)”.
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Challan Details under Cigarettes and other Tobacco Products (Prohibition of

Advertisement and Regulation of Trade and Commerce, Production. Supply

and Distribution) Act 2003 (COTPA, 2003) for 2018-19

(As per the information received from the States/Union Territories)

States/UTs 2018-19
Section-6(a) Section-6(b)

No. of Amount No. of Amount

persons collected persons collected

fined (in%) fined (in%)
1 2 3 4 5
Arunachal Pradesh 0 0 1 20
Assam 0 0 & 4240
Bihar 10 %0 138 2400
Chhattisgarh Kl 65726 90 8650
Delhi 29 93000 an 178510
Gujarat 8712+ 1434970* 8712+ 1434970*
Haryana 70 1400 0 0
Jammu and Kashmir 0 0 a 20
Jharkhand 318 63600 B 15600
Karnataka o5 125123 1139 114195
Kerala H 103000 a3 113100
Madhya Pradesh a4 370 g 14580
Maharashtra B 184650 1006 209160
Mizoram A 3720 83 5850
Nagaland 0 0 26 49930
Puducherry 0 0 2 8700
Punjab 23836 1314215 23886 1314215
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1 2 3 4 5

Rajasthan 29885 95487 29885 5000
Sikkim 07 900 u 1870
Tamil Nadu 1581 330300 4844 1010400
Tripura 23 2180 1 20
Uttar Pradesh A 6750 2 4320
Uttarakhand 57 8300 213 10300

* Total number of persons fined/amount collected under Section-6(a) and Section-6(b) of COTPA,
2003 collectively.

-Total number of persons fined/amount collected under Section-4 and Section-6 of COTPA, 2003
collectively.

Control of Fluorosis in Karnataka

3454, SHRI K.C. RAMAMURTHY: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether it is a fact that 19 districts including Bellary to Shivamogga in

Karnataka are suffering due to Fluorosis; and

(b) the steps Government has taken/ proposes to take to control Fluorosis in
the above 19 districts and the manner in which Government is supplementing the

efforts of the State Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI ASHWINI KUMAR CHOUBEY): (a) Yes.

(b) The Health is a State subject. However, under the National Programme for
Prevention and Control of Flourosis (NPPCF) being implemented under the umbrella of
National Health Mission (NHM), financial and technical support is provided to States/
UTs including these 19 districts of Karnataka to strengthen their healthcare systems
based on the requirements posed by the States/UTs in their Programme Implementation
Plans (PIPs) within their overall resource envelope. Under the Programme, the following

activities are being carried out at the District level:

(i) Strengthening manpower in endemic districts by providing Laboratory

Technician, Field investigators;
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(i)  Purchase of equipment for District Lab including an lon meter for water and
urinary analysis of Fluoride levels.

(i) Training of medical and paramedical workers at various levels.
(iv) Health Education and Publicity (IEC).

(v) Supplementation with Vitamins and Minerals and treatment including
reconstructive surgery and rehabilitation.

In addition, continuous efforts are being made through the respective State
Governments for provision of safe drinking water by piped water supply, rain water
harvesting etc. in collaboration with the Ministry of Drinking Water and Sanitation,
Government of India

Cheapest producer of solar power

3455. SHRI T. RATHINAVEL.: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@ whether it is a fact that the country’s installed capacity in respect of solar
power has reached 29.41 GW as on 31st May, 2019;

(b) if so, the details thereof:

(c) whether it is also a fact that India has become the cheapest producer of solar
power globally; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) and (b) Yes Sir. The total grid connected
solar power capacity installed in the country reached to 29.41 GW as on 31st May, 2019.
The State-wise details are given in the Statement (See below).

(c) and (d) As per the latest comprehensive cost study by the International
Renewable Energy Agency (IRENA), India has become the cheapest producer of solar
power globally. It is on the basis of Renewable Power Generation Costs in 2018 on
IRENA’s cost database of around 17,000 renewable power generation projects and 9,000
auction and power purchase agreements for renewable power. The report has highlighted
that the countries’ average for the total installed costs of utility scale solar PV in G20
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countries ranged from a low of USD 793/kW in India to a high of USD 2 427/kW in
Canada in 2018. The lowest cost average was three times lessthan the highest, despite
the convergence of installed costs in major markets in the last three years.

Statement

State-wise details of cumulatives solar energy capacity installed in the country

(As on 31.05.2019)

SI.No.  State/UT Installed Capacity( In MW)
1 Andaman and Nicobar 173
2. Andhra Pradesh 3290.76
3 Arunachal Pradesh 539
4 Assam 2687
5 Bihar 14495
6 Chandigarh A7l
7 Chhattisgarh 23135
8 Dadar and Nagar Haveli 546
9. Daman and Diu 1541
100 Delhi 13215
n Goa 478
12 Gujarat 2564.14
13 Haryana 23216
14, Himachal Pradesh 2402
5. Jammu and Kashmir 1512
16.  Jharkhand 3647
17. Karnataka 6134.90

Kerala 14033

Lakshadweep 075

Madhya Pradesh 1992.25




Written Answers to [23 July, 2019] Unstarred Questions 273

SI.No.  State/UT Installed Capacity( In MW)
2L Maharashtra 163915
2 Manipur 347
23 Meghalaya 012
24, Mizoram 051
2. Nagaland 100
2. Odisha 396.89
2. Puducherry 314
2. Punjab 90562
2. Rajasthan 3551.00
0. Sikkim 001
3L Tamil Nadu 281205
2 Telangana 3598.80
3 Tripura 941
A Uttar Pradesh 1045.10
K<) Uttarakhand 30984
36 West Bengal 8943
TotaL 29409.22

Opportunities to small companies in the renewable energy sector

3456. SHRI RIPUN BORA: Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(@ whether India is still behind in production of energy supplement in the world
renewable power generation inspite of several New and Renewable Energy projects of
the country;

(b) if so, the Central and State projects in the renewable energy sectors working
during the last three years thereof, year-wise;
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(c) whether small companies have been unsuccessful in winning the power

projects and participating in auctions and if so, the details thereof; and

(d) the steps taken and or plan details of Government to resist dominance by
large players and giving fair opportunities to small companies in the Renewable Energy

sector?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) A total of 80.46 GW of renewable energy
capacity stood installed in the country as on 30/06/2019 against the target of installing
175 GW of Renewable Energy capacity by 2022. In addition, on that date 26.62 GW of
RE projects were under various states of implementations and 43.84 GW of RE projects,
under various stages of bidding. As per Renewable 2019 Global Status Report (REN-
21), India stood 4th in the total renewable energy capacity installation (excluding large
Hydro Power) in the world after China, United States and Germany.

(b) Renewable Energy projects are primarily being set up by the private sector
with Central/State organizations buying power at a rate either discovered through
transparent competitive bidding process or fixed by the concerned State Electricity
Regulatory Commission. The year-wise details of the renewable energy projects
implemented in the country by the Government during the last three years are

given below:
Year Achievement (in GW)
2016-17 11.32
2017-18 11.89
2018-19 853

(c) and (d) Most of renewable energy projects in the country are being set up
by the private sector developers selected through transparent bidding process. The
Government has issued standard bidding guidelines to enable the distribution licensees
to procure power at competitive rates in cost effective manner. Since renewable energy
power plants are capital intensive, any power plant developer needs to
mobilize capital for the same at the rate of I 4-6 crore per MW.

To protect the interest of small developers as per central government guidelines,
States/UTs/DISCOMs can procure power from solar projects (less than 5 MW capacity)
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and wind projects (less than 25 MW capacity) not covered under competitive bidding

guidelines through Feed-in-Tariff (FiT) to be determined by the respective State Electricity

Regulatory Commission.

Stable policy for financial assistance to renewable energy projects

3457. SHRI VIJAY PAL SINGH TOMAR:

SHRI HARNATH SINGH YADAV:

Will the Minister of NEW AND RENEWABLE ENERGY be pleased to state:

@)

the changes made during the last two years in the schemes of financial

assistance being given for various new and renewable energy projects;

(b)

the reasons why the schemes of financial assistance are often being changed

mid-way; and

©

how Government would ensure a stable policy regime?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) to (c) The major renewable energy schemes
modified or new schemes launched on the basis of feedback, evaluation and detailed

discussions held with stakeholders during the last two years are as follows:-

0]
(i)

(i)

(iv)

V)

(vi)

Off-Grid and decentralized Solar PV Application programme-Phase-111.

A New Scheme for farmers for installation of 10000 MW RE capacity through
small scale RE power plants, 17.50 lakh off-grid solar pumps and solarisation
of 10 lakh grid connected pumps.

CPSU Scheme Phase 1l for setting up of 12000 MW grid connected solar
projects with mandatory use of domestically manufactured solar cells and
modules.

Phase 11 of Grid Connected Rooftop Solar Program for achieving cumulative
capacity of 40,000 MW from Rooftop Solar Projects by the year 2022,

Phase-I1 of Atal Jyoti Yojna for Solar LED Street Lights in NE states and hilly
states.

A new scheme to support promotion of biomass based cogeneration in
sugar mills and other industries in the country.
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Details of Financial Assistance being provided under these schemes is given in
the Statement.
Statement

Details of financial assistance provided to renewable energy projects

Sl Name of the scheme/ Financial Assistance
No. programme
1 2 3

1 Off-grid and Decentralised Solar < Central financial assistance (CFA) of 30% of
PV Applications Programme - the benchmark cost of the system or the
Phase Il1 tender cost, whichever is lower for solar street

lights and solar power plants in General
Category States and CFA of 90% of the
benchmark cost or tender cost whichever is
lower, in North Eastern States including
Sikkim, Jammu and Kashmir, Himachal Pradesh,
Uttarakhand, Lakshadweep and A & N Islands.

« For Solar Study Lamps CFA of 85% of the
lamp cost will be provided and balance 15%
of the lamp cost will be borne by beneficiary

student.
2 Scheme for farmers for Component A.
installation of solar pumps 0 DISCOM would be eligible to get PBI @
and grid connected solar T 0.40 per unit purchased or ¥ 6.6 lakh per
power MW of capacity installed, whichever is less,

for a period of five years from the COD.
ComponentB & C

0 CFA of 30% of the benchmark cost or the
tender cost, whichever is lower, of the stand-
alone solar Agriculture pump will be provided.
The State Government will give a subsidy of
30%; and the remaining 40% will be provided
by the farmer. Bank finance may be made
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3

3 Scheme for setting up 12000
MW grid-connected Solar
Photovoltaic (PV) Power
Projects by the Government.
Producers with Viability Gap
Funding (VGF) support for
self use or by Government/
Government entities, either
directly or through Distribution
Companies (DISCOMS)

4. Grid-Interactive Rooftop and
Small Power Plants Programme

available for farmer’s contribution, so that
farmer has to initially pay only 10% of the
cost and remaining up to 30% of the cost as
loan.

o0 In North Eastern States, Sikkim, Jammu and
Kashmir, Himachal Pradesh and Uttarakhand,
Lakshadweep and A&N Islands, CFA of 50%
of the benchmark cost or the tender cost,
whichever is lower, of the stand-alone solar
pump will be provided. The State Government
will give a subsidy of 30%; and the remaining
20% will be provided by the farmer. Bank
finance may be made available for farmer’s
contribution, so that farmer has to initially
pay only 10% of the cost and remaining up
to 10% of the cost as loan.

Gol will provide VGF as under:

While the maximum permissible VGF has been
kept at ¥ 0.70/MW, the actual VGF to be
given to a Government Producer under the
Scheme would be decided through bidding
using VGF amount as a bid parameter to select
project proponent. VGF will be released in
two trenches:

1. 50% on Award of contract through the EPC
contractor.

I1. Balance 50% on successful commissioning
of the full capacity of the project

In the Phase-Il Programme Central Financial
Assistance (CFA) for the residential sector
has been restructured with availability of 40%
CFA for RTS systems up to 3 kW capacity
and 20% for RTS system capacity beyond 3




278  Written Answers to

[RAJYA SABHA] Unstarred Questions

3

5.

Atal Jyoti Yojana (AJAY):

kW and up to 10 kW, For Group Housing
Societies/Residential Welfare Associations
(GHS/RAW), CFA will be limited to 20% for
RTS plants for supply of power to common
facilities, however, the capacity eligible for
CFA for GHS/RAW will be limited to 10 kW
per house with maximum total capacity upto
500 kWp, inclusive of RTS put in individual
houses in the GHS/RWA. Central financial
support will not be available for other
category i.e., institutional, educational, social,
government, commercial, industrial, etc. Under
Phase-11 Programme, focus will be on
increased involvement of DISCOMs.
Performance based incentives will be provided
to DISCOM s based on RTS capacity achieved
in a financial year (i.e. 1st April to 31st March
every year till the duration of the scheme)
over and above the base capacity i.e.
cumulative capacity achieved at the end of
previous financial year.

 Under Phase-11 of AJAY Scheme, SSLs with
LED capacity of Phase-1l 12 W will be
provided as per MNRE specification and 75%
of the cost of SSL System will be provided
through MNRE budget and the remaining 25%
to be provided from MPLADS fund.

* Energy Efficiency Services limited (EESL)
will be the Implementing Agency for the Ph-
Il of the AJAY scheme.

e Hon’ble MPs from Lok Sabha will
recommend number of Solar Street Lighting
Systems to be installed, villages/areas to be
covered and exact location of the Solar Street




Written Answers to [23 July, 2019] Unstarred Questions 279

3

6.  Scheme to Support Promotion
of Biomass Based Congeneration
in  Sugar Mills and Other
Industries in the Country
(Up to March 2020)

Lighting Systems. Hon’ble MPs will send the
recommendation to the designated officer of
EESL. Hon’ble MPs will sanction MPLADS
contribution of 25% based on estimated cost
of SSLs and the same will be released by the
concerned District Authority to EESL in
accordance with MPLADs guidelines.

CFA  pattern for “Scheme to Support
Promotion of Biomass Based Congeneration
in Sugar Mills and Other Industries in The
Country (UP to March 2020)”

Type of Project Rate of CFA

Bagasse Cogeneration ¥ 25 lakh/MW

in Sugar Mills calculated on
surplus exportable
power

Biomass (Non-bagasse) ¥ 50 lakhs/MW
Cogeneration in calculated on
Industries installed capacity

Solar pumps for irregation

3458. SHRI GV.L. NARASIMHARAO: Will the Minister of NEW AND RENEWABLE

ENERGY be pleased to state:

(@ whether priority is given to farmers in areas with rain fed agriculture in the

KUSUM scheme under which subsidised solar pumps are given to the farmers;

(b)  whether Ministry would consider implementing the KUSUM scheme in areas

with rain fed agriculture;

(c) whether allocations have been made for this scheme, if so, the details

thereof, State-wise;

(d) the criteria used for allocations to different States; and
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(e) the implementation schedule for the scheme?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) to (e) The Ministry of New and Renewable
Energy has launched a New Scheme for Farmers on 8.3.2019, which provides for
installation of 17.5 lakh stand-alone solar water pumps for agriculture in the country
including the farmers in areas with rain fed agriculture as per provisions of scheme
implementation guidelines, with 30% Central Financial Assistance (CFA) under
Component-B of the Scheme by 2022.

The scheme is demand driven and State/UT-wise targets have not been fixed.
Allocation of capacity to the States/UTs will be made based on demand received from
the States/UTs and target capacity available under the Scheme.

Power generation through rooftop solar panel

3459. SHRI PARIMAL NATHWANI: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@) the target fixed by Government for generation of power by installing solar
panels at rooftops of the houses along with the funds allocated by Government to
achieve the said target during the last three years;

(b) the status of project/scheme at present, State-wise;

(c) whether Government has assessed the quantum of power generated through
the solar panels installed at rooftops of the houses; and

(d) if so, the details thereof including the quantum of power in megawatt likely
to be generated as a result of the projects/schemes?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) The Government of India has set a target
of installation of 40,000 MW of Rooftop Solar (RTS) projects by the year 2022 in the
country including installation of RTS on rooftop of houses. The Ministry’ of New and
Renewable Energy (MNRE) is implementing Grid Connected Rooftop Solar programme
wherein financial assistance in form of central financial assistance/incentives are being
provided. Year-wise expenditure details (rounded-off to two decimal places) during the
last three years are as follows:

*  FY 2016-17:% 678.01 Crore
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*  FY 2017-18:% 169.73 Crore
*  FY 2018-19 X 446.77 Crore

(b) As on 18.07.2019, around 1700.54 MW of grid connected rooftop systems
have been reported as installed in the country. State-wise details are given Statement
(See below).

(c) and (d) While no formal study has been done to assess the quantum of power
generated through the solar panels installed at rooftops of the houses, however, on an
average it is estimated that 1.5 million units per MW per year are generated from solar
rooftop plants.

Statement

State/UT-wise details of grid connected rooftop installations

SI.No.  State /UTs Subsidized  Non-Subsidized  Total installation

installation installation reported online as

(MW) (MW) on 19.07.201 9

(MW)
1 2 3 4 5
1 Andaman and Nicobar 100 000 100
Islands

2. Andhra Pradesh 6093 1701 7194
3 Arunachal Pradesh 000 412 412
4 Assam 1602 268 1869
5 Bihar 556 136 692
6 Chandigarh 2115 522 2636
7 Chhattisgarh 834 155 1039
8 Dadra and Nagar Haveli 000 048 048
9 Daman and Diu 000 039 039
10  Goa 33 061 383
1 Gujarat 18351 7845 26197

2 Haryana 4917 60.70 109.86
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1 2 3 4 5

13 Himachal Pradesh 687 222 909
14 Jammu and Kashmir 808 059 867
5. Jharkhand 970 162 132
16,  Karnataka 2105 10809 12914
17. Kerala 2311 1824 4135
18  Lakshadweep 000 000 000
19 Madhya Pradesh 2656 1357 4012
2.  Maharashtra 7877 11976 19852
2L Manipur 235 133 368
2 Meghalaya 004 003 012
2 Mizoram 120 010 130
24, Nagaland 000 000 000
5. NCT of Delhi 7932 1446 9377
2.  Odisha 1193 179 1372
21. Puducherry 092 100 192
28 Punjab 2790 38% 66.85
2. Rajasthan 5436 5032 11367
0. Sikkim 006 001 007
3L Tamil Nadu 5649 9514 15162
32 Telangana 4603 2377 69.81
B Tripura 216 002 217
34 Uttar Pradesh 5681 5037 107.17
3. Uttarakhand 2840 4523 7363
36 West Bengal 2693 1391 4084

ToTAL 01842 78212 170054
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KUSUM Scheme for farmers

3460. SHRI PARIMAL NATHWANI: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@ whether Government has approved the Kisan Urja Suraksha Evam Utthaan
Mahaabhiyan (KUSUM) Scheme to promote the use of solar power among farmers and

if so, the details thereof;

(b) the objectives of launching the KUSUM Scheme aiong with the financial

support being given under the scheme;
(c) the time by which the KUSUM scheme is likely to be rolled out; and

(d) the details of the solarisation of existing grids connecting agricultural pumps
and funds earmarked under the scheme for Jharkhand and Gujarat in particular out of

the total fund earmarked for the country?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) to (d) With an objective of providing energy,
water and financial security to the farmers, the Ministry of New and Renewable Energy

has launched a New Scheme for Farmers on 8.3.2019, which, inter alia, provides for:

(i) installation of 10,000 MW capacity through renewable energy based small

power plants each of capacity up to 2 MW in the rural areas;

(i) installation of 17.5 lakh standalone off-grid solar water pumps with 30%

Central Financial Assistance (CFA); and

(iii) solarization of 10 lakh existing grid-connected agriculture pumps with 30%
CFA.

Under the Scheme a total renewable power capacity of 25750 MW is aimed to be
created by 2022 with total Central Financial Assistance of ¥ 34,422 crore including the

service charges to the implementing agencies.

The scheme is demand driven and State-wise earmarking of funds is not envisaged.
Allocation of capacity to the States/UTs will be made based on demand received from

the States/UTs and target capacity available under the scheme.
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Financial assistance under KUSUM Scheme

13461. SHRI MAHESH PODDAR : Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@ whether it is a fact that Government has launched Kisan Urja Suraksha Evam
Utthan Mahaabhiyan (KUSUM) based on Central assistance;

(b) whether it is also a fact that Government would provide T 34,422 crore for
this project by the year 2022 to generate 25750 megawatt power production capacity;
and

(c) if so, the steps taken towards financial assistance and power production
target for power-deficient State of Jharkhand?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) and (b) Ministry has launched a New
Scheme for Farmers on 8.3.2019, which, inter alia, provides for.

(i) installation of 10,000 MW capacity through renewable energy based small
power plants each of capacity up to 2 MW in the rural areas;

(i) installation of 17.5 lakh standalone off-grid solar water pumps; and
(i) solarization of 10 lakh existing grid-connected agriculture pumps.

Under the scheme a total renewable power capacity of 25750 MW is aimed to be
created by 2022 with total Central Financial Assistance of ¥ 34,422 crore including the
service charges to the implementing agencies.

(c) The scheme is demand driven and State-wise targets have not been fixed.
Allocation of capacity to the-States/UTs will be based on demand received from the
States/UTs and target capacity available under the scheme.

Status of solar energy production in Rajasthan

3462. SHRI K.J. ALPHONS: Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(@ whether Government of Rajasthan have plans to increase generation of solar
energy since the State has lot of sunshine; and

tOriginal notice of the question was received in Hindi.
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(b) what are the targets and how is it proposed to be achieved?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) The Government of Rajasthan has reported
that Solar Policy, 2014 has been issued to promote generation of Solar Energy in the
State.

(b) The Government of Rajasthan has reported that it plans to set up Solar
Power Projects as detailed under to achieve targeted Renewable Purchase Obligation
(RPO):

SI.No. Year Target (As per RPO requirement)
1 2019-20 800 MW
2. 2020-21 1500 MW
3 2021-22 1600 MW
4, 2022-23 1785 MW

In addition to above, 350 MW (Bhadla Solar Park) in 2019-20, 980MW (Nokh Solar
Park) and 600 MW Phalodi-Pokaran Solar Park capacity will be added in 2021-22.

Payments pending to Private Producers by DISCOMS

3463. SHRI T.G. VENKATESH: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@ whether Government has taken note that the delay in payments by DISCOMS
to Private Producers like NTPC are posing a big problem to DISCOMS as well as Power
Producers for the solar power supplies made to the projects under National Solar
Mission;

(b) if so, the details thereof; and

(c) whether Government has taken any steps to control the situation, if so, the
details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) to (c) The Solar Power Developers/Producers
Associations have brought to the notice of the Government the issue of delay in
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payment by DISCOMs. In order to ensure payment to producers in time, the Ministry

of Power has issued an order, inter alia, having following provisions :

(i) In accordance with Section 28(3) (a), the National Load Dispatch Centre
(NLDC) and Regional Load Dispatch Centre (RLDC) shall dispatch power
only after it is intimated by the Generating Company and/Distribution
Companies that a Letter of Credit (LC) for the desired quantum of power has
been opened and copies made available to the concerned Generating Company.

(i)  The intimation of NLDC and RLDC shall specify the period of supply.

(iiiy RLDC shall dispatch electricity only upto the quantity equivalent of value
of Letter of Credit.

(iv) The dispatch shall stop once the quantum of electricity under LC is supplied.

(v)  The concerned generating company shall be entitled to encash the LC after
expiry ofgrace period, i.e. 45 to 60 days as provided in the Power Purchase
Agreement.

To address the issue of delay in payment by DISCOMs, the Ministry of New and
Renewable Energy (MNRE) also wrote to the States of Andhra Pradesh, Telangana,
Tamil Nadu and Maharashtra to ensure that solar power developers get timely payments.

Increase in subsidy for installing renewable energy equipments

3464. DR. BANDA PRAKASH: Witl the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@ whether there is any policy to increase the subsidy to attract more households
to install new and renewable energy devices/equipments; and

(b) if so, what is the percentage of subsidy proposed to be extended for

encouragement?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) and (b) Phase Il of the Grid Connected
Rooftop Solar programme, provides central financial assistance (CFA) upto 40% of the
benchmark cost for installation of rooftop solar plants (RTS) upto 3kW capacity and
upto 20% of benchmark cost for plant capacity from 3kWp to 10 kWp for residential
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sector consumers. Further, programme also provides CFA upto 20% of benchmark cost
for Group Housing Societies/Resident welfare Associations (GHS/RWA), for supply of
power to common facilities. Earlier, in Phase | of the rooftop programme CFA upto 30%
of the benchmark cost was provided for RTS plants upto 500kWp.

Subsidy for rooftop solar power plants

3465. DR. BANDA PRAKASH: Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state what are the various schemes available for common house
holdings and what is the subsidy being extended to them for installation of solar
rooftop power plants?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): The Ministry of New and Renewable Energy is
implementing Grid Connected Rooftop Solar Programme which provides Central Financial
assistance (CFA) upto 40% of the benchmark cost for installation of rooftop solar
plants (RTS) upto 3kW capacity and upto 20% of benchmark cost for plant capacity
from 3kWp to 10 kWp for residential sector consumers. Further, programme also
provides CFA upto 20 % of benchmark cost for Group Housing Societies/Resident
welfare Associations (GHS/RWA), for supply of power to common facilities.

Status of rooftop solar generation

3466. DR. ASHOK BAJPAI: Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(@ whether Government scheme of rooftop solar generation and supply to grid
is successful and acceptable to public;

(b) if so, the details of such installation during last two years with quantum of
energy supplied to grid; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) to (c) The Ministry of New and Renewable
Energy (MNRE) is implementing Grid Connected Rooftop Solar Programme wherein
central financial assistance/incentives are provided for installation of rooftop solar
projects. Around 780 MW capacity of rooftop solar plants has been reported as
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installed during last two years i.e. FY 2017-18 and FY 2018-19. On an average, it is
estimated that 1.5 million units per MW per year are generated from solar rooftop

plants.
Additional capacity created under new and renewable energy sector

3467. DR. K.V.P. RAMACHANDRA RAO: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(@) whether the additional capacity created under new and renewable energy
sector is commensurate with the potential, State-wise; and

(b) if not, what steps are taken to expand the installed capacity under this

sector?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) and (b) The details of State-wise potential
and renewable energy capacity added using various RE sources in the country are
given in the Statement (See below).

The steps taken by the Government to expand the installed capacity through
renewable energy sources in the country inter alia, include the following:-

. Announcement of a target of installing 175 GW of renewable energy capacity
by March, 2022.

. Waiver of Inter State Transmission System (ISTS) charges and losses for
inter-state sale of solar and wind power for projects to be commissioned up
to March, 2022.

. Permitting Foreign Direct Investment (FDI) up to 100 per cent under the
automatic route.

. Notification of standard bidding guidelines to enable distribution licensee
to procure solar and wind power at competitive rates in cost effective

manner.

. Declaration of trajectory for Renewable Purchase Obligation (RPO) up to the
year 2022. Implementation of Green Energy Corridor project to facilitate grid
integration of large scale renewable energy capacity addition.
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. Notification of National Offshore Wind Energy Policy.

. Notification of standards for deployment of solar photovoltaic systems/
devices and

. Launching of Atal Jyoti Yojna for Solar LED street lights in five States.
. Launching of New scheme for farmers and SRISTI schemes.

Statement

State/UT-wise details of Additional capacity created under new and
renewable energy sector

SI. No.  States/ Uts Potential (MW) Cumulative Ach.
As on 30.06,2019
(MW)
1 2 3 4
1 Andhra Pradesh 84079 8062.19
2 Arunachal Pradesh 10723 136495
3 Assam 14182 6345
4 Bihar 12719 337.72
5 Chhattisgarh 19705 53785
6. Goa 911 483
7 Gujarat 122086 9324932
8 Haryana 6374 51943
9 Himachal Pradesh 37444 90284
10.  Jammu and Kashmir 112800 1964
n Jharkhand 18508 4482
2 Karnataka 85864 1394294
13 Kerala 9538 41647
14, Madhya Pradesh 74406 473242
15 Maharashtra 133925 934224

16. Manipur 10745 909




290  Written Answers to [RAJYA SABHA] Unstarred Questions
1 2 3 4
17. Meghalaya 6103 4645
18 Mizoram 9261 3713
19 Nagaland 7432 3167
20 Odisha 29428 520925
2L Punjab 6905 140552
2. Rajasthan 162233 7997.67
23 Sikkim 5209 5212
24, Tamil Nadu 53745 131416
o) Telangana 24756 4037.32
2. Tripura 2131 2542
2. Uttar Pradesh 26333 3185.71
2. Uttarakhand 18493 657.48
29 West Bengal 7198 509.06
0. UT and Others 4178 25
TotaL 1097465 80467.19

Renewable energy projects in Tripura

3468. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(@) whether India installed just 55 per cent of targeted renewable energy capacity

during the year 2018-19;

(b) if so, the details thereof and the reasons therefor; and

(c) the details of renewable energy projects set up by Government in Tripura

during the last three years and the current year?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH) : (a) and (b) Atotal of 80.46 GW of renewable
energy capacity stood installed in the country till 30/06/2019 as against the target of
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installing 175 GW of Renewable Energy capacity by 2022. As on that date RE projects
of 26.62 GW under various stages of implementations and 43.84 GW under various
stages of bidding.

() As per information provided by Tripura Renewable Energy Development
Agency (TREDA), the details of the renewable energy projects set up in the state of
Tripura during last three years are given in the Statement.

Statement

Details of Renewable energy projects installed in Tripura during last three years

SI.No.  Projects/Scheme Title Achievement during last three
financial years

2016-17 201718 201819

1 2 3 4 5

1 Installation of Off-grid Solar Photovoltaic 40 KWp - -
Power Plant under Solar City Programme

2. Distribution of Solar Lantern at Mungiakami - - 107 nos.
HS School for study purpose

3 Installation of Biogas Plant under NNBOMP 87 nos. 57 nos. 20 nos.
4 Installation of Solar Water Heating System 2000 LPD 1000 LPD —

5  White LED Based Solar Photovoltaic street 300 nos 2500 1o
Lighting System at Semi-urban and Rural nos. nos.
Areas of Tripura

6  Off-grid Power Plant at various Police — 30 KWp —
Station and TSR Camps 30 KWP

A Installation of Solar Photovoltaic DC Water 44 nos. — —
Pump having capacity 0.5 HP for drinking
water purpose

8 Installation of 50 KWP SPV Power Plant — 100 KWp —
without battery backup and 50 KWP SPV
Power Plant with battery backup at
Integrated Check Post (1CP), Agartala,
Tripura
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9  Off-grid Power Plant under SADP at TLA — — 25 KWp
House Agartala

10.  Off-grid Solar Photo Voltaic Power Plant — — 8 KWp 230 KWp
438 KWp

1. Installation of 28 nos. of SPY Power Plants 195 KWp — —
with aggregated capacity of 195 KWp at
PHC/Upgraded CHC/CHCs in Tripura

12, Installation Off-grid Power Plant with — 40 KWP —
aggregate capacity of 40 KWp under
Tourism and Fishery Deptt.

13. Installation of Off-grid Solar Power Plants — 195 KWp —
with aggregated capacity of 195 KWp at
PHC/Sub-divisional Hospitals/CHCs in
Tripura

Creation of jobs under NBMMP

3469. DR. VINAY P. SAHASRABUDDHE: Will the Minister of NEW AND
RENEWABLE ENERGY be pleased to state:

(@ the number of biogas plants that have been constructed in the last three
years under the scheme National Biogas and Manure Management Programme (NBMMP),
the details thereof, State- wise;

(b) what is the total amount spent on subsidies by the Ministry in the above
mentioned scheme; and

(c) the number of new jobs that have been created in the last three years due
to these projects?

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) A total 1,25,836 numbers of biogas plants
have been installed during last three years under the National Biogas and Manure
Management Programme (NBMMP) i.e. in 2016-17 and 2017-18 and under New National
Biogas and Organic Manure Programme (NNBOMP) during the year 2018-19. The State-
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wise details of biogas plants installed during the above period are given in the Statement
(See below).

(b) Anamount of ¥ 181,77 Crore has been released to the States by the Ministry
of New and Renewable Energy during last three years, 2016-17 to 2018-19 under the
central sector scheme, National Biogas and Manure Management Programme and
NNBOMP.

(c) Employment generation of about 37.75 lakh man-days is estimated to have
taken place during the last three years on account of installation of family type biogas
plants.

Statement

State-wise numbers of biogas plants installed during the last three years (from
2016-17 to 2018-19) under the National Biogas and Manure Management
Programme (NBMMP) and New National Biogas and Organic
Manure Programe (NNBOMP).

SI.  Name of States/Union Numbers of Biogas plants set
No. Territories up during last three years,
2016-17 to 2018-19

1 2 3

1 Andhra Pradesh 12640
2 Arunachal Pradesh 19
3 Assam 15021
4 Bihar o
5 Chhattisgarh 5579
6 Goa 3
7 Gujarat 3366
8 Haryana 1142
9 Himachal Pradesh 122
10, Jammu and Kashmir un

iR Jharkhand 3%
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1 2 3
12 Karnataka 17805
13 Kerala 4797
14, Madhya Pradesh 12620
15, Maharashtra 31739
6" Manipur 0
17. Meghalaya 30
18 Mizoram 663
19 Nagaland D
2. Odisha 2751
2L Punjab 7009
2. Rajasthan 1082
&) Sikkim 0
24, Tamil Nadu 70
2. Telangana 1955
2. Tripura A
2. Uttar Pradesh ma3
2, Uttarakhand 4050
2, West Bengal 38
0. KVIC, Mumbai (All States) *
ToTtaL 1,25,836

* Note: The achievements of KVIC subsumed in the achievement of the respective States.

Green/Solar Cities

3470. SHRI B.K HARIPRASAD : Will the Minister of NEW AND RENEWABLE

ENERGY be pleased to state:

(@ whether Government has decided to develop 55 cities in 27 States and Union

Territories as Green/Solar Cities in 2015, if so, the status of these cities; and
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(b) if so, details thereof?

295

THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) and (b) The Ministry of New and Renewable
Energy under its scheme, Development of Solar Cities, had approved 60 Cities for

preparing DPR, setting up Solar City Cell and for promotional activities with a financial

support of T 50 lakh/city upto Twelfth Five-year Plan period i.e., March 2017. This

included 13 pilot cities and 5 Model cities for which additional provision of ¥ 2.50 cr./

city and % 9.50 cr./city respectively was kept to take up renewable energy projects. The

State/UT-wise details of all 60 Solar Cities are given in Statement.
Statement

State-wise names of approved solar cities (including Pilot and Model)

SI. No. States/UTs Approved Solar Cities (including Pilot and Model)
Cities (For DPR, Solar Pilot Model
City cell and for
promotional
activities)
1 2 3 4 5
1 Andhra Pradesh 1. Kakinada 1. Vijayawada -

2. Narsapur Town
2 Assam 3. Guwahati - -
4. Jorhat

3 Arunachal Pradesh 5. Itanagar - -

4 Bihar 6. Gaya - -

5  Chandigarh - - 1. Chandigarh
6  Chhattisgarh 7. Bilaspur 2. Raipur -

7. Gujarat 8. Surat 3. Rajkot 2. Gandhinagar
8 Goa 9. Panaji City - -

9  Haryana 10. Gurgaon 4. Faridabad -

10.  Himachal Pradesh 11. Hamirpur 15. Shimla
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1 2 3 4 5
1. Jammu and Kashmir - 6. Leh -
12 Karnataka 12. Hubli-Dharwad - 3. Mysore
13 Kerala 13. Thiruvanan- - -
thapuram
14. Kochi - -
14 Mabharashtra 15. Kalyan- 7. Thane 4. Nagpur
Dombivli 8. Shirdi

16. Aurangabad
17. Nanded
18. Pune

15,  Madhya Pradesh 19.Indore - -

20. Gwalior
21.Bhopal
22 Jabalpur
23. Rewa
16.  Manipur 24. Imphal
17.  Mizoram - 9. Aizawl -
18 Nagaland 25. Kohima - -
26. Dimapur
19.  Delhi 27. New Delhi - -
(NDMC area)
2. Odisha - - 5. Bhubaneswar
2L Punjab 28. Ludhiana 10. Amritsar -

29. SAS Nagar (Mohali)
22.  Rajasthan 30. Ajmer - -

31. Jaipur
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1 2 3 4 5
32. Jodhpur

23, Tamil Nadu - 11. Coimbatore -

24, Telangana 33. Mahbubnagar - -

2, Tripura - 12. Agartala -

26. Uttarakhand 34. Dehradun - -

35. Haridwar &
Rishikesh

36. Chamoli-
Gopeshwar

27, Uttar Pradesh 37. Agra - -
38. Moradabad
39. Allahabad

28.  West Bengal 40. Howrah - -
41. Madhyamgram

42. New Town
Kolkata

2. Puducherry - 13. Puducherry -

Safeguard duty on solar panels

3471. SHRI T. K. RANGARAJAN : Will the Minister of NEW AND RENEWABLE
ENERGY be pleased to state:

(@ the total amount of solar power produced during the last three years;

(b)  whether there is any decrease in the solar power produced in the year 2018-
19;

(c) if so, the details thereof; and

(d) the rate of safeguard duty imposed on solar .panel and the reason for
imposing the duty?
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THE MINISTER OF STATE OF THE MINISTRY OF NEW AND RENEWABLE
ENERGY (SHRI RAJ KUMAR SINGH): (a) The Central Electricity Authority (CEA) has
reported the total amount of solar power produced during last three years as 81,638.68

MU with the details as under:

Year Solar Power Generation
(In MU)

2016-17 16,499.41

2017-18 2587107

201819 39,268.20

TotaL 81, 638.68

(b) and (c) No, Sir. There was an increase of 13,797.13 MU in the solar power
generation in 2018-19 as compared to the year 2017-18.

(d) The Department of Revenue has levied Safeguard duty with the details as

under:—

Timeline

Safeguard Duty

30.07.2018 to 29.07.2019 (both days
inclusive)

30.07.2019 to 29.01.2020 (both days
inclusive)

30.01.2020 to 29.07.2020 (both days
(inclusive)

Safeguard duty @ 25% ad valorem
minus anti-dumping duty payable, if any

Safeguard duty @ 20% ad valorem minus
anti-dumping duty payable, if any

Safeguard duty @ 15% ad valorem
minus anti-dumping duty payable, if
any

The Safeguard Duty shall not apply to imports of subject goods from countries
notified as developing countries vide notification No. 19/2016 - Customs (NT) dated 5th
February, 2016, except China PR and Malaysia.

The Directorate General of Trade Remedies in its final findings dated 16.07.2018
in the Safeguard Duty investigation against imports of “Solar Cells whether or not

assembled in modules or panels” recommended that the increased imports of these

products into India, have caused serious injury and threaten to cause serious injury
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to the domestic producers of these products and it will be in the public interest to
impose safeguard duty on imports of these products into India.

Power sector council and ITS legal framework

3472. PROF. M.V. RAJEEV GOWDA: Will the Minister of POWER be pleased to
state:

(@ whether the suggested Fower Sector Council act as a quasi-judicial authority
for Centre-State disputes with regard to power;

(b) whether the Council will have the power to suggest legislative actions to
the Centre or the State Governments;

(c) what shall be the term of the Council and what legal framework shall it
adhere to;

(d) whether the Power Sector Council have constant oversight over the Centre-
State policies or will it have to be approached by either party in case of a disagreement;
and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) At present, there is no proposal under consideration to set up a Power
Sector Council to address the issue between the Centre and the States related to
electricity sector.

(b) to (e) Does not arise in view of above.
Payment security mechanism for independent power companies

3473. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of POWER be pleased to state:

(@ whether the demand of independent power companies for implementation of
payment security mechanism is met by Government;

(b) if so, the details thereof;

(¢) whether it would be mandatory for distribution companies to open and
maintain adequate letter of credit as payment security to private power plants;



300 Written Answers to [RAJYA SABHA] Unstarred Questions

(d) if so, since when the orders would be effective; and

(e) the efforts taken to resolve the issue of stressed power assets of the
companies, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) to (d) Ministry of Power has issued an order dated 28th June, 2019 and
subsequent corrigendum thereon dated 17th July, 2019 regarding opening and maintaining
of adequate Letter of Credit (LC) as payment security mechanism under Power Purchase
Agreements by Distribution Licensees.

A procedure for supply of power as per the order dated 28.06.2019 has also been
issued on 17.07.2019. The orders are given in Statement (See below).

(e) The steps taken by Government for resolution of stressed assets in power

sector are as under:

Government of India constituted a High Level Empowered Committee (HLEC)
under the Chairmanship of Cabinet Secretary to address the issues of stressed thermal
power projects. The report of the HLEC was submitted on 12.11.18 and was also placed
in the public domain on the website of Ministry of Power.

The Government thereafter constituted a Group of Ministers (GoM) to examine the
specific recommendations of HLEC. The Group of Ministers (GoM) had made
recommendations regarding stressed power projects. The major recommendations of

the GoM as approved by the Government are:—
. Grant of linkage coal for short-term Power Purchase Agreement (PPA).

1. Allowed existing coal linkage to be used in case of termination of PPAs due
to payment default by DISCOMs.

Il.  Procurement of bulk power by a nodal agency against pre-declared linkages.
IV Central/State Gencos may act as an aggregator of power.

V. Increase in quantity of coal for special forward e-auction for power sector.
VI.  Coal linkage auctions to be held at regular intervals.

VII. Non-lapsing of short supplies of coal.
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VIIIl. Annual Contracted Quantity (ACQ) to be determined based on efficiency.
IX. Payment of Late Payment Surcharge (LPS) has been made mandatory.

X. Non-cancellation of Power Purchase Agreement (PPA)/Fuel Supply Agreement
(FSA)/ Long Term Open Access (LTOA) post National Company Law Tribunal
(NCLT) scenario.

XI. Non-cancellation of PPA for non-compliance of Commercial Operation Date
(COD).

Statement
Orders regarding procedure of supply of power

No. 23/22/2019-R$R
Government of India
Ministry of Power

Shram Snakti Bhawan. Rafi Marg,
New Delhi. 28th June, 2019

ORDER

Subject: Opening and maintaining of adequate IETTER of Credit (LC) as Payment

Security Mechanism under Power Purchase Agreements by Distribution Licensees -Reg

10

20

30

40

Under the Electricity Act 2003, Regional Load Despatch Centres (RLDC) and State
Load Despatch Centres (SLDC) are cast with the statutory responsibility to
ensure that the supply of electricity is made in accordance with the contracts.

Section 28 (3) (a) of the Electricity Act 2003 provides that the Regional Load
Despatch Centre shall be responsible for optimum scheduling and despatch of
electricity within the region, in accordance with the contracts entered into with
the licensees or the generating companies operating in ihe region.

Similarly as per provisions of Section 32 (2)(a) the State Load Despatch Centre
shall be responsible for optimum scheduling and despatch of electricity within a
State, in accordance with the contracts entered into with the licensees or the
generating companies operating in that State.

The Power Purchase Agreements have the provision regarding maintenance of
adequate Payment Security Mechanism mainly in the form of Letters of Credit by
the Distribution Licensees/Procurers of Power. A robust Payment Security System
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5.0

6.0

7.0

requires adequacy and validity of Letter of Credit to cover the payments due on
account of drawal of power.

It has been seen that despite the above provisions, the Letters of Credit are not
being given and there is huge outstanding on account of unpaid power bills. This
makes it difficult for the Generators to pay for the fuel, which has to be pre-paid,
to continue the generation. The Generators are also required to pay to the
Railways in advance for the rakes. If this situation persists, the Generators will
not be able to pay for fuel/transportation leading to shortfall in generation of
electricity, There will thus be wide spread load shedding on account of lack of
generation, it is essential therefore that all the provisions mentioned above arc
implemented strictly, NLDC & RLDC are therefore directed as follows:

i In accordance with Section 28 (3) (a), the NLDC & RLDC shall despatch
power only after it is intimated by the Generating Company and /Distribution
Companies that a Letter of Credit for the desired quantum of power has been
opened and copies made available to the concerned Generating Company.

ii.  The intimation to NLDC and RLDC shall specify the period of supply.

iii. RLDC shall dispatch electricity only up to the quantity equivalent of value
of Letter of Credit.

iv.  The dispatch shall stop ones the quantum of electricity undr LC supplied.

v.  The concerned generating company shall be entitled to encash the LC after
expirty of grace period, i.e. 45 to 60 days as provided in the PPA.

vi In the event power is not dispatched for any reason given above, the
Distribution licensce shall continue to pay the Fixed Charge to the Generating
Company

It shall also be ensured by the Load Despatch Centre that the regulated entity,
during the period of regulation, has no access to procure power from the Power
Exchanges and they shall not be granted Short Term Open Access (STOA).

In case scheduling and despatch of power produced by any generator is not done
due to non-opening of Letter of Credit by the Distribution licensee, then the
Distribution licensee would be liable to pay compensation to the generator as per
the terms of Power Purchase Agreement or Power Sale Agreement, as the case
may be, the distribution licensee has entered in with the generator.
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80 NLDC/RLDC/SLDC shall carry out such duly cast under Electricity Act. 2003 from
01.08.2019.

9.0 This issues with the approval of Minister of State (I/C) for Power and NRE.

Sd/-
(Debranjan Chattopadhyay)
Under Secretary to the Government of India
Ph: 011-2373 0265

To,

1. CMD, POSOCO/Heads of NLDC & RLDCs

2. Princiapl Secretary/Secretary (Power/Energy), State Governments/UTs—for
necessary communication to Discoms/SLDCs

3. All Generating Companies

4. All Distribution Companies

5. Secretaries of All State Electricity Regulatory Commissions (SERCs)/JERCs.
Copy to:

1 Chairperson, CEA, Sewa Bhawan, RK Purarn, New Delhi

2. Secretary, CERC/FOR, Chandralok Building, Janpath, New Delhi

Copy also for information to:

1 All Joint Secretaries, Ministry of Power

2. PSto MOS (I/C) for Power and NRE

3. PPSto Secy. (P), PPS to AS (SNS), PPS to CE (RR)
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No. 23/22/2019-R&R
Government of India
Ministry of Power

Shram Shakti Bhawan, Rafi Marg,
New Delhi, 17th July 2019

CORRIGENDUM

Subject: Opening and maintaining of adequate Letter of Credit (LC) as Payment Security
Mechanism under Power Purchase Agreements by Distribution Licensees -Reg

Reference this Ministry’s Order of even no. dated 28.06.2019 (Copy enclosed)

2. The Ministry of New and Renewable Energy nave brought io the notice of this
Ministry that many of She Renewable energy generating stations are intra state
generators.

3. Some States have requested that in case of delay etc. in the opening of LC, there
should also be a provision for advance payment for supply for one day or more.

4. Therefore, it has been decided to partially modify the Order dated 23.06.2019 by
adding the following:

l. Wherever the words ‘NLDC & RLDC’ occurred, the term, ‘and State Load
Despatch Centre (SLDC)’ will be added after that.

Il.  After Para 5.0 (vi) of the aforesaid Order, the following paras will be added:

vii. The LC may be opened, as per the PPA. However, the Distribution Company
may open LC for a shorter duration say for supply corresponding to one
week or fortnight. The same may be intimated to the respective LDCs and
the generating company. In such cases also the LDCs shall schedule the
powver.

viii. In case of difficulty in opening of LC, Distribution Company may pay in
advance through electronic mode the amount equal to the amount
corresponding to atleast one day purchases of electricity and inform the
same to the respective LDC. In such case also LDC shall schedule the power
to the Distribution Company.

5. All other terms and conditions of the Ministry’s Order of even No. dated
28.06 2019 will remain unchanged.

Sd/-
End: As above (Debranjan Chattopadhyay)
Under Secretary to the Government of India
Ph: 011-2373 0265
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To,

1. CMD, POSOCO/Heads of NLDC/RLDCs/SLDCs

2. Principal Secretary/Secretary (Power/Energy), State Government/UTs-for necessary
communication to Discoms.

3. All Generating Companies

4. All Distribution Companies

5. Secretaries of All State Electricity Regulatory Commissions (SERCs)/JERCs.

Copy to:

1. Chairperson, CEA, Sewa Bhawan, RK Purarn, New Delhi

2. Secretary. CERC/FOR, Chandralok Building, Janpath, New Delhi

Copy also for information to:

1
2.
3

All Joint Secretaries, Ministry of Power/EA, MoP
PS to MOS (1/C) for Power and NRE

PPS to Secretary (P), PPS to AS (SNS), PPS to CE (RR), PS to Dir (R&R)
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No. 23/22/2019-R&R
Government of India
Ministry of Power

Shram Shakti Bhawan, Rafi Marg,
New Delhi, 17th July 2019

To,

1. CMD, POSOCO/Heads of NLDC/RLDCs/SLDCs
Principal Secretary/Secretary (Power/Energy), State Governments/UTs
All Generating Companies

All Distribution Companies

a A~ w D>

Secretaries of All State Electricity Regulatory Commissions (SERCs)/JERCs.

Subject: Procedure for Scheduling of Power to Distribution Company in the event of
Non-maintenance of Letter of Credit.
Sir.

Reference this Ministry’s Order of even no. dated 28.06.2019 regarding Opening
and maintaining of adequate Letter of Credit (LC) as Payment Security Mechanism
under Power Purchase Agreements by Distribution Licensees.

2. A Procedure has been devised for Scheduling of Power to Distribution Company
in the event of Non-maintenance of Letter of Credit. All the concerned authorities are
requested to follow this Procedure which has been enclosed herewith.

3. For compliance by ali stakeholders.
Yours faithfully
Encl: As above Sd/-
(Debranjan Chattopadhyay)
Under Secretary to the Government of India
Ph: 011-2373 0265

Copy to:

1. Chairperson, CEA, Sewa Bhawan, RK Puram, New Delhi

2. Secretary. CERC/FOR, Chandralok Building, Janpath, New Delhi
Copy also for information to:

1. All Joint Secretaries, Ministry of Power

2. PSto MOS (I/C) for Power and NRE

3 PPSto Secy.(P), PPS to AS(SNS),PPS to CE(RR). Dir (R&R)
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17th July, 2019

Procedure for Scheduling of Power to Distribution Company in the event of

Non- maintenance of Letter of Credit

Minstry of Power Government of India, vide Order no. 23/22/2019-R&R dated
28th June, 2019 has issued directions regarding upening and maintaining of Letter of

Credit (LC) as Payment Security. Mechanism under Power Purchase Agreements by

Distribution Companies. This Procedure has been laid in accordance with the provisions
of the Electricity Act 2003.

In light of these directions of the Government, the procedure for scheduling of

power is modified as follows:

@)

(b)

©

(d)

Power will be scheduled for dispatch only after a written intimation is given
to the appropriate Load Despatch Centre (LDC) i.e. NLDC/RLDC/SLDC that
Letter of Credit (LC) for the desired quantum of power wrt the generating
stations has been opened. The intimation shall also specify the period of
supply. The intimation of requisite LC having been opened will be given by
the Distribution Company and will be confirmed by the generating company.

The LC may be opened as per he PPA. However, the Distribution Company
may open LC for a shorter duration say for supply corresponding to one
week or fornight. The same may be intimated to the respective LDCs and
the generating company. In such cases also the LDCs shall schedule the

power.

In case of difficultly in opening of LC, Distribution Company may pay in
advance through electronic mode the amount equal to he amount
corresponding to atlesat one day’s purchases of electricity and inform the
same to the respective LDC. In such a case also LDC shall schedule the
power to the Distribution Company. The quantum of power so scheduled
shall be limited to the quantum for which the money has been deposited.

In case of non-maintenance of adequate LC or advance payment with
respect to the generating station by the distribution company, the power
supply from the generating station shall not be scheduled by the appropriate
LDC to the concerned distribution company.
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(e) The RLDC and/or SLDC, may temporarily review the schedule of power
supply under this direction for maintaining the grid security, if any.

()  The generating company or distribution company shall inform the appropriate
LDC as soon as the Letter of Credit (LC) for the desired quantum has been
opened/renewed or advance equal to one or more day’s supply has been
deposited. The power supply in the distribution company shall be restored
at the earliest but not later than one day.

(g) During this period of non-scheduling of power supply, the generating station
shall continue to give scheduling related information as per the Grid Code
through the web based scheduling software by 6 a.m. every day on a day
ahead basis.

(h) By 8 A.M. RLDCs/SLDCs shall publish a list of entitles of their respective
region along with details of corresponding quantum of non-scheduling of
power in their website. RLDs/SLDCs while scheduling power to the
beneficiaries shall restrict the schedules of the concerned distribution
company.

(i) The generating station and the distribtion company shall adhere to the
schedules and shall avoid deviations so as to ensure secure grid operation.

() In the case of regulation of power supply being implemented, NLDC shall
also exclude such generating station from Reserve Regulation Ancillary
Services (RRAS).

(k) It shall be ensured by the concerned LDC that sch entity, during the period
of non-scheduling of power on account of Non opening of LC or advance
payment, has no access to procure power from the Power Exchange(s) and
they shall not be granted Short Term Open Access (STOA).

Water wastage by thermal power plants
3474. SHRI R. VAITHILINGAM: Will the Minister of POWER be pleased to state:

(@ whether it is a fact that the thermal power plants in the country are wasting

water;

(b) if so, the details thereof;
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(c) whether it is also a fact that this wasting of water is in contravention to
20150rder of the Government; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) to (d) No specific information on water wastage by Thermal Power Plants
(TPPs) is available in Ministry of Power/Central Electricity Authority (CEA). However,
National Thermal Power Corporation (NTPC) has informed that there is no wastage of
water in its TPPs. Damodar Valley Corporation (DVC) has informed that it is maintaining
water consumption by its TPPs within the specified limits of specific water consumption.

TPPs use water for condenser cooling and recycling through Cooling Tower.
Besides, water is also used for DM (demineralization) plant, drinking water needs,
firefighting, coal handling, ash handling, service water etc. In various Thermal Power
Plants, the following measures have been adopted for water conservation and reduction
of waste water in various thermal power plants:

i. Operating cooling towers at higher cycle of concentration (COC)
i.  Use of high concentration slurry disposal (HCSD) system

ii. Installing ash water recovery system (AWRS)

iv.  Adopting dry fly ash collection system

v.  Adopting dry bottom ash handling system

vi. Use of plant waste water for low grade applications

vii. Waste water treatment and recycling

viii. Use of dry cooling system

Government of India, Ministry of Environment, Forest and Climate Change
(MoEF&CC) notified the norms for water consumption for Thermal Power Plants on 7th
December 2015. CEA has informed that so far no concession has been given to any
Thermal Power Plant in contravention to the 2015 order.

Less dependence on coal for power generation
3475. SHRI DEREK O’BRIEN: Will the Minister of POWER be pleased to state:

(@ whether coal generates 72 per cent of India’s electricity;
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(b) whether Government expects this number to go down in the next decade or

so; and

(¢) how does Government’s aim to reduce dependence on coal fit into Coal
India Limited’s plans to double coal production by 2020 vis-a-vis the production figure
of year 2015?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH) : (a) to (c) During the current year 2019-20 (April to June, 2019) electricity
generation from coal based power plants is 71.12 % of total generation in the country.

As per the National Electricity Plan, 2018, the share of generation from coal based
power plants by the end of 2021-22 is likely to be 64% of the all India total electricity
generation. Further, by the end of 2026-27, share of generation from coal based power

plants is likely to reduce to about 58% of the all India total electricity generation.

The reduction of share of coal based generation in the total generation over the
period would be mainly due to addition of Renewable Energy. However, the capacity
of coal based generation would increase from about 195 GW as on 30.06.2019 to 238
GW as on 31.03.2027. Accordingly the total coal requirement would increase from 698
MT for 2019-20 to 877 MT during 2026-27. Thus, besides meeting the present deficit
in coal supply to power sector, Coal India Limited (CIL) may enhance its production

to meet the growing requirement of power sector.
Valuation of fixed assets of NTPC
3476. SHRI KUMAR KETKAR: Will the Minister of POWER be pleased to state;

(@) the list of significant components of property, plant and equipments (more
than 5 per cent value of the total) in the Balance Sheet of NTPC;

(b) whether the Ministry has undertaken the fair valuation of the same under
INA-AS 103; and

(c) if so, what is the fair value?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) The significant components of property, plant and equipment valued at
more than 5 per cent of total value in the Balance Sheet of NTPC are own land, plant
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and equipment consisting of Steam Generator, Turbine Generator, Ash Handling Plant,
Coal Handling Plant, Fire Protection System, Ventilation System, Auxiliary Transformer,
Switch Yard, Electrical Equipment, Switchgears and Bus duct, Water System, Air

Conditioning System. Control and Instrumentation System and Auxiliaries.

(b) and (c) No Sir, Ministry of Power has not undertaken any valuation exercise.
However, NTPC Limited has adopted Ind AS from the financial year 2016-17 and elected
to continue with the carrying values of Property, Plant and Equipment (PPE) on transition
to Ind AS as per provisions of Ind AS 101. During the year 2018-19, NTPC acquired
Barauni Thermal Power Station from the Government of Bihar w.e.f. 15 December 2018
as per the transfer scheme notified by the Government of Bihar. Accordingly, NTPC
applied Ind AS 103 for the first time during financial year 2018-19 for acquisition of
Barauni Thermal Power Station.

Status of reforms in electricity sector

3477. SHRI DHARMAPURI SRINIVAS: Will the Minister of POWER be pleased

to state:
(@ whether Government has brought reforms in the Electricity Sector;

(b) if so, the details of the reforms made and the effect of the reforms

thereto;

(c) whether the reforms have shown any positive results to overcome the
losses of the power sector the details thereof; and

(d) the remedial measures being taken to make the reforms more effective?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) to (d) The major reforms brought by the Central Government in Electricity
Sector includes enactment of Electricity Act 2003, notification of Tariff Policy 2006 and
subsequently revised as Tariff Policy 2016, Competitive Bidding Guidelines for
procurement of Power by Distribution Licensees, Ujwal DISCOM Assurance Yojana
(UDAY), promotion of renewable energy, addressing issues of stressed thermal power
plants; measures to promote Hydro sector; allowing generating companies to dispatch
power from its least cost plants; allowing flexible utilization of coal in its least cost
plants; allowing bundling of thermal and renewable energy etc.
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The reforms initiatives taken by Government of India have shown positive results.
The power supply position in the country has improved. The energy and peak power
deficit in the country has been reduced to 0.6% and 0.8% respectively during year
2018-19 from 8.3% and 12.2% respectively during the year 2002-03.The total installed
electricity generation capacity has reached upto around 356 GW and Renewable Energy
installed capacity has reached upto 77.6 GW by end of FY 2018-19. UDAY states have
shown reduction in Aggregate Technical and Commercial Losses (AT&C losses) which
have come down to 18.24% in FY 18 as compared to 20.8% in FY 16. The national level
Average Cost Supply (ACS)-Average Revenue Realised (ARR) gap has come down to
23 paise/unit in FY18 as compared to 60 paise/unit in FY 16.

Electricity sector is a dynamic sector and reform initiatives are taken by the

Government as and when need arises.
Pay scale anomalies in NHPC

3478. SHRTMATI VIPLOVE THAKUR: Will the Minister of POWER be pleased

to state:

(@ whether it is a fact that Government has given its approval on 16th January,
2019 for regularisation of pay scales and removal of pay anomalies of executives in
NHPC w.e.f. 1.1.1997;

(b) if so, the details thereof and whether pay scale anomalies of El and E2 grade

executives have been rectified w.e.f. 01.01.1997; and
(c) if not, by when the anomalies in pay scales are likely to be removed?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) to (c) Yes Sir. Government have approved the proposal to regularize the
pay scales of below Board level Executives in NHPC Ltd. w.e.f 01.01.1997 adopted by
them in pursuance of the orders of Ministry of Power dated 04.04.2006. Details are
given in the Statement (See below). NHPC Ltd. was accordingly directed to implement
the decision vide Ministry of Power’s letter dated 29.01.2019. Details are given in the

Statement-II.
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Statement
Order regarding anomalies in pay scale

No. 11/6/2006-DQ(NHPC)
Government of India
Ministry of Power

Shram Shakti Bhavan, Rafi Marg,
New Delhi, dated 4.4.2006

Chairman & Managing Director
National Hydroelectric Power Corporation Limited (NHPC)
Sector-33, Faridabad

Sub: Proposal of the Board of NHPC for removal of anomalies In pay scales of
employees promoted from Supervisory category (S-2/S-3) to Executive category
(E-1) & above.

Sir,

I am directed tc refer to your DO tetter No.PWA-471 (Vol. V)/24 dated 24.2.2006
of Director (Personnel), NHPC forwarding therewith a copy each of the agenda of the
264th meeting of the Board of NHPC held on 17.2.2006 and the minutes thereto in which
the above subject was discussed and a decision was taken to forward the proposal for
consideration of the Ministry of Power.

2. The proposal of NHPC for revision of pay scales of Executives below Board level
has been considered in this Ministry. With a view to remove the anomalies in the pay
scales of Executive below Board level of NHPC, the undersigned is directed to say that
this Ministry do not any have objection to the removal of anomalies in the pay scales
and adoption of the revised pay scales, as indicated in the Annexure, being considered
by the Board of NHPC in so far as the range of the pay scales sre in line with the scales
prescribed by Department of Public Enterprises (DPE), on the basis of the
recommendations of the Justice S. Mohgn Committee, vide their Office Memorandum
No. 2(49)/98-DPE(WC) dated 25th June 1999.

3. Meanwhile, a reference has been made by this Ministry to DPE in this regard.

Yours faithfully,
Sd/-
(A.K. Kutty)

Joint Secretary to the Government of India
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Revision of the scales pay of the Executives of National Hydroelectric
Power Corporation Limited

Grade
code

DPE’s Model
Scales (Mohan

Grade

code
Committee

Recommendations)

we.f. 1.1.1997

Existing scales
of NHPC

we.f. 1.1.1997

Scales now proposed

EO  6500-200-11350

= 8600-250-14600 E1l

E2  10750-300-16750 B2

E2A

E3  13000-350-18250 B3

E4  14500-350-18700 E4

E5  16000-400-20800

&

E6  17500-400-22300 E6

E7  18500-450-23900 =

E8  20500-500-26500 E8

E9  23750-600-28550 B9

Not existing

8000-225-13400

8600-250-14600

10750-300-16750

14500-350-18700

16000-400-20800
17500-400-22300

18500-450-23900

20000-475-25700

20500-500-26500

23750-600-28550

8000-290-300-330(2)-350-360-
370-390-410-420-440-460-470-
480-13400

8600-330(2)-350-370-380-400-
420-430-450-470-490-510-530-
540-14600

10750-420-430-450-470-490(2)-
530-540(3)-550(2)-16750

13750-550-575-600-610-620-
625-685(2)-18700

16000-660-685(4)-700(2)-20800
17500-630-685(2)-700(4)-22300

18500-700(2)-730-750-780-850-
890-23900

19500-750-810-845-880-910-
945-960-25600

20500-670(2)-850-900-950-980-
980(2)-26500

23750-900-950-980(2)-990-
28550
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To,

Statement-11
Letter regarding regularization of pay scale
MOST IMMEDIATE

F.No. 2/1/2014-H.1 (Pt)
Government of India

Ministry of Power

Shram Shakti Bhawan, Rafi Marg
New Delhi dated 29th January, 2019.

The CMD The CMD The CMD The CMD
NHPC NEEPCO SIVNL THDCIL
Faridabad Shillong. Shimla Rishikesh

Subject: Regularization of Pay scales of below Board Level Executives in NHPC Ltd..

Sir,

North East Electric Power Corporation, THDC India Ltd. and SJVN Ltd. w.e.f,
01.01.1997 - reg.

In supercession of the following orders issued by this Ministry, | am directed to

state that the Government have approved the proposal to regularize the adopted pay
scales of below Board Level Executives in NHPC Ltd., SJVN Ltd., NEEPCO Ltd. and
THDCIL w.e.f. 01.01.1997 adopted by them in pursuance of the orders of this Ministry
dated 04.04.2006 and 01.09.2006.

Ministry of Power’s letter No. 11/17/2019-NHPC/Vol.111 dated 27.12.2013.

Ministry of Power’s order No. 2/1/2014-H.1-Vol 111 (Pt) dated 28.06.2017 to
NEEPCO

Ministry of Power’s order No. 2/2/2014-H.1 (Pt) dated 28.06.2017 to THDCIL

Ministry of Power’s Order No. 6/3/2015-NHPC (Pt.1) dated 11.08.2017 to
NHPC

Ministry of Power’s order No, 2/2/2014-H.1 (Pt.) dated 30.06.2017 to all Power
CPSEs
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2. The aforesaid CPSEs are accordingly directed to implement the decision of the

Government.
Yours faithfully,
Sd/-
(S. Benjamin)
Under Secretary to the Govt. of India
Telefax: 23324357
Copy to.

1. PSSO HMoSP(l/c]

2. PPS to Secretary (P) / PPS to Addl. Secretary

3. PPS to JS(Hydro) / PPS to JS&FA / Director (H.1) / DS(H.II)
4. US(H.I)/US(NHPC)/US(Fin)

5. Cabinet Secretariat (Shri S.P.G. Verghese, Director), Rashtrapati Bhawan, New
Delhi w.r.t communication No. 4/CM/2018 dated 21.01.2019.

Fly Ash produced due to coal burning
3479. DR. VIKAS MAHATME: Will the Minister of POWER be pleased to state:

(@ the quantity of Fly Ash produced annually due to burning of coal in power

stations;

(b) the details of arrangements made to handle this Fly Ash by power station

authorities;

(c) whether there is any byproduct made from Fly Ash and if so, the details of

profit it adds to the power stations; and
(d) whether there is any contribution of Fly Ash in pollution?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) As per information received from Central Electricity Authority (CEA)
annual generation of fly ash (Million tonnes) from 2013 to 2018 (April to March) is as

follows:
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SI. No. Year Generation of fly ash
(Million tonnes)

1 2013-14 172.87

2 2014-15 184.14

3 2015-16 176.74

4 2016-17 169.25

5 201718 196.44

(b) Various methods adopted for handling and disposal of fly ash in thermal
power plants are:-

(i) Wet Ash handling system.
(i) High concentration slurry disposal (HCSD).
(iii) Dry fly ash disposal system.

() Fly ash produced in the country is utilized for various purposes such as for
mine filling, manufacture of cement, brick and tiles, reclamation of low-lying areas, in
Roads and Flyovers construction; Embankments, Agriculture, Concrete, Hydro Power
Sector and Others.

The Monthly data of amount received and expenditure borne by various Thermal
Power Plants from Data of Ash Availability and Utilization Web Portal (From April, 2018
to March, 2019) is given in the Statement (See below).

(d) Fly ash handling in power plants cause fugitive dust if not handled properly.
However, the power plants are required to take all requisites measures to avoid the
same.

Statement

The Monthly data of amount received and Expenditure Borne by various Thermal
Power Plant’s from Data of Ash Availability & Utilization Web Portal
(From April, 2018 to March, 2019)

SI.No. Month Data Uploaded =~ Amount received Expenditure Borne
by No. of TPP’s by TPP’s ) by TPP’s (%)

1 2 3 4 5

1 April, 2018 127 44,56,55,714 17,32,23,291

2. May, 2018 127 46,48,85,571 234393781
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1 2 3 4 5
3. June, 2018 128 44,90,13,734 17,55,38,079
4. July, 2018 129 33,39,67,085 39,66,92,329
5 August, 2018 128 34,14,18 521 15,12,69477
6 September, 2018 129 39,67,24,905 16,01,85,807
7 October, 2018 125 47,45,39,336 18,67,59,242
8 November, 2018 124 34,12,49,481 18,18,35,537
9 December, 2018 122 43,95,90,397 2349,03,422
10.  January, 2019 122 43,24,02,530 25,25,89,219
n February, 2019 120 37,64,40,936 15,67,82,596
12 March, 2019 121 41,15,72,773 20,47,13,742
ToTtaL 4,90,74,60,982 2,50,88,86,523

Augmentation of power transmission lines
3480. DR. R. LAKSHMANAN: Will the Minister of POWER be pleased to state:

(@ whether Government has adequate capacity to transmit power from the place
of surplus to the areas of deficit;

(b) if so details thereof;

(c) whether Government felt any necessity to augment the existing lines of
transmission at par with foreign countries, where best practices are adopted; and

(d) if so, details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) and (b) The National Grid comprising of about 4,15,000 Circuit Kilometers
(ckm) ot transmission lines and 9,08,000 MVA of transformation capacity at voltage
level of 220KV and above, has been established to meet the power demand of the
country. A number of inter-regional transmission corridors with power transfer capacity
of 99,050 MW has also been established to facilitate transfer of power within and
across the regions with reliability and security. These transmission system facilitates
transfer of power from surplus areas to deficit areas.
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Further, to meet the growth in electricity demand, the augmentation of transmission

capacity in the country is done continuously as per requirement.

(c) and (d) The transmission lines are planned as per the requirement in the
electricity grid by adopting the best practices available in the World and are based on
the state-of-the-art technology. Indian National Electricity Grid is one of the largest
synchronous electrical grid in the World. India is a World leader in 1200 HVAC technology
which is the highest AC voltage level.

Right to getting electricity as fundamental right

13481. SHRI NARANBHAI J. RATHWA: Will the Minister of POWER be pleased
to state:

(@ whether Government proposes to include the right to getting electricity
under the fundamental rights keeping in view the utility and requirement of electricity;

(b) if so, the details thereof; and

() if not, the reasons there for and the response of Government to these

reasons?

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI RAJ KUMAR
SINGH): (a) to (c) At present, there is no proposal to include the right to getting
electricity under the fundamental rights.

Electricity is a concurrent subject. Supply and distribution of electricity to all the
consumers in a State / UT is within the purview of the respective State Government/
State Power Utility. Government of India launched Pradhan Mantri Sahaj Bijli Har Ghar
Yojana-Saubhagya on 11.10.2017 to achieve universal households electrification by
providing last mile connectivity and electricity connection to al! households in rural
area and poor households in urban areas. All States declared electrification of all
households on Saubhagya Portal except 18,734 households in Left-Wing Extremism
(LWE) affected areas of Chhattisgarh as on 31.03.2019. The Government of India
supplements the efforts of the State Governments through various measures like Deen
Dayal Upadhyaya Gram Jyoti Yojana (DDUGJY), Integrated Power Development Scheme
(IPDS) and Power System Development Fund (PSDF). With these measures access to

electricity has been provided to all consumers as per their requirements.

tOriginal notice of the question was received in Hindi.
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Vacant posts of scientists in CSIR

13482. CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of SCIENCE AND TECHNOLOGY be pleased to state:

(@ whether it is a fact that the posts of various senior scientists in the Council
of Scientific and Industrial Research (CSIR) are lying vacant for a number of years;

(b) the details of the posts of senior scientists lying vacant in CSIR, post-wise;

(c) whether any advertisement regarding the recruitment of scientists was
published in February, 2018;

(d) if so, the number of posts for which advertisements have been published
from February, 2018 till date and the status thereof, post-wise; and

(e) whether the work in the department is getting hampered due to non-
recruitment of senior scientists against vacancies in time?

THE MINISTER OF SCIENCE AND TECHNOLOGY (DR. HARSH VARDHAN): (a)
Certain posts of scientists of various levels are lying unfilled in CSIR.

(b) The details regarding senior scientific manpower are :-

SL. No. Name of Posts Vacancy
1 Directors of CSIR -Laboratories/Institutes 04
2. Heads of CSIR Units 01
3 Distinguished Scientists 25
4. Scientists - H (Outstanding Scientist) 37

CSIR has requisite approvals to operate 50 posts of Outstanding Scientists (STIO)
if needed, based on requirements. At present, these are not operated. In addition, there
are 2565 posts of various other level of Scientists which are unfilled at present.
Appropriate action is taken from time to time based on requirements to fill/operate these
posts.

() Yes,Sir.

tOriginal notice of the question was received in Hindi.
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(d) Since February 2018, as far as senior level positions are concerned, 03
Positions of Directors, 02 Positions of Scientists-H and vacant posts of Distinguished
Scientists have been advertised and selection process initiated.

Further, CSIR has issued a total of 24 advertisements to fill up 279 scientific posts
viz 208 at entry level and 71 at lateral levels and necessary action initiated.

(e) Recruitment happens from time to time. CSIR continuously endeavours to
get the best available talent for senior scientific positions as per requirements, in order
to fulfill its research objectives, without any compromise.

Students selected under inspire scheme

13483. SHRI P. L. PUNIA: Will the Minister of SCIENCE AND TECHNOLOGY be
pleased to state:

(@ the details of the students selected under the Innovation in Science Pursuit
for Inspired Research (INSPIRE) Programme during last three years, State-wise; and

(b) the details of the students whose accounts have been credited with award
amount out of the said selected students?

THE MINISTER OF SCIENCE AND TECHNOLOGY (DR. HARSH VARDHAN): (a)
and (b) Awards, scholarships and fellowships are offered to students from Class 6th
to the Ph.D. stage under three components of Innovation in Science Pursuit for
Inspired Research (INSPIRE) Programme.

(i)  The number of students selected for the component INSPIRE Award MANAK
(Million Minds Augmenting National Aspiration and Knowledge) in Classes
6th to 10th and number of students whose accounts have been credited with
the award amount during the last three years, State-wise, are given in the
Statement-1 and |1, respectively (See below).

(i) The number of students selected for the component, Scholarship for Higher
Education (SHE), for pursuing Bachelor’s and Master’s level education in
sciences and number of students whose accounts have been credited with
the scholarship amount during the last three years, State-wise, are given in
the Statements-111 and 1V, resectively (See below).

(iii) The number of students selected for the component INSPIRE Fellowship
for obtaining Ph.D. degree in both basic and applied sciences including

tOriginal notice of the question was received in Hindi.
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engineering, agriculture, veterinary and medicine and the number of students
whose accounts have been credited with the fellowship amount during the
last three years, State-wise, are given in Statements-V and respectively.

Statement-1
Inspire Award MANAK

State-wise details of the selected students

State Selected

2016-17 2017-18 2018-19
1 2 3 4
Andaman and Nicobar Islands 0 19 D
Andhra Pradesh 237 3858 569
Arunachal Pradesh 0 0 9
Assam 25 49 15
Bihar 52 %6 @
Chandigarh 2 K7 v
Chhattisgarh 2957 7% 681
Dadra and Nagar Haveli 0 26 16
Daman and Diu 0 27 1)
Goa 2 8 8D
Gujarat a2 1379 134
Haryana 20 571 613
Himachal Pradesh 2 9 1623
Jammu and Kashmir 1314 a2 1001
Jharkhand 1340 198 2362
Karnataka 1206 2357 7179
Kerala 436 1% paNl
KVS 8 147 363
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1 2 3 4
Lakshadweep 0 0 15
Madhya Pradesh 3826 1369 48%
Maharashtra 1669 217 5193
Meghalaya 0 0 5
Mizoram 8 0 3
Nagaland © 5 6
NCT of Delhi 12 160 613
NVS 0 0 9
Odisha 4% 13% 2746
Puducherry D L 28
Punjab 613 1075 3
Rajasthan 1021 &7 86
Sikkim 2 £3) a7
Tamil Nadu 25 2200 3382
Telangana a 39 44
Tripura 2 25 1%
Uttar Pradesh 3635 204 2112
Uttarakhand 190 1453 2808
West Bengal 571 139 1A
Statement-11

Inspire Award MANAK

State-wise details of students whose accounts were credited with award amount

State No. of students whose account was credited
with award amount*
2016-17 2017-18 201819
1 2 3 4
Andaman and Nicobar Islands 0 n a
Andhra Pradesh 218 3646 5344
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1 2 3 4
Arunachal Pradesh 0 0 6
Assam 193 3

Bihar 376 26

Chandigarh yil 5 A
Chhattisgarh 1246 633 652
Dadra and Nagar Haveli 0 5

Daman and Diu 0 5 A
Goa D 8 1A
Gujarat 44 1333 2
Haryana 142 53 534
Himachal Pradesh 537 82 1577
Jammu and Kashmir K9 %6 &l
Jharkhand 1234 125 2211
Karnataka 1034 222
Kerala A 178 19
KVS L 1% a3
Lakshadweep 0 0 “
Madhya Pradesh 3058 1279 4247
Maharashtra 1474 2627 4934
Meghalaya 0 0 4
Mizoram 3B 0 3
Nagaland 8 5 2
NCT of DELHI 145 156 583
NVS 0 0 4
Odisha 376 1310 2628
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1 2 3 4

Puducherry U A .S
Punjab 457 1031 2
Rajasthan 82 a7 83
Sikkim 9 % &
Tamil Nadu 21 2059 322
Telangana I4] 3095 3923
Tripura 4 27 1™
Uttar Pradesh 21%6 2109 190
Uttarakhand 109 1334 279
West Bengal 518 1B 1
TotaL 22558 30632 50250

*The number of students who receive the award amount is smaller than the number of selected

students because of submission of faulty or dormant bank account details.

Statement-111

Scholarship for Higher Education (SHE)

State-wise number of the students relected under Scholarship for

Higher Education

Slate/UT 2016-17 2017-18 201819
Andhra Pradesh 3 134 101
Assam B 100 8
Bihar 51 3 8
Chhattisgarh 140 261 20
Delhi 164 % R3]
Goa 1 3 4
Gujarat 2 149
Haryana <] © 5
Himachal Pradesh 180 26 25
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Slate/UT 2016-17 2017-18 2018-19
Jammu and Kashmir 3B 4 3
Jharkhand 2 6 5
Karnataka A 5 43
Kerala 3 449 44
Madhya Pradesh 408 o4 ™
Maharashtra 310 b 40
Manipur s} 101 D
Meghalaya D D /Y
Mizoram 3 3 4
Nagaland 19 ©» 2
Odisha X/ 110 0
Punjab Q0 Ks )
Rajasthan 1655 vl 172
Tamil Nadu 0 0 2
Tripura 0 2 1
Telangana 4 D 4
Uttar Pradesh 7500 5285 4033
Uttarakhand 453 52 4%
West Bengal 706 &6 o8
TotaL NUMBERS 12410 12246 10426

Note: Scholarships for students selected in a particular year are released in the next year after

submission of bank account details, B.Sc. | Year marksheet and Performance Report.



Statement-1V
Scholarship for Higher Education (SHE)

State wise number of students whose accounts were credited with the scholarship amount

State/UT 2016 Batch 2017 Batch 2018 Batch

2016-17* 2017-18**  2018-19** 201617  2017-18* 2018-19** 2016-17 2017-18 2018-19*

No. of No. of No. of No. of No. of No. of No. of No. of No. of

Scholars Scholars Scholars ~ Scholars  Scholars Scholars Scholars Scholars Scholars
1 2 3 4 5 6 7 8 9 10
Andhra Pradesh 0 26 26 NA 0 105 NA NA 0
Assam 0 64 57 NA 0 7 NA NA 0
Bihar 0 %5 2 NA 0 2 NA NA 0
Chhatisgarh 0 106 102 NA 0 180 NA NA 0
Delhi 0 63 28 NA 0 172 NA NA 0
Goa 0 1 1 NA 0 3 NA NA 0
Gujarat 0 26 25 NA 0 110 NA NA 0
Haryana 0 65 4 NA 0 A NA NA 0
Himachal Pradesh 0 133 109 NA 0 206 NA NA 0

0] SI9MSUY USNILIA

[6T02 ‘AInc £2]

suonsand) pateisun

LcE



1 3 4 5 7 8 9 10
Jammu and Kashmir 15 13 NA 4 NA NA
Jharkhand 1 1 NA 6 NA NA
Karnataka 28 27 NA 50 NA NA
Kerala 217 204 NA 414 NA NA
Madhya Pradesh 327 288 NA 576 NA NA
Maharashtra 246 223 NA 359 NA NA
Manipur NA 65 NA NA
Meghalaya NA a NA NA
Mizoram 2 1 NA 3 NA NA
Nagaland ©? ©? na 7 NA NA
Odisha ] ] NA A NA NA
Punjab K} 3 NA (LY NA NA
Rajasthan 1166 974 NA 1902 NA NA
Tamil Nadu 0 0 NA 0 NA NA

[VHEVS VACYY] 0] SJamsuy USHLIM  82€

suonsand paJeisun



Tripura 0 0 0 NA 0 2 NA NA
Telangana 0 4 4 NA 0 17 NA NA
Uttar Pradesh 0 4465 2400 NA 0 3% NA NA
Uttarakhand 0 3 4 NA 0 463 NA NA
West Bengal 0 51 50 NA 0 70 NA NA
ToTAL 0 8042 5532 NA 0 9289 NA NA

(NA: Not Applicable

* Scholarships far students selected in a particular year are released in the next year after submission of bank account details, B.Sc. | Year marksheet and

Performance Report.

** The number of students actually availing the scholarship falls because (i) many students do not pursue basic and natural science subjects in their undergraduate

studies; and (ii) many students are not able to obtain 60% marks necessary for continuation of

scholarship.)

0] SI9MSUY USNILIA
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Statement-V

State-wise number of students selected under INSPIRE Fellowship

State/UT 201617 2017-18 2018-19
2016 Batch 2017 Batch 2018 Batch
Selected Selected Selected*
1 2 3 4
Andaman and Nicobar Islands 0 0 0
Andhra Pradesh 5 2 D
Arunachal Pradesh 6 2 0
Assam 3 Ke) 5
Bihar 6 7 2
Chandigarh PR 3 9
Chhattisgarh un 6 0
Delhi n 7 2
Goa 10 10 7
Gujarat 2 17 3
Haryana 9 5 3
Himachal Pradesh 9 9 9
Jammu and Kashmir 5 “ 6
Jharkhand 8 7 5
Karnataka 53] 67 3
Kerala D 43 16

Madhya Pradesh D a 2
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1 2 3 4
Maharashtra A I e
Manipur 4 9 4
Meghalaya 2 3 0
Mizorarn 2 4 0
Nagaland 2 1 0
Odisha P 43 5
Puducherry 4 6 1
Punjab 2 2 1
Rajasthan V] u 3
Sikkim 2 0 0
Tamil Nadu 65 ® 9
Telangana 66 ® 16
Tripura 0 0 1
Uttar Pradesh 0 101 9
Uttarakhand 3 5 18
West Bengal 173 1 &
Dadra and Nagar Haveli 0 0 0
Daman and Diu 0 0 0
Lakshadweep 0 0 0
ToTAL 1000 1000 2

(*Selections of 2018 Batch are still underway.)



State-wise number of students whose accounts were credited with Felowship amount

Statement-VI

Inspire Fellowship

State/UT 2016 Batch 2017 Batch 2018 Batch

2016-17* 2017-18* 2018-19* 201617 2017-18* 2018-19* 201617 2017-18 2018-19*

No. of No. of No. of No. of No. of No. of No. of No. of No. of

Students Students Students  Students  Students Students  Students Students Students
1 2 3 4 5 6 7 8 9 0
Andaman and Nicobar 0 0 0 NA 0 0 NA NA 0
islands
Andhra Pradesh 9 3 2 NA 3 ¢} NA NA 5
Arunachal Pradesh 0 6 4 NA 0 2 NA NA 0
Assam 3 D ) NA 9 K®) NA NA 2
Bihar 0 5 3 NA 0 6 NA NA 1
Chandigarh 5 D 18 NA 2 5 NA NA 6
Chhattisgarh 0 9 6 NA 1 6 NA NA 0
Delhi n 53 47 NA 6 &6 NA NA 10

[VHEVS VACYY] 0] SIamMsUy USHIIM  ZES
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Goa

Gujarat

Haryana
Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala

Madhya Pradesh
Maharashtra
Manipur
Meghalaya
Mizoram
Nagaland

Odisha

Puducherry

£ $ $ %5 % %5 %5 % % % % %5 5 5 5 3%

7

£ $ $ 5 % 5 5 % % % % %5 5 5 5 3%

£ $ $ %5 % 5 %5 % % % % %5 5 5 5 3%

14
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1 2 3 4 5 6 7 8 9 10
Punjab 5 2 3 NA 0 NA NA 8
Rajasthan 4 8 7 NA 0 10 NA NA 1
Sikkim 0 2 2 NA 0 0 NA NA 0
Tamil Nadu 6 6L % NA 6 (%4 NA NA 10
Telangana 7 & 5% NA 9 8 NA NA 7
Tripura 0 0 0 NA 0 0 NA NA 1
Uttar Pradesh ©» % a NA 6 9 NA NA 8
Uttarakhand 6 3 2 NA 2 3 NA NA ©r
West Bengal & 149 128 NA 3 1% NA NA K3
Dadra and Nagar Haveli 0 0 0 NA 0 0 NA NA 0
Daman and Diu 0 0 0 NA 0 0 NA NA 0
Lakshadweep 0 0 0 NA 0 0 NA NA 0
ToTAL 1% &2 681 12 920 169

(NA: Not Applicable

*The number of students receiving the fellowship amount is smaller than the number of selected students because of the following reasons: (i) funds can be
released in the first year only upon receipt of institution’s registered bank account details through institutional authorities; and (ii) funds can be released from

second year onwards only upon receipt of Statement of Expenditure, Utilisation Certificate and Progress Report through the institutional authorities.)
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Setting up of Tourist Circuits

3484. SHRI DIGVIJAYA SINGH: Will the Minister of TOURISM be pleased to

state:

(@ whether in the President’s Address for the year 2014, it was mentioned that

fifty Tourist Circuits in the country would be developed; and

(b) if so, how many out of 50 Tourist Circuits, promised by Government have

become operational?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) and (b) Pursuant to the Budget Announcements of 2014-15, Ministry
of tourism launched the Swadesh Darshan Scheme in January 2015 for development of
tourist circuits in the country. Under the scheme fifteen thematic circuits have been
identified for development namely, North-East Circuit, Buddhist Circuit, Himalayan
Circuit, Coastal Circuit, Krishna Circuit, Desert Circuit, Tribal Circuit, Eco Circuit, Wildlife
Circuit, Rural Circuit, Spiritual Circuit, Ramayana Circuit, Heritage Circuit, Sufi Circuit,
and Tirthankar Circuit. Since its launch the Ministry as on date has sanctioned 77
projects worth projects for ¥6093.08 Crore covering 30 States and UTs. The work on

the above projects is under various stages of implementation/completion.
Promotion of rural tourism

13485. SHRI AMAR SHANKAR SABLE: Will the Minister of TOURISM be pleased

to state:

(@ whether tourism is very essential for rural economy, keeping in view that the
present share of rural tourism is only 0.38 per cent and hotel rooms in these areas are
also only 10 per cent in comparison to China, also the market of rural tourism is

scattered and it is not being promoted effectively;

(b) if so, the plans made by Government to enhance basic amenities like road

transport, airport management and electricity in order to promote rural tourism;
(c) whether acute shortage of funds is being witnessed for rural tourism; and

(d) if so, the details thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) to (d) The Ministry of Tourism has launched the Swadesh Darshan
Scheme for Integrated Development of theme-based Tourist Circuits for development
of tourism infrastructure including last mile connectivity in the country. Recognising
the potential of rural tourism in the country, the Ministry has identified Rural Circuit
as one of the thematic circuits identified for development under this scheme and is
aimed at leveraging tourism as a force multiplier for revitalizing the rural economy and
for giving both domestic and international tourists a glimpse of the rural aspect of the
country.

The projects for development of tourism related infrastructure, including rural
tourism projects/proposals, are identified for development under the circuit in
consultation with the State Governments/UTs and are sanctioned subject to availability
of funds, submission of suitable detailed project reports, adherence of scheme guidelines
and utilization of funds released earlier.

Based on the above criteria, the Ministry has sanctioned following projects for
development of Rural Circuits under the Swadesh Darshan Scheme which are under
different stages of implementation:

(X in Crore)
Sl State/Year of Name of Project Amount
No. Sanction Sanctioned
1 Bihar 2017-18  Development of Bhitiharwa-Chandrahia - 44.65
Turkaulia
2. Kerala 2018-19 Development of Malanad Malabar 80.37

Cruise Tourism

The objectives of the Swadesh Darshan scheme include creating employment
through active involvement of local communities and promoting community-based

development and pro-poor tourism approach.

The Ministry of Tourism promotes India as a holistic destination including ancient
heritage & culture as part of its on-going activities, releases print, electronic, online and
outdoor media campaigns in the domestic and international markets, under the Incredible
India brand-line, to promote tourism products and destinations of the country including
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Rural Tourism. The Ministry also promotes the tourism destinations and products
through its websites and publicity and promotional material produced by it from time

to time.
Funds for tourism sector in Kerala
3486. SHRI BINOY VISWAM: Will the Minister of TOURISM be pleased to state:

(@ whether Government is ready to give a special package for the revamping
of Tourist Circuit of flood hit district of Wayanad in Kerala;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) to (c) Ministry of Tourism has not provided any special package
to Kerala for reconstruction of tourism infrastructure damaged by flood. However,
Ministry, under the schemes of Swadesh Darshan and PRASHAD, has sanctioned the

following projects to Kerala:

(X in crore)
S Scheme/Year Name of the project Amount
No. of Sanction Sanctioned
1 2 3 4
1 Swadesh Darshan Development of Pathanamthitta-Gavi- 76.55
2015-16 Vagamon-Thekkady under Eco Tourism
Circuit in Idduki and Pathanamthitta
Districts
2 Swadesh Darshan Development of Sabarimala - Erumeli- 99.99
2016-17 Pampa-Sannidhanam under Spiritual
Circuit in District Pathanamthitta
3  Swadesh Darshan Development of Sree Padmanabha 9222

2016-17 Arnamula-Sabrimala under Spiritual
Circuit
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1 2 3 4
4 Swadesh Darshan Development of Malanad Malabar 80.37
2018-19 Cruise Tourism Project under Rural
Circuit
5  Swadesh Darshan Development of Sivagiri Sree 6947
2018-19 Narayana Guru Ashram-Arruvipuram-

Kunnumpara Sree Subrahmania-
Chembazhanthi Sree Narayana
Gurukulam under Spiritual Circuit

6  Swadesh Darshan Development of Kasaragod, 85.23
2018-19 Wayanad, Kannur, Kozhikode,
Palakkad, Mallapuram, Thrichur,
Ernakulam, Idukki, Kottayam,
Allaphuza, Pathananamithitta,
Kollam, Trivandrum under Spiritual
Circuit

7. PRASHAD 2016-17 Development at Guruvayur Temple 4614

TotaL SA997

Regulation of Chardham Yatra in Uttarakhand

3487. SHRI HISHEY LACHUNGPA: Will the Minister of TOURISM be pleased to
state:

(@ whether there is unprecedented rush in the Chardham Yatra which is going
on in Uttarakhand;

(b) whether the pilgrims are facing a lot of difficulties in view of traffic jams and
non availability of accommodation at various places in Uttarakhand during Yatra;

(c) whether Government intends to regulate the Yatra to ease out the difficulties
being faced by pilgrims; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) to (d) As per the information received from the State Government
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of Uttarakhand, this year the response to Chardham Yatra is overwhelming. Adequate
arrangements have been made by the State Government for pilgrims/yatris for their
comfortable and safe yatra. Somelimes there may be traffic jams at one or two places
but it is cleared by the concerned authorities quickly. Police force in the enlire Char
Dhara yatra is deployed for clearing traffic jams and making yatra safe and secure.

District Administration and Divisional Commissioner Garhwal with other concerned
Departments look after the smooth regulation of the Chardham vyatra.

Central Financial Assistance to Odisha

3488. SHRI NARENDRA KUMAR SWAIN: Will the Minister of TOURISM be
pleased to state:

(@ whether the Ministry is considering to accord Financial Assistance of ¥ 3.00
crore under Central Financial Assistance (CFA) for organisation of Konark Festival.
Mukteswar Dance Festival, Rajarani Music Festival, Dhauli Kalinga Festival, Chilika
Bird Festival, Khandagiri Udayagiri Festival in Odisha as requested by Tourism
Department of Odisha to Central Government vide Letter No. 5905/TSM, dated 18th
June, 2018; and

(b) whether the Ministry is considering to sanction funds for development of
Rural Circuit and Spiritual Circuit under Swadesh Darshan Scheme as requested by
Government of Odisha to Central Government vide Letter No. 11178/ 24.10.2015 and
Vide Letter No. 303/05.01.2016?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) Ministry of Tourism provides financial assistance to State
Governments/UTs for organizing fairs, festivals & tourism related events subject to the
financial limits of ¥ 50.00 lakh to States and ¥ 30.00 lakh to UTs in a financial year as
prescribed in the guidelines of the scheme. Therefore Central Financial Assistance of
¥ 3.00 crore for organising the festival as requested in the letter No. 5905/TSM, dated
18th June, 2018 of Tourism Department, Government of Odisha is not admissible under
the scope of the scheme guidelines.

Accordingly, the State Government was advised to send the revised proposal
within the provisions of the Scheme guidelines.

(b) The Ministry has sanctioned a project under the Coastal Circuit to Odisha
under the Swadesh Darshan Scheme covering Gopalpur, Barkul, Satapada and Tampara
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with central financial assistance of ¥ 76.49 crore. No further project for development
of Rural Circuit and Spiritual Circuit under Swadesh Darshan Scheme has been sanctioned
to Odisha.

Development of Tourism in Tamil Nadu

3489. DR. SASIKALA PUSHPA RAMASWAMY: Will the Minister of TOURISM
be pleased to state:

(@ whether Government has identified places in the State of Tamil Nadu including
those in the Tuticorin district to promote tourism;

(b) if so, the details thereof;

(c) whether Government has earmarked adequate funds to augment the

infrastructure in the existing tourism centres; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) to (d) Ministry of Tourism under its schemes of Swadesh Darshan,
PRASHAD and Assistance to Central Agencies provides financial assistance to State
Governments/UT Administrations/Central Agencies for development of tourism
infrastructure and facilities in the country including Tamil Nadu. The projects under the
above schemes are identified for development in consultation with the State
Governments/ Union Territory Administrations and are sanctioned subject to availability
of funds, submission of suitable Detailed Project Reports, adherence to scheme
guidelines and utilization of funds released earlier.

Based on the above criteria, Ministry has sanctioned following projects in Tamil
Nadu during last three years:

Sl Circuit/Sanction Project Name Amount
No. Year Sanctioned
1 2 3 4

Swadesh Darshan Scheme

1 Coastal 2016-17  Development of Chennai- Mamallapuram- 7458
Rameshwaram-Kulasekaranpattinam-Kanyakumari
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1 2 3 4

Prashad Scheme

2 201617 Development of Kanchipuram 1648
3 201617 Development of Vellankani 560
Assistance to Central Agencies

4 201718 Joint Development of Rameshwaram Railway Station 47

5 201819 Joint Development of Madurai Railway Station 447

Development of Tourism Circuit in Andhra Pradesh

3490. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of TOURISM

be pleased to state:

(@ when the National Level Consultant engaged by the Ministry identified
Chittoor-Nellore-Anantpur-Kadapa Circuit in Andhra Pradesh;

(b) what would be the expenditure involved to develop the above circuit;

(c) what plan of action the Ministry has prepared to develop the above circuit;

and
(d) by when it is going to be completed?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) to (d) The decision of sites to be developed as tourist attractions/
destinations/ circuits in the States/Union Territories (UTs) is taken by the concerned
State Governments/ UT Administrations. However, the Ministry of Tourism under the
Swadesh Darshan Scheme - Integrated Development of Theme- Based Tourism Circuits
provides central financial assistance to State Governments/Union Territory (UT)
Administrations for development of tourism infrastructure in identified tourism circuits
in the country. The project proposals and the Detailed Project Reports of the projects

are prepared by the State Governments/UT Administrations.

Under the Swadesh Darshan Scheme, the Ministry has sanctioned the following

projects to the State of Andhra Pradesh-
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(R incrore)
SI. - Circuit/Sanction Project Name Amt. Amt.
No. (ear) Sanctioned  Released
1. Coastal Circuit Development of Kakinada Hope Island 67.84 64.44
(2014-15) Konaseema as World Class Coastal &
Eco Tourism Circuit
2. Coastal Circuit Development of Coastal Tourism Circuit  59.70 47.76
(2015-16) in Sri Potti Sriramalu Neiiore
3 Buddhist Development of Shalihundam- 5234 1047
Circuit Thotlakonda- Bavikonda- Bojjanakonda-
(2017-18) Amravati- Anupu
TotaL 17988 122,67

All the above projects are at various stages of implementation/completion. The
project “Development of Kakinada Hope Island Konaseema as World Class Coastal &
Eco Tourism Circuit” sanctioned in the year 2014-15 has attained physical completion
and the last installment of funds will be released after monitoring Operation &
Maintenance of the site for one year. The physical progress of work under the project
“Development of Coastal Tourism Circuit in Sri Potti Sriramalu Nellore” is approximately
80 percent and the project “Development of Shalihundam-Thotlakonda-Bavikonda-

Bojjanakonda- Amravati- Anupu” is approximately 35 percent.

Coastal Tourism Circuit in Nellore district of Andhra Pradesh under
Swadesh Darshan Scheme

3491. SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of TOURISM

be pleased to state:

(@ whether it is a fact that Development of Coastal Tourism Circuit in Nellore
district of Andhra Pradesh under Swadesh Darshan Scheme has been sanctioned:

(b) if so, the details of components and progress of the project;

(c) what is the estimated cost of the project and what is the revised cost, if any;

and
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(d) by when the project is going to be completed?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) to (d) The Ministry of Tourism has sanctioned the project
‘Development of Coastal Tourism Circuit in Sri Potti Sriramalu Nellore’ in Andhra
Pradesh under Coastal Circuit theme of Swadesh Darshan Scheme in the year 2015-16

for 59.70 crore and has released ¥47.76 crore under the project.

The components sanctioned under the projects include Waterfront Promenade,
Approach Roads, Tourist Facilitation/ Reception Centres, Handicraft Display Centre,
Seating Plaza, Landscaping, Pathways, Floating Jetty, Parking, Directional Signages,
Solar Lighting, Watch Tower etc. among other basic tourist amenities like CCTV

surveillance equipment and WiFi facilities, Public conveniences etc.

The project is under implementation. The physical progress of work under the

project is approximately 80 percent.
Identification of Iconic Toruism Sites

3492. SHRI K.C. RAMAMURTHY: Will the Minister of TOURISM be pleased to
state:

(@ what are Iconic Tourist Sites proposed in this year’s Budget;

(b) whether any sites have been identified as Iconic Tourism Sites in the

country;
(c) if so, the details thereof, State-wise;

(d) whether there is also a component of sponsoring Iconic Tourism Sites on

the lines of ‘Adopt a Heritage’ scheme; and
(e) if so, the details thereof, with a particular reference to Karnataka?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) to (e) The Ministry of Tourism has identified 17 sites in 12 clusters
in the country for development as Iconic Tourism Sites namely Taj Mahal & Fatehpur
Sikri (Uttar Pradesh), Ajanta & Ellora (Maharashtra), Humayun’s Tomb, Red Fort &
Qutub Minar (Delhi), Colva (Goa), Amer Fort (Rajasthan), Somnath & Dholavira
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(Gujarat), Khajuraho (Madhya Pradesh), Hampi (Karnataka), Mahabalipuram (Tamil Nadu),
Kaziranga (Assam), Kumarakom (Kerala) and Mahabodhi Temple (Bihar).

The Ministry shall be developing the above sites in collaboration with the Central
Ministries, State Governments and Local Bodies, in a holistic manner, with focus on
issues concerning connectivity to the destination, better facilities/experience for the
tourists at the site, skill development, involvement of local community, promotion &
branding and by bringing private investment.

Development of Bamleshwari temple under PRASHAD Scheme

13493. MS. SAROJ PANDEY: Will the Minister of TOURISM be pleased to
state:

(@ whether Government has selected Bamleshwari temple, situated in
Rajnandgaon, Chhattisgarh, to be developed under Pilgrimage Rejuvenation and
Spirituality Augmentation Drive (PRASAD) scheme;

(b) if so, whether the State Government has sent any Detailed Project Report
(DPR) to the Central Government under this scheme to develop the place with
Eco-Tourism perspective; and

(c) if so, the details thereof and the time-frame by which Government will
approve and release the funds for the development of Bamleshwari temple?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (SHRI PRAHALAD
SINGH PATEL): (a) to (c) Ministry of Tourism in consultation with State Government
of Chhattisgarh, has identified “Maa Bamleshwari Devi Temple in Rajnandgaon District”
for infrastructure development under PRASHAD Scheme. The concept proposal
submitted by State Government has been agreed in principle in the concept presentation
meeting held on 26.09.2018, The State Government has to submit draft Detailed Project
Report (DPR) as per the decision taken in the concept presentation meeting.

Under PRASHAD Scheme all the projects are finalized keeping in view the Eco-
friendly perspectives.

The House then adjourned at eight minutes past twelve of the clock.

tOriginal notice of the question was received in Hindi.
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The House reassembled at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.
ANNOUNCEMENT BY THE CHAIR

4t TR : A WeRT P [ ve ga &1 Hon. Members, the Department
of Empowerment of Persons with Disabilities, Ministry of Social Justice and
Empowerment, is organizing a cultural event "Divya Kala Shakti: Witnessing Ability
in Disability" at 6.30 PM today at the Balayogi Auditorium, Parliament Library Building.

The President of India and the Prime Minister will grace the occasion.

Members may attend the event and take their seats by 6.10 p.m.

I & Far (3 AaRT< TEd) - STV "G, § e & AFH el

q Mo W & I8 RARoHl gRT SRING ARPiae PRIGH &1 I8 d8d 30T
BRIGH BF dTel B I8 HRUGH e HEM H IgUiT Wad H RN oA SR Irgufd
S @ STOER B I8 HRisH T drernn SfifseiRad # 8 I8 g H 9
AT Wel W ol dRaT § 6 9 g8l g |

GOVERNMENT BILLs
The Appropriation (No. 2) Bill, 2019
And
The Finance (No. 2) Bill, 2019

MR. DEPUTY CHAIRMAN: Now, the Appropriation (No.2) Bill, 2019 and the
Finance (No.2) Bill, 2019. Shrimati Nirmala Sitharaman to move the Bills.

...(Interruptions)...

3t IV I (RMMEe UQY) Ul EARI 91 gA olfolg .. (Eer)...
2 SUTRT : 3T B IE A HE BR o ST .. (). .
St IV T ;MY BART A g Sy | (Eer)...

THE MINISTER OF FINANCE AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, I move:
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That the Bill to authorise payment and appropriation of certain sums from and
out of the Consolidated Fund of India for the services of the financial year 2019-

20, as passed by Lok Sabha, be taken into consideration.
Sir, 1 also move:

"That the Bill to give effect to the financial proposals of the Central Government
for the financial year 2019-20, as passed by Lok Sabha, be taken into

consideration."
The questions were proposed.

MR. DEPUTY CHAIRMAN: Now, the Appropriation (No. 2) Bill, 2019 and the
Finance (No. 2) Bill, 2019, are open for discussion. Mr. Minister, do you want to say
something? &1 3MY 9 W T dlol @Rl 82...(TIEH)...

SHRIMATI NIRMALA SITHARAMAN: This is the Appropriation Bill. So, at this

stage, | don't have to say anything ..(Interruptions)..
SHRI S.R. BALASUBRAMONIYAN (Tamil Nadu): Sir, I am on a point of order.

SHRI ANAND SHARMA: Sir, | am also on a point of order. But, maybe, he is

elder to me. Please listen to him first. After that, I will make my point of order.

MR. DEPUTY CHAIRMAN: Balasubramoniyanji, under which rule, are you raising
your point of order? AT 3= S, d9 ddb MU A IIT|...(TTET)...

SHRI S.R. BALASUBRAMONIYAN: No, no. It is regarding the Appropriation Bill.

MR. DEPUTY CHAIRMAN: Is your point of order related to this Appropriation

Bill and the Finance Bill? ..(Interruptions)...

SHRI S.R. BALASUBRAMONIYAN: It is related to the Appropriation Bill. We
have passed the Budget. Lok Sabha has already passed the Budget..(Interruptions)...

MR. DEPUTY CHAIRMAN: Can you tell me the rule?
SHRI S.R. BALASUBRAMONIYAN: Rule 258..(Interruptions)...

IR, 39 AR STarg IRac F30; T GET IR IRIRr W5 (St TR SasaHv):
VA $H? . (FGE)... 3T 31991 point of order ST
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SHRI S.R. BALASUBRAMONIYAN: Why are you in a hurry?

THE MINISTER OF STATE OF THE MINISTRY OF POWER; THE MINISTER
OF STATE OF THE MINISTRY OF NEW AND RENEWABLE ENERGY; AND THE
MINISTER OF STATE IN THE MINISTRY OF SKILL DEVELOPMENT AND
ENTREPRENEURSHIP (SHRI RAJ KUMAR SINGH): Sir, there is no point of order.

SHRI S.R. BALASUBRAMONIYAN: There is a point of order..(Interruptions)..

I am coming to Rule 192. As far as the Budget is concerned, it has presented.

St TP SNTSHY : IR, SHHT 399 hls G99 Tal ol It relates to the constitution
of Committee of Privileges. What is this?

MR. DEPUTY CHAIRMAN: Point of order should be related to the subject under
discussion. There is no point of order. AT 3Ma= ¥\l Sfl, My ATl

...(Interruptions)...

SHRI ANAND SHARMA: Sir, | want to make this submission, through you, to
the Leader of the House and to the Government. Today morning, | myself and other
senior leaders in the Opposition have given notices under Rule 267. It is a matter of

fact and record that...(Interruptions)...

it SURTUfY © AR ST O, S WX AMHIT TRRAC A already MO T
e 2 ...(caem)...

SHRI ANAND SHARMA: Please allow me, Sir. ...(Interruptions)...

SNt SuUUfT ; SHG SrATaT dis fawy B, S S99 Wefd B, al # allow
HH |..(aaH)... § [fad alow &6m, odfed I8 39 fowy 9 W& g
IRY |...(ATEH)...

SHRI ANAND SHARMA: | respect the Chair, Sir, please allow me.

...(Interruptions)...
SHRI PRAKASH JAVADEKAR: Will you allow us to reply to you?

SHRI ANAND SHARMA: Sure. But, he will reply. ...(Interruptions)... He is in the
Chair. ...(Interruptions)... STES@R S, MU #1 € U8l BRI a1 [ BN <,...(SFd8M)...
Ugd AR d g B S|
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Y Suuafer - g A S, TR 3T 98 fawy ST ded B, R
YA H ISR AT, Al AR TIRHAT T decision & QAT 8, IFDI golad § 81
T Fhdll

st 3 Tl : ey A 9/ g | Ay @ a1 € ¥ Aed & U §
JPR € Th FeW b Y H W BAR ARMPGR &1 AW BART I A

sft SRy : S9 IBR & AR § AFE TRRAT 9 already SRR d8
fowg g @ s9 w folg T fear gl

#} 3= TFT : MU BART 9 YEU | BHT Udh URT Iordl gl H MU HeH
A IS GHM W 99 g I8 g P 3 Aed P Pv WWRIY @ T, FryHEe
ff & WRM ft & € R weT @ IRA F T W9 | 1952 F WRA DY
HHE BT TS GAT ¥, q9 I 9 W B AR vy g1 & 99 9 & uEE

st STy : 39 v W A 9RAT e ol @ g £ (caaem)...

2 3V AT : O SUW U "3 e Bl STdd BRI | IS T TR
qd S Tl OBH WHR F IR W Age @ T

2 Syl : # el goloid el § 8l gl By SR A Rl W AE
ST |....(STarerr)...

SHRI ANANA SHARMA: *

sft Suvmfer ¢ s U vemEm | (@auH).. B1S 8iR 9 Refs w81 o
@ Tl..(@auM)... A I werErd S please speak on the subject...(Interruptions)...
s U= IS4 |...(AFE)... ST 3RTdH oAl | (FFem)... dis 3R a1d Rafe W
T2 S Y& g l.(=Fu)... 89 @1 the Appropriation (No. 2) Bill, 2019 3R the
Finance (No. 2) Bill, 2019 W discussion &X ¥ ¥ |...(FIEH)... $HH el iR
P 9d ReS W & o B Tl..(FIIH)... ST TS Sy | (TIEm)...

ST, 3N JIot (SR UST) : AR, ofud q9 f9d fages & warg A
Al B P I AN TS B B ..(FFE).. Aeiey, o fadwe (@REid 2),
2019 & AU SMIAY AMIFTH, 1961 Ud g faWmil # Feie o=+ &I AR aRd
£..(@AUH)... dIfh PR AER B FAolqd M AR IFP AR B,...(FE™)...
HH e Rferawel B WMieAfed wxd, B Sufial & foy g e @t )
B PH B, (FFUM)... PR UIAST US PRb GGER [aRIEN IU™T Bl Joga

* Not Recorded.
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BR,...(FALM)... PRETAR Bl URMAT G PR (FAEM)... 3R PR YT DY
TGENdl e & HEIH W U BRI § SVl Bl A UGN DI ST A | (TETH)...

it STl - 31 R 9d Rale W 98 &1 @ B.(@auH)... K% S
IeNH o, S 9 <l el & IR H 91 g 8, S9d! 9id Rdfe oX o
Bl T L..(caEm)...

ST, 3N IO ; AUGR, 399 el & faw S wiedareq v v g
d STF aR H IAE A (@EEF)... S AW AER B WG b oy dicdrsT
fear M ¥l (=aE).. I Sa @ WRig & oy, fIU Y kT W @S ekt
Pl A ARG BYY DI AGE] G F @l IR 35 ARG YT FRAT AT © ...(TTEH). .
3N soifded aredl @ Wiie & fog ff Uicared fear M ®1..(aa ). gafded
el B WG & foy, fg U T W 1.5 dRg JUY dF b ATl Bkl Bl
YAId & 1. (@aeH)... 399 Udee & fae Y dieares fear g L. (caem ).
wRafad fey MU fafrs dieared, @R () TTUNE @ Bl 99 d]d Y UAUITd
H el ST arell IR WROgUl e (i) YU Bl ey WRGRI SREH W
14 gfaerd @t MfIRTT HEKkdT,...(ae™)... (i) H=id IR HHaARAl g§RT {6y 1y
Sh fewR-l it @l # e WROURT 807 & STIId Bkl ... (SIae)...
T Hae 7 diferfl A W UM M W W W AN Fekdl & aR H FHEl
T E 6 ghd AR & IO PR b UM Siigd g1 UifeR & YA A U
AT W AT W HR Heldl bl St | (@aes)... 7eed, g o) & foag S=
PREAR AW FEiRT I TS 1..(@FEH)... T H 25% B a9 &% $padl Sol
PRI TR AR BN, 6T $a PRIAR 250 RIS PUY TP € .. (@EH)... 57
AT B g™ BT UAE w7, difd S99 dufal b wnfre fear S oae, e
P BRER 400 BRIS I dMNS T |...(FGEH)... I& 99.3% HUFAT B HIR Hal
Tl 3 PHaa 0.7% Hulai & S SRR W 9’ IE S | (Saaer). .

Offshore Rupee Denominated Bonds & AeqH | &H oFd dlel faqsht SurRi
B WMeAfed fear o1 8T B LL(IEE™).. 9RT 194(3) & 3fdiia Offshore Rupee
Denominated Bonds @I SIRY &_< & HI&M A AR & SURI ¥ 89 areft
ol A WX e & Se | (SEET)...

eIk R & fofg faey axmem rawen @ odi 9 ge & 08 2 L.(I@EE).
IR # (Y ydea wfafafer &1 dicafed &7 & oy, sy i @ arT
9(®) W SUYH WG B F GRT BUT FEAARI Pl G BRI Bl UG W
Tl...(aaem)...
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[S1. 37eNd arorul]

A&l WHR 1 SRR W SR < §Y, IAHIES UHE SSRGSl WiehH!
P G PG ANEEl g b AN b AEIH I WIaeid oy genfier &
H AR B gerdr e gl (@aem).. {9 fOSm®s, 2019-20, fefed srfardwenr avm
@ fo=m d v 9gad I1 $HeH T..(FAEM)...

gfd 99 U wRIe I | AAE B Tdal FERIT W 2% B IR A B
TR Q. (EET)... § HRER F6T SRER 50 HRe 30 A fF T,
I foIg YA & TP Hegq & WU H, Siicd qam & sifar & e
2..(aEm).. T T 6 9 ) dstere S FeiRa fe e 2. (caem)..

YW SR FUeH Wolell ffefM, 2007 & d8d fbedl 1 §% a1 oA gomel
TSIl R AEdHI & Solfdgd ARId A YA (SMIBR MO, 1961 & ded iR
f 9 W o el Yod B oN T A F oy FERE B ST <@ . (aE). .

AEl WRAR & gRT Bl &9 & RgaATh ASlE ofsl off &l & |..(AIEM)...
Jg HINUT 2014 & Al T Al P g, AT UG HNUIUE H ¥ Ud
N | (@aee)... Uod ufg auf § R Al WIR 7 Bl &9 & SART DI Ad
FRA b U P P9 IO ©, SN Fdled IRIET & Igd H RN S= g
BT TTed o S oFea (e sfafm ® e fear T, gwd ane-
AT Pl &9 & Fag H EIvd A<zl R wd HuRl SR SRRV AR Bl
0 AR AT ().

foa fagg®, 2019 7 & 99 & RIgop dels @ 3R AT 39 & fov a8
T fQuml § W @ R B B (). SR SRy oFed (e st
1988 & d8d, < de & U 39 IRfw # demem fhar o XET ¥..(HaEm)...
HIGET §€ & @], Hig 0l AR S AW BT Ul PR H A IEAr €
I AT TSR WA BRal ©, UV IS [qhaar & fau g8 25,000 ¥Ud B
TIAF B & U SIRERT 8N |...(Faem)... $9d 3feldl, e & d8d 3o
IR & AMISE F g A F gd AR W AaId T .. (@), SIgER
TR ®I AR, eed, Uee Sfgad a1 ARER & UoN Feed 4 g5d faar

T E | (TTET). .

Bre o= (@rEfa fagsh emy ud dufy) iR &R IR Iifdfr™, 2015 @1
ggd 91 U9 Usl ¢ l..(@auH).. fod fadws, 2015, 39 fafes § feiRar @t
IRYYT @ 981 <l © 1. (FFEF)... 999§ I8 I dad IRd & e
W AN BT B, b I8 fadwe s A9 dRdl ©, d1fe 59 e & dgd
oRifyd e 1. (caem)...
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SHRI P. CHIDAMBARAM (Mabharashtra): Sir, if a large section of the Opposition
is agitated, you will have to adjourn the House, call them and try to find a solution.
You can't ask an hon. Member to speak even when Members are in the Well and
agitated. ...(Interruptions)... Is this the way to run the House? Then why have a House
at all? Shall we all leave the House, leaving only the Treasury Benches and you present
there? ....(Interruptions)... Let the Treasury Benches and you run the House. We will
all leave the House and not come back at all. ...(Interruptions)....

it SuwHfey ;- A fagreRe St (@raem).. A faeseRd o, eg IR
e T .. (AIYM)... 3MYHT §HF 3T a1 Hed & oIV, (TaerH)...

SHRI P. CHIDAMBARAM: We will not come back at all. ...(Interruptions)...
Shri C.M. Ramesh will become the champion in the BJP now. ...(Interruptions)...

St SUFHTURT : AT TR AEd GaE A SHd IR IR I I (TaEH)...
gl de¥ H oud U W HEAG M S A I8 WAt I8/l AR fagwr #
SISEESSCISCICERTICIIING:C 5 &) MRS G CHC ISR SRR EA NG C o) o ) W
AHE B IRAT F P B © [ AT GRET b Bl F gg YA AU I
qe P T8I SS1 hd |...(F@EF)... § A IRGR IMUE HR BT § b AMg A
qOd SM¢ 3R AU Al ) IS |...(@qu)... 9 aRe A ¥ d aRAgY a8y
Bl §, A U8 Wed B WERT & IPel 8NN & MY [ YU SHE MY
R = /I B T <. ().

1. 3P ot : Helgy, g9 wed MaRer e, 2002" & dgd Ruifém
TRemell, SR gl iR oy foRiy Rl @ eIRAl & gem & fov fage
A dureE e 97 e T LLL(au).. 3 AR Bl U URd! @I UgdH, $SHd
g9 & A AR AH-Sd BRI dTl Uell b I (). .

St STUIURT : IR 3 ST oY, U e | (@), IR JIE 8NN
5 oMU H9...(gem)...

St UPBILT TASHY : FEIGY, 39 UHR d I WA P 9T BRI T 1...(ATEH)...
T IS B 9T B @ T, A B S A did JEl §, S9dT AeR
B IE £ (F@UF)... I Fed H STdl U] & AN Hed B IRTBR PR
Tol Y, I=H did M fhar, ofdd a8l A did 37 e A B T 1. (TaEH)...
T W R IR W D (F@IE).. T BT W TS gd @ L (aE).

st SUHHIRY : AT Leader of the House $©® He-T @Ted € |...(Sdem)...
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/T & AT (31 AR TEeq) ;- "eEled, R g &1 dex @agE @er
fpar I BT 8, I§ Hds SFIT &I T...(AIUH)... TRHR B qRB F <9 & faqe
W= sft SEieR Sft 9 S © R Bl (@au ). 99 AR B IR W e
B Py W AT WHR B 3R A AT I @ GHhdT € |...(G)... SRS
S A U 91 W &1 F (). 9% P SHar df S ®, ST # @i ot
T J1d S W 39 UBR B IHT B, Ig Ifad 81 & |..(FaeH)... I <97 B
7 & fofg od E(caum).. S ST dEAl o1, SORie] St & AEIH W RGN
BT UL M AT ¥ L..(FGEF)... SAY 3 USR & @ Al I8 Sfad 78l
g1..(@aH)... § Ay 9e™l 9 oUid e 6 9 eRare! wgde e

T |...(TFE)...

MR. DEPUTY CHAIRMAN: The House is adjourned till 3.00 p.m.
The House then adjouraned at sixteen minutes past two of the clock

The House reassembled at three of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

MR. DEPUTY CHAIRMAN: We will resume discussion on the Appropriation
(No. 2) Bill, 2019 and the Finance (No. 2) Bill, 2019; Dr. Ashok Bajpai....(Sadem)...

2 AT T SUURT qElGy, § e @) Aredl § 6 g8 ded aierd
w0 A gl | H AUD WEH ¥ Al 9ed ¥ U HRAT dedl § (P 9 39 |ad
B WERT FT G BN gd gUE HA, S AEIEd (g Sf...(aEm)...

off ST : A9 o< of, ¥ "o ¥ MUBl dio B soieid el ©
REl E..(FaUM)... AUH Plig I Rdle W A8 S |, (@F€GEH)... ST D
TTSTUR |....(TET)...

ST, 3% Irodl : A'IGy, d foT fadwe 4. 2 3R Appropriation No. 2 Bill
B ST B gY ST B @I A1 (@aEm).. RUfe wRemeii, S dai 8k
3= faxitg SRl @f ReiRal & dem & fov fadgs & deem fear <m <&
1 g GBI B AU UEDI Pl UM, Sb g9 b Gld AN S-S HI drol
vl & I A9l B TR DI THIRG FRA B SAAGAT BRI L. (FE)...

it Syl : IR Rfd AR TR T gEE € W @) oY .(aum)..
JAMYH! e BT HAldT e g1 & ..(FGe)... 39D Il Dls IR fawg &
MY ALY |...(Fae)... SUT fAvg & G § F&d § IoW d goleid T8l & Fohdl
w9 R 3 Rafa e ) @ R (aem)..
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ST 3TND IITRL : TP Al 59 I ¥ WPR Bl IFaR-fquria sik
et Tl 39 9ffa & SIeeg § o9 WY A1 Sfddae & fad GINUl H HbEd
PR WA B fAeN iR drRiaId e g1 ... (ae). .

it STUfY : 31E SR 919 Rafe W 781 o7 @1 T ..(aaum)... SI. 3Ed
IO P ST Bis IR 9 Rofte W A S

S1. 3ele ae : I8 GAREd BRA b U ST Hed ofF-ad BR Al a@fdd
A # faaxoft WA, S99 aAfdal & fav fJavol wRer el &9 &1 U9 g,
e T 9§ § =1 @i § 1 a}Is Uy A e 5 fey € A e fagw
AT W 2 g I1 S99 3M8d $U¢ A7 UH 99 H fIoiell &f @ud W 1 o
IUT 9 e wd fHy € @ S FiRa w@l & @® #Rd T (@EEE).. TR
e & RUfET @5 @ 7olgd wR4 & U foxily e - ta.dum. & fqaror
H IR g8 gRT ISR IRJd 3R & SRR Pl AH a9 P IRAE ¢ |...(Taem)...
ST Jed & o-ad Bl gb PR $ (Y IE WEuE & B U9 A1 SmER SR
3R FEieRy o MuiRd Swa-qed a1 SIRe b & g SifFaR ERT|...(eems)...

st YO e RO ;- o9 W BSW dodl §, 98 Rl & SR W
AT B |...(HGHH)... T WERS & AMUR W Fadl 81 PR YRT & fager Hify
F . (@aEH)... I IRT @ Qe N 9 9T @ fovr g O™ faug & "
AR GaE ¥ T IO B PN FR T &, W I (e § b IR AWIR
P QR W D AR fdeR #E S I8l %@ A §1 S Al Wl S THRO
A A R AT B Tl Ghdl §, dl I8 Yoed B8 B, WX .. (aUm)...
BART ReER €1 S e+ [dd R =4l 8 o T8l 81 Wigd [ gecayul
v B €1 AT 39 el ¥ 6 Ue 9R fadw Wl S @1 U ' & 9IS,
I9 guF ¥ fed Bl EAfd T8 8, O dld |Wl I |adhdl @ dl Iod 9l
P AB G A SURT BM PAT ARy H ITH AME S 6 Huar G4
I & F@l B gAY, A, T 39S Iy S A Udle A 7 SEd AR
FEai B SN TSR SV |...(TFE). .

fauer & =41 (37 M TG IIE) - AT IUGHURT FEIGY, Ied Sl Bl EH
MR HRd &, ifhd B gad Tl gl oidr ¥ f6 e 9w § I 8 @ B
3R MY |l H g8 Bl I8 € - VAT Rl ¢ PR b |Hl IR (ST HHl
UH & B ol I8 P & Agd giarl R Q1 9ed g9 M @ Stexd Ael off &R
Constitution ® &I &9 ¥@H @l Sxd el M| B a1 o & 9T d oW e«
g8 e dissolve BT 8, Safd a8 AT HY dissolve &l AT IE permanent
Wed €1 98 WA individuals @I represent &Rl €, IE States dI represent HIT
21 S M AN gd € 3R g9 double @M gAI B- Sl @NT MLAs &I gAd
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EIRISIEESCIRCINIE|

g, 9 @ W s e € ek MLAs &4 gd €, 9 W s9d wnfe €1 gafay
TH representatives % representative €, ST MLAs & t S T @t faue e
F § e I wxel dArt & W, e fu | § S g ¥l gdferg g
Reer) ff s3d 8 STl 2. (FaEH)... @ A1gd Tl 2. 39 89 Bl SwRd
TE1 ¥, § oell 91 daran g1 S9 Wed # Py considerations ¥ I uRy BN
g, ®Riifdy dANI & g9 &< 3791 il =1 Regional consideration & |axil 7, religious
consideration fU®el e Wrell ¥ 81 IEl & R A P considerations B Hehell
1 S9 consideration # MY I8 I U9 HR Adhd B, <ifb 59 BST H M
I8t IS consideration &l ¥, T regional consideration ¥, ¥ religious consideration
¥, 1 linguistic consideration &1 < faf @8l & U & WN, & SHH A9
qHe PR <@l ®, (AR FRAT § Al Sl W BT U™ 8l g8 ¥ & fed H,
T P THAT AR Igusdl & foI¢ 8 3R IIEIRTAT & forw 871 sAfaly 8 Sl
Tg 7 $fey fF e 99 H§ 8 | ¥, 981 MU o g, o N | ¢ egvl
A HINY, 89 * o9 & foau =81 2 1..(aaem)...

Jﬁ‘rﬂsu*ﬁh*-—-wﬂ%d:m (ﬂﬂuﬁrﬂ‘“&‘#]m*%”“
b il 5 sl ﬂﬂw‘wﬂdﬁﬁgﬁmuﬂulw—hfuﬁ-ﬁw.éﬁ
Sl et 58 T ot Sl Laan il sl L S B0 i Ll s g g e
ot 53 e Conalt (Bl sl oS gl g S I Gl 9 g L 0 o
Y PR S5 PPN [ L PR WP ¥ [ VTN JPI T PR Qe L 3
A el sy o e Gy a By ot AU b e S
o o i Bl le b 0S8N Y ) o Sl a1 S SR
EYITVTIF YUY DUPIL YW WY I PV T ST PNL 7 . B
oS adti iy m o ol o Qe g ol e v s S iy O Y
O o ot e e 2y S Sl g g Sl O o S8
g et o o o U e e (g 5 s s =S5 0 ada S
WS it a it i) pee oS O —(CB o (a0 b g
ol O o A o 6 g 3 B L b e 3 g

*Expunged as ordered by the Chair.
tTransliteration in Urdu Script.
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o Bty )l ol gy 2 B U S 0 S R0 S s i Sy
8 gulS G s g )3l 2 st oo sl il e (8 e inlly
i o o (S e e S G i g o e 08 e o (B
O 3 S iy b ¢ (8 i iy ¢ 2 g 03 € A8 Ul
g S0l oo Jag o e s o 0l e Sl e
Cy S oy ooy o 08 o 2 WS S LS Jlage o Uk S g
@Jfgdu*‘-ﬁgdéuw‘m@ﬂ‘ﬁ&éuﬂ&s‘JJ‘W&U@‘u#
B ol I ol S48 S g

N (G EUEP) NGO S S g | U QTR N P

it ST . OIS | (aE). .

St U AT WX .(FFEH)...

A SuAUTaRy : AR YU S, g 989 Bl S "ol & | AR SHAWE BN
f5 39 < 989 a9 S| e IOl St 9 R® B, S ded ol

...(STTE)...

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL,;
AND THE MINISTER OF MINES (SHRI PRALHAD JOSHI) : Sir, 1 would like to clarify
one thing. He cannot call the other House as a* ...(Interruptions)... This is number

one. And number two...(Interruptions)...

£ AN T AEE : W, ...(FJF)... IR I8 AWPR UleRIHe H 91 feurcsie
DI TRE FAM drEdt g, al | am sorry 9 VA @l dolil | (ae)... I8 UIferaTie
f e @1 feurdde =8l & f5 e omu A @1, Akhed) & d<id &Rl
e, 981 P IR IS Ufeiie 3MUdh SARI TR Tl |...(AFEM)... I8 < & Rigid
3R BIT & SMER U Tl |...(aem)...

* Expunged as ordered by the Chair.
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R SICESEIRCIIE]

oS Guind S e oS Siadjh S e~ S (lalas) s 2 AT e @8 i y g

Criagl jly g cen(libae)  nla (ed ) @ s ol S S S We ook

LS s S (s S 68 (5 ie o Ul AS 3 O3 il jlasS 1S (5 fieie (oS

S U~y eo(laban) (B s p ol S o Sl o o) 0aS s conle
o(aldlan) S s el S o8 4l et

it STUAHTURY : SMY 9T ... (FEm). .

SHRI BHUPENDER YADAV: Sir, my point of order ...(Interruptions)...

3t AN b NS AR ()., ST B9 AGANT b A Hedl gsdl
g f& 7 ga #5 Sitorespond WA € iR T WReR H fRft @5 @ 3w fRwid
g & g 4 St &1 98 aF f5 ¥g onmuer < ¥ 99 UHdY s wed
¥ a1 99 9 ¥ IMUB! A BN, UfeIMce ¥ IMUR TRR sAfaw § fb o9
qifeliic & 9gd H IMUBI a1, a1 MU 3M Adhd &, olfdhd yad #l S 7 6
At | FE el fear &k smwr W W@ e v® €1 gAflw W @R Opposition
& 9w walk out BRI E |... (). .

n S 5 LS gt S pudl par ad —(Calalae)e e ST g o2 lin T

S o G (S S e S e IS e A3 4l on S S respond o> e (a3

G e G ol g e 3 0 g ol e SRS QS (8 g S on s e Ol

Sl e g S Siad i S o A ol 58918 G e Sl )l S Kile S

ot T o WS i e s e e e g 08 o Sl O B s
—(dilae) - g 58 Sy waw S ol gl o Jbaps o on o T o

(At this stage some hon. Members left the Chamber.)
SHRI BHUPENDER YADAV : Sir, only for matter of record....(Interruptions)...
it SuwHmafaY : My @iferg |..(@@aE)... He is on a point of order....(Interruptions)...

SHRI PRALHAD JOSHI: | would like to request you, Sir, he has said that we
cannot be* and Lok Sabha is a *. He has celled it. You verify the records and expunge
those sentences.

tTransliteration in Urdu Script.
* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: It will be verified. It will be verified.

S YUs Ieg ;- WR, I Al BS9 A vl 99 UGl Il 8, O@ Wwiel B
AMATAGAT BNl &, ofT g9 wed H matter of record & forg # sam € @we
oM b W 251 § I8 8, “A Statement made by a Minister on a matter of public
importance with the consent of the Chairman but no question shall be asked at the
time the statement is made.” ¥X, 251 H FFREd @1 Wede gal, Wed d ART
fowg @ T, WeR 7 W g W fFAn] R gg A9 2 fe Sue aig o
urferae & Ifafafy &1 Ao foft ger @ @ Sfua 7@ 2

ot Sl : gae | 9 oie} I T Bed |

A AERE< e  SUHNT Heled, # R | 98 &/ &le}Ml Al g,
ST H Ugel Bl o b gu WAl WRAGR $ UG § SR HEHSd H AHEd
et A @ fear orar 81 <w # gerdl faqe W= Sh A, fa”ig g @ ek
¥ O vy I8l R SO AT T, SS9 ey H UdheH WG < ATl PIs
PRI TEI & UUE HA ST b FUWR USH-YEET PRA B AR TH UHR Bl A
Uar =1 BT § faRE ue & W A AEl ¥ U BRal g b d s9
TR BT ATRY 7 P AR WA & HRIAE! WAayded aolid e 3R Sqd aaferd
&l

ot Suqumfa : ST NG I |

ST IAENH O : AR, IRE@R™IT & U §99 8w fafdT g @ 13|
Sl SHMGR @REl ¥, S @R B YIAE R 8, S (Bl TR B W
TE B AT | A TSR MU HRQs &l g=de ool §, Sl PRER ARRES
BF ¥ AN U IR BT YA b, AT P (9 £ FE IS g
ANEHE & HRO § & el WIR, IR I & FAeed iR waifior faerg
& AHed WU P AU B B! &1 BREM b AT ST BISfenT 3R AT
B WIAE o H & fog, fad e e T @Rar g1 ggen, U9 ek
MR @ A FIar] orR 9 @6 &l 8, a6 /MR & MR W A Red wed
PR FHd ol Red WA A Ugel IRQ@l & U H AT & AT SMIdR
Red @1 qd wrsfer & WM™ &) & [y R U @ RUIET & arR &

R & &1 WA gl

qYeR, § fadre HEE AT b aR H gaEl drsdl gl bsid i Yo,

1944 IR T SUB IAfefaw, 1982 Afed fafr= ftfael & dga <fed wma
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[ST. 39Md SToTu

& Y MR FueE & fov wedr fJvant dRRY e wEee aeE TaEa Ud
fqare FaeT |fed A® ASHT Yo DI S I8 T BEAd 5-3dhed B Y Ao
Tl Soldel=ed AT W BN Mhdd &l Udh Ao, TaH P AT $x%
M T8l BN, $H R &I FARAT 39 GAUEE H @I T8 ©1 HAR, HHIIE
IR 3 SleRl & oy WReligpa Redl iR Yaa @ Maedddrg SH1d i
IR qIfffd Red & fov o I 81 396 ded 9 diife Red & Are-arer oot
e Red ¥ Bgd &) i | 396 fov Hioivae! e & gR1-39 § |
far T 1 AR, 9 & Myfaeal § g dvrEles W A dfg @ e 2
qE SMYfdpdl S g WU A A B YT F P H G 7, b oY ITRIeS
AW @ 20 G ¥ QMR 40 G ¥UY dd MEiRA fEar gl 9 dEm
¥ BIC PREERl Bl SIUEEl IFUIe ¥ o o AT W ¥l 3w fag deivae
JRfFE @ gR1-22 § FeeE fRAT T ¥ Wdr UerERt & g, S 9fdd uiargsy
8, 9% oIy HHASTRE ArorT erlt | Aasll & sgferndl a1 fMida smyfiaeast, St
UEd @ HHINEE Ao & fag u T8 9, 96 fog dafers wRifoes Ao
faiRa @1 12§ 9 50 g BT @ & foiy a¥ # 91 eRIER 8
2l 3O 99 9@ # B Qdl USrdie, Afayd Warssd @l Yed fFerf | dsivadt
AR P gRI-10 H HeEd fEAr T g1 H O AUBl WRellgpd dgd ddal dal-
G & aR H g @Edl g1 AR, dgd qdal gel-E H. (@aEH)...

3t JURATART : ST 3TRNP TSl S JUST WHA WA AT PHUAT conclude
N |

ST, ¥ goMudl : AR, gA9 oMMl Y AT 21 BERT 9HY AR A @l
T e

# Iuwmhr ¢ eyl uidt 7 10 fie faw 9, 10 e @R 81 Y g
ST, 3N Ol AR, § - WiE .. (aUH)...
3ft SUWNMRT : $UAT Th IS & 3R conclude BN |

ST, 3N I : JaR, Had Fad B Adl W B & BN SR L.
d AUBT T AEAT g b Sged fAFEiRT Red B UK BRA Bl ARG Bl
el FhdT 2| 3AH gad Bl Red Wsd A P ARG GeM B ARBR
e T g1 Fied Wartad Ris &1 dfddvu, g@d dgd w@arfad Res @1
B | gad fog A e @ aR1-54 | dued fem T gl 9Rd #
fovg R i sradReT & faeg & fIU TSUGUadl, ST 89RT $exavHd
SO ®, SS9 ORI 3R AR oty v, dufl & iR derfaa axA
IR WEH B AR & AMGR &F | a8 Y49 PR &I A Il T |...(Faem)...
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ff Suquly : WH BRY, TH HRUI

ST, 3PN oMUl : Ja), $9d A1 & fxig &5 gurR & fag IR dfe
ki Sulrdil @ oY IR Hed SieElfe &3 H SUHRT -1 & ¢ AR Rod

it SuwmUfer @ ST ImIE aToudl, please conclude WX H STl WY dI
g S|

ST, 3P TSR AR QP e (@@dH)... H conclude FR @M EL...(FEEM)...

it JuRTafer ;S Ut A WHI AT o, oy SRSl SW™ AifYe 9 gd

g1 # artel wiex @I garr g1 Now, Shri P. Bhattacharya - not present; Shri A.
Navaneethakrishnan - not present; Shri Manas Ranjan Bhunia - not present; Shri Sanjay

Seth - not present. Shri Prashanta Nanda.

SHRI PRASHANTA NANDA (Odisha): Thank you very much, Sir, for giving me
an opportunity to take part in this discussion on the Appropriation Bill.

Sir, while talking about the Appropriation Bill, 1 would like to first draw the attention
of the hon. Minister to the 17 world-class tourist places which she announced in her
Budget Speech. The people of Odisha are shocked to know that no place from Odisha
has been chosen or included among those 17 places.

Sir, who doesn't know about Jagannath Puri? Every day minimum one lakh people
go there. There is a Bay of Bengal beach which is one of the best beaches. Hon.
Minister also knows about it. Go ahead for another half-an-hour, you will see Black
Pagoda, the world wide known Konark Sun Temple. You go further another forty-five
minutes, you will reach Bhubaneswar where there are more than a thousand of temples
and Jain relics. We say it a golden triangle for tourism. We have Chilika Lake which
is the most famous lake. We have also got a sanctuary named Bhitarkanika. Tourists
love to go there. There are so many other places in Odisha, but I don't know how
hon. Minister could not include one of those places in that list. | request, through
you, to the hon. Minister to include one or two places in the list of world class tourist
places.

Now, | am coming to the fiscal relationship between the State and the Centre.
The increase in devolution of Central taxes from 32 per cent to 42 per cent following
the recommendations of the Fourteenth Finance Commission is a welcome step. But
the effect of increased devolution has been off-set, to a large extent, by several policy
decisions of the Union Government. These include, delinking of eight Centrally-
sponsored schemes from Central support, abolition of normal Central assistance and
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a steep increase in State's share in Centrally-Sponsored Scheme (CSS). For example,
when Pradhan Mantri Gram Sadak Yojana was started in 2001, it was fully funded by
the Government. It was very popular. I must thank hon. Atal Bihari Vajpaeeji who had
done this because he knew that only this kind of infrastructure can build our country.
It was so popular that demand increased, but the money which our State was getting
was not enough to meet the demand. So, our hon. Chief Minister had to add another
scheme called Mukhya Mantri Sadak Yojana. Now, what has happened? The State has
to give a share of 40 per cent. Similarly, the sharting pattern under National Health
Mission (NHM) and Pradhan Mantri Awas Yojana (PMAY) has been revised with State
like Odisha having to contribute 40 per cent instead of 25 per cent earlier. Such a change
in share pattern has cast a huge additional financial burden leading to much less
resources for the State schemes appropriate to our needs. | urge the Government of
India to appreciate genuine concerns of the State Government and consider restoring
the earlier sharing pattern of the Centrally-Sponsored Scheme (CSS) which I have just
spoken. Justice Punchhi Commission, on Centre-State relations, has recommended for
higher Central transfer to backward States for improving their physical and human
infrastructure. The Government of Odisha has been long requesting that the State be
included among the Special Category State or Special Focus State for its high percentage
of population belonging to the Scheduled Tribes and Scheduled Castes and persistent
occurrence of natural disasters, almost every year, which is highly affecting its
developmental status and needs. The economic divide emanating from asymmetric growth
and backwards of the regions, dominated by tribals and vulnerable groups, give rise
to regional imbalance which calls for focussed attention of the Government for achieving
inclusive growth. The Left Wing Extremism is one of the biggest internal security threats
and poses a national challenge. Discontinuance of Central assistance for Area
Development Scheme like, Special Plan for KBR, BRGF (Backward Region Grant Fund)
and Integrated Action Plan for LWE, that is, Left Wing Extremism affected districts,
has affected the developmental programme in some of the most vulnerable and backward
regions of Odisha. Will Government of India provide a special package to the State
for continuation of these programmes from the Budget provision available with the NITI
Aayog? Sir, the hon. Minister may kindly answer during her reply the following. Number
one, will the Minister of Finance evolve a single window system for advance
communication of annual allocation and sharing pattern of CSS to the States? Number
two, will the hon. Minister introduce the process of giving indications to the States
about annual allocation and sharing pattern of CSS in order to impart a greater degree
of certainty to the Budgeting exercise for ensuing years? Thirdly, will the releases under
the CSS especially SSA and NGM be made commensurate with the annual programme
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communicated to States so that States are not made to contribute much higher than
their share of 40 per cent? And, finally, will the Government of India revise the royalty
on coal as the same was due for revision in April, 2015?

MR. DEPUTY CHAIRMAN: Please conclude, your time is over.

SHRI PRASHANTA NANDA: Financial inclusion has been further constrained
by the lack of brick and mortar branches in the State. More than 70 per cent of our
Gram Panchayats do not have a bank branch. Only 335 brick and mortar bank branches
have been opened during the last three years. Out of total 6798 GPs in the State,
4923 GPs do not have brick and mortar bank branches in the State.

MR. DEPUTY CHAIRMAN: Nandaji, please conclude.

SHRI PRASHANTA NANDA: Sir, I am just concluding. Only half-a-minute, please.
Only 1875 GPs in the State have brick and mortar bank branches. The goal of digital
payment would not be realised unless banking system is extended to the rural areas.
Commercial banks are also not delivering adequate credit.

MR. DEPUTY CHAIRMAN: Thank you, Nandaji. Other speakers are also there.

SHRI PRASHANTA NANDA: To conclude, | request the hon. Minister to definitely
answer me and these are the most important things for the fiscal relations between
the Centre and the States. It is not happening in all the States. While 1 am telling about
my State, | am also drawing her attention to all the other States. They must be feeling
the same.

St HEde WA ([FER) : SUHIART #8Iey, § 3ud! 9gd AT 1aT Bl
g o5 omoe g1 faffam fadee o) dier @1 | fean g 9 9ed € 6 eiRd
B B Pl 9gd A I W MM Il & | A1 JA1 JEIeAT A g9l Siad fawTs |
gelM golc U9 xd 99 SR S Qi Wedl § golc W g9l gs, S99 9HI S/
g A &7, 1 g ga Ut el U7 3R Sfar < dl =@elt T8, e (Y § A
HH1 HAEIGA P! 9gd-9gd eIy ol gl

HEIGY, AT F31 St & afed 981 W § G & &Y add & Al BT &1
Gl B SR 9% & & ANIRSG dd drarerd, fstell, 39S, 99, o anfe SRi gfaend
AT PR P HH [HAT T Il H T AR Sl 3! d1d 2, 98 I8 © [d rieyael
Pl TR 3R WA 999 & v g9eH T Red WA & v o <8 @ra o
ﬁ?iﬁl@iiﬁwwwmiﬁfﬁprovisionmgW@Eﬁﬁmaﬁ%lﬁ?ﬁ
RG I AR BT STHMYR I9M BT S A fhar 1 § @R <9 o9 9w 8 Afgerei
B 5000 TUY P AMARGIUC &1 Bl S 91d 8, I§ W 9gd B! a1d & | 3qd 3Mmelt
JMETE BT drhd el iR 7 R g |
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B BEHe TRdH]

HEIGd, 89 99 94 § o ofeifie Sare & gadie ¥ firmEe ong g faw
& IR SITRIE &1 BV SRl AT & W1 ler & gR&bed IR 9gd ofew =R
T8l €1 S0 30T, FATaR! 3R IR™ &)1 Iy ¥ &l 9drr 81 sde fow 84 &H
BIAT BRT IR S WX &g W QA1 8RT

HEIGY, o9 ay 1929 # 3MR@T H#al & IR A IO BT AT, I I8 depression
# o1 AT A7 SR T ISR 31 B &l $4D1 8l gl | oid S H FR1ae e,
ar IR # fiRTae mueft 8k 8FR ISR # fiRTae omuell, o7 Sudier § @xied
P eHaT TS, ST H FHHY MY R R SRISHIRY dell, oAfdh I-h1-UHRIT
gfg W w@rE Ay T8 g

HEIGY, SN gei, df IR g7 3R ISR ge7, df SudiRT § @ied
B &HAl g, Sred H ghg BRM, A BRI SRISHRT §X 81 - I8 Udh o ©
HEIGY, 30 doic # Y & IR # Sl 919 Hel €, 98 Fel &1 TR 70 ufrerd &n
PN R & IR IR & R ARPR 7 98d ARI A HiY R Fells & | a8 a8
= @ ST B SN PR b oy Wiae g Bre 8 AT B AW dics IR
D 1 B, B SUSPRY dF B I1d 81 AT B BAA 1 AT BT IR A 36T

Jror feam e A ae 21

HEIed, H ST &M $9 REB AP BRMAT AR (b 3] YhaR Bl &l By
A1 St & Sfarg A o1 b 5y WHR GRT S Gl &, 9 Al A SR B bl A
# =T 89 % BRU 9gd 9 feaml @ g9@ o e e e 1§ a8 qamn
e g [ Sa W BIg W GeAd Sl 8, Al AER AT R U ugEE U |
& STPI WAl GAdl 8| WHR R Ply Yl 91d1 8, 1 YR AT Uga U3 4
& IS gl gl & b =it et g87 37 il o g7 ) & fig SfamEae!
T BT BN | SR BH ARl 1 g PR & oY 98 WHR & U Aol 8,
ar eregl 91d 7 afe s9H <X BK ®, a1 Bel 9 Bel [Bad sH®T o o o dfed
€ O 81 S99 W W &9 <A1 8N

FEIeY, AT G IE © fF T &9 snumya wRe e a1 qerdd, ar g9
ST 1 aRISHIRT §R 81T SR w#n &1 9 e 8N | 361 3iteillie Scue gadhid
B Ref el | 89 U1 T B 91 IR © | XU ¥e § FRMET & GrIa] §& $ewr
qd UEANY SR IR 30 GHARTd B | RIS S U1 VUl I HCIT &, o
59 & St I | WEH B BRI A9 TE IaT €, A IE AWK AT 8, TE
ISP A AT 8, SHDI X B DI XA g | HY &b doic Bl AU e g,
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DR. BANDA PRAKASH (Telangana): Respected Deputy Chairman, Sir, |1 would

like to thank you for giving me this opportunity to speak on these Bills.

The respected Finance Minister reminded us the famous quote of Mahatma Gandhi,
the soul of India lives in the villages.

Madam also stressed that focus Tfd, TR1g iR fHa™M W 8T €1 Sir, they
as usual say that they have formulated many schemes in the recent Budget. But,
emphasis is missing on doubling the fanners’ income. Sir, India is a country of small
and marginal farmers and large number of holdings belongs to small and marginal farmers
who have land below two hectares. Sir, they constitute 85.01 per cent of the total
holdings in the country. Sir, again out of those who have below four hectares of land
is 95.05 per cent of the total number of farmers. We (do not have any integrated
agricultural policy for the country as of today. After more than seven decades of
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independence, we are still searching for some policy-making for the agriculture. Sir,
people have given the Government a landslide victory in the last elections. So, they
should definitely think about the agriculture because more than 65 per cent of the total
population of the country is directly or indirectly dependent on agriculture. Therefore,
I request the Government to kindly make an integrated policy for the agricultural sector.
Sir, another important issue | wish to draw your consideration is water; water for
irrigation and drinking purposes. As of now, more than 62.82 per cent people are using
only tube wells and other wells. The water is not available from canals systems. Sir,
Government, it is to be brought to your notice fhat canals are serving only 23.43 per
cent of net irrigated area. There are abundant resources of water in the country. There
are 14 major, 55 minor and more than 700 small rivers in the country. Sir, our average
rainfall is 1,170 mm. We are taking the message of conservation of water across the
country. The crisis of the water can be avoided by conservation of water. Sir, the
Hon’ble Minister and the NITI Aayog also said last time that 40 per cent of Indians
will have no access to drinking water by the year 2030. Therefore, | request the Hon’ble
Minister that priority should be given to water for agriculture. Furthermore, even in
agricultural policy formulations, priority should be given for marketing and procurement
policies of the country. Sir, 1 wish to bring it to the notice of the House that the
Telangana Government, which had been formed five years back, has taken many suitable
and required measures to protect the agriculturists. In Telangana State, we have started
a programme called Mission Kakatiya, which is a water conservation programme.
Secondly, we have started the repair and renovation of 46000 tanks of the Telangana
State. We are doing all these things phase-wise manner. The NITI Aayog has
recommended T 5,000 crores for Mission Kakatiya. But as of now, we did not get a
single pie from the Government of India till date. Sir, it is to be noted that in our State,
we are providing 24-hour free power to all agriculturists of Telangana State; in addition,
we are giving 24-hour power to all houses. We are also giving 24-hour power to
industries, thus, in each and every sector, we are giving 24-hour power supply. Sir,
a simple question arises as to why we are unable to give 24-hour power in the country?
We are have to search for how to give 24-hour power to all the people of throughout
the country. Even in Delhi, when we were there for attending important functions, there
is power-cut and this is a common issue even at our residence as well. Sir, power keeps
on going and coming in Delhi very frequently. Sir, | wish to state the fact that in the
National Capital Territory of Delhi, we are not getting 24-hour power supply, while,
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on the other hand, all the villages in the State of Telangana are getting 24- hour power
supply, and further our Telangana State is also giving 24-hour free power to
agriculturists as our Government is support and commitment towards the farmers. Within
a span of four years, we have constructed godowns with 19.5 metric tons of capacity.
Earlier, we had only 4 metric tons capacity or so in godowns. But, now, we have
godowns with a capacity of 23.5 metric tons. We are providing all our farmers access
to fertilizers and seeds. We have initiated the Rythu Bandhu programme also. Initially,
it was started with ¥ 4,000 per acre. Now, we have given a total of ¥ 8,000 per acre
in two instalments to the agriculturists. Recently, this has further been enhanced to
T 10,000 per year. Every year, we are paying ¥ 10,000 per acre to the agriculturists.
Sir, the Government also started the Prime Minister Kisan Samman Nidhi Yojana where
the Union Government is giving ¥ 2,000 thrice. Sir, the Government may implement such
schemes at the national level but where the States are already giving the amount to
the agriculturists or the farmers, instead of starting new programmes, if the Government
just reimburse the amount to the States, definitely, it will be helpful for the States to
focus on other programmes for the welfare of the farmers. Instead of again starting
other identical programmes, this should be done. We in Telangana State have started
this programme, Kerala started, Bengal also started and, now, Chhattisgarh is also going
on the same lines. Instead of launching new programmes, it is appropriate that the
Government should support the existing programmes already launched in the States.
Sir, it is to be retreated that the entire country is one and the money is coming from
the States. The major souree of revenue is the States. In view of the above, why are
you starting new programmes instead of supporting the programmes which are already
there? On water, we started a programme, Mission Bhagiratha. 30 @1 2024 T& EXdH
W B Ad I B @RE T I T 3R EF complete X I T, WE R,
T ¥ 9| That is Mission Bhagiratha. It is an ambitious programme which we have
started and we are now in the mid-way. Our Hon’ble Prime Minister has inaugurated
the programme in Telangana State at Gajwel. Sir, now, it is going to be completed soon
as, 95 per cent of the work is complete. This is totally filtered water, totally safe drinking
water and good quality water that we are providing to the people. Sir, the NITI Aayog
recommended for giving around ¥ 19,500 crorcs for that programme, but 35T d& Ud
a1 Y 7EF M ¥ They don’t want to recognize Mission Bhagiratha, and they want
to start new programmes. At least you compensate our... (Time-bell rings) ¥R benches

rell 8, oIel We] 999 § <Yl
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DR. BANDA PRAKASH: My request to the Government is to compensate that
amount. Please accept the Mission Bhagiratha programme and immediately release, at
least, ¥ 20,000 crore. Our Government is not only helping the farmers through the Rythu
Bandhu scheme, it is also giving Rythu Birna Scheme. Under this scheme, within fifteen
days of either natural death or accidental death of any farmer, ¥ 5.00 lakhs will be
deposited in his bank account. Everything is insured. Sir, the Government also intended
to start the pension scheme for 18 to 40 years of age. That is ‘also voluntary and
contributory. Without any contribution, the Telangana Government is giving ¥ 2,000/

- to persons above 57 years of age.
Mr. DEPUTY CHAIRMAN: Please conclude.

Shri C.M. RAMESH (Karnataka): Sir, Principal Opposition party is not there. Other
opposition parties want to speak. So, please give some more time.

Mr. DEPUTY CHAIRMAN: | have already given him more time.

Dr. BANDA PRAKASH: To the physically challenged people, we are paying
T 3,016. As far as pension to elderly people, widows, single women, toddy tappers,
textile workers is concerned, we are giving them ¥ 2,016.

Mr. DEPUTY CHAIRMAN: Thank you, Banda Prakash ji.

DR. BANDA PRAKASH: While you are announcing the new programmes, |
request the Finance Minister to please study the existing programmes. If these
programmes are good...

Mr. DEPUTY CHAIRMAN: Please conclude. | have to call the next speaker.

Dr. BANDA PRAKASH: If the programmes are reaching the people, kindly give
financial assistance from the Centre. Finally, Sir, |1 have to make two points.

Mr. DEPUTY CHAIRMAN: Please make last point. You have already taken three

minutes more.
Dr. BANDA PRAKASH: Once again, | request the Minister, the Government...

MR. DEPUTY CHAIRMAN: You have taken four minutes extra.
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Dr. BANDA PRAKASH: Sir, the Government always says that they are aware of
the cooperative federalism. Two days back, our hon. Minister...

MR. DEPUTY CHAIRMAN: No, no. You have taken four- minutes more.

Dr. BANDA PRAKASH: | am concluding. Hon. Minister also said that we are
aware of the recommendations of the NITI Aayog. In words they are saying so, but,
in practice, it is going in reverse direction. | request you to please consider the NIT1
Aayog’s recommendations. What is the revenue that they are mobilising from States?
Definitely, more share should be given to the States. Even while imposing cess...

MR. DEPUTY CHAIRMAN: No, no. Please conclude. 319 3mTa! als a1d Rars
¥ & S e g
Dr. BANDA PRAKASH: *

MR. DEPUTY CHAIRMAN: Next is Shri K. Sornaprasad, not present; Shri K.K.
Ragesh, not present; Shri T.K.S. Elangovan, not present; Shri Vijayasai Reddy, not
present; Shri Veer Singh, not present; Shri Binoy Viswam, not present. Shri Narain Dass
Gupta; not present. Shri Bhupender Yadav; not present. Dr. Anil Jain.

1. AT I (ST USY) : SuwwEfa oft, § 39 foq fOdve & wmew #
die & fog wer gen g1 7 fdee w A o w3 St 9 989 9 sRisHed
for €1 S =9 <7 B e Javem &l Ul W oM & forg, snffre wgawen
Bl TRSY T & oI, e awenm A TRl BT B0 8 Id 3R 59 3w
AT ¥ QY BT G H FRF Bl Ah, 39 UBR b IAHSHSH ATPR < P
FORAT & forg, nfded Javen fed R I 989 IR AR 8 Adh, BT &
39 fod fadwes # <@ ¥

AR TaE HA S & Agad W RO UeR 9 UfE 9d IR Fell, TR
JAM H AIPI A1, FEHT [GPI Al AT B, ol T WHR A YUI URET

& R, AR o<, U o IRBR ddlls, 3dd BRU A B S dl 7§
amefiate feam ok &9 fR 9 303 ¥ UMY QORI ¥ 39 WRGR B I &

fT wgd gV I

ST Feigy, faig 9@al § S UeR & Sdece! iR uRefar de™
& B 39 fadue § fear w7, § "9 o w95 S B 59 fog dgare

* Not Recorded
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Sl | UG WA Q¥ BT GO P g9 Bl GOl TSI, UAT qe,
T FATGR] SN A B UG, HATHRT A Jdl S5 dd uga
urdHl, T Bl S @1 BedIvl BN, S UBR Bl ARl R fad #IAl S oA
e fafy= denedi & gremw 9 59 o fodwe § @ B § teue e 99
R LETCIS IR SC U

SUFHTIRT Sfl, IS 9Rd, TR ®R 3ifd, Ioudell Il & R H
AT, §9 UBR Bl ASHN Ihe §s ©, Riid 8 dE-aRie vud &l a9
SEAl & FHedvl & fag fear w21 96 fag e @ Sem @ eawen few
UpR I Bl g9l far fog fadue & g fog 9= S 3 @ 21 29 &1 sl
AR - AL A, S fHEEl & 9% G99 g1 99 7, S MSME §, 98 IUSTIR
BT WY SUTE PRI &1 MSME H 59 UdR @l ge & oY, e yeRr A
MSME & ®BIC JMUIRAT Bl AUR B &I Jagr fe AP iR &d d Ju <o
D W FR FH, I8 98 THH cad & AENH ¥ gl a9 Sigwe! # guR
F HEH W OB, 98 SigNel H HHINE ¥bW SR BiRERIa e & AR |
gl 3R SNgwdl & Red & fod UoR ORd T 0 S0 BRI off b, e
g8 qiffe, J|Id 1 ARSI, S99 SHdT option W ¥, $H UBR DI JawRAT
A fad w3 S A Sivadt § ggR & Jerd ¥ @l g1 39 9% A <o 9,
PBREMAN d¢, T THR DI aRAT A & forg T TR &1 ardraxer s uig
A A IR T, A B uRuM g f Ca # 78 WR¥T BT SOIMI gl ©
AR 78 W SRRFE < 9@l Tl

[SURHTIRT (ST, AIART SAfedn) w7 gy

SIUGHTEAE HElGd, O UPR W gARI a7 w3 St S == Al | uRecd
W AP T FHA T, Bl 89 b B A GUR BT T E| B o7 B B
SR B off, S dol g9 @l SART B WE W UER XA BT B I/
fpar & ok # feca § sHa! 9/ HRal g1 AMYeR, fed A # Central Road
Infrastructure Fund, 2000 % uR @xd §Y ST g™ 6y 17 € IT9 SOy
YT wE@ & Aed URASHRHT @I Aee el Payment Settlement Act, 2007
H el dd gy wage By ¢ € & electronic mode of payment @RA WX
G Pl Aol el o WRA digital India B 9 AHhT 8, < H digital 3w
ARAT B B Whdl © dAT < H digital economy &I A 7 & fw I TH
T8I GuR & 1 g1 s9d AR Sl AR 1 RIS BUY¢ W A&l d withdrawal
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cash § &xd &, U &l WX 2 WA BT TDS FRT AT | 39 M BT Hb¥S
i ot & f& <o d wIer 9§ SwieT digital form # transactions  ®f 1 Digital
form # transctions ¥ < H URSRET Al & AR cashless economy @ dRw
S gedl T SR IW H P YR BN o | sAfGlY fad H#IE S A S 2 wRuie
TDS R &l waere fear 8, I8 <9 &I digital economy d99 H #AEGIR BRI

ARIER, T GUR S BT T E, H I A9l f$ced H Al A8l S, offda
/9 UdR A taxpayers &1 JAT <4 B HM fBaT 71 7, IS IR H AT
areaT g1 Taxpayers @I 5 @@ ¥UY Od Bl income W Dly tax el ol AT
el PR 4 iy yEed fea S g, @ 98 AR H 9 12 o ¥y dd
B THH W Py <A el FNM| 98 39 UHR ©- 5 G BUYY dd Bl Cad
W $HH W By cad 8l P 98 39 UPR & 5 AR JUY ddb Bl cad
I $PH, 3 oG 50 BSIR BUT ddb Uhledd SIS Bl Scie &I T=hd, S¢
oG ¥UT golfded @ihd WRIGd W Sl <RI oFdl §, 98 997, S¢ o’d Uy
NPS & 3R 50 BOIR BUVU AfIFH &, s YR A HRIE-BId Ale 12 g
YU dh P! TvhH U SR H8l NN, <ifed Ig 99 & 99 Pls 39 YR I
R veee P | 39 UPR H B8 qobdl § e 12 dd Y qF bl $76H W)
P TRT &l ¥l 3 ARE B Ao O #E SN T QU F AN b oA I
Tl A HEgH @, MSME & &3 & AN, <ad g9 Fdhd § 3R AT Siad
IR FHd ¥, T A Bl 9gd WEd el ¥

AR, 9 g&R | ugel TDS, gross payment UX Tl o1, 319 @lefl Sl
SO CHId B, STANY UiferisT § s=pd Uiy ¥, 9l R o foram T B
3 UHR B gaeTd 'R o @S 7 & E el S 250 HRIS BUY & TSR
P Hufal At off, 89 W 25 WR¥E oI oIl o, offhd 3@ s fage H
S e BT T %, UG G918 400 BRIS BUY THIAAR T Dl HUMAl sHH
Fifed B, oriq ¥ ¥ 99.3 WHC HUMAl §9 BT & ded wHled & S|
Pl HATPR 0.7 WS HUCET Fadl €, S 39 BT & d8d T8l AR | I& TP
ggd ge Rellh 400 PRI IUY T & cHAR I HurEl dl fear = gl

qEIGY, 39 UPR 9 $§ UGR & cad R by Wy T HF omuds ww
digital economy @' d1d@ well @ #H fight against black money & dR # ddmT
=Edl g1 H e 7 W favgd WU A aid BRA A Usel, (b9 PR W e
% fI7 ol ST @I FaRAT B GHTG dRA Bl BE fRAT T §, 9 dR A
FAMT AEAT g1 WICHW Bl Wpfedl 3R TR W ge & g gl S gfafad
WIS €, & ARM 79 H, Usel Sei Uifhe A1 & SR IFTel A AT AR
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[S1. 3if¥el Si]
THY BIAl B, a1 9 ¥ B BRIS B GHU| 59 USGR W <@ WY, o UH

Te & foy I8 ke g 8N iR SO ITes TR &R 9dhd & |

AR, Wb 9 SIeAT TISHT & I=aid Sl Hul-ai <9 d HE HRdl §, S
TIH TRE B ge & S 1 § 3 IR H UgE WU A A 9K bel drsdl
g 39 P9 PR ¥ odd Wi Wies QAT AT 8- S MM R | g
g, 89 W THIE SYCI 6% TS © AR S 9WH fegwd # € a1 SR
S AT AER A FHIC BRAT UsAl g, Al 89 W sHie el Re™ @l Ty

2, REd dad ©iET Wies a9 96| 399 B & IR, ‘Make In India’
Hd BE BRI dlel AR Pl GEAT F WA compete HRA BT HIGI AT Fdhar T
IR @ iR o fdegpar & dreX | S et € I costom duty @I ECH &
B W ‘Make In India’ & T84 B 1 €1 39 USR A IE level palying field
ERIEELEE

AaR, 379 § black money dTel 4w WX SfUSl I R@ ATE & <9 A
@fd Tl generate T Bl MR SR P generate HRAT ¥, A U & UL FHAI
J U9 FIRM b WU H IR <Y Bl NS fhAr ¥ fF @ T H 20149
2019 d®, 9 <9 § 9391 @ 8, fodl ff voR 9 gyerr & 8 9 oW
T T8I S| 9 Sl P Y ad Ugd Y 8, 39 T BrAl gadl odl, ol
Sl & 3eX WG| 39 UHR P UMEUH 59 goic ¥, 59 ki fadye § o feu
T g

W, 3@ I Tl W ¥, AfeT T T HE gT O @ BN TS W I A
<9 B 81 ¢ & 9 UPR A M Y &1 S M HURY B BT g, H 99
ST AURT b BT b vy H Po 9 @l dEdl gl AER, <% H 9gd
TR A7 AR Thleld TWREHRI 4 THH dRe & HHAl g9 & & foar ol
1980 # Law Commission @I 5741 Rurc & wer a1 o f& g9 <o # 99r dufa
B e A b [AY, $AP RGAE B BT A AMeY | AT [URT B B
& S 1980 H §H DI DI A DI dd gs ol oAb Ig B 1980 | AR
T2 o, qhleid WRGRI 4 39 W Hls HM e8] f6ar a1l CBDT H, THM AR
TRl 4 39 W B BRI B 91 dal ofl, odfhT WRAGRI T $H W B A8
fopa |

HAIRIER, 1988 H < H UdH Ul gs| <9 H Sl debleld UGM HA o, Ik
U A A AREed ¥ SWel § fearl 9 H 9% b AW UR 1988 H SIGI
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T foar ool S SWIBI <h] MUY B UYN Al Bl heElR H Wel fhar
AT AR T T R AR AT 7 <@l [ B9 geR A qok & A H, 99
HY & T AAI T U e HAl & Radrs sieT Wl fhar onl sHael ARl g
J S o1, W SEE A w1 Mear g Sl gd B e T 3o
TEI a1, S0 qHY B U] 7 PO ALl [HAl, SH GHI B AR T P el
far, 99 999 & 99 #Al 9 P Tl b, a R derer fead fear R
et fear, 9 § udbsT T, odfhd 39 AN 9 SS9 gleidd @ I8 I fed
UhR ¥ free access @il BT GRT SU WIN &I, IAb U4 FHadr @1, A9
YR B GAUG S B BT BM [had fBar? I 1988 H, S@ I§ M (&
AR QU H gdSX Wl AT AT &, 9 I WA B qchlele IRBR A J R HufT
BT B M Bl HE [HAT AT 98 39 A< fbar o1 {6 3@ Sfeal A B MG,
Wfdd 1988 H BT @M P draS[e W 2014 qP g BT bl notification TET
BN faar| swar Aifefhdes a& T80 81 urn, wife 9 59 gadl & WReN gdr
T ¥, 9 @RE @I coalition government Tam ¥ I - I9 26 A H, I
St % 6 A BI$ N, IR AT S8 WRBR B, SeM I8 BF Tel 3T
e, wife fFA @ ke Al qon [uRy 81 g - I SM @9 usd B U
Ut P AT B 4 Al BRIS DI |uRl B TS Il S T usd € e urdd
F G B4 W IR B FuRl T gE 2| BH Wedl udl § fF feE uer
B wfeai @l g1

ARIGR, 912 riverfront & ®icrel 8, d® Taj Corridor & ®icrel &I, d® park
999 & Hield 8l, Seid "leiadel & 9 R Ids A s9 PR i
T S WU F @ B ue TE e

AR, T8 R & Wi # e qd SR dedl @edl g b Sl el
AEE o, BRI WRGR A M FHERT b S BT Bl SR 98, del 4l e
g SR 9wl S W B S @l B IR R Bl 89 $ 39 ISR
Bl TH WER 1 TRAGE B I SN &1 BRI A HIA S T 59 [ 99
e e g9 € iR gud 98 duiled ey F

AR, U GURI HMel, S black money W HORTHN @Rel &, a8 PMLA
g1 PMLA &1 € Prevention of Money Laundering Act. ST Money Laundering Act
g, 3% T80 UBd 39 <¥ H P A el Al ugel U g or f5 andt
ED BT AR Y&l & &9 DRI &1 BT & & Income Tax & BT ¥, &4l
Financial Intelligence Wing &1 ®TaT &1 Uoitial Mg # 91 7&l deal off 3R
g% loopholes ® ¥ @ f&a S &1 Loophole &l & @1 g1 &<1 &1
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[SI. 3AfTel SI]

S 91 BN WAR T PMLA # W& S a9 $1 M fHAr § MR inter-
agency, inter-departmental 3fR inter-Ministerial, I8 =Javen & ¥, 9 $Ig 99
R el e Fdarl @ information FE STE travel B SMEH IR ¥ 99 @R
T2 Fde Fad | 39 W B WOR A A YA ST F g H AR
fog = St 9 PMLA H SaT W @rd 991 ©1 $9 PMLA &H & d8d
terror funding %, $9 PMLA &I & d8d 99 R § RSl 9ield, JIF dell
HicTel O S J9™ "l & U9 sUd M ¥, 39 WX W I 9NI Ui e
P} PORTEE HT| - H black money generate &l & & STEl, $9 UBR
P AT B TS B HRUAR, 3G SN JEINT 3.

SUTHTETET (ST. AR SIfedn) : 3T FHIW HIfoTg |
1. AfeT 99 ;- AR, orft PEf, X1 dr 20 fe @1 9wy g
SUTHETET (ST. AAHRI Sifedn) : eMuadl 15 fase far v €1

ST AT S : AER, H Sfeal AU a1 WA @Ral gl Black money generate
T & oo 59 UsR ¥ <9 SR faSwr # black money & T8d ¥ WK
T P HS B (U T, H ST GR H AT AEA| 3G Tb bad WRAT Bl
black money & @&d penalize fHam e o, @ifd $9 YRR 7 Resident Indians
R NRIs, SHI W, S Income Tax & —IH & d8d A &, ST X Ig =99
o BN, g8 qy fear g

I a1, black money %1 generate I @7 Black money generate &M &
TAM @Ih A1 1972 H Ay B & | gy BRI 7 <9 H dohreie U€H
AT Bl RUlE &1, <fbT S 39 $UC! W) &M T8l fear! gfd <= H rampant
corruption &1, @NT corruption @1 I HRA A, T4 IE drY HAS Mg | Y HAS
P g ST JT BT S| BEST W A, oMfhT ST THI Bl dcbleld IRBRI
T black money & Raamd iR St fagwii # black money 2IfSd axd I@d 9, Hifd
37p it U9 g8l 9 9, 39 W U 99U S99 9, S9feT S99 WReRI 9 black
money & RacT®s SS9 g I3 dM el fHarl

HAWIER, 2008 H dcdlald IRHGR F Security Transaction Tax (STT) 3R Commodity
Transation Tax Y| it Commodity Transaction Tax &, Commodity exchange !
g & foIT 2012 § F&HU I SN, S CBDT & TIRHEA ¥, SBIM commodity
tax T8I TN & g HeT, Rife sH9 commodity exchange & & S| g
commodity exchange & A HHAE Hal 7 Hal g9 AN & U S off, sHferw




Government [23 July, 2019] Bills 375

4.00 p.m.

CTT @I g=iH oY & 78l a1l u & & a1e 9 CTT @r 78! gl 4 black
money generate T & TXId A |

ATIAR, black money generate &X- & aXid H P-Notes (Participatory Notes)
Uh dRIPbT o1, RTHdT s &RT T8 8/ 271 2007 § FDI &7 55 WR¥c <1 P-
Notes & through | 3R 2017 & IE 55% A 4% U 3M T B, Fifd 9
WREHR - UREREr & &M f&ar €1 KYC & through, Participatory notes @I 31
@1 P [HAT T T ARG, FDI 961 ©§, FDI &H T8l gl ©, offd P-Notes
%9 BT © | Black money generate @3+ & Sl dXIdT AT, g9 @ o <97 AR faqwr
& AegH ¥, facEh dufal & Aem W S oW e o, SWOURT 9ed SiHdn
21 h aR 2007 H, dpreld o7 @A 9 P9 USR A P-Notes & AR H P©
qrd P!, S IR share market crash @Y TS| Tdh ©eT stock exchange &
RET o1, 98 crash @ TRT AT I¥H dl& QIERT stock exchange &1 Y& b
T 3R T dobleld fad #3 ® 39 dRE @l "9 ) el off fh R SRt
P-Notes &1 8eIU WU | AR, §9 IRHR o P-Notes T & DT oI e
3 P-Notes &dd 4% ©, olfbd FDI ¥ &, FDI &9 <&l g3l o

AR, multi-level marketing 3R chit fund companies T I8 TRHR THAH
WE & BT @ Bl &1 UB ART < faeanr @1 o1 & g7 U Fraq om
IS, P A AMRY, clfbT A AT Blg A9 3R B T8l o) Y| EARY
WARPR 59 W I BFH @ W81 & 3R g 39 U= RIbon dA1 o 81 &1 B
P BIET T8l S| gie RSl =il &, Rose Valley ®iere 8 a1 &3 iR
GIere 8, Peerless & 9T ¥ S ®ITl gl 3 %2 9, 39 W U & IR
3G He PGS |

ARIGR, YRAR SRS &R+ il & RIais <91 W) # 7ary Soar oft| @
CBDT &, 918 37 Wy 8, 99 ®ed o & realty sector &Il &9 &I o=
®1, Blel g9 B I BI, Blel g9 DI generate B Pl UP dgd sl A © |
Tgell dR % A4l WRER, realty soctor ¥ 9 oRg & regulations @8 8, o™y
ST oTE B T e} 9% € 9 fed dma W off s 9 S 9 W oA
Sl SR, SEl Al TR B S AeE Ry S |

AR, realty sector § market rate, circle rae U TSN UHR & T BN
I 3R frd WX fhar SRT S 8T ®, 9 IR H 99 "ieradran st off | gad
IRERIET dM &1 B 8AR SRHR &) el 2| Realty sector 81 AT import-export
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# over-invoicing &1 Tel, ¥4 W RIden wa1 A1 g1 Import-export # over-invoicing
Jq T I SRe fhar oTar of ok 39 U R o T BT B R Hia
WeR o fear, sy faq #=f, sfiwct feen farso st 3 fear g1

AIER, dig PHC 1 59 < H doctors 3R engineers & USHRM & e
d ud 9 bl At H Al W F SfeeR € g SR gs uidfted AfSE dlerd
W UE PR M Gl A HAST T 1972 H BET A1 P g9 &F # wRIS] IUY S
g, ofd A 3Md Hel 9 &7 Capitation fee # S U1 o¥Iar o1, SH$G o Ta
TR B U e feur Smar enl Wfew 89 gR) WRAR 7 NEET & WemH 9
URERAT A &1 M fBa1 g ok 3@ Sieal &1 NMC Bill 1 a7 81 81 891
WHR 7 39 IR & & [Hv § & 3@ 39 UBR & Hicd, 9Ud 3R Hlell
FHS TR oFH o< & d1 d B dg 81 oMo |

weled, § 991 REd ¥ Uh q1d bl @edl § - S8l gAfd 9 dufd T
T fFaeT ¥ f gAR faug & S A B9 919 B ge @ ', 9 gAfa o <
gofd O T SR weAafy W W& Afe 9 v exa § 1 39 W § Jufy 9¢
ST SR S/ |uRT 9¢l, A Q¥ BT BATT BN, A1 B TAR IMMISH aweq
9 S G ues! 7, 98 R Wt 9 B g o g § s¥ dls @l Jd
G &1 R TP favg § I G99 981 nferaven gl A <fy A srer,
B9 Wd o B M M Al BAR B BRId H WRA AR wU A g
P G IS Ao BRI THST UMY (G B FH ¥, dgd-9gd gas |

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Prof. M.V. Rajeev
Gowda; not present. Shri P.L. Punia; not present. Dr. T. Subbarami Reddy; not present.
Shri P. Chidambaram; not present. Shri G.C. Chandrashekhar; not present. Shri A.
Navaneethakrishnan. You have three minutes.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu) : I will abide by it. Sir, before
offering my views on this Bill, I may be permitted to quote Pandit Jawaharlal Nehru.
I quote, “In order to awaken the people, it is the woman who has to be awakened.
Once she is on the move, the family movers, the village moves and the nation also

moves.”

# U= Feq : wEley, W UH & Point of Order 81 Hfd 8 fdd w 4
¥ @ g aiRd & a1 enfl S g I8l SuRed € SHd 9Hd B 9@l T,
e 4 8¢ &I T° & mandate T & foT ¥ safow 99y o™ o &)
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T fb 9IS T PR F@ I} W dIoH @1e, ol MY IS A FaH B | ..(AFEH)...
ARG, BT A€ HET & fb 39 W 4 6 @ wAl g1 4 €S B g b1 3RS
Iz T fh 4 6 # 9 & 9l 9eW g9l IR Gdd ©] PR Bl AW AqURed
g @ 4 " B owEl B QR PR b [AY, 4 B b WA BT R SWIN fpAT
STl I8 W1 A T ¥ (auH)... 399 oIS WHT H 3MU...(hGEM)... Ul
G T ogen Bl

SUTHTEIE (ST, AIERTAV Sfed) : Ure] offled o &) of |...(aaem)...
it qUs F1eq : S I8 SURed oS €, d consensus W T PN o |...(HEE)...

SUTHTETE] (ST. AIARRIY Sifed) : 9T & BfoArs Fel © |...(Sden)... ST

1. &b, BIE T M ST : W, JID AT RET TEA < ST |...(IFEIH)...
st U= AEed 9 B I | (TaET)...
SUITETE (ST, AIARIY Sifedn) : e 21 Ta-idepw Sfl, @l SRI IR |

SHRI A. NAVANEETHAKRISHNAN: Thank you, Mr. Deputy Chairman, Sir, |
again would like to quote Pandit Jawaharlal Nehru. I think, this is very important, and
I quote, "In order to awaken the people, it is the woman who has to be awakened.
Once she is on the move, the family moves, the village moves and the nation also

moves."

Now, our hon. Finance Minister, Shrimati Nirmala Sitharaman, has presented this
Budget and moved this nation in the right direction. This is my humble submission.
She has supported the concept of 'Zero Budget Natural Farming.' From her speech,
it is very clear. Our nation is an agricultural country, and the hon. Member has rightly
pointed out that our land holdings are very, very small. There are two kinds of farming
activities. One is, by using the modern agricultural methods; the other is by using the
traditional methods. Now, my humble submission would be that the traditional methods
must be encouraged by this Government, and wherever it is possible, modern technology
can also be made use of because the farmers who are very poor, and who are not
capable of engaging the machinery for the cultivating purposes, they can't resort to
the modern agricultural methods. They can go back to the traditional methods of
cultivation, and if this method of cultivation is found to be useful and if it is found
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that it will help in doubling the income of farmers, then, definitely, the Central
Government must encourage this method of cultivation. It should also ask all the State
Governments to follow the traditional methods of cultivation.

In the Appropriation Bill, there are hundred items under which money can be
withdrawn. | am very happy to see it. The first item is, Department of Agriculture and
Cooperation. The second item is the Department of Agricultural Research and
Education. | put more emphasis on agricultural research. We must go back to our
traditional method of agriculture and find out whether it is useful to increase the income
of farme?

Then, with regard to loans, of course, the Government is extending loans to the
farmers every year. But, that is not the right way according to me. The farmers must
be educated, and they must be made to understand their duties also.

Then, | come to the issue of water. Water is not available. This is the ground
reality. In such a situation, what modern techniques can be adopted to save water?
Each and every parcel of land must be under cultivation.

Further, 1 come to the issue of inequality in income and unemployment which
is prevailing everywhere throughout the country. More educated youths are available,
but, no employment opportunities are available for them. Unfortunately, the Constitution
of India does not guarantee employment. It only guarantees no discrimination among
equally placed candidates. So, employment is not guaranteed under the Constitution.
But, our Constitution guarantees the right to life, that too life with dignity and the
Government is taking all steps and there is no doubt about it.

Sir, on the one hand, the public sector units are running at a huge loss, but,
on the other hand, disinvestment policy is also pursued. The Government is also
planning to raise funds from other countries through sovereign bonds and that is good.
I came to know from experts that there is nothing wrong in borrowing money from
other countries. But, at the same time, the loss-making public sector undertakings must
be dealt with without causing any grief to the local people. For example, there is a
proposal to sell Salem Steel Plant to private parties. | am making this statement subject
to correction. The local people are opposing the move. The State of Tamil Nadu is
also opposing it because with a great difficulty the plant was set up and then activated;
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but, now, of course they are not able to run it successfully. The Government has to
take a decision. Whenever a public sector undertaking is to be disbanded or privatised,
it must be done prudently.

Finally, Sir, my endeavour is very simple. Though our nation is very poor, the
economic conditions and other activities are not able to converge in the mainstream.
I urge the Central Government to see to it that the rural economy is improved. Thank
you, Sir.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Mr. Vice-Chairman, Sir, thank you
for giving me the opportunity. The hon. Finance Minister is here. | would like to bring
to the notice of the hon. Finance Minister three issues, which are very important, in
the Finance Bill. The first point is the cash withdrawal tax. Sir, when the cash withdrawal
tax was introduced by the then hon. Finance Minister, Shri Chidambaram, it proved
to be a deterrent and, subsequently, it was withdrawn. Now, the hon. Finance Minister
has re-introduced it in a different form. The cash withdrawals from banks are based
on what cash is lying in the bank account. What is credited to the bank account is
our own money deposited in the bank. | really don't understand why the hon. Finance
Minister would like to tax the withdrawals from the bank. It is neither a revenue nor
an expenditure. When it is neither a revenue nor an expenditure, how could cash
withdrawals be taxed and brought in the purview of the Finance Bill? This is my first

point.

My second point, Sir, is on the filing of return. Under Section 132 of the Income-
Tax Act, the original return has to be filed on or before the stipulated time. The filing
of the return is mandatory even when there is no taxable income. When there is no
taxable income, because of the mandatory obligation cast on the assessee to file the
return, people face difficulties. It eventually may not result in the tax revenue. When
there is no tax, the levy of penalty, that too an automatic penalty, for not filing of
the return is somewhat not acceptable. When the original return is not filed, and
subsequently if somebody wants to file a revised return, as per the earlier Act, before
this amendment was brought into force, to the best of my knowledge, earlier, it could
be filed within one year from the end of the assessment year. That was the original
Act. When that was the Act, | really don't understand because if at all some income
has escaped assessment, the assessing officer can always issue notice under Section
148 and then thereafter, the original return can be filed in response to the notice under
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Section 148 and subsequently, within one year, from the date of original return, a revised
return can also be filed. Now that the hon. Finance Minister has brought some
amendment in that, it is detrimental to the interest of the assesee. As | told you,
automatic penalty is also not acceptable. Coming to some plus points, particularly for
Startup companies, originally they were given exemption from angel tax and now it has
been extended to Startups submitting the prescribed forms. This is a welcome step.
Sir, coming to Section 45 ID, it empowers the RBI over the NBFC and it even empowers
RBI to remove certain directors in the interest of the public and in the interest of the
depositors or creditors. This is again a welcome step. Under Section 45 ID, even the
RBI can appoint a new administrator. This is a welcome step. This is needed so that
NBFCs do not run into massive losses which we have seen in the past. Sir, the National
Housing Bank (NHB) is both the refinancier and regulator for HFCs. This gives
somewhat a conflicting and difficult mandate to NHB. It is a wise decision to return
the regulation authority over the housing finance sector from the National Housing
Board to the RBI. Coming to another point, Sir, individuals earning an income of more
than ¥ 5 crore a year would now pay an effective tax rate of 42.7 per cent and those
earning between ¥ 2 crores and five crores would bring their effective tax rate to about
39 per cent. This is a good step as the idea of taxation is the redistribution of wealth.
Sir, 1 would like to make some more suggestions to the hon. Finance Minister. The
cess on petrol and diesel will adversely affect the farmers' interests further. So, we want
the farmers to have money in their hands. If diesel which goes into their tractors or
farm equipments are taxed higher, then the farmers have to spend much more, which
will adversely affect the interest of the farmers. Sir, the 25 per cent tax rate which will
apply to the companies with annual revenue of T 250 crores will benefit, as per the
statistics given by the hon. Finance Minister, 99.3 per cent of 1.5 million companies.
My point is, why not hundred per cent? Sir, the ten per cent customs duty on newsprint
will hit the small and medium news papers who are already facing huge stress on its
finances because of increased costs and depleting advertising revenue, this increase
in the customs duty will break their back. Sir, the Finance Bill should further try to
broaden the tax base. According to me, on perusal of records, what | could observe
was, the gross tax to GDP ratio declined to 10.9 per cent from 11.2 per cent last year
because of indirect tax revenues falling short of Budget Estimates by about 16 per

cent. India's growth of tax revenues is not in sync with its GDP. These are all the
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suggestions which | wanted to make and | hope the hon. Finance Minister, will
particularly take care of cash withdrawal tax which is not advisable. It had been
introduced but withdrawn, and again they are reintroducing it with a provision for
automatic penalty in the case of non-filing of original return at the time of filing of

revised return.

ITAITE (ST, AIART SAfedn) : U= Ied Sl |

St U= IeT . FHEM SUGITEIE SN, Sl WIeHNgd e drm TR ow, H
Ik HeY H PO HeAl aedl gl goic P UIEHE BI Gl A SIS ARBIR
T TR e o1, 39 Afd S & Al B U dRA & fly 8H R Q9
P T W BRI CRT €, SH JJHSHS BRp, S© AP pdd Il ST
AT AR 7 <A & e & [y o aofe &1 Sl ks URd b,
IEP AIHU B SR b B A Ol IREAd @Y Y § SR S wEwE iReEd
fou U € S TU GEARNTd f9o H§ o™ W €1 S 89 9ed § Glegnradd
ffa W =gl #w=ad € O Bad GEARNTd [da § o mEuEl & oHdy # e,
gfeqr forrd ufg ani § WeR A S Sudfed gfd @ €, WeR 7 9 &
e faewr &1 S @ey o e § 8k offie e # WRaR 9 enft d&
St gerd BRTS fhy € S W EH S {6 USR ¥ 9¢ 9dhd €, SHET [I9ely
W T § 3R SHRT Th IRAT 39 Brendd fd & #egq 9 a3y fear
gl Weley, § TP vy g el dsdl § b <o & goic d A, A gerEsl
St o daEd # ff ok A fad @ SN & daeE A W | Sfea @) dea
@ TS Tl P Al ugd 99 Wed # =4l g8 ofl, A 9 fqug g FEar on
& oy g =Y SfeAT BT concept FEI H AP AW T, Afbd ITH I Ul BT
ey 5 AT T 9 ot SfoNel & Sficle™ | Adoidd, W9 YR IR I sfear
S WETER WS Bl Wb fhar ol =g $fear 1 ol W@l fader | ot fean
oI, R S8 T3 W&l & AgPpel ARA B G b (AU ded Bl FEiRa e
Il 59 IR &b doic H WHR BT Sl HIfd S&Edsl mar g iR fang i 9uf
# ft WeR 7 o1 Ao vy g9v €, S9H qarm W1 © {6 9oie Pad BgHRRd
I BT re-disbursement WS &N ¥, dfeds <9 B WT F I W BH B 9@,
3% U goie fgiRd fHar ol soic & IR 96l @ fJ9y wg | <@ oy,
S 39 dolc & ofdid o, Sl & U Wil Od § g u@we @ @
T gl Heled, § S IRl 9|l $ W9 § $O A AR | UsAl, U P [AHN
& fov 99 emavgsd vy € fo a9 &9 9ew Sy wife <o & faer @
LA 49 & HEeEH A TI Bl €1 GURI, IR BH <€ H Y Bl ger
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ared &, A 99 Faw & oed 89 HuRiel fafeeT, emar feor few wer 9@
HR Whd ©7 I8 &A1 U BE SMURYT WREl B fqer 8, 9w @l uiferd
# gRadH 81, < & legislation & uRads &, < # 7 IIRAT Gl B B
19 Bl s9d v @ 8T f& investment & WA ST Hufidl fafesw ¥,
I PRI fafcsT @1 89 M B of ST Ihd &2 AP [T doic d, 59 BIs49
ot # w9 g 9 99 & TN R W 2, A exeRi & fOvw g8, e
SfTce spMRMl & 9y § fawy 81, 9® Sead! & Uaui | 9es $RA Bl
fawg &, 9% P & H9y § WHR & gRT S URGTT d1 @ [9g g,
I A H 16 PRIS BUY b EN F AU 59 AE g 9T SR 9 S
fafdn foomg & T9E & 98 B9 BT Ay B, BEAREgd f9d § S snavad
oRadd feg 17 € I w9 <o A fOw @ 9@ & fow €1 HuRadr fafeeT @t
gfic & fUsal ufg auf & @Riee § g #5 s Ak St & g § Q9
o HURS fafesT & ge™@ & @l ma fRT MUl 9 oEE & e @
vy &1, A T § [GEieRor BT AT B, 39 SMURYd WRETel bl e
g A §, ofe BuRrEt fafes & forg <@ # ST ergAl ol A e s
HRUT BART < $9 A% g3 S § AN T <9 H SIUES S’ B
fUBel U HRIGIA § A-T| < H insolvency 3R bankruptcy ST @A Ul
Uh BRIGIAT | AT 899 39 dolc § 99 iR PuReel fafcesw & wmer-amer <o
P s A & fov v aid &1 Wt eae fear wn § fe A genfie, o
= technology & 9 technology &I 89 <% & &M & AT F9 TeR A
S Whd &1 93 technology & WI-\Y 39 W9 fAwdl wR, @@ <o # e
eI 81, a® HuRTel fafesw & A 9 technology &1, 39 WX W &+ far T
Tl U P iR B g6 b T 9 W BT O AR 7, 98 AW dST
I8 ¢ % 31 996 SRV B ISMR &1 fhd SaeT go ) Adhd §, dId
U W § YRT & A3 generation B YRT I & foU, WRT B M g™
& fou dier foar 9w, S9d T S/avR SUael XU 9| sy, § 39 By
S W 3 A Usel 9gd WEU H PV FeAl dledl gl JHAX IE bl Nl ©
IR ol R 5@ I8i golc W fede gg oY, O Ud fawg qR-aR a1 a1 &
<9 H fUoel Ui 96l § Ue 9gd gl structural reform g3 3R IH structural

reform & $© URU A 8¢l Usal 9wy, fUoel Ud SR & 49 39 AROR
B AT TG gERT PRIBIA HAl &, A AT H WG T G Pl AMA o © (b
U BRIGIA B YR B $ a6 39 GO BRBA d <F H AMId ®U § @AH
Rerem ot T1 AT H S9 gee @ Sl 36 WHe o, 99 WRA T MUl
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Uiferlt & &R, U faer™T iR ffre fawdl @t fFfRORar & &R teh enfda
ReRaT & wFEs @ W@ fBa1|l gRr & <= &1 ol & 6 PR wRa # e
P gl S Ahdl €, d SHH q9d 991 BRU AT & fh WRT § WHR Bl
ST 39 dRE BT Uh oMHiad o-9a8d9 fier € f& oRadd & IRd W Iy
YRT B 3 M & g, f99 & IRd # Uiferft & ™R ™ WReRr i foiy
o @ T, I9H e Rerdr &1 Sl Udh IRAT ¥, 98 Udh 999 g1 dH fUsd
UH GG H gl ¥l

ORI, oMY Ul el @' wdd 6 fHf o <w A Fad e @ iR @'
e e 81l fJe &1 spl 3 g1 ¢ f& e # |\ @, arfe S
I a9 3ifod TReM W Ee ', S 9ed TR afdd @l 7, S9d oidd
N FHEYEP SfiaT SiF BT AR IRRG B SR Sl §ed Y UREM W T,
I Ml b A fAwHar 9 811 89 i W U e fder e ol HoR
TRl ) Ahd, Srad anfde fawwdar 81 SeEl &1 He faaRen, Sl & fair
disbursement @1 9gd AMTLAGAT T S FIA I 91 AR I F IMEE fIHra
Bl Rk e, g8 Y8 o P T Bl M@Kl BT P BRI HaAqd glagsh A dred
e, SUB! qoqd giaurd T frefi|l § ¥g A g & el & oare 9w @l
Jqd ge1 S structural reform g1, 98 g AT b WIYRD ST BT ofldR TRIq
Al dF URGE d¥id ¥ SHd AEEEl DI I dd ygd H B gorl AT
|Id IT 3M9d reform g <= H gaT| A1 & AL, $H < &b MTd fIH™
d S 9e9 9! 919 UP BRIGIA H gS, 98 IE © (b WAR b GRI L& DI
TS Ol TR HAV-GBfad AT off, 89 TRIg HAUL-dBivad AISTHRN B THIGE
TP A, TF time limit & fdfd 1 fbar @l I8 IR T fE SMER B
AN 9% WRAR 39 91 B g9 T4 & AT FHEdl § fF 90 ufwd & wamer
QR SN 39 AER P AT AR gY & SHBI Sl G FSI o9 B3N T,
98 I8 £ fF WHR 3 (IR A Idg e 9 S AoEe s th dRied
d g 8 € ST BRU ARG AT @1 Y9 W I T T, STEl G99 SuieT
economic inclusion &1 HRI B &1 I H WE SH-g9 WA Wl ¢ o, Td T8
FEl T o fF ¥ T Wd Y UeR 9 g 9dd 82 SH-d @ral A Rl
BT R AT BAT? offhd, SN 5 A o vy & UM # el fUsd ta sride
H WHR 7 9 $Had TRId G JoRH I dbiwd fHar 8, dfcwr S0 ITadg
e A 1 A fHar 81 o Uh BRiea d < @l 370 bwid AR A
55 HATG W W ASHRT & oM &1 33 $HRhe oH-gd @ral § dter fgawor
FXb, WHE & 8H H AR WY & b dl Vb GHdag aid A GRI fdar
T SR AT U BT WS I economic inclusion T U o |
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A gae W3 S A B BET & SR MUY Ugel WNUT W dhEr off
f 9RT @1 Y WA STl WSS SR e, 2018 H S IAERYI IHrA B
U B form Tl gd AT B WY, WRGR A U economic policy WS
# cooperative federalism &I @1 3R 14th Finance Commission # <&l &1 I
gfererd 8, S9@! 32 ufoerd ¥ dera} 42 ufaerd fear @l GST iR ifa smam
S fawdl B R W & e faent @ ve iy & 18, gafay oM '
Ig dEd § & e onfayaen Rerar & fog @ ua g€ ¥ H Amd fom
AT S Bl gulg o A b S 3§94 Finance Bill & HIEgH ¥ doic
H S ®El o I9H a9 Ugell 91d A f QU & wReERl B = Uicared
< @ 9 deEl g1 ¥ g8l W Py e g b @ g d ue A9 maro©
fF WeR & & dRGE d g1 e & fau amar enfde Rerar & IR
B gdHel gl A, 2015 H ddlold did fad w31, s /0 Sicell S A el
golc T@l ATl I AT F/IM dolc Bl I@d 8¢ Fel o1 e g # R uer

A corporate tax ¥, S corporate tax I BH HH BN A AAI corporate tax
F S TS Al FRIe ¥UY P PREAR dlel U, SAPI 25 TR B =FAaH &% &
T Ar] fbar war arl # qEE fa /A S Bl gurg o Agm S S WReR
DI G AT BT M G@N BT B fHAT| M IEH 400 BRI YT qAh DI HUTAT
IR T R 3T UBR IS BH IS P8 Ihd © (b IR F d9 2015 A o9
e @ RO & a7 & M ggrn o, emel S9H 99.3 ufaerd dufal &f
e fBar = 8, S gE 9aar € 6 g e Aol W iR e & AW
H fRORAOT & A1 B BRI drell WRER b w7 H BH R Y@ B

qEIed, <9 A oMaRi &F # wed o & v ¥ smaN @ @i Tg
UIATeT o & (Y 39 BIsHad @ # a1 aRg B @I Hisel A1 Pl d@laR
Are 9 g Bud fRAr T ¥ aRad § S "esd i g, Sl Sfe AU-AY wERl
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JAFF(39) H, WRM(22) H 3R FFRE (10) § S uRIAT 39 G- 9 & A
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g, R &Y eneHt @ e & 3ravR Sude &, g Ao & faw R
P JAUR IUAL Bl AR NTH Fae & AW @ H OgHEET U 8 - 39 99
g1l & T goic @1 oAy 3R SWd @FAE H Finance Bill R WA 3R
g, S UIRd @x4 & U & 99 AN U wHeH § gwarg |

SHRI A.K. SELVARAJ (Tamil Nadu):* Hon.ble Deputy Chairman Sir, | thank you
very much for allowing me to participate in the Appropriation Bill 2019. On behalf of
my party AIADMK, | welcome the Budget presented by the Hon. Minister of Finance.
The Budget will pave the way for development in all sectors and will also help to
improve the life of poor people. The Government has given more importance to water
management. The Government has also announced ¥61,000 crore for the interlinking
of Godavari and Cauvery rivers. | welcome these initiatives. But, at the same time, the
allocation of fund for this project has not been mentioned in the Budget. It is worrisome.
Therefore, | request the Hon. Finance Minister to allocate fund for the first phase of
this project in this Budget itself.

The Government of Tamil Nadu had sent a proposal of ¥17,600 crore for the
improvement of Cauvery Irrigation System to the Central Water Commission. The Central
Water Commission has already approved in- principle clearance for one of the nine
components of this project, Grand Anaicut Canal Project. Hon. Puratchithalaivi Amma,
goddess of our heart, the former Chief Minister of Tamil Nadu had laid the foundation
stone for the first phase of Chennai Metro Rail project.

MR. DEPUTY CHAIRMAN: Please conclude now. Otherwise, | will move to other
speakers now.

SHRI A.K. SELVARAJ: Sir, just one minute.

MR. DEPUTY CHAIRMAN: Please see the time. Your party time is already over
and one more speaker is left.

SHRI A.K. SELVARAJ: Sir, just give me two minutes. *It is being implemented
as a joint venture project between the State and the Center under 50:50 ratio. And
for Phase-Il of the project, Japan International Cooperation Agency has already
approved a loan of 320,196 crore. 310,351 crore has been approved in principle as a
loan assistance from ADB, AlIB, NDB and the World Bank.

*English version of the original speech made in Tamil.
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MR. DEPUTY CHAIRMAN: You just conclude. Otherwise, | will move to next
speaker.

SHRI A.K. SELVARAJ: * Therefore, | request the Union Government to give its
share of 50 per cent for phase Il of Chennai Metro Rail Project.

MR. DEPUTY CHAIRMAN: Please speak your last sentence. Otherwise, | will
move to other speakers.

SHRI A.K. SELVARAJ: * Now, | would like to mention about the implementation
of 14th Finance Commission. Tamil Nadu has received reduced devolution as compared
to all other states and Tamil Nadu is the only state to get the minimum share of Central
taxes which is less than 30 per cent. | request the Union Government to provide special
assistance of 32,000 crore to compensate the reduced devolution under the 14th Finance

Commission.
MR. DEPUTY CHAIRMAN: Now, Shri K.J. Alphonso.
SHRI A.K. SELVARAJ: One minute, please.
MR. DEPUTY CHAIRMAN: Not one minute. Just speak your last sentence.

SHRI AKK. SELVARAJ:* Similarly, the grants for local bodies are not given. Finally,
the Union Finance Minister, is the first full-time woman Finance Minister of India. She
is from Tamil Nadu. | request that she has to kindly allocate more funds to Tamil Nadu
as requested by the State Government of Tamil Nadu.

MR. DEPUTY CHAIRMAN: So, your Party have no time for other speakers to
speak. Thank you. Now, Shri K.J. Alphons, 1% amuat @ Rafe § SIgen | It is
not going on record. 5 YW, AT AU Id HRT

SHRI K.J. ALPHONS (Rajasthan): Mr. Deputy Chairman, Sir, thank you very much
for this opportunity to speak again in support of the Finance Bill.

MR. DEPUTY CHAIRMAN: Your Party has 12 minutes and two speakeZ So, kindly
note that.

SHRI K.J. ALPHONS: Sir, how many minutes do | have?

MR. DEPUTY CHAIRMAN: Six minutes.

*English version of the original speech made in Tamil.
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SHRI K.J. ALPHONS: Mr. Deputy Chairman, Sir, it is not a very pleasant experience
to speak, to debate on a very serious issue when the Opposition Benches are empty
because we can't be passionate about something when there is nobody on the other
side. 1 know exactly why they are absent. They don’t want to suffer the truth. Their
own Prime Minister had said in 1984 that for every rupee that is spent, only 15 paise
reach the people. | don't understand from 1984, how the Budget was approved by this
House. When this House was told, that 85 paise from every rupee was being stolen,
which was being given to the people of India, how come this House approved and
also the Lok Sabha approved the Budget for spending? They are ashamed because
here is a Prime Minister who has said, 'l will not steal and | will not allow anybody
else to steal'. You heard, Mr. Deputy Chairman Sir, from all the distinguished speakers
here, -- | had also spoken earlier on the Motion of Thanks to the President's Address
and also on the Budget, that all the micro economic fundamentals of this country today
are better than ever before. And, therefore, this Government is hugely on track and
the hon. Finance Minister of this country today has brought out a very compassionate
Budget. This Budget is for everybody. But, one thing is very, very clear. Our heart
is with the poor people. The Prime Minister has made it very clear that this Government
is for the poor people. We want to give them a dignified life. This Government has,
for the middle class people, given tax break. Sir, for the industry, to come and invest
here, we have given them corporate tax break in this Budget. All that is being done
across the board, everybody gets it today. The hon. Finance Minister has presented
a very simple Budget. There are no complications in this Budget. Nobody needs to
see it through a microscope as to what is there. This Budget is very, very clear. We
have laid the foundation of a great country. We are going to the next stage to provide
livelihood for the people and to bring a sense of dignity to everybody. Livelihood is
the focus of this Budget. Since all the figures, all the numbers have already been
mentioned by various hon. speakers and in my earlier speeches also, where | had
mentioned all the numbers, | would like to talk about one issue, that is, the education
sector. This year, we are spending about 94,583 crores on education. | hope the figure
is approximately right. This is ¥10,000 crores more than what was provided in the last
Budget. During the past five years, from about ¥3,50,000 crores, the expenditure on
education today has come to about ¥5,50,000 crores, the contribution of Centre and
States put together. This Government has started seven IITs, seven 1IMs, 15 I1ITs and
15 All-India Institutes of Medical Sciences. We are making education available to every
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segment of the society so that we have a scientific society, a society which is
empowered and our young people are empowered. But, | would like to make a
suggestion to the hon. Finance Minister in all humility, because |1 am a junior Member
and | think it would not be appropriate to advise her. I am just recollecting a small
story. A few years back, when | was the Principal Secretary to the Government of
Kerala, we arranged a huge, massive function to congratulate the girl who had come
first in the class 12th examination. The Chief Minister and the Education Minister were
present there. | had organized that function. After the function, when the girl came
down from the stage, | asked her a very simple question. To this 18-year old, toppet,
genius girl, I put a very simple question, “What are you going to do with your life?”
She thought for a few minutes and then she told me, “I will go home, I will ask mother
and | will tell you.” Mr. Deputy Chairman, Sir, it was very shocking to me. The quality
of learning has gone up tremendously in this country. The dropout rates have gone
down dramatically in this country. In fact, the gross enrolment rate in schools today
is 96 per cent for girls and 95 per cent for boys. The dropout rates are approximately
6 per cent only in the primary and upper primary schools, but shockingly, it goes up
to about 20 per cent when it comes to secondary schools. The college enrolment is
26 per cent for girls and 25 per cent for boys. The problem is: what is the point in
being a rank-holder, getting 499 marks out of 500, if the child does not have a dream?
And, Sir, this is exactly what the hon. Prime Minister has conveyed to the country
in his Mann Ki Baat.. His ‘Mann Ki Baat’ does not come from him; it comes from
the people. This nation needs a dream, and this Budget is a dream of the nation for
the future : how do we make India not only the fastest-growing economy in the world
but how do we also make our children dream, how do we make Indians dream? Sir,
I am very sorry to say that the Government and the Prime Minister cannot be told,
“It is only your responsibility to take the country forward.” It is equally the
responsibility of the parents, the children and we all need to work together. The huge
dream of the hon. Prime Minister to make India the most beautiful country in the world
has to be shared by the parents, the teachers, the traders, the business community
and everybody. This is something which this country needs to take a decision on.
Let's share the dream of the hon. Prime Minister. Regarding our children, | would again
say that there is no point in getting 499 marks out of 500 only if a student goes to
the tuition teacher, does the rote learning, reproduces the text without missing a coma
or a full-stop and reproduces what his or her teacher has told without knowing why
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he or she is born for. This will not take our country forward. What is the dream of
the Prime Minister of India? So, my request to hon. Finance Minister, and | am fortunate
that the former HRD Minister is also here, let's put the dream of the hon. Prime Minister
into the hearts of these children and parents. Very often, it is seen that we blame the
students alone. It is the parents who are supposed to be the best friends of the
students. But, today, some parents are the biggest enemies telling the child, “This is
your dream. You have no right to dream for yourself.” The second best friend of the
student is supposed to be the teacher, who again telling him in school, “You shall
not have a dream. This is the dream.” Sir, these are the big reforms. We need: to have
a dream | would humbly suggest that we should utilize big allocations provided by
the Finance Minister to take forward the dream of the hon. Prime Minister to make
this country beautiful. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri S.R. Balasubramoniyan. Your party has no

time, but you can speak for two minutes.

SHRI S.R. BALASUBRAMONIYAN (Tamil Nadu): Mr. Deputy Chairman, Sir, all
the Members have said that they are happy about Shrimati Nirmala Sitharaman taking
over as the Finance Minister. | am also doubly happy that she is the Finance Minister
today. She is not the first woman to be the Finance Minister, as 50 years ago,
Smt. Indira Gandhi took over as the Finance Minister. She made a dramatic
announcement on 19th July, 1969, in which 14 scheduled commercial banks were
nationalised. Sir, that announcement had an electrifying effect. Sir, we have had many
Finance Ministers from the State of Tamil Nadu. She is also from the State of Tamil
Nadu. The first Finance Minister of Independent India was Shri R.K. Shanmukham
Chetty. Sir, he was followed by Shri T.T. Krishnamachari and then Shri Chidambaram
Subramaniam and then Shri R. Venkataraman and, of course, finally we had our friend
Shri P. Chidambaram, who is a Member of this House, as a Finance Minister of India.
Now, she has taken over as the Finance Minister of India. 1 am very happy. | wish
her a very successful tenure as a Finance Minister. Sir, as | told you that she is not
the first Finance Minister, but, | would like to bring to the notice of this House at
least one reform. Sir, this House is a toothless baby. This House has no teeth as far
as the money matters are concerned. Sir, anything passed by this House is just thrown
away. | do not blame it on any of the present leaders. But, this is written in our
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Constitution, and we have to go by it, and we all agree to it. Sir, in many countries,
you cannot overrule the Upper House. That is the position. Here also, a baby is born
without tooth. But, after one year, tooth starts growing. It will start from one year,
and slowly within ten or twelve years the baby gets the teeth. Sir, in the same way,
this House also must get some teeth. Sir, we do not say that give all the powers to
the Upper House. But, slowly and steadily she can do it. | hope she will do it. Madam,

I wish you a successful tenure as a Finance Minister. Thank you so much.

MR. DEPUTY CHAIRMAN: The last speaker on this discussion is Shri Suresh
Prabhu ji.

S GRET W (@Y TS : AT SUAHINT ST, e Usel ol § 3fUdl 98-
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R T8l [ T g1 U 9 9¥ 1962 W @ A <ad BId I oA, 99
T Y AR I9H Heied fy S I 1 g oar § o s9H WRedr o
& T I8 e ¥ IR # Uy fa=ct oo fb s=hH ST BT TP AT Bl
SR Ble T WY IR SRRGT <o dle IMfa IaH AWl &I @l SMel I9H
A o Yl Bl 3R PveH ofe 9t UAR & TR & IR H SMHRNI 8l, dIfd
S AR Bl FHSH W GIHAT el 3R BRI S W =Y e €, e BR
T Welgd eRd €, S9d W W BH WE! A H $Ras B i |

HEIGd, gl Sl 91 8 @ g, 98 UNINeEE e & aR H §, H®ile oW
qd i |9 SH UIRA 8] $Rdl, 99 dP 8H dbdiiclses be ¥ g9 faggr T8l
B U B SR 'R UH wefiedr I8 ® f how do you increase the growth
of the economy? a0 o § w9 & Ue sewl fAfRex o1, oma @t fag w3
gy, fad = 999 9§ Usd iy SR sswl fAafwex off, sufer s uar ®
b B9 T UP AT s A UP I Usd Y® Bl © (& District-led growth.

Sir, if all Districts in India can grow by three or four per cent more than the normal

growth, then India's GDP will grow by three or four per cent more than the normal
growth, because at the end of the day, the aggregation of the District GDP is the GDP
of India. Sir, we have started working on it. So, | will request the hon. Finance Minister
to take it forward. We have started working on six districts in five States. | request
her to please take it forward and take it to a new level. Sir, another point, on which
I think, we should try to focus a little bit more is the cooperatives of India. Sir,
cooperatives have a very unique place in the socio-economic life of the country. There

are shining examples like Amul, which have transformed...

3ft SUWWMRT : AT OGIY UY S, oS WM 5 g9 & v Half-an-Hour
Discussion listed 21 Shri Rewati Raman Singh has to raise a discussion on points arising
out of answer given in the Rajya Sabha on 24th June, 2019 to Starred Question No.
19, regarding 'Clean Ganga Drive'. Shri Rewati Raman Singh is not available. Shri Ravi
Prakash Verma who has supported the notice may initiate the discussion. He is not
present. Now, when Shri Ravi Prakash Verma is also not available, this Half-an-Hour
Discussion is not taken up. Now, we will continue the discussion on the Appropriation
(No. 2) Bill and the Finance (No.2) Bill. Shri Suresh Prabhu, please continue.
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SHRI SURESH PRABHU: Sir, as | was saying, cooperatives have got a very unique
place in the socio-economic life of a country. The way Amul has transformed the rural
economy and has brought in dynamic changes in the lives of rural women is something
which cannot be seen in any part of the world. So, | think, cooperatives need a special
support from the Government. We really need to find out how a dispensation can be

created wherein cooperatives can be supported in a very significant way.

Sir, other priority of ours is exports. | would say to the hon. Finance Minister
that exports is the priority for the country but it does not seem to be a priority for
the banking sector. We must bring export finance as a priority sector lending as that
itself will boost necessary credit which is required as a lifeline for the exports of the

country.

Trade facilitation, bringing in coordination between Customs, DGFT and other
organizations, which actually promote international trade, is something which is the
prime need, and, | hope that also will be done. | will request, § o w3} < & fa=ht
& 5 B 4 FIold Yool & <Igd | Ud B8 oldd dHc! s off | Sl
RUic +ft a7 78 7, & 8AR Economic Survey ¥ 57 foam wm &1 g1 oran
2 5 Sud 9gd IR W fag € e W &M a9 ¥, 89 W Usd &
W M gl e H Q9 @t onferaven @l iR W TSt W SN g Bl STEawR
ferm, sfifee § el @xan € 6 S9d ew il & e oyl

R, AT oW H YA a1 P} IBT G, d9 Sl GHI < b o fewil H,
S eRM B, fBR B, 98 96 & RO [ AF W g1 99 § 9 aR
RET §, dl S WY SRV ARG H IR W PR HERTE, fd9¥, FRISArS] o
SAThl H IS gW B RART &1 WX, T B W, S8f W PO AN a8 P BRI
WM & 3R PO AN YW@ & BRU W 8, d9 @& T 89 TP Bl o« H &
arel |l AR b 9 & [T ot AT H U @l Usd dX? H g\ oy meH
Al Sl Bl gdre odl g b SN od widd #A™ B Ted fear WA gl
gl o © 6 Id WiH-Ay fed gy Md ¥ R, W OW ddR, o¥ ad
B [ ARl B g PRI P (AT U F A H W P BRI DI AT
g

AR, d TP U G A1 Aedl § B S BHY BREE HHIRM SR o
Uodl 1 BRAE e ® Terms of Reference & W@®y H Iga Ml daard foam
AT I Pl T AT fB S Local Self Government &, @ 73rd 3R 74th
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amendments &1 & d1§ PO INUPR USH QT Y I, IS BT I9dh [T O
uraem_ fBy 9, so thate the Finance Commission can direct devolution not only to
the State Government but also to the local self bodies. Tem = St ¥ Ease of Living
BT YT I T BRIBH AR 8, AT B9 GREE HHRME H Als A FUET HRd
87 S ded [P 3@ UH WER §, UY Sl M § U Sl Bl-BIC TS E,
afs S99 Ease of Living & HUR 36T &M Al ST & Sl 0 IR0 &
R B G, AN P Siad H GUR Al S, Af U AR B Al B
PHITE SINGC UAT <, A el oFen ® fb S9H W @r & flT T incentive
B g BN H wwel g 6 Sue HwR Al e oA =Ryl

o ITIT : AT TS, MU T A B T Bl Ueh fAFe 9 el

S PR W W, IF GHY P ATS] AT compensate HX SIIY...(FFET)...

2 STAAURT : U @S Braefs DIV, Rifd AT H31 Sff Bl SA@ <1
gl

£ JReT W : SUWWIRT Wered, Fiscal policy 3R Public policy, 37+ Convergence
@M @I SeRd g1 99 f& Renewables & Uil & forg, Transportation & forg
Yed §, 98 deii g ¥ job creation, @R @I ISR fie, IE EWRY 9gd
IS far & &1 U @ e 7, 9 € B Sun fed e 9 d¢, I8
ff foar €1 921 o & % public policy & 37 fagell W & Ta) ' FEd
g f& e 3 wafywand € dfe fiscal policy # W 31 fageli & oW &=
97 @1fgwl g9d fofv convergence of public policy and fiscal policy is something
which we really need to do. | would also request for the industries. Startups have

already been mentioned. Knowledge-based industries should also be taken care of.

Another growing concern, which 1 would like to share with hon. Finance Minister,
is that some States are walking out on the commitment that they made when they had
signed some contracts.

Sir, on Ease of Doing Business, one of the cardinal principles is honouring
contractual obligation. If States walk out on it, they do not honour Power Purchase
Agreements (PPAs), then how will there be anybody who will make investment here,
forget foreigners, even within the country?

MR. DEPUTY CHAIRMAN: Please conclude.

MNP WY : W, N I G& $ W &, o6l 4 § g1 X I §, 3
QT S9d oy BIR wu WAl S oA 99 AEm # wwes Wt fear ', support
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0t for 2, JfeT 3 SAiie w9 5 o e & faonm & ot g WRaR
IR ot ¥ el 99§, H ¥E fadl FEml 9 g8 W faud @ fe few
@& ¥ District Rural Development Agency (DRDA), SiI 79 & ofdel G &M HRdl
T, SUH B9 ®TH! ™l aRE W convergence & foIT @M foam e, <ifed ondt
Sl ggd AR ISR ASHN 1 81 8, a1 § fd #@3 S 9 e 6l to
keep tabs on expenditure, we should look at how that expense happens at the level

of village, taluka, and district also. Please try to look into that. Thank you, Sir.

MESSAGES FROM LOK SABHA

Regarding nomination of five members to the Joint

Committee on Office of Profit

SECRETARY-GENERAL.: Sir, | have to report to the House the following message
received from the Lok sabha, signed by the Secretary-General of the Lok Sabha:-

"l am directed to inform you that Lok Sabha, at its sitting held on Tuesday, the
23rd July, 2019, adopted the following motion:-

"That a Joint Committee of the Houses to be called the Joint Committee on Offices
of Profit be constituted consisting of fifteen Members, ten from this House and
five from the Rajya Sabha, who shall be elected from amongst the Members of
each House in accordance with the system of proportional representation by

means of the single transferable vote:-
That the functions of the Joint Committee shall be-

(1) to examine the composition and character of all existing "committees™ [other
than those examined by the Joint Committee to which the Parliament
(Prevention of Disqualification) Bill, 1957 was referred] and all "committees™
that may hereafter be constituted, membership of which may disqualify a
person for being chosen as, and for being, a Member of either House of

Parliament under article 102 of the Constitution;

(i) to recommend in relation to the "committees” examined by it what

offices should disqualify and what offices should not disqualify:
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(iii) to scrutinize from time to time the Schedule to the Parliament
(Prevention of Disqualification) Act, 1959, and to recommend any
amendments in the said Schedule, whether by way of addition, omission

or otherwise.

That the Joint Committee shall, from time to time, report to both Houses of
Parliament in respect of all or any of the aforesaid matters;

That the Members of the Joint Committee shall hold office for the duration of
the present Lok Sabha;

That in order to constitute a sitting of the Joint Committee, the quorum shall be
one-third of the total number of Members of the Committee;

That in other respects, the rules of procedure of this House relating to
Parliamentary Committees will apply with such variations and modifications as the
Speaker may make; and

That this House recommends to the Rajya Sabha that the Rajya Sabha do join
in the said Joint Committee and do communicate to this House the names of the
Members to be appointed by the Rajya Sabha to the Joint Committee."

2. | am to request that the concurrence of Rajya Sabha in the said motion,
and also the names of the Members of Rajya Sabha appointed to the Joint
Committee, may be communicated to this House."

GOVERNMENT BILLS — Contd.

The Appropriation (No. 2) Bill, 2019
And
The Finance (No. 2) Bill, 2019

SHRIMATI NIRMALA SITHARAMAN : Sir, | thank you very much and | thank
all the Members who participated in this very important debate.

At the outset, | would like to express my little disappointment that some Members
of the Opposition have chosen to not participate in a very important debate. On the
one hand, we normally do speak that the Rajya Sabha's voice, even if it is a Finance
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Bill, has got to be given its due weight and consideration. On the other hand, we find
that on a critical debate like this, notwithstanding the response given by the Minister
of External Affairs, some Members of the Opposition have chosen not to be a part
of this debate which really lets me down. | would have loved to hear all the concrete
points that they would have made on the Finance Bill and the Appropriation Bill,
because that is very critical. As the Leader of the Opposition, Shri Ghulam Nabi Azad,
has rightly said, it is a continuing House. It does not dissolve. We have people who
think about every matter irrespective of State, irrespective of language and irrespective
of religion.

Budget is actually, the Finance Bill is actually, and the Appropriation Bill is
actually a clear example and manifestation of that which is without discrimination talking
about Government and governance. And it is in this that they, | wish, showed their
maturity to participate. But | am really sorry that they are not here. However, | am
very grateful that there are other Members who have participated and given their

valuable views.

As always, | would like to read the list of all the Members, who have participated
in it, and thank them for their inputs. They are: Dr. Ashok Bajpai, Shri Prashanta Nanda,
Shrimati Kahkashan Perween, Dr. Banda Prakash, Dr. Anil Jain, Shri A.
Navaneethakrishnan, Shri V. Vijayasai Reddy, Shri Bhupender Yadav, Shri A.K. Selvaraj,
Shri KJ. Alphons, Shri S.R. Balasubramoniyan and Shri Suresh Prabhu. So, these
discussions have continued for four hours and we have had very meaningful inputs
coming in; and on some of which, | will certainly respond. As regards the Appropriation
Bill, there was this intent that we would be discussing at least about four different
Ministries and their Demands for Grants. The Ministries, which were listed for
discussion, were the Ministry of External Affairs, the Ministry of Home Affairs, the
Ministry of MSME and the Ministry of AYUSH. However, it was only the Ministry
of AYUSH which could come up explaining their Demands for Grants, and there was
an elaborate discussion on how and what it should be like. I am very grateful to all
the Members who participated in the discussion on the Demand for Grants for the
Ministry of AYUSH. However, the discussions on other Ministries could not take place.
Having said that, Sir, | just want to underline what actually was said in the Finance
Bill and why it is that we need to have a separate discussion on it aside from the
discussion which was held on the broader Budget Speech. Many of the Members, who
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thought it fit to repeat some of the points which occurred in the Budget Speech have
also repeated them, which have value and | appreciate their underlining those points.

Sir, as all of us are fairly aware, the Finance Bill is largely the Bill which speaks
about taxation matters. It gives you what the Government proposes to do in terms
of taxes, how many taxes are going to be affected because of an amendment, how
many Acts are being invoked in order to bring in taxation or any other explanations
which are given as regards fiscal or taxation related matters. In this, some of the
Members have spoken. | would particularly take the name of Shri Bhupender Yadav,
who very clearly laid out before us as to what we were proposing to do through this
Finance Bill. It is a Bill which gives a clear picture of why certain taxations, why certain
amendments and why certain duties are either increased or decreased, as the case may
be, and why they are being done. Again, | would refer to the hon. Member,
Shri Bhupender Yadav, in clearly bringing the picture that this Government -- now that
we have come with a larger mandate and for the second time -- is aiming to bring
in such changes for building a new India wherein there is a greater transparency, less
of Government and more of governance, and making sure that the redistribution of
collected resources happen with a greater equity principle in mind. So, if you were
to raise more taxes, your increased collection is only going to result in more

redistribution of funds, thereby bringing a far more equitable development.

Some Members also spoke about district level development, particularly Shri Suresh
Prabhu, who concluded the discussion, spoke about how it is important to have district-
focussed development because when districts improve, the country improves. That is
where | want to answer and also underline the fact that the Prime Minister's idea of
115 Aspirational Districts, which subsequently came down to 112 districts, was
essentially derived from the point that it is no good for the country to just develop
in some parts, leaving some other parts behind and underdeveloped. Those
underdeveloped districts have also got to be given that necessary push. Fundamental
and basic amenities which have to reach there should reach. Otherwise, even if you
grow at a good rate, these baggages would pull you down because they are still crying
for help. In order that we get over that problem, the aspect of Aspirational Districts
was brought in. Every Government scheme, particularly the Union Government schemes,

are now in sharp focus that these districts get the benefit and, therefore, be accelerators
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to growth rather than pull the growth down because of their underdevelopment. So,
many of the points which many Members have spoken about, they have spoken with
an understanding that the country needs a complete holistic development and a
development which is spread across the geographical area. Since | have spoken about
the broader principle of the Finance Bill, | want to just underline what we have done
under direct taxes and indirect taxes and what are the Acts that are invoked in the
context of the Finance Bill. Under direct taxation, there are seven Acts which are invoked
and some amendments are being made to them. | will just read them out. You will
understand why these are being touched upon. Reduction in corporate tax rate is done
with an intention. As was explained, a trajectory was given to us as to how we will
bring the corporate tax from the high rate that it was, from 30 per cent down to 25
per cent. It was a commitment given in the first ever Budget in 2014. | had to honour
it. We have brought it down in order that now 99.3 per cent industries are all covered
by the 25 per cent rate and, therefore, hardly any is left behind which will have to
be covered now. We shall cover them sooner but the promise that corporate tax will
have to be brought down, has been kept up. So that is one of the things that I am
touching.

Then, incentive being given for purchase of electric vehicles is also something
which is important. Now, all these underline the fact that unless we continuously make
taxation come down and make sure that the larger principle of redistribution is attended

to, equity is not going to be addressed.

Now, incentives, which are being given for startups, is a very important aspect
again. There, | have understood that the step that this Government has taken to bring
down the Angel Tax has been received very well by the startups. Other than that, of
course, a whole lot of measures have been taken. | would not take too much time.
I understand that the House has got to be functioning for some other Minister's Bill
also. So | would not take more of the time but only to indicate to the hon. Members
that under direct taxation there are seven Acts through which Amendments have been
brought in largely for ease of living and making sure equity in redistribution takes place.
So, | did name corporate tax, | did name purchase of vehicles for incentivizing them,
startups and taxation which are being given as relief to them.

Then, affordable housing, where, again, first of all, it was proposed to relax
condition of 100 per cent profit-linked deduction to affordable housing projects. A lot
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of Members have already spoken about it, I would not elaborate but the fact remains
that increasing the limit of carpet area from 30 square metres to 60 square metres in
metropolitan regions and from 60 square metres to 90 square metres in non-metropolitan
region is going to make it possible for people, who are looking at affordable houses,
to be able to buy at their budget levels. It is also proposed again to align the limit
on cost of the affordable house to 45 lakhs with the GST Act. So, then, under Direct
Taxes, we are also giving a lot more consideration for the International Financial Services
Centre, the IFSC, so that India becomes a leading financial hub. The facility, which
is being created in Gandhinagar, is really rapidly progressing in that direction. The kind
of deduction and taxation-related facility that we want to offer them is to expedite that
process.

Then, as many Members referred to it, we have also brought in a lot of steps
towards improving the situation on the NBFCs - Non-Banking Financial Companies.
I would not really go into the details but those steps are kept in mind and those steps
are taken after keeping in mind the development which has been happening in the last
one year. Not very savoury but because of those kinds of developments, we wanted
to make sure that we would redress the stress levels which are prevailing in the NBFCs.
We want to address it and that is why many steps have been taken.

So under direct taxation, again, we are pre-filling tax forms so that taxpayer has
a hassle free payment as he does when he wants to pay his taxes. Interchangeability
of PAN and Aadhaar is something which is important and which will bring in greater
ease of compliance. So, these are the kind of steps that we have taken as regards
Direct Taxes.

On Indirect Taxes, again, seven Acts have been touched some of which are very
important from the point of view of bringing or reconciling and getting some level
playing field. Customs Act has been touched because we want to have greater
compliance. Some repetitive errors, which are being done, should not be done. People
who are repeatedly gaming the system, if we have enough evidence, we want to take
them to a Magistrate Court and be able to search them physically. Their luggage and
their baggage can be checked even otherwise but, today, if they have it physically
in their bodies because many of our Members would have read that within their body
they plant drugs or gold and some such thing for smuggling purposes. If some offenders
are being noticed periodically doing this, Customs Act needs modification. If the
Customs Authority are to be searching them and they cannot be searching them
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physically now unless the amendments are being made, so, these amendments have
been brought in order that Customs, when they have legitimate information, will be
able to search such violators of law. But, of course, it will be done in the presence
of a Magistrate and, therefore, no worries about empowering the Customs without a
responsibility. The Customs Tariff Act is the other. Goods and Services Tax is also
being touched upon. Of course, that Goods and Services Tax, which comes through
the GST Council, is what is being referred to here. The Council approves and we take
that call on the GST taxation, but because Parliament is the supreme body, many finance-
related matters come here. We are duty-bound to bring it here. And, in the GST itself,
five different changes have been brought in, and that's being explained through the
Finance Bill.

More important is the amendment to the PMLA; The Prevention of Money
Laundering Act. There are, one or two, a couple of amendments which are being made
to the PMLA, which | just want to elaborate a bit so that the hon. Members know
what is that we are doing to the PMLA. They are all explanatory changes that we
are bringing in. Of the eight different changes that we are bringing into the PMLA,
six relate to explanatory notes because we find that in the courts, many of those
offenders under the PMLA--if there are two cases happening--try to club both the cases
although they may be materially different and seek of a bail. Therefore, what happens
is, a case which has a different procedural matter is also clubbed together with the
case which is not procedural and at the end of the day, the law does not get invoked
in its true letter and spirit. So, such changes in the definition and explanatory matters
have been done in the PMLA. One little proviso which was not really relevant has
been removed and another which is being brought in again is more to make it clearer
so that PMLA, when invoked, becomes far more effective. So, these are the points
on the PMLA-related matters.

Then, there are changes to the financial markets-related Acts in which the
Securities Contracts (Regulation) Act (SCRA) is being changed. The SEBI Act is also
being changed because we needed to make sure that some of the surplus fund and
alteration; destruction and mutilation-related matters are all taken up. The RBI Act is
being changed. One of the Members did rightly speak about it. We needed to change
this because we are giving powers to the RBI now in order that they will be able to
regulate and also give resolution in the matters of NBFC-related areas. One Member
did refer to the National Housing Board where they were the regulator but now that
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power is also being changed to the Reserve Bank because | think it was important
to have all the regulatory control being given to the Reserve Bank which has the
wherewithal to do it rather than be spread across the Board in different Departments
of the Government where probably wherewithal and the capacity to regulate doesn't
exist as much as we wish to have them.

Then, of course, there is also the change being made to a fund, the Central Road
and Infrastructure Fund Act through which the moneys go from the Centre. The States
receive them and spend them. But, the Members of Parliament were also involved in
it. Now, the clarity is being brought in. None of the letter and spirit of the Act is being
changed. The Fund Act remains intact but a bit of clarity is being brought in. So, such
changes have been brought in only to make sure that we are able to deliver better
on governance.

Sir, without taking much time, | would like to address the specific points which
some of the Members raised. Shri Prashanta Nanda did speak about devolution to the
States. The increase in devolution from 32 to 42 per cent has actually provided a higher
level of shared funds for the States. This is something which this Government, under
the leadership of the Prime Minister Modi, between 2014, 2015 & 2016, had taken it
as a call, and it is only after that, the devolution of a greater portion of the moneys
collected go to the States. Thirty-two to forty-two per cent has provided much higher
level of untied funds to the States in line with the demand that most of the States
had even then. Therefore, 1 want to just give you the benefit of numbers. Despite that,
of course, we have ensured the Central assistance. We are giving greater amount now,
from 32 per cent to 42 per cent. But that has not stopped us from spending money
on Central Schemes. So | just want to explain that point. Despite this higher devolution
to the States, we have ensured that Central assistance to States has also been
substantially increased. It was ¥ 2,55,968 crores in the year 2013-14, prior to the
Fourteenth Finance Commission and is now % 3,89,802 crores, that is, in 2019-20, the
BE figures. Therefore, there is an increase of ¥ 1,33,834 crores through the Central
assistance. | want to assure the hon. Members that the increase in the devolution
percentage from 32 per cent to 42 per cent has not cut down on the Central assistances,
which we give from the Centre to the States. Shri Vijayasai Reddy has raised quite
a few points regarding taxation matters. | would like to very clearly assure him that
each one of the points is being addressed. | will give a small or crisp answer, but,
of course, whenever there is a possibility, 1 can elaborate when he wants. The basic
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customs duty of 10 per cent shall adversely affect the small newspapers, that is, when
he was talking about the newsprint related matter. We have come out with the customs
duty of 10 per cent for all newsprint. Mr. Vijayasai Reddy has said that this will affect
the small newspapers when the advertising revenues are also depleting. | just want
to respond to the hon. Member by saying, the basic customs duty on newsprint has
been increased to provide a level-playing field to the domestic manufacturers. There
is capacity in this country to produce newsprint. But, unfortunately, they are not able
to have buyers taking from them because most of them we are importing. In the last
few months, | can very clearly tell you, there has been a drastic fall in the price overseas.
What was available for 700 odd U.S. dollars per tonne has now come down to 500
U.S. dollars per tonne. That kind of a fall in the global newsprint price has affected
the Indian manufacturers so badly that they are not able to find any takers for their
product. So, if we are talking of Make in India, but allowing indirectly to import, it
does not make a sense at all. | am sure the hon. Member will appreciate the point
that when we are trying to make Indian industry survive this kind of an onslaught,
this is inevitable. You cannot allow a fall in international price adversely affecting when
we have capacities for it. If we did not have the capacity, | can fully understand. So
I want the hon. Member to please appreciate that. | also want to say, newsprint attracted
basic customs even before 2009. We are not the first ones to put it here now. That
is for your consideration. Again, Shri Vijayasai Reddy talking about cash withdrawals
said, "Cash withdrawals being punished, you are putting a two per cent TDS on it."
Sir, 1 want to very clearly point out to the hon. Member, we have had several instances
of people dealing and transacting huge sums of money in cash from their accounts.
When we trace it to their names, they have not even filed their Income Tax Return.
If only they file a return, I don't mind because if they file the return, this TDS that
we are levying on cash withdrawal, huge amounts being withdrawn, can always be
reconciled with the tax that you are anyway entitled to pay. We are not saying, this
is over and above what you are entitled to pay; you pay that also and pay this also.
We are only saying, if you did not file your income tax and if you are required to
file one because you come under the category of those who have to pay a tax, since
you have not paid, | am sorry, this TDS is anyway going to be on you. You tell me
if you have paid it; if you have paid it, adjust this cess and credit to your tax that
you are paying. So it is not over and above. That has to be cleared. The next point
is, why penalise people automatically, meaning, why penalty is imposed automatically
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for failure to furnish return of income? The same logic prevails there too. If again we
track, either you have spent on your foreign travels or you bought an expensive FMCG
good, and you spent substantial money by withdrawing cash, but, you were not even
bothered to give a return of income, information to the income tax department. It means
either you have not given the income details, or, you don't even become an assessee.
Surely, Sir, this country will have some way in which we ask you questions saying,
if you have spent so much, if your income shows this much, why have you not given
us the information on income tax? Why just not give us a return of income statement?
A return of income statement tells me that you are either not earning that much although
you did buy a thing, but you did not earn that much, and that not sharing that return
of income information when we have credible evidence to believe that you have spent
large sums of money, would justify a penalty. And | am sorry, nothing is costing you
to share the information if you are not even an income tax assessee. It is only the
information which has not come through, but once it comes through, and we realise
that you were indeed an assessee, a taxable category person, tax has to be paid, and
it is not penalty for not having given the information.

Sir, there was one other point which the hon. Member, Shri V. Vijayasai Reddy
asked was about the cess on petrol and diesel, and rightly he had the concern that
it will affect farmers because if he is filling diesel into his tractor, he is now going
to have to pay higher amount. So, | want to underline the fact that diesel or petrol
are all refined products from crude oil which is completely imported. We hardly have
any crude which can be worth talking about. This country consumes a lot of crude
oil for which foreign exchange is paid, and crude is bought in. Now, | would understand
the concern of the hon. Member if inflation also was very high, food inflation was
also very high, and if the price of diesel is being jacked up because the Government
is adding to its cost through cess, | fully appreciate and | can understand the concern.
But, today, inflation is at rock bottom, like never before this Government has maintained
inflation at the lowest level for the last five, six years, and we still are importing crude
at that kind of a price. And, in fact, | must say that this Government had reduced
the price of petrol by 3.5 rupees a litre. The reduction was also done by us. So, if
you are now highlighting the concern, rightly so, about any increase because the cess
is being laid, please recall when it was necessary, we brought the price down too. But,
if it is not possible now because every cess that is collected, particularly, through the
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diesel and petrol, is only going for infrastructure, construction. So, we are not unmindful
of the implication it has on farmers, but, that is where, | think, we have also come
up with supporting the farmers with income in his hand, ¥ 6,000 to his account, and
whole lot of other steps which are being taken.

Sir, lastly, Shri Suresh Prabhuji, while talking about various suggestions that he
gave, spoke about the framing of a Direct Tax Code. | would like to submit this
information, through you, Sir, to the rest of the Members of the House that as regards
the Direct Taxation Code, the Task Force has completed its job. In all likelihood, they
will be submitting the report on 31st July this year, and once the report comes, the
Government will certainly look into it, and take a view on how we want to go forward.
Ultimately, we are interested, whether it is direct or indirect taxation, we are working
towards simplifying the burden on compliance, which every assessee undergoes. We
want to reduce the burden, not just at the tax on him, but also on compliance matters.
So, the Direct Taxation Code, which is being submitted through the Task Force, is
something on which immediately, attention will be given by the Government. So, with
this, Sir, I want to thank all the Members, and invite all Members to support both the
Appropriation Bill and also the Finance Bill. Thank you.

MR. DEPUTY CHAIRMAN: We shall first take up the Appropriation (No.2) Bill,
2019.

The question is:

"That the Bill to authorise payment and appropriation of certain sums from and
out of the Consolidated Fund of India for the services of the financial year 2019-
20, as passed by Lok Sabha, be taken into consideration."

The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill.

Clauses 2 to 4 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRIMATI NIRMALA SITHARAMAN: Sir, | move:
That the Bill be returned.

The question was put and the motion was adopted.
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MR. DEPUTY CHAIRMAN: We shall now take up the Finance (No.2) Bill, 2019.
The question is:

"That the Bill to give effect to the financial proposals of the Central Government
for the financial year 2019-20, as passed by Lok Sabha, be taken into

consideration."
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill.

Clauses 2 to 38 were added to the Bill.

MR. DEPUTY CHAIRMAN: In Clause 39, there is one Amendment (No.1) by Dr.
T. Subbarami Reddy, who is absent. | shall now put Clause 39 to vote.

Clause 39 was added to the Bill.

MR. DEPUTY CHAIRMAN: Since Dr. T. Subbarami Reddy is not present in the
House, his Amendments to other Clauses are not being taken up. We may now take

up the remaining Clauses together for vote.

Clauses 40 to 212 and the First Schedule to the Fifth Schedule
were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRIMATI NIRMALA SITHARAMAN: Sir, | move:
That the Bill be returned.

The question was put and the motion was adopted.

MESSAGES FROM LOK SABHA - Coutd.
The Motor Vehicles (Amendment) Bill, 2019

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:-



Government [23 July, 2019] Bills 409

“In accordance with provisions of rule 96 of the Rules of Procedure and Conduct
of Business in Lok Sabha, | am directed to enclose the Motor Vehicles
(Amendment) Bill, 2019, as passed by Lok Sabha at its sitting held on the 23rd
July, 2019."

Sir, | lay a copy of the Bill on the Table.

GOVERNMENT BILLS — Contd.
The Protection of Children from Sexual Offences (Amendment) Bill, 2019

MR. DEPUTY CHAIRMAN: We shall now take up the Protection of Children from
Sexual Offences (Amendment) Bill, 2019. Shrimati Smriti Zubin Irani to move the Bill.

THE MINISTER OF WOMEN AND CHILDREN DEVELOPMENT; AND THE
MINISTER OF TEXTILES (SHRIMATI SMRITI ZUBIN IRANI): Sir, I move:

"That the Bill further to amend the Protection of Children from Sexual Offences
Act, 2012, be taken into consideration."

Sir, | rise today to speak for 39 per cent of our country's population where
provisional data of the Census says that 47 crore of our citizens are between the age
group of 0 to 18. In this very House, | stood seven years ago speaking on this very
important piece of legislation that seeks to protect our children from sexual offences
irrespective of the political fiction between various parties. Seven years ago, this House
stood in solidarity with the children of our country who are not a political vote bank
but as the future of the nation who seek protection and security from legislatures, such
as us. Today, | say this with an amount of grief that | find the Benches of the Opposition
empty for | had sought to seek refuge of the wisdom of the House of Elders on this
very important Amendment. Sir, through you, | would like to just reiterate some
provisions of the Protection of Children from Sexual Offences Act, 2012 that, in unanimity,
this very House had passed seven years ago. This Act had defined children as persons
under the age of 18. This Act was gender neutral, thereby, making the perpetrators
of the offence also gender neutral wherein the perpetrators could have been male, female
or from the third gender. It raised the age of sexual consent from 16 to 18 years and
it also provided special procedures for investigating agencies to record the statement
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of the victim child. It also provided for conduct of the State to ensure support to the
child in the form of translators, interpreters, special educators, experts during the pre-
trial stage and at the trial stage. What are the Amendments that we are seeking to
introduce here for the Houses' consideration? One of the biggest Amendments today
for your consideration and that of the House is the definition of child pornography.
I must here, express that | owe a debt of gratitude to a Member of this very House,
Shri Bhupender Yadav, for his angst bound legal voice, his guidance and his assistance
with regard to defining child pornography. What necessitated this definition? If you
look at reports as far back as December, 2017, we will know that in our country today
internet users, in 2017, were to the tune of 48 crore citizens of which 60 per cent are
students and people below the age of 24. Why do we define child pornography as
such? We have defined it in the Amendments that we present to this House. There
are many cases that came to light with evolving technology, how our children were
made more and more vulnerable. One such case, that | bring to the notice of the House
today, came to light through the media in December, 2017 of a 24-year old man called
Sharaf Ali who ran an online porn channel called 'Nadam Thoond' with 5000 followers.
I am sure, Sir, it will evade the understanding of any learned Member of this House,
what kind of an individual will start an on-line porn channel depicting and sexually
seeking to exploit our children and then go on to have 5000 followers. Gruesome as
it may sound, Sir, it had videos of a four-year old raped by two elder men, it had postings
of vulnerable pictures of children by their own fathers, and such acts were then brought
to the notice of the State Police so that due punishment could be given. Today, Sir,
through this Amendment, we seek to define child pornography but we don't limit it
only to videos. The Amendment, Sir, through the definition of child pornography,
expands it to visual depiction of sexually explicit conduct involving a minor or a child
which will include photographs, videos, digital or computer generated images. We
propose that under Section 15, we introduce a fine of ¥ 5000 on the first occasion
with regard to punishment for storage of pornographic material involving a child. On
second occasion, ¥ 10,000 for not reporting child pornographic material with an intention
to share, transmit it, which can be extended to imprisonment if such material is
transmitted, propagated, distributed or displayed. If such material is used for commercial
purposes, then, this Amendment proposes to extend a minimum punishment of
imprisonment for not less than three years, which may extend to five years with fine
or both. Sir, I would also like to highlight here that the amendments that we bring
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for consideration of this House, for the first time, elaborately seeks to penalize and
punish those who persuade, induce, entice or coerce a child to be administered by
chemical substance, so that that child attains early sexual maturity. Not many, Sir, will
possibly bring themselves to terms as to why such an amendment has been proposed.
Here again, | would like to highlight a case that came to the notice of the Ministry
from Yadadri. | am sure, my esteemed colleagues from the State of Telangana might
have heard of this particular case. Sir, an eight year old child had made a distress call
on 1098 to seek help from the police. When the police and the ICDS team went to
rescue this very child, it was found that not only this child but also others, along
with her, had burn marks all over their bodies and were also subjected to physical
harassment. Upon investigation, it was found that there were many such children in
this particular case who were forced to watch sexual acts between the so-called brothel-
keeper and customers, so that they could understand the nuances of sexual acts that
they were to be forced into. Sir, there were also talks about how injections were given
to these children. On the direction of the High Court, it was found — when the DNA
tests on these children were done — that 95 per cent of those children who were found
in the custody of police were not children of alleged mothers. They had, basically,
trapped them for sexual exploitation. These children were also subjected to endocrine
test to ascertain the level of hormones that were injected. | can say this to the House,
today, that statements of all 164 children have been recorded. They are currently in
residential schools. But, the proposed amendment, with regard to injection of hormones
and chemical substances, was also necessitated by the fact that some cases came to
light with regard to implanting a birth control — nexplanon — into the upper arm of
children. In the upper arm, under the surface of skin, birth control implants were found
which release a progesterone hormone so that these children, who are forced into sex
trade, cannot get pregnant for 3-4 years. These are depraved cases of the extent to
which a human being can go to exploit a child. So, such examples have necessitated

these amendments.

Sir, this very House stood in unison when there was a debate on the Criminal
Law (Amendment) Bill, 2018, which sought to punish those who rape a woman under
16 years of age with a rigorous punishment of a term not less than 20 years. We all
know that many hon. Members expressed their angst that this particular amendment
— the Criminal Law (Amendment) Act, 2018 — was not a gender-neutral. Today, the

amendments proposed under the POCSO are in consonance with the Criminal Law
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(Amendment) Act, 2018. It makes the case for penal action against those who commit
a rape under the age of 18 to be punished for twenty years, it may be extended
imprisonment for life — the reminder natural life of a person. Sir, rape of a woman, under
the age of 12, was also discussed in this very House and the law committed itself
to punishing such a perpetrator with death. Or, for that matter, rape of a woman under
the age of 16, especially gang rape, was also considered by this very House under
the Criminal Law (Amendment) Bill, 2018. Additionally, rape of a girl under the age of
12 was also discussed in this very House. There were pleas from the hon. Members
of this esteemed House to ensure that even this — punishable with death — under
Section 376 (d)(b) and under Section 376(d)(a) of the Criminal Law (Amendment) Act,
becomes gender-neutral and we prescribe this for protection of our children under the
age of 18. Sir, reflecting that very conscience of our esteemed Members, the
amendments that | move today are ensuring that those who seek to rape our children,
especially cases of gang rape, will be met by death. Sir, | now propose a productive
discussion on the amendments and | am hopeful that the guidance that emanates from
this House strengthens our resolve to give more and more legal administrative protection
to children of our country, children who are not vote banks but the very future
foundation of a new India.

The question was proposed.
3 [UWHMRT : A WERA, 39 9 W 989 AN Bhfl|
st Ao W8T (AERTE) ¢ AW I Fe?
it Suwumfer : a8 gt § T3 gl Now Special Mentions.

SPECIAL MENTIONS

MR. DEPUTY CHAIRMAN: Now, Special Mentions. Shrimati Chhaya Verma; not
present. Shri Harshvardhan Singh Dungarpur; not present. Dr. L. Hanumanthaiah; not
present. Shri Samir Oraon.

Demand to complete the proposed railways project connecting Lohardaga
(Jharkhand) and Kobra (Chhattisgarh) via Gumla expeditiously

3t WR SRIT (3IRGES) . SUWWNN HEIgd, Sf9al & 70 duf & a1g i IHel
e Xefd @ qerqd Gfaursi @ dfd et g1 s Wt g8l R Xl R v deilet



Special [23 July, 2019] Mentions 413

B ARG wY A W PRI Y ORI | 39 819 9 sIRGs H AR |
TEAT B U PRAT (BRTIE) dPb UAd Yofd gd (326 fhaidier) | Tdh
MM ST g1 WliEve SR THer el § dfewige @ ®8 @ed § el el
dirase URTET § 997 BRIER B Idhdl &1 39 Iad olgd & IRdd § M
A IRES & digRe, Ha AR Fdcad el & feami & Y Sar| Tg
IR, @UR T4 ITolifadl & 3 ds Add=i adb el Ugd §9d 8 g |

TBIgy, W N & gRT 39 UANdd Yol d1 & BIel o G5 9 |
P ST IE T Hife IE W &F F Aem A I yfrer i dear gl

"EIeY, Siad & [Jerers iRl & fow g™ ik ¥d Y uRagd &1
AT Bls fAdey 81 &1 fderg & uge™ 4 fuss 39 Nidl & an &l @Re,
e vd g SHgAmErft IRl W Sied @I WRGR B Agardiel ARl &
B fharaaq & fag 9 I8 S ¢ 6 32 N IR B e Sudel ey
S|

o H U HEH W WRGR W AN HRAl g b gREs d ds}em o

AT BId U BRI (BURNIE) ddb UG Yed g & AT gomeiy g

[T <Y, g=Iarg |

it Yuifder g e (BTe) - WEIed, H AN 9ew §RI1 oY Y fawy
A W Pl A PRAT g

MR. DEPUTY CHAIRMAN: Thank you Samirji. Now, Shri Harshvardhan Singh
Dungarpur.

Demand to protect wildlife in the Kaziranga National Park from flood fury

SHRI HARSHVARDHAN SINGH DUNGARPUR (Rajasthan): Sir, 1 would like to
draw the attention of the Government to the plight of wildlife at Kaziranga National
Park (KNP), which gets flooded every year. The Kaziranga National Park is not only
a UNESCO world heritage site but also a project tiger reserve. It has the highest density
of tigers amongst all other protected areas in the world. The Kaziranga National Park
happens to be a home to the 'Big Five', that is, the Indian one-horned rhinoceros, Asiatic
elephants, royal Bengal tigers, swamp deers and Asiatic water buffalo. Kaziranga.s
topography also serves as an ideal habitat for as many as 14 rare and endangered
species. Additionally, a paradise for Ornithologists and bird-lovers as well, Kaziranga
National Park has over 470 species of both resident and migratory birds. It also has
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an abundant diversity of flora. Despite its rich flora and fauna, it is hit by flood every
year. This year also, animals are caught in deluge due to flood. It has been reported
that 95 per cent of Kaziranga National Park land mass is submerged and animals were
scrambling on a patch of dry ground. They were swimming through swirling flood waters
for miles. If reports are to be believed, then 17 animals have died due to rain-related
incidents. In 2017, this world heritage had seen 401 animals' deaths due to floods.

As there are total 140 highlands, Kaziranga National Park needs to add more
highlands. | urge the Government to take steps to safeguard wildlife in Kaziranga
National Park. Thank you.

st Tuifdor g Sea (e<iTe) @ Weiy, H AFF 9eR §RT SOl ¢ fawy
A WA B WEE bRl gl

st Syl ;- g=rare, S svaed g St S 9IEREer Sifedn|

Demand to materialize the vision of Lokmanya Bal Ganga Dhar Tilak from
Swaraj to Suraaj in the construction of New India

ST, ARV ST (HeF US¥)) * A § $81 1 ¢ &, 39 < H IuHA
ST AEYLH & U §6 &} AR WX & AMd -301 IRA @ Rrem g
FRA Bl R®iP I8 W ARaIw €1 "8y, < & WA gk H A Bl
e o WE@yul g1 RS AT SHNE JUeR ® SR s OH WeR g
P IUYD APH gl IR faadd B e SRI=l &1 Wdadl 9u| & 39
RIYT BT TH HERTE & IAMRI H 23 IS, 1856 I 83| S AT THMER
et dwpd & fagm MR ol & 99 @ S A9

ST T qur g & Eae A1 S g H R SRAY Wpdd a1 gadd
US[heE AMRICT 3R BYHE dioisl Ifud {6y |

¥ 1900 ¥ 1908 @I AAM H BRI IMgdle HI Iqud garm | FRomed a9
1901 H PR B W=l & (Y el U SI. WMIKE ol BT 9 S gal|

2047 I P URY H ATA-9T-UTel Wiad=d & hifa fifas &) Sy et
$ w0 H U gul

et St & HAsl H Ui de doiel MABRETg iR & WS 3R
dfc @iieTs ol 9 fafiew goHa @ @99 @) fedrl 9 IoEE $ SRIU H B

* Hindi translation of original speech made in Sanskrit.
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gy & oy Afsel Sid w9 QU QI IBA AT BRI B @I B WIEIA
Bl STAENT b AU AT ) foar 9 w8 & grd @ fa=aer @i

Aied ¥ 1914 H Had B & I d BTG ol & ofEde I S/ e
B FET B, dEl AU Bi 3R o9} Uiet a1 favarm ura fear

Ul RIS b SENS AR IR (ARl Aba fdeid $1 e 1 31,
1920 B gV, & & e Shad orl TR WRd R ¥ AnE © P 98 W
IMER IMCARS ABAT BT UG RO B WRA & FaH0] @RS A GRIoT
F dHw B R B

TR "

it Yuifder e e (B<e) - WG, H AN 9ew §RIT oY Y fawvy
dA W B Eg bRl gl

st 3R FBY AEA (FERTE) : AEled, § Al A 9w §RT SeU U
g & g @ 99g dxar gl

3t R ya e (STR Uew) - "8y, d Al AFF 99 §RT SOy Y
g & g @ 99g dxar gl

St IRTIOT ATt GAIRAT RORY) ¢ "elgd, § W A 9eyg §RT S8 U
g & g @ 99g dRar gl

1. NP IIoud (SR QY : "eled, d Hl A e §RT Solv Ty
g 4 g @ 99g dxar gl

MR. DEPUTY CHAIRMAN: Shri Binoy Viswam; not present.
The House stands adjourned till 11.00 hours on Wednesday, the 24th July, 2019.

The House then adjourned at six of the clock
till eleven of the clock on Wednesday,
the 24th July, 2019.
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